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LOK SABHA DEBATES 

LOK SABHA 

The Lok SabhIJ met at Eleven 01 the CIocIc. 

[MR. SPeAKER in the Chair] 

... (Interruptions) 

[English] 

SHRI BASU DEB ACHARIA (Bankura): Mr. Speaker 
Sir, we have given a notice for suspellsion of the Question 
Hour ... (Interruptions) 

SHRI PRIYA RANJAN DASMUNSI (Ralganj): Mr. 
Speaker, Sir, yesterday you said about the admissibility 
of a subject in the House ... (lnterruptions) 

[Translation] 

MR. SPEAKER: Please sit down. Yesterday in the 
meeting of the Business Advisory Committee It was 
decided that the question hour will be held today and I 
am ready to listen to your views on the ~ 
Motion after the Question Hour. 

... (Interruptions) 

SHAI PRABHUNATH SINGH (Maharajganj, 8Itw): Mr. 
Speaker. Sir. what happened to the Aaeam iuue? 

MR. SPEAKER: I wi teB you after the Question Hour 
as to what decision was taken with regard to the Aa8am 
issue in the Business Advisory Committee. 

... (InterrupIion$) 

SHRI MOHAN S. DELKAR (Dadra and Nagar 
Haveli): Mr. Speaker. Sir. what happened to the Daman 
issue? 

MR. SPEAKER: The subject of Daman is also very 
serious and I am going to allow discllSsion on It. Now 
you sit down. 

... (lntsnupIionB) 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV 
(Pumea): Mr. Speaker. Sir .... (lnteInf:1IJons) 

MR. SPEAKER: Yadavji, you spaak aft8r the Oueetion 
Hour. 

. .. (Interruptions) 

MR. SPEAKER: You sit down. 

[EngisII] 

No Politics please . 

... (lntetTUfJlions) 

SHRI BASU DEB ACHARIA: Sir, we have given • 
notice for suapensIon of the QueetIon Hour ... (lntfHTUptions) 

[Tf'lllltllation] 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: 
Yesterday also this Issue was raised but you gave a 
ruling on It. This is not a matter 0' Assam and Bihar 
alone but of entire country. The incidents of this kind are 
taking place in Maharashtra, Andhra Pradesh, Jhart<hand, 
Manlpur and Assam .tc .... (lnterruptions) This 18 the 
queation of country's Integrtty ... (lnt8tnfJlions) Hence I want 
that the time be fixed for holding discussion on this 
subject ••• (Interruptions) 

MR. SPEAKER: I will fix the time for it after the 
Question Hour. 

. .. (Interruptions) 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: Mr. 
Sp.aker, Sir, you must give a ruling in this 
regard .... (Interruptions) 

MR. SPEAKER: Question No.--41 SM Sunil Khan. 

. .. (Interruplions) 

11.04 tva. 

ORAL ANSWERS TO QUESTIONS 

lEniiish] 

.... ntenance of R .. ..., Tracka 

*41. SHRI SUNIL KHAN: Will the Minister 0' 
RAILWAYS be pIeaaed to state: 

(a> whalher contracta have been given to any foreign 
c:ompeny for maintaining railway tracks; 
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(b) if 80, the details of the sectors for which the 
contract has been given; and 

(c) the reason for awarding the contract to foreign 
companies? 

THE MINISTER OF RAILWAYS (SHRI NITISH 
KUMAR): (a) No, Sir. 

(b) and (c) Do not arise. 

SHRI SUNIL KHAN (Durgapur): Sir, I would like to 
know whether it is a fact that three lakh gangmen are 
already cut down from the Railways and you are giving 
the work to the local contractors who have no knowledge 
of renewal of tracks. As a resun of that, a lot of accidents 
are taking place. Earlier it was done by the employees 
of Railways with the help of gangmen who were experts 
in renewal of tracks. 

Secondly, I would like to know whether the Central 
Govemment will provide a one-time seHlement to the 
Railways so that the arrears in the renewal of tracks, 
bridges, rolling stocks and signalling gears are worked 
out within a span of five years. The recommendation has 
since been accepted and a non-lapsable Special Railway 
Safety Fund amounting to Rs. 17,000 crore for liquidating 
arrears for replacement of assets has been set up in 
2001·2002. 

[Trans/ation} 

SHRI NITISH KUMAR: Mr. Speaker, Sir, the original 
question of the hon. Member was as to whether any 
foreign company has been given the work of railway track 
maintenance. The reply in that regard has been given 
but the hon. Member wants to know whether the work of 
track maintenance earlier used to be done by the railway 
gangmen has now been given to the contractors. 
However, I would like to tell him that this is not the 
case. Only those jobs which are not included in the nature 
of job to be performed by gangrnen have always been 
given to the contractors. There is nothing new In it and 
It is not so that the works that used to be assigned to 
the gangmen are now being done through contractors. 
Second thing is that as the structure of track Is gradually 
changing and we are shifting to the concrete sleepers, 
more attention towards the rnectwnised mainteI_1C8 Is 
being paid and it is being IncI8U8d graduaIy. However, 
full attention is being paid to ensure that the jobs that 
were traditionaUy asaIgned to railway ...., Including 
gangmen are not assigned to the ou&IIide ..... 80 

that performance of the existing staff may not get 
adversely affected. 

Second thing which has been mentioned by him is 
that Govemment of Incia should give one time guarantee. 
In this regard I would like to say that a Railway Safety 
Fund was set up w.e.f. October, ~OO1 and it is the third 
year since then and the work of track renewal, bridge 
replacement and signal and telecommunications is being 
done through this fund. 

[English] 

SHRI SUNIL KHAN: Will it be done within a short 
span of five years? 

[Translation} 

SHRI NITISH KUMAR: The time span of five to seven 
years has been fixed in this regard. 

[English} 

SHRI SUNIL KHAN: The work of track renewal was 
being done by the gangmen who are experts in this 
work. That work is taken over by the contractors who do 
not have the requisite expertise. Are they doing that work 
taking all the safety measures? If so, why are accicIenIs 
taking place as before? 

[Trans/lJtion} 

SHRI NITISH KUMAR: I have already stated that the 
gangmen are doing their traditional job and only the 
specialised jobs which since beginning are being given 
to contractors are given to them. 

[English} 

SHRI SUNIL KHAN: In that case, why are accidents 
taking place as before? Accidents were taking place 
before also. More number of accidents are taking place 
now. Why has the number of accidents not come down? 

[TransIaIion} 

SHRI PAWAN KUMAR BANSAL: Sir, I would Ike to 
know as to how many raIs have been replaced during 
the track renewal in the Iaat three years aIongwiIh the 
coat thereof and the procedure 01 their diIposaI? 

SHRI NITISH KUMAR: Though this queetion Is not 
clractIy related to the original queetion as the hon. 



5 AGRAHA YANA 13, 1925 (SMa) 6 

Member wanIa to know the number of rails removed and 
the cost thereof. I can provide information in his regard 
separately. However, the removed tracks are utIIiaed In 
two ways eiIher they are used in yards or OCher places 
or they are declared as 8CI1IP and the money mobIIIaed 
through its sa1e ... (Interruptions) 

SHRI PAWAN KUMAR BANSAl: I would also like to 
know the quantum of so caIIecI scrap being obtained and 
what is the procedure of its disposal? 

(English) 

Let him not give the figures, let him only say what the 
procedure for disposing of discarded rails is. I would Uke 
to know only the procedure part. 

MR. SPEAKER: He wanta to know about the 
procedure only. 

[TranslsOOn) 

SHRI NITISH KUMAR: " is sold as scrap through 
auction. There are certain provisions in this regard and 
the money mobilised through this process is utilised for 
laying new railway line, gauge conversion and the track 
renewal wherein the money component mobIIiaec:I through 
scrap disposal i.e. b is also merged Into the fresh 
aUocation i.a. a. hence total expenditure comes to 8+b. 
H any separate question about 1'18 scrap diaposa/ Is asked 
I would reply it. 

(English) 

SHRI PRAKASH YASHWANT AMBEDKAR: Sir, track 
maintenance carried out. either by a contractor or by the 
gangmen, is mostly related to track system which is going 
on. The RaIways have got mechanised track rnaInIanance 
machines also. " has always been noticed that wherever 
track maintenance initially is given to the contractor, the 
laying of the sleepers which should be done in a straight 
line is done in an angular form. The question which arises 
then is that of the mechanised machines, which Ralways 
have purchased from different countrie8 lor maintenance 
of these tracks, which cannot be used because the track 
is an angular one. Will you take any action to 188 as to 
why these machines have been purchaIed? The88 are 
there in certain Railways. I can point out that Central 
RaIway has many of these machines and they are lying 
icIe. They are lying icIe only for the reason that the track 
should be in a 8Iraight line whereas it is an angular one. 
Is the Minister going to Ioc* into this mauer? 

[T18IJSIa1ion] 

SHRI NlTJSH KUMAR: Mr. Speak8r, Sk, as I said 
that the track atructure that we are ~ require 
mechanical maintenance Inst.ad of the manual 
maintenance. For instance earlier there were wooden 
sleepers and the packing of wooden sleepers could be 
easily done by gangmen. As the concrete aleepers are 
heavy, their pKkaging requires mechanized maintenance. 
Slmllarty track lying is aJao done mecha~ically and 
theM are a separale eel of InstMnents for doing It. AD 
this is done but he has pointed out one tntereeting thing 
about angulars. I think he la talking about 
covers ... (Interruptions) 

SHRI PRAKASH YASHWANT AMBEDKAR: The 
sleeper should be a straight one. " It is made a bit 
angular, machines won't be auccesaful there. It is 80 In 
several pieces ••• (Inl8nUptions) 

SHRI NITISH KUMAR: " is a new Information for 
me. If the information is conect, I would hold a thorough 
inquiry Into 1t ••• (lnterruptlons) 

SHRI PRAKASH YASHWANT AMBEDKAR: You can 
order inquiry Into it if you want 10. You would corne to 
know as to how many hours machines work and you will 
also come to know as to why they are lying idle? 

{EnglIsh] 

MR. SPEAKER: C.No. 43-Shri Abdul Rashid 
Shaheen. 

+ 
·43. SHRI ABDUL RASHID SHAHEEN: 

SHRI SHIVAJI MANE: 

WIll the MInlatW of POWER be pleased to state: 

(a) the Iateat financial statue of each State EIectrIcfty 
Board .. on last mq1th; 

(b) the detaiIa of money due to SEBa payable by 
the reapedIve State GovemrnentaIUnion TerrItorIea; 

(c) whether the Union Governnart propose to help 
them; and 

(d) If 80, the details thereof? 
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[Translation] As. 331n crore in 2001-02. State-wise details are given 
in enclosed Annexure. 

THE MINISTER OF POWER (SHRI ANANT 
(b) The State GovemmentslUnion Territories have 

GANGARAM GEETE): (a) to (d) A Statement is laid on been requested to give the details of money payable by 
the Table of the House. them to their SEBs. The infonnation wiD be laid on the 

Table of the House as soon as it becomes available. 
smtement 

(c) The dues payable to SEBs by the State 
(a) As per the latest annual report of the Planning Governments on account of supply of electricity to 

Commission on the wor1cing of State Electricity Boards Govemment departments as weD as subsidy are issues 

the commercial losses (without subsidy) of the SEBs between the SEBs and their State Govemments in which 

increased from Rs. 4560 crore in 1992-93 to As. 25259 
the Union Government has no role to play. 

crore in 2000-01 and were projected to increase to (d) Does not arise. 

Annexure 

Commercial profit / loss of SESs 
(without subsidy) 

SEBs 1992-93 1993-94 1994-95 19956-96 1996-97 1997-98 1998-99 1999-2000 2000-01 2001-02 
Actual Actual Actual Actual Actual Actual Actual (Prov.) (RE) (Prov.) 

2 3 4 5 6 7 8 9 10 11 12 

1. Andhra Pradesh -4 -23 -981 -1255 -939 -1376 -2679 -3117 -2559 -2820 

2. Assam -205 -197 ·255 ·261 -244 -439 -322 -214 -379 -370 

3. Bihar -280 -190 -189 -211 -442 -495 -605 ·511 -670 -753 

4. Delhi (DVB) -207 0 -578 -626 -760 -1039 -1103 -1055 -1092 

5. Gujarat ·519 -493 ·550 ·1003 ·952 ·1364 -2039 ·3n8 -3920 -3491 

6. Haryana -404 -507 -468 -554 -635 ·765 ·704 -1274 ·1960 ·1949 

7. Himachal Pradesh 2 -51 19 11 19 -33 -88 -206 -92 -48 

8. Jammu & Kashmir ·225 -293 -347 -363 ·507 -661 -835 ·793 -990 ·1141 

9. Kamataka -19 -2 -164 ·502 -652 -332 -847 -975 -1675 -2340 

10. Kerala -65 -75 -129 -183 -208 -199 -411 -646 -1129 -1354 

11. Madhya Pradesh -493 -3n ·594 -M2 -464 -1058 -2655 -3151 -3264 -3882 

12. Maharashtra 162 189 276 -408 -92 ·11 160 ·1479 ·1404 -3527 

13. Meghalaya -8 -3 ·21 ·20 -15 ·26 -50 -53 -44 ~ 

14. Orissa -85 -196 -136 -231 -375 -392 -538 -187 -216 -230 

15. Punjab -626 -693 -681 ~ «)3 -943 -1354 -2113 -1477 ·1833 

16. Rajasthan -260 -415 -412 -430 -498 -640 -1331 -1899 615 -2412 
(Transco) 

17. Tamil Nadu -258 -302 -2 ·n -2ST -296 -741 ·1442 -1447 -2510 
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2 3 .. 5 6 7 8 8 10 11 12 

18. UIar PradeIh -808 -1202 -1152 -1136 -3378 -3882 -3882 -2598 -2534 -2687 

19. West Bengal -258 -231 -339 -332 -387 -492 -1089 -842 -1059 -1086 

Total -4580 -5060 -6125 -6770 -11305 -13963 -20860 -28353 -25259 33177 

Source: PBnng Coi 'I ,dSirIUi , cIocurnent. 

SHRI ANANT GANGARAM GEETE: Mr. Speaker, sir, 
statement is laid on the table. I request you to take up 
question no. 43 and 53 together, as they are of same 
nature. 

[English} 

MR. SPEAKER: Hon. Members, as QuestIon No. 53 
is similar to Question No. 43, on the request of the han. 
Minister, I am taking up both the Questions together. 

Shrirnatl Rajkumari Ratna Singh-Not praeent 

Dr. M.P. Jaiswal-Not present. 

As none of the questioIl8I'8 to QuestIon No. 53 Is 
praaent, these QuestIons cannot be clubbed together. 

[Translation} 

Shrimati Ra;kumari Ratna SIngh and Shri Jai8waI both 
are Il9t pNSent in the ~, 80 question no. 53 cannot 
be taken Up with it. 

[English} 

Shri Abdul Rashid Shaheen, you may ask your 
Supplementary now. 

SHRI ABDUL RASHID SHAHEEN: Sir, .. per the 
figures given by the han. Minister, the c:ommerc:iaI lou in 
the SESs is on the constant rise. It has gone up from 
As. 4,500 cront to As. 33,000 cront .. projected for the 
year 2003. In spite of all the meaur88 taken by the 
Government by SVlin9 the MoUs and MoAs, and getting 
the Chartered AccoootanIa' aeMces for accounting of 
these SEBs and other efforts made by the Central 
Government. the commerQaI lou 01 the SEBs is riling. 
I would like to know from the hon. MiniItIr ptrecluly 
what are the proposaJs before the Government for 
~II in this field, and what are the propa .... by 
which the CenlnII GowImment can aIppOIt the Stales In 
coming out 01 this tndJIeaome siIuation. 

[Translation} 

SHRI ANANT GANGARAM GEETE: Mr. Speaker, SIr, 
the combined annual loss of all the State Electricity 
Boards stands at around Rs. 30,000 crore. State 
Governments are pointed out the need to lessen this 
huge loss. State Governments are trying to make efforts 
In that direction. Situation has somewhat Improved In the 
last two years. losses have come· down by Rs. 4600 
crore two years ago. Mainly four stat .. , Maharashtra, 
Gujarat, Haryana and Rajasthan have achieved success 
In this regard. In the previous year, that Is 2002-2003, 
the losses have come down by As. 4700 crore. In this, 
ten States viz. Anethre Pradesh, Assam, Gujarat, Himachal 
Pradesh, Kerala, Madhya Pradesh, Tamil Nadu, 
Uttar Pradesh and West Bengal have been chief 
contrI:Iutors. Thus, the losses of state electricity boardl 
have been coming down in the last two years. 

SHRI ABDUL RASHID SHAHEEN: Mr. Speaker, Sir 
hon'ble Minister said that situation is Improving, but the 
figures show that the Khasara project outlay has increaaed 
from Rs. 4500 crore to 30,000 crore. It may well be that 
the situation has been improving but I would like to ask 
you a specific question regarding Jammu and Kashmir, 
which has constantly been a deficit ltate. I would Uke to 
know from the Government whether it has any proposal 
to evolve a formula to compensate the lou state has 
suffered as a result of Indus Water Treaty? 

SHRI ANANT GANGARAM GEETE: Mr. Speaker, Sir, 
this question Is a bit different. Hon. Member has ao&91t 
the information specificaIy about Janvnu and Kashmir. 
He would certainly be given this information. 

SHRI SHIVAJI MANE: Mr. Speaker, Sir, I would Hke 
to know from the han. MINst. as to whether he hal any 
euch Information that the funds being aJIocaIed by the 
cenh for State EIectrIcIIy Boarda under various schemes 
like AP, DRP etc. Is not provided to the State ElectricIty 
Boan:II dIrecIIy inItead it Is dIvet1ed to other Heads? Is 
he trying to devi8e waya to avert this trend? 
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SHRI ANANT GANGARAM GEETE: Mr. Speaker, Sir, 
the original question relates to the losses being incurred 
by the State Electricity Boards and the arrears of State 
Government against them. Despite hon'bIa Member has 
asked a question regarding AP, DRP scheme. Such 
complaints are being received from other States also that 
the funds allocated to the State Governments under 
various schemes for SEB's are diverted to other Heads 
and those funds are not being given to the SEB's on 
time. Hence the State Governments are constantly being 
reminded that the funds being provided by the Union 
Government to the State Government under various 
schemes like AP, DRP etc. be immediately given to the 
State Electricity Boards. As this fund is being allocated 
as budgetary support, this is being provided by the 
Ministry of Finance. Hence it is our responsibility to 
provide it to the State Government only. However, with 
the consent of the State Government funds being provided 
under AP, DRP can be given to the State Electricity 
Boards directly. 

SHRI PRAKASH PARANJPE: The funds being given 
by the Centre to the Maharashtra Govemment are being 
spent to the lawyers fighting Telgi case ... (lnterruptions) 

SHRI SHIVRAJ V. PATIL: Sir, the problem of 
electricity has to be resolved by the Union Govemment 
and the State Government. There was a target of 
generating 48,000 MW power in the country during the 
Ninth Five Year Plan but the target couldn't be achieved. 
The target was revised to bring It down to 28,000 MW 
and then to 20,000 MW but even that could not be 
achieved. Consequently there is a shortfall of power In 
every State. The Union Government are not doing 
anything in this regard and the states are lacking in funds 
to undertake the projects for power generation. I would 
like to know as to what is the policy of the Union 
Government to find ways to solve this problem. Neither 
the generation nor the industry can prosper for want of 
electricity and even the economic growth would come to 
a standstill. I would like to know as to what policy has 
been formulated by the Union Government to generate 
electricity at the targetted level by providing funds to the 
State Govemments in this regard? 

SHRI ANANT GANGARAM GEETE: This question is 
a bit different from the original question. The original 
question relates to the total losses being Incun8d by the 
State Electricity Boards and the assistance being provided 
by the Union Gove"",*" to 1"1WOV8 this situation? 

SHRI SHIVRAJ V. PATIL: I do not want to know the 
figures but about the policy. 

SHRI ANANT GANGARAM GEETE: Hence I am 
replying. Mr. Speaker, Sir, every State is facing power 
shortage today and the Union Government are executing 
hydroelectric as well as thermal power projects to meet 
this shortfall. The State Governments have also been 
given the option to enter into a partnership with the Union 
Government for setting up such projects but I find that 
maximum State Governments don't, want to do so. Most 
of the State Govemments demand that the Hydro-electric 
or thermal power projects be set up by the Union 
Government on Its own to generate power and provide it 
to the State Governments. Such demand is being put 
forth by various State Governments and the Union 
Government are trying Its best to generate additional 
power to meet this growing demand. 

MR. SPEAKER: I have a very long list of questions. 
I can allow holding a discussion on it if you want so. 

... (Interruptions) 

SHRI PRABHUNATH SINGH: Hon. Minister has 
accepted that the States are in debts and the power 
arrangement is not upto the mark in the States. When 
Shri Suresh Prabhu was heading this portfolio, a meeting 
was held which was attended by several Members like 
Shri Raghuvanah Babu. When the issue of the State's 
outstanding dues to the Centre was being discussed, it 
was stated on behaft of Bihar that they were not in a 
position to pay its dues due to which the Central 
assistance was stopped and the power supply has been 
disrupted due to the non payment of dues for the last 
twenty years. Through you, I would like to know from 
him whether the Government had assured to provide 
special package to Bihar at the time of bifurcation of 
Bihar into Jharkhand in which the debts outstanding 
against Bihar was also proposed to be waived and 
whether the Govemment propose to streamline the power 
system in Bihar in doing so? If not, what are the reasons 
therefor. This ,Is what I want to know, through you from 
the Government. 

SHRI SHIVAJI MANE: Instead of power there are 
lantern in Bihar ... (lnterrupIions) 

SHRI ANANT GANGARAM GEETE: The Hon. 
Member has given information about situation in BIhar. 
There are IIOm8 guidelines to Implement the APDRP. 
The funds to the defaulting Stale ....... echeme are 
atopped. The State GowrnmenI.s should by not to defaul 
even ..... almost aI the ec:herMI ooder APDRP are 
being ~ In BIhar Mel the f\nIa have been allocated In 
regard thereto. 
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SHRI PRABHUNATH SINGH: Mr. SpeIker, Sir, I have 
yet to get the reply of my question. I have ask8d 88 to 
whether or not the Government want to stream'" the 
power sector in Bihar by providing the spea.I package 
proposed to be given to Bihar and by waiving the debIs 
outstanding against Bihar due to be paid to the Centre. 
1'tIe hon. MinI8ter has failed to say anyttq in this regard. 
Through you, I would like to know as to what Is the 
I88Ction of the hon. Minister in this regard so that the 
country could come to know about the Center's atIitude 
towards BIhar. 

SHRI ANANT GANGARAM GEETE: The Centre is 
willing to provide assistance to Bihar. The Union 
Government are providing assistance and co-operation to 
the States in all sectors. Therefore, all the possible 
schemes under APDRP are being implemented in BIhar 
and the required funds are also being allocated In this 
regard ... (Interruptions) 

[English] 

SHRI BASU DEB ACHARIA: From the statement 
given by the Minister in regard to the losses of SESs, It 
is clear that year after year the losses of SESs have 
increased even in those States where reforms in electricity 
and power sector were started in the year 1997-98. The 
hon. Minister has stated that last year the losses had 
been reduced by approximately 4000 PMI. What measures 
those States, which could reduce losses, took to reduce 
the losses and what are the reasons for reduction in 
losses? 

[Translation] 

SHRI ANANT GANGARAM GEETE: Mr. Speaker, Sir, 
incentive schemes are being run under APDRP to reduce 
the losses of the State Electricity Boards under which 
the State Electricity Boards reducing their losses will be 
given 50 per cent funds as incentive by the Government 
of India. The main cause of the losses being incurred to 
SEB's is the power theft besides the transmission losses. 
Since the enactment of the Electricity Act, 2003, all the 
State Governments have been directed to make stringent 
laws to check the power theft. Several states especially 
West Bengal have enacted and implemented such laws 
and good results are there to be seen. The power theft 
has come down there, outstancing dues are aIIo being 
reduced and the revenue earning has aIeo incntaaed. 

SHRI DILEEP SANGHANI: The proposal of I8IIing 
up a gas based power plant in Piparapot 10 streamline 
the power supply in Gujand and to Ieaeer the IoeIe8 of 

Gujarat ElectricIty Boards has been pending with the 
Union Govemment for a long time. If the gas supply Is 
ensured for that plant It can lead to reduction in the loss 
of the EIectridty Boards beaIcle8 providing adequate 
~ of power to people of Gujaral I would like to 
know from the Gov8mment 88 to by when the gas supply 
would be ensured to eel up gas baed plant in Gujarat? 

SHRI ANANT GANGARAM GEETE: ThIs quesIIon Is 
not related to the original question. I wi! repIy.1t If you 
ask separatety. 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: Hon. 
Minl8ter has not given enough information dn BIhar. Hon. 
Minister is suppoeed to have the detailed information 
about the utilization of funds being provided by the Centre 
to the State whether It Is being utllIaed there or not 
besIdaa having Information about the power generation 
potential of the State and whether or not the people of 
rural areas are getting proper supply ofelectrtclty. As tar 
the Ioeaea to the State ElectrtcIty Boards are concerned 
as had been pointed out by Shrl Prabhunath SlnghP that 
at the time of division of BIhar, the Union Government 
had announced to provide a .speclal package tor BIhar 
and to waive off the debts of the BIhar Electricity Boards, 
I would Ike to know whether the hon. Minister has sought 
information about It that whether funda being provided by 
the Centre to the State Govemment are spent uncler the 
specifIC scheme for which It Is provided or It Is diverted 
to IOm8 other scheme and whether the State Government 
retains such funds or they surrender It to the Central 
Government. I would also like to know whether the 
Govemment of India have taken any initiative In proposed 
waMng the debts of the Electricity Boards at the time of 
bifurcation of Bihar and If not, what are the reasons 
therefor? 

SHRI ANANT GANGARAM GEETE: The schemes 
are being Implemented In Bihar under APDRP. As tar 88 
the funds being provided by the Centra Is concerned, the 
Bihar Govemment hu entrusted the entire responsibility 
of completing all these schemes to the Power Grid 
Corporation of India. ThIs way It Is the responsibility of 
the State Government to ensure the completion of all the 
schemes being Implemented by Power Grid Corporation 
under APDRP. 

SHRI RAJESH RANJAN AUAS PAPPU YADAV: You 
are mixing both of them. 

SHRI ANANT GANGARAM GEETE: Power Grid 
CorpcnIion and NTPC boIh are the 8g8I1Cies of the power 
MinIItry and they are reeponsIJIe for rnoIIlItoring of APDRP 
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scheme and giving suggestion and co-operation to the 
State Govemment. Both these responstilities are borne 
by these two public sector undertakings. As Bihar comes 
under the jurisdiction of APDRP and aH the schemes of 
APDRP that are being implemented in BIhar and for which 
funds have been allocated by the Centre will be 
implemented through the Power Grid Corporation. 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: 
What is· the scheme for waiving the loans of the State 
Electricity Board? 

MR. SPEAKER: If you want a detailed information 
on a subject, you can ask the question in that regard 
and reply would be given to your query. 

SHRI PRABHUNATH SINGH: It is another thing that 
the responsibility has been entrusted to the Power Grid 
Corporation of India. The Planning Commission had 
sanctioned As. 365 crore for Power Grid Corporation 
though it is a separate thing that the Corporation is going 
to look after the transmission of power in Bihar. However, 
no reply to the question related to the State Electricity 
Board has been given 80 far. The Union Government 
had amounced to provide a package to Bihar when it 
was being bifurcated. I would like to know whether the 
Govemment propose to waive the dues outstanding 
against Bihar in the Interest of the State? 

SHRI ANANT GANGARAM GEETE: The reply to it 
wiN be given when you ask a separate question in this 
regard. 

MR. SPEAKER: Alright, now you sit down. 

SHRI PRABHUNATH SINGH: We are not getting the 
reply of our questions. 

SHRI DEVENDRA PRASAD YADAV: Transmission 
is a different job. 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: The 
question raised by my colleagues has not been replied. 

DR. M.P. JAISWAL: Our question also be clubbed 
with It. 

MR. SPEAKER: When I had taken up this question, 
I had suggested that your question also be deal aIongwIth 
it but you were not present in the House. Hence, the 
question lwas not taken up. 

DR. M.P. JAISWAL: My name was there aIongwfth 
Raj Kumari Ratna Singhji. 

SHRI PRABHUNATH SINGH: My question was not 
replied. 

MR. SPEAKER: Hon. Minister has said that let the 
question be asked, reply will be given. 

SHRI RAGHUNATH JHA: Announcement was made 
in this very House. 

MR. SPEAKER: Hon. Minister is unprepared to reply 
your question. He will reply next time. There is no problem 
in it, hence now you sit down. 

SHRI RAJESH RANJAN ~ PAPPU YADAV: It 
was announced in this House. 

SHRI PRABHUNATH SINGH: The announcement was 
made for North Bihar. Planning Commission had given 
the funds. 

SHRI ANANT GANGARAM GEETE: 60 percent 
rebate has been given in regard to the outstanding 
amount against Bihar due to be paid to the Ministry of 
Power. Despite outstanding amount has not been realised. 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: As 
far the waiving off loans is concerned ... (lntsrrupt;ons) 

MR. SPEAKER: The hon. Minister has sjven whal8ver 
information he had. Hence you sit down because House 
can not be run like this. 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: The 
Govemment had made an announcement in the House 
when Bihar was bifurcated. 

MR. SPEAKER: I am on my legs, you sit dOWrY; It 
is not allowed to ask questions after question during the 
Question Hour. You asked twice and the hon. Minister 
has given whatever information was available with him. 11-'1 
you are not satisfied with the reply, HaIf-arHialf di8cussion 
can be held on the subject. I am ready to allow the 
discussion. 

SHRI PRABHUNATH SINGH: All right. 

[English} 

SHRI PRIYA RANJAN DASMUNSI: In view of the 
huge debt burden 01 the Slate EIectrtcIly Boards 88 .... 

as new approach to the power reforms and also in view 
of the Tenth Plan targets for power gBll8llIIion In the 
counIry, may I know from the MIniIIer how much is the 
expectation in the Tenth Ptan 80 far as the power 
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ganetation is cOllcemed, will the raatructurad SEBs which 
have started functioning in many StaleS? What is the 
financial st.wort that the MInister can infonn the House 
would be ensured to the State Governments and the 
Slate Electricity Boards to achieve the targets of the Tenth 
Plan? 

{Translation] 

SHRI ANANT GANGARAM GEETE: Mr. Speaker, Sir, 
the original question relates to the losses of the State 
E:lectricity Boards and amounts outstanding against the 
State Governments. Hon. Dasmunsiji is asking abut power 
generation, his question will be replied if he asks It 
separately. 

DR. M.P. JAISWAL: Mine was the original question 
but you did not allow me. It is injust to me. 

MR. SPEAKER: I have aHowed ten supplementary 
questions on this question but It is not possible to 
allow more. You ask for holding HaIf-an-HaH chcussion 
on it and I am ready to aHow it during he week itself. 
Please take your seat as you were not present in the 
House when your name was called. Now we take up 
Question No. 44. 

RefinIng Capacity of Crude Oil 
+ 

"44. DR. SUSHIL KUMAR INDORA: 
SHRI NAWAL KISHORE RAI: 

Wdl the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the installed capacity of refining crude 
oil in the COIM1try exceeds the requirement of petroleum 
products; 

(b) if so, the exact position as on 31st March, 
2003; 

(c) wheIher LPG is ~ to meet the reqWament 
in the country; 

(d) if so, the reasons therefor; 

(e) whether the Gowan.18I1t have tornUaIed .", time 
bound plan to become self raIanI by augrna iii IV LPG 
production in the counlry; and 

(f) if so, the details of the said plan? 

[Eng/iIIh] 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI RAM NAIK): (a) to (f) A statement is laid on 
the Table of the House. 

(a) to (f) As against the overaU consumption of 
104.126 mIUion metric tonne (MMT) 0' petroleum producta 
in the country during 2002-03, the totaJ installed refining 
capacity, as on 31st March 2003, was 116.97 MMT per 
annum. The country presently imports LPG to meet pert 0' the domestic requirement. 1.073 MMT of LPG was 
imported during 2002-03 as the domestic produotIon of 
LPG was less than the total LPG requirement of 8.351 
MMT of the country during the year. The setting up! 
expansion of refineries has been delicensed since June 
1998. The ongoing expanelon of some of the existing 
refIneriaa is expected to Increaae LPG production In the 
country. 

{Translation] 

DR. SUSHIL KUMAR INDORA: Mr. Speaker. Sir. 
keeping in view of the rising demand of petroleum 
products, the question of refining capacity of petroleum 
products in the country is of vita/ importance. In his reply. 
hon'bIe Minister had stated that as on 31st March, 2003. 
our refining capacity is 116.97 million metric tonnes and 
the consumption of petroleum products in our country is 
104.126 miUion metric tonnea. When our refining capacity 
is more than the consumption even then the petrolewn 
products do not reach the people as per their requirement. 
I would like to know 'rom the hon'ble Minister the annual 
production capacity of various petroleum products and 
their annual demand. And to what extent our annual 
production is able to fulfill our demand? 

SHRI RAM NAIl<: Mr. Speaker, Sir, as I have said 
and hon'bIa Member has understood that the current 
refining capacity in our country stands at 117 mII&on metric 
tomes. Eartler we used to Important petrol, dIeMI and 
LPG .aongwIIh crude oil, but now entire refining is done 
within the country. We Import only crude oil and add 
vaJue to It to sell It in the form of die8eI, petrol and LPG. 
Our capacity exceeds our requirement onty by 10 percent 
which is not mACh. At prasent, 90 percent of our refineries 
are wortdng to their capacity and in near future, in the 
tenth five year plan, we are going to add three new .............One refinery each is proposed to be located 
at Paradip, Bhatinda and Beena. Th~ the refining 
capacity is expected to go up by 24 miIion metric tomes. 
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It will increase our refining capacity to 161 million metric 
tonnes and our endeavour will be to enable our petroleum 
products to reach everywhere. We are woOOng in that 
direction. 

DR. SUSHIL KUMAR IN DORA: Mr. Speaker, Sir, my 
question was about the country's annual production 
capacity of various petroleum products. Hon'ble Minister 
did not reply to my original question. Hon'ble Minister is 
requested to state the annual production capacity of petrol, 
diesel and kerosene separately. 

SHRI RAM NAIK: I have given the same. 

DR. SUSHIL KUMAR INDORA: I want the information 
separately . 

SHRI RAM NAIK: Mr. Speaker, Sir, it is not possible 
to segregate them. The requirement of each product is 
fuHilled. The production of LPG Is not much from crude 
oil. Since the production of LPG is not much, we have 
to import it to fuHiI the requirement of the r.ountry. Since 
the question relates to LPG, that is why I said that the 
requirement of LPG in the country is 8.351 million metric 
tonnes and we have to import 1.073 million metric tonnes. 
The reply already states that the production of LPG in 
the country is less. 

DR. SUSHIL KUMAR INDORA: Mr. Speaker, Sir, I 
have still not received the reply to my question. 
My question was about the annual production 
capacity of various petroleum products. " was my first 
supplementary . 

MR. SPEAKER: Hon'ble Minister may please give 
the same reply once again. 

DR. SUSHIL KUMAR IN DORA: Mr. Speaker, Sir, my 
question is yet to be answered. 

MR. SPEAKER: Hon'ble Minister has given the same 
reply. I 

DR. SUSHIL KUMAR IN DORA: If the hon'ble Minister 
to desires, he may send, in writing, about the petroleum 
products. 

MR. SPEAKER: Hon'ble Minister, you may send the 
reply in writing. 

SHRI RAM NAIK: Mr. Speaker, Sir, hon'ble Member 
may state what he wants In writing. The reply to that wiI 
be sent to him. 

MR. SPEAKER: Both things will be done in writing. 

DR. SUSHIL KUMAR INDORA: Mr. Speaker, Sir, I 
have second supplementary question. The demand for 
LPG in our country is. rising and hon'ble Minister himself 
has admitted that the production of LPG in our country 
is less and that is why we have to import it from abroad. 
I would like to know from the hon'ble Minister the total 
percentage. demand for LPG that needs to be imported 
and whethir' any policy has been formulated to end the 
need for import of LPG in Mure. ' 

SHRI RAM NAIK: Mr. Speaker, Sir, I have already 
stated about the quantity of LPG imported. In the near 
future, we propose to enhance the capacity of various 
refineries and as the capacity increases the need for 
import would go down. 

SHRI NAWAL KISHORE RAI: Mr. Speaker, Sir, 
through you, I would like to know from the hon'ble Minister 
the comparative average production of crude oil and 
natural gas at the international level. Besides, I would 
also like to know the minimum and maximum production 
rates of crude oil and natural gas and the agencies having 
minimum and maximum production. 

SHRI RAM NAIK: Mr. Speaker, Sir, I am not able to 
understand the question of the hon'ble Member properly. 
I will be able to answer only if he repeats his question. 

SHRI NAWAL KISHORE RAI: Mr. Speaker, Sir, what 
I would like to know the average rate of produdion of 
crude oil and natural gas at the international level. 

SHRI RAM NAIK: Sir, as per the current situation, 
we are able to produce only 30 percent of our total 
crude oils demands and the remaining 70 percent is 
imported. During the previous year we had to import crude 
oil worth Rs 84,000 crore. New exploration License Policy 
has been formulated to increase production. 

SHRI NAWAl KISHORE RAI: Sir, this is not the 
answer to my question. I would like to know the average 
production rate of crude oil and natural gas. 

SHRI RAM NAIK: Sir, we are now concerned about 
incraaaing our production and towards that end we have 
given out 91 blocks for exploration. Two days ago, 
Government have given out 21 more blocks. The average . 
production rate would be determined only when the 
production is increased as a result of exploration. 

SHRI NAWAl KtSHORE RAI: Mr. Speaker, Sir, my 
question is sUI unanswered. I want your prote..-tion. You 
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may decide .. to whaIher the 8IWW8I' was relevant to 
the question asked. I had II8Icad about the average 
production rate of crude oil and natural ga8 at 
the international level and also at the national level. I 
had not asked about the increase in 
production ... (IntemJptions) 

MR. SPEAKER; Hon'ble Minister would 8Md .. AIpIy. 
He is not ready with the answer. He will send It later. 

SHRI NAWAl KISHORE RAI: I have not asked a 
separate question. It directly followa the main question. 

SHRI RAM NAlK: What does he mean by 'rate'? 
Hon'ble Member may please send his question in writing, 
I will provide him the required information. 

SHRI NAWAl KISHORE RAI: Mr. Speaker, Sir, I 
seek your protection. I had asked a question and my 
name figured in the baDot too. I have asked a question 
directly related to the main queation ... (lntenuptions) 

MR. SPEAKER: Nawal Kishore j~ you asked your 
question thrice, and hon'bIa Minister answered twice. He 
has told you that he will get and pro¥ide you the required 
information in writing. Thus you w~ get your reply. 

SHRI NAWAl KISHORE RAI: Mr. Speaker, Sir we 
give our questions in writing 80 that it can be asked in 
the House and once it is admitted, It should be replied 
in the House. 

MR. SPEAKER: Hon'ble Minister, cannot be expected 
to be ready wittI reply to ewtrY question. You have asked 
'a question which needs a detailed reply. He will send 
the reply to you. 

SHRI NAWAl KISHORE RAI: My question is directly 
related to the original question. It would have been betlar 
if I had asked an unstarred question. 

SHRI RATTAN lAl KATARIA: Mr. Speaker, Sir, 
whether hon'bIe Prime Minister had announced expansion 
of Panipat refinery on October 18th? If 80, the estimated 
cost likely to be incurred on the exercise? Whether In 
the oil sector, wortd'8 ... (lnterruplions) whether It 18 the 
largest oil refinery project of the wof1d? I would also like 
to know the total expenc1tur8 likely to be Incurred on it 
and the name of the 8IaIas likely to be betl8liled from It? 
Besides, we have to import LPG. Country 18 experiellc:illg 
shortage 01 gas cylinders as its production has declined 
as a result of increase in steel prices. Wnat steps are 
being taken by the department to bridge the shortfaI? 

SHRI RAM NAIK: So far as production of cylinders 
is concerned, there is no shortage in the country. In the 
meantime, there was some shortage of steel as a result 
of which Its production had suffered 4-5 months ago. 
Now the problem has been sorted out. If there is any 
problem in any region, let It be known to me, I shall 
remove thaI. So far as Panipat refinery is concerned, Its 
'bhooml poojan' has been performed at the time of its 
expansion programme. You were also prasent at that 
time. You are aware of the detalla of Ita Implementation. 
After expansion, It wBI be the 1arg881 public sector oil 
refinery In the country. At present, the private sector, 011 
refinery of Reliance, is largest not only of the country, 
but 01 the wortd. Its capacity is 27 mHlion metric tonnea. 
Once the expansion work at Panipat ,is completed, It wUI 
rank eecond. 

[English] 

MR. SPEAKER: Q. No. 45 

Shrl Uttamrao Palll 

Shrlmall Shyama Singh 

[TransIaIJon] 

Not present 

Not present 

MR. SPEAKER: Question No. 46. 

Joint Exarel ... with other Countries 
+ 

*46. SHRI RAMSHAKAl: 
SHRI SADASHIVRAO DAOOBA MANDUK: 

WIll the Minister of DEFENCE be pleased to state: 

(a) whether i9int Armed Forces exerciaea were held 
between Indian forces and forces of other countrle8; 

(b) if 80. the names of countrie8 with which joint 
exerc11e8 were organised during the last three years lUI 
date; and 

(c) the benefits gained and HkeIy Impact of this on 
the country'l defence; 

(d) whether there Ie any proposaJ to organise similar 
joint exen:isea of the armed forces In near future; and 

(e) If 10, the deIaIII thereof? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (8) to (e> A Statement Is laid on the Table 
of the Howe. 
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S,.,.",.nt 

The Armed Forces of India have organized bilateral 
exercises with the Armed Forces of USA, France, 
Tajikistan, Singapore, Oman, Russia and China during 
the last three years till date. 

Indian Navy have also conducted the MILAN series 
of multinational exercises involving the navies of South 
Asia and South East Asia. In 'MILAN-03' held at Port 
Blair from February 11-15, 2003, ships and personnel 
from Australia, Indonesia, Myanmar, Singapore, Sri Lanka 
and Thailand participated. 

Such exercises provide valuable exposure to the 
Armed Forces to keep abreast with the latest 
developments in equipment, technology, warfare tactics, 
concepts and doctrines relating to military operations, test 
the military skills of our Armed Forces in relation to others, 
and promote mutual understanding and cooperation. The 
decisions to hold jOint exercises are taken by the 
Govemment keeping in view our national interests. 

There are proposals under consideration to hold joint 
exercises by our Armed Forces with armed forces of 
other countries in the near future. A proposal for a joint 
naval exercise with France is at an advanced planning 
stage. It would be premature to disclose details thereof. 

{English] 

SHRI PRIYA RANJAN DASMUNSI: Sir, we are 
walking out in protest against the presence of the Defence 
Minister ... (Interruptions) 

11.49 hr •. 

(At this stage, Shri Priya Ranjan Dasmunsi and some 
other han. MembelS left the House) 

... (Interruptions) 

(TranslBtion] 

SHRI RATTAN LAL KATARIA: Mr. Speaker, Sir, their 
ouster is certain, since people have rejected them. They 
are now completely In the dark. They may go, but the 
House should continue. 

MR. SPEAKER: But what Is your question? 

SHRI RATTAN LAL KATARIA: Mr. Speaker, Sir, they 
come but the manner of their going is less than 
dignified ... (Interruptions) 

SHRI MOHAN RAWALE: Mr. Speaker, Sir, Shrimati 
Shyama Singh is a Congress member, how can she ask 
questions? 

SHRI RAM SHAKAL: Mr. Speaker, Sir, joint armed 
forces exercises had been organised between Indian 
forces and forces of other countries. I had asked the 
hon'bIa Minister about the names of countries with which 
our armed forces had joint exercises during last three 
years; in reply to which it was stated that bilateral armed 
force exercises had been organised with the armed forces 
of USA, France, Pakistan, Singapore, Oman, China and 
Russia. My question is what benefits accrue to the country 
as a result of such exercises and how it is good for the 
security of the country. 

SHRI GEORGE FERNANDES: Mr. Speaker, sir, so 
far as the issue of benefits accruing from joint armed 
forces exercises Is concerned, first we are able to 
understand the capability and quality of arsenal of the 
countries with which we are having the exercise. Besides, 
the troops involved in the exercise are able to know the 
ways in which morale is kept high in various armed forces. 
It also gives opportunity of interaction to officers of the 
participating sides, to identify their respective strengths 
and weakness. All this is gained through the joint 
exercises. 

SHRI RAM SHAKAL: I would like to know from the 
hon'ble Minister, whether there is any proposal to have 
joint exercise with our neighbouring countries such as 
Pakistan, China and Bangladesh? 

SHRI GEORGE FERNANDES: Mr. Speaker, Sir, as 
far as Pakistan Is concerned, It cannot be yet thought of, 
but we have had naval exercises with our other 
neighbouring countries. 

[Enrjish] 

Train Accident. 
+ 

*47. SHRI RAGHUNATH JHA: 
SHRI JYOTIRADllY A M. SCINDlA: 

Will the MinIster of RAILWAYS be pleased to state: 

<a) the details of minorlmajor train accidents inCluding 
thoae of goods trains reported aince July, 2003 aIongwiIh 
reasons, acc:idents-wise; 

(b) the Ioas of railway property and the number of 
persons Idled and injur8cI aIongwith the ~ 
paid to them, acc:idenI-wiae; 
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(c) the ...". for not aending the reac:ue team wtIh 
....... raIieI ....... at acekll .. 1 ale on time; 

(d) the slaps takenIto be taken by the Government 
to see that enough relief supplies reach the accidents 
site on time; 

(e) the deIaiIs of the fincings of the conwniIsions of 
inquiry 0fder8d into these accidanIs and 8CIion taken 
Iher8on; 

(f) the names of officials fCU1d guilty and the action 
takenIproposed to be taken against them, accident-wise; 
and 

(9) the remedial &tepa taken by the Govemment to 
check such accideIlts in future? 

THE MINISTER OF RAILWAYS (SHRI NITISH 
KUMAR): <a) to (g) A StatemenI is laid on the Table of 
the Sabha. 

(a) There have been 149" consequential train 
accidents during the period July, 2003 to November, 2003. 
Their break-up is as under: 

Type of accidents 

Derailment 

KiIed 

Ir$Rd 

("FIgures are prov1sionai) 

Involving involving Total" 
Passenger 0Ihers 

trains (goods) 

2 

02 

53 

CoIision8 

04 

21 

trains 

3 

45 

DeraiImenIB 

29 

58 

4 

03 

98 

Manned 
Level 

crouing 
accidenta 

03 

02 

2 3 4 

Manned lJweI 03 01 04 
CIOIS8ing accident 

Unmanned Level 31 06 37 
crossing accidents 

FnlExpIosion in Train 04 04 

MiaceIIIIneous 03 03 

TOIaI 96 53 149" 

Broad causes 01 the accidents, that occurred during the 
period July-November 2003, were as under: 

Broad cauaee" Number 01 accic:Ienta° 

Failure of Railway staff 84 

FaUure of other than 
RaIlway staff 42 

Failure of equipmenI 01 

Sabotage 07 

Combination of factonl 

Incidental 08 

Notestablilhed 01 

Under investigation OS 

Total 149 

C"PrcM8lonal) 

(b) The number of persons Idled and injured In these 
accidents during the period July 2003 to November, 2003 
are as under: 

Unmanned Firat Mile. Total" 
level EJCpIoeion 

cro8Iing in Traina 
acddenla 

53 01 90 

59 18 45 203 
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The loss of railway property was approximately 
As. 26.83 crores* in the accidents that occurred during 
the period July-November 2003. The compensations 
payable to the victims of these accidents, are to be settled 
by the Railway Claims Tribunal. However, an amount of 
Rs. 38.56* lakhs has been paid, as an ex gratia, to the 
injured and next to the kin of the deceased. 

(c) and (d) Prompt relief and rescue arrangements 
were made in the accidents and no case of inadequacy 
has been reported during the period. However, a review 
of the system of disaster management has been done 
by a high level committee and the recommendations of 
the committee have been accepted. The accepted 
recommendations are at various stages of implementation. 

(e) No Commission of Inquiry has been set up during 
the period July-November 2003. However, statutory 
inquiries into accidents by the Commissioner of Railway 
Safety were conducted in 14 accidents. Final Inquiry 
Reports have been received in 8 cases and the 
recommendations made therein mainly pertain to skills of 
driving crews, digital voice reorder, review of design of 
'sand humps', blood test of drivers, supervision of work 
sites, etc. The recommendations of the Commission of 
Railway Safety are examined from various angles including 
feasibility, practicability and operational implications etc. 
Action on the accepted recommendations is a continuous 
process. 

(f) Responsibilities are fixed on the officials as an 
outcome of accident inquiry proceedings and appropriate 
disciplinary action is taken against them. 92 officials have 
been held responsible for lapses leading to various 
accidents, the proceedings of which have been finalized 
during the period. Major penalties were imposed on 24 
officials and 68 were taken up under Minor penalties. 
(These do not necessarily relate to accidents occurring in 
the period. 

(g) In order to prevent accidents the following 
measures are being taken:-

(i) A non lapaabIe Special Railway Safety Fund 
(SRSF) of Rs. 17,000 croree has been set up 
to wipe out the arrears of replacement of over-
aged assets like track, bridges, rolling stock, and 
signalling gears within a fixed timeframe of six 
years. The fund has been operational since 
October, 2001. 

(*Agoras are plOlllslonal) 

(ii) Extended field trials of prototype Anti-CoIIision 
Device (ACO) have been successfully completed 
on Northem Railway. Works of provision of ACO 
covering about 3500 route kms. on NOrtheast 
Frontier, Southern, South Central, South 
Western, and Northern Railway have been 
sanctioned, ACO survey for 10,000 route kms. 
has also been sanctioned. 

(iii) Fouling Mark to Fouling Mark track circuiting on 
entire 'A', '8', 'C', '0' and '0' Spl.' routes, where 
maximum permissible speed is more than 75 
kmph, has been completed. 

(iv) Auxiliary Warning System has been working on 
Mumbai suburban sections. 

(v) Last vehicle check by Axle Counter has been 
introduced on over 200 block sections and is 
being progressively added. 

(vi) To meet the situation arising out of track 
stresses and fatigue, upgradation of track 
structure, whenever called for, is undertaken on 
a planned basis by utilization of 6O-kg rails on 
concrete sleepers. The specifications of rail steel 
have been ugpraded and are in conformity with 
the International Union of Railways (UIC) 
specifications. 

(vii) For improving maintenance and better asset 
reliability, Railways are continuing to eliminate 
fish-plated joints on tracks by welding rails to 
convert all single rails into long welded rails to 
the extent possible. During relaying/construction 
of new lines/gauge conversion, long welded rails 
are laid on concrete sleepers to the extent 
possible. Turnouts are also being improved 
systematically. 

(viii) -Quality Management Systems· have been 
developed and Implemented as per the ISO 9001 
Quality standards in all the Production Units, 
majority of the Workshops and some of the 
shedSfdepots. All other important rnanufacturingl 
repair units have also been advised to develop 
and implement Quality Management Systems. 
UltrasonIc testing equipment is being used for 
detection of flaws in the axtes. 

(Ix) There has been prograssive increase in the use 
of Tee Tamping and baIast cleaning machines 
for tmck maintenance. Also, sophisticated Track 
Recording Cars, Ultrasonic Flaw Detectors, Self 
Propelled Ultrasonic Rail Testing Cars, 
Oscillograph Cars and Portable Accelerometers 
are being used progressively. 
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(x) Track renewals ant carried out whell8wer they 
become due for renewal. 

(xi) Modem bridge inspection and management 
system is being adopted, which wiD involve n0n-

destructive testing techniques, under water 
inspections, fibre composite wrapping, mapping 
unknown foundations and integrity testing, etc. 

(xii) IntenaMt patrolling of railway track is carried out 
at vulnerable locations during monsoon, summer 
and winter. 

(xiii) Interlocking of level crossing gates and provision 
of telephones at manned level croaslnga are 
some of the other safety aids being installed. 

(xiv) New technological inputs like solid state 
interlocking, digital axle counter, high 
performance point machines are being 
progressively introduced for enhanced safety and 
reliability of signaHing systems. 

(xv) Walkie-talkie sets have been provided to Drivers 
and Guards of all trains for faster communication. 
Guards and Drivers are also being progressively 
provided with LED based electronic flashing 
lamps and hand signal lamps having better 
viaibIIity than the conventional ke~11t aignaI 
lamps. 

(xvi) Training facilities for drivers, guards and staff 
connected with train operation have been 
modernised, including use of Simulators for 
training of drivers. As. 73 crores have been 
provided under SRSF for upgradation of Training 
Institutes. 

(xvii) Performance of the staff connected with train 
operation is being constantly monitored and 
those found deficient, are sent for crash training 
courses. 

(xviii) Periodical Safety Audit of different dMsions by 
multi-disciplinary teams has been Introduced. 
Inter-Railway Inspections and Inspections by 
Railway Board teams have also been Introduced. 

(xix) Drivers are given Breathalyzer testa to check 
for alcohol consumption, while 8ignk1g on and 
surprise checka enroute are also undertaken to 
identify defaulters. 

(xx) Emphasis is given on surprille inapec:tions and 
arrmush checII8. Nigh iI-.pec:IioI_ ant conducted 
regularfy to eradicate adoption of short-cut 

methodI and thoee found to be IIack. are taken 
up. 

(xxi) With the revamping of Railway Recruitment 
Boards (RRBs), quality of staff being selected 
through RRBs has slbdantlally Improved. 

(xxii) Use of fire retardant materials for coach 
fumlahlngs is adopted. 

(xxiii) Fire resistant PVC flooring, Interior paneling, 
ceiling, upholstery etc. is being used. 

(xxiv) Improvement In materials used In electrical 
fittings, fixtures such as MCB, light fittings, 
terminal boards, connectors etc. has been 
undertaken. 

(xxv) Intensive publicity campaigns are undertaken to 
prevent the travelling public from carriage of 
Inflammable goods. 

SHRI RAGHUNATH JHA: Mr. Speaker, Sir, In the 
reply, hon'ble Minister has admitted. only three acctdents 
have occurred at manned level cro.slngs whereas 
53 accidenta have occurred at unmanned level crossing. 
I would like to uk hon'ble Minister whether there ia any 
proposal to appoint chowkldara at level crosalngs to 
prevent accidents in future? 

SHRI NITISH KUMAR: Mr. Speaker, Sir, more than 
21,000 level croaaIngs are stili unmanned. To convert 
them into manned ones, we have made provision for 
funda every year. But It would not be posaIbIe to man all 
the level crossings as the hon'ble Member desired, 
because that would require huge funds. But we have 
evolved criteria to man level croulnga every year and In 
accordance with the same proposal approval Is accorded. 
We have a fund for the task and amount Is .. rmarked 
every year for the purpose. 

SHRI RAGHUNATH JHA: Sir, I would like to ask 
one more thing. After inquiry by the Safety Commlaaloner 
following .:cidenta, only petty offtcera aod wor1ce,. have 
been penalised. Whether any senior officer has been 
punI8hed? H not, why? 

SHRI NITISH KUMAR: Mr. Speaker, SIr, In the inquiry 
of .. accideI.... we look to fix reeponaIMIItiea at three 
IeveIe. Primary re.poneibIIIly, 88COI1dMy re.poneibIIIly and 
blame ~ People nt8pOIl8ibIe are graded as per 
their re.poneibIIIly and suitable action agaInet them is 
undertaken. ActIon Is taken agaIn8t both officers and 
wor1cers. Hon'bIe Member hM not uked about .. fIgurea, 
but In our ... ",ment, we have dIIcovered that out of 
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total cases where reaponsl)llIty has been fixed, major 
penalty is imposed in 35 percent cases while in 65 
percent cases minor penaHy is imposed, I do not have 
fIgUres available regarding the number of involved workers 
and officers. I will provide that information to you 
separately. 

MR. SPEAKER: Question No. 48, Shri T. Govin~ 
absent. Question No. 49 Shri Ramjse Manjhi and Shri 
Vinay Kumar Sorake-absent 

(English] 

Subaldy on LPG and Keroaene 

*50. 
+ SHRI SURESH RAMRAO JADHAV: 

SHRI PRABODH PANDA: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Govemment has any proposal to do 
away with the subsidy on LPG and Kerosene in a phased 
manner; 

(b) whether the Govemment propose to shHt the 
burden of subsidy to the public sector oil companies and 
private sector producers; 

(c) if so, the details thereof and the reasons for 
shifting the burden on these companies to phase out the 
subsidy; and 

(d) if so, the reaction of the public and private sector 
companies? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI RAM NAIK): (a) to (d) A statement Is laid on 
the Table of the House. 

(8) to (d) As per the Government daclalon on 
dismantling of Administered Pricing MechanIam (APM) In 
the petroleum sector, the subsidy on PDS Keroeene and 
Domestic LPG is to be phased out In three to five years 
effective 1.4.2002. The Govemment subsidy Is on flat 
rate basis and after accounting for the arne, the 01 
Marketing CompanIee (OMCs) could vary the retail aeIi1g 
prices in Hne with the variations in the IntemaIIonaI prices 
of these products. 

PDS Keroeene and DomeatIc LPG a .. domallic fueIa 
of mass coneumptlon. Passing of higher intemational 

prices of these products in the domestic selling prices 
would have hurt the COfl8lftI8IS. The matter was ther8fora 
re-examined and It was decided in consumer interest that 
the OMCs wHl not increase the selling prices of these 
products ck.Iring 2003-04 and the resultant under-recoveries 
of OMCs would be absorbed/shared amongst the oU 
companies. The methodology for sharing the aforesaid 
under-recoveries amongst the oil public sector 
undertakings (PSUs) has been finalized after considering 
the views of the oil PSUs. ' 

{Translation] 

SHRI SURESH RAMRAO JADHAV: Mr. Speaker, Sir, 
through you, I ~ like to know from the hon'ble MInister 
the names of Private companies in oil sector and also 
the proportion of subsidy they have to bear aIongwith the 
subsidies that is to be borne by the public sector 
undertakings. Also, what is the amount of subsidy given 
on gas cylinder and Kerosene for commercial use and 
the measures being taken by the Government to do 8Way 
with the subsidy provided to them. 

SHRI RAM NAIK: Mr. Speaker, Sir, at praaent there 
are 12 companies in public sector and only one refinery 
is in private sector, that is owned by Reliance. So far as 
subsidy is concerned, the Government propose to do 
away with it in three-five years. At present, we have two 
types of subsIdy--one is given through budget wherein 
flat rate subsidy is provided. It Is As. 45.17 per cylinder 
and the under recovery is about Rs. 84.85. Thus, a total 
subsidy of As. 130 per cylinder is given at present. 

WRITIEN ANSWERS TO QUESTIONS 

{Translation] 

Wortd Bank Loan to NHPC 

*42. SHRI ARUN KUMAR: Will the Minister of 
POWER be pleased to state: 

(a) the amount of loan drawn by National 
Hydroelectric Power Corporation from the Wortd Bank and 
other financial inaIIIulioIw 80 far; 

(b) the amoI.D'It of expenditure incun'ed 80 far in the 
fann of interest on loan every year by NHPC; and 

(c) the .... takan 80 far for the payIMnI of theee 
Ioana? 
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THE MINISTER OF POWER (SHRI ANANT 
GANGARAM GEETE): (a) NaIIoIIIII HydIoeIIdrtc Power 
Cotporation (NHPC) has not railed any IoIIn from the 
WOItd 8Mk. NHPC has 80 far drawn loans from Banks 
and other financial institutionsIra Bonds in the martcet 
totalling to As. 12,433 croN8 til 31.03.2003. Out of thia, 
As. 4,926 croras has IIIreIIdy been re-paid leaving a 
balance of As. 75lJ7 croras as on 31.3.2003. 

(b) Details of the interest paid on the loans rai8ed 
by NHPC during the last five IInanciaI years are given 
below: 

Year Amount 
(As. in Crores) 

1998-99 496 

1999-2000 492 

2000-01 5lJ7 

2001-02 506 

2002.()3 564 

(c) The debt servicing, i.e. payment of loans along 
with interest by NHPC is being done from the funds 
available with NHPC i.e. internal r88OW'C8G and outside 
borrowings. NHPC, since its inception, is having a sound 
track record for its debIs servicing and is not facing any 
difficulty in servicing of its loans. 

[English1 

Corporate Saf8ty Plan 

·45. SHRI UTTAMRAO PATIL: 
SHRIMATI SHYAMA SINGH: 

WUI the MInister of RAILWAYS be pIea8ed to refer 
to Unstanad OtI88lion No. 2584 dated August 7, 2003 
regarding Corporate Safety Plan and state: 

(a) whether such 10 year Corporate Safely Plan for 
2003 to 2013 has been finalised; 

(b) if 80, the salient features of the plan; 

(c) if not, the time by which It Is hIy to be ftnaIIIed; 

(d) the ~ envisaged &nter thiI plan, 
the arncut apenMo be spent during lie curNnl year 
from such fund, ......... ; and 

(e) the extant to wtW:h the impIenaltaIioIl of .. 
plan wit help in reducing rail acc:idanIs in the counIry? 

THE MINISTER OF RAILWAYS (SHRI NITISH 
KUMAR): (a) and (e) -corporate Safety Plan- of Indian 
RaIlways for the period 2Q03.2013 has been fInaIlzed. It 
was laid on the Table of the Sabha on ,9th August, 
2003. 

(b) and (e) The Corporate Sate Pt.n atatea the 
objectivea, targeI8 and atrategie8 for which the Indian 
Rallwaya would be atrivlng In the next decade. The 
doctMnent encompaaaea the broad prIorItiea end time 
frame of the safety related wortca along with ....... d 
approximate requirement of financial 1rweatmeI ... . 

Some of the salient features of the Plan and 
the ..... sed reduction In various types of accIdenta 
are:-

(I) Aim to reduce overall consequential train 
accIdenta per mIIIon train IdIometrea from 0.44 
in 2002.()3 to 0.17 In 2012-13. 

(ii) Targetllng elimination of coRIsIona by extensive 
use of AntI-CoIIIsion Device (ACO) and other 
meuurea. 

(iii) 60% reduction in derailments. 

(Iv) Reduction in fire acc:Identa and consequent 
fataIIIIea by 80% by adoption of fireproof coachas 
and use of fire retardant rnatertaIa In the exIatIng 
coaches. 

(v) Containing the rising trend in level croaaIng 
accidenta. 

(vi) AIming at recldon In ,........ in case of ~ 
BCQidenta by use of Cruh Worthy Coaches and 
tight lock coupteq with antk:IImbIng features. 

(vii) FlIng 14) of all Safety Category poeIa on urgency 
baa6a. 

(viii) PropouJ for Safety Related Retirement Scheme 
(SRRS) for gengmen and drlvera In age group 
of 5lJ to 57 yeara. 

(d) In the plan period, thtuat would be given on safely 
enhancement works as identified and detaIIecI In the pIen. 
The toIal InYeetrnent Involved during the ten year period 
(2Q03.2013) for various aefety enhancement works IIatecI 
in the Safety Plan would be As. 31,836 crorea. Out of 
this As. 13,000 crore is to be sourced from SpecIal 
RaIlway Safety Food (SRSF) and As. 8911 crorea from 
RaIlway SaIeIy Fund (RSF). The addIIionaI requirement 
to full! the plan would be around As. 10,000 croraa. 
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The net budgeted allocation under SRSF and RSF for various pIanheads, as also the net expenditure til the 
end of September 2003 18 given below: 

(As. in crena) 

Planhead Budget Estimates 2003-04 Expenditure upto Septermer 
(Net) 

RSF 

RoHing Stock 

Road Safety Works- 120 
Level Crossings 

Road Safety Works- 313 
ROBs/RUBs 

T rack Renewals 

Bridge Worb 

Signalling and 
Telecomunication Worb 

Machinery and Plant 

Other Electric Works 

Other Specified Worb 

Total 433 

Apart from the above, expenditure on the safety 
related planheads is also sourced from the Depreciation 
Reserve Fund for normal renewals and replacements. 
Some expenditure from other sources like Development 
Fund, Capital etc. is also incurred on these planheads. 

Effect of Moneoon on Konkan Route 

·48. SHRI T. GOVINDAN: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Govemment are aware of the 
problems being faced especially during monsoon MUon 
on the Konkan Railway route due to which rail traffic is 
affected regularly; 

(b) if so, the details regarding disruption. cancellation 
of trains, difficulties faced by the passengers; and 

(c) the remedial steps taken by the Government in 
this regard? 

THE MINISTER OF RAILWAYS (SHRI NITISH 
KUMAR): (a) Yes, Sir. 

2003 (Net) 

SRSF RSF SRSF 

219 171 

28 

26 

1407 740 

210 52 

460 156 

13 12 

1 

2311 54 1131 

(b) On Konkan Railway, there were 14 incidents of 
traffic disruptions during the year 2003 when the trains 
were detained for more than 4 hours. The detailed 
particulars of disruptions indicating trains particulars and 
time of detentions are encIoeed as statement. 

(c) Immediate temporary measures such as round 
the clock patrolling by Iocomotivas in advance of the 
paaaenger trains and temporary speed restriction of 40 
kmph had been taken in addition to patroIng of vulnerable 
spots during the monsoon season. Audio-visual warning 
alarm device called "RaIcsha Dhaga- In a8 deep cuttings 
more than 12 meters in depth have been installed. In 
tume! approaches, sand bag buffers have been placed. 
In rock cuttings of 15 metres and above, works are being 
done wiIh fixing of special steel boulder nets, rock bolting 
and shc*:reting. in other types of cuttings, lined side drain 
with toe protection waH or pitchk1g along the slope are 
being done. In Ialerile rockI8OiI deep CUIIings, aide slopes 
are being flattened to 1: 1 and addiIIoIlBI benne are being 
prcMded. In order to prcMde fooI..proof safety, Konkan 
RaIlway has drawn up a Corporate Safely Plan (2003-
2013). 
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S.No. Data 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

2 

19.6.03 

21.6.03 

21.6.03 

22.6.03 

22.6.03 

22.6.03 

22.6.03 

22.6.03 

6.7.03 

10. 7.7.03 

11. 7.7.03 
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SIa • ..,.,., 

Train Detention List (mote ".." .. houts ott Konkan ~ during 20(3) 

3 

3:46 

18:58 

22:30 

7:33 

9:35 

14:05 

17:45 

21:15 

9:35 

6:20 

9:10 

Km 

52814-5 

50814-5 

53217-9 

5~1 

62610-1 

8317-8 

27816-6 

47815-6 

50814-8 

Train Ofltlntlon 

5 

6346--6 houri 39 min. 
8338--4 hours 06 min. 

2620-9 hounI 54 min. 

2819--4 hours 15 min. 
8337~WI (regu1ated)-6 hours 30 min. 
Km.ng.lor.-V.run. P •••• ng.r & V.run. 
MangaIonI Puaenger cancelled 

2818. 2817, 8345, 8348 dMNt.t 

Traina were aIrNdy cancellecUreguldIverlecI 
due to derailment at km. 532 

Traina were already atfectecI due to derdment 
.t km. 532 

Traina were already atfectecI due to derdrnent 
at km. 532 

2052-4erm1nated at Chlpkm 

185-tenn1natec1 at DIwan Khavatl 

Traffic Int.rrupted compIetety for 4 daya 

Mangalore-V.run. P .... ng.r t.rmlnat.d .t 
Karwar 
V.run.-M.ng.lor. P .... nger at.rted from 
Karwar 
1097-4 hours 30 min. 
8337-2 houri 10 min. 

2819-7 houri 46 min. 
8335-10 houri 15 min. 
2820-2 houri 35 min. 
0111--6 hours 50 min. 
2432-3 hounI 36 min. 
ON gooda-5 houri 31 min. 
ME epecIaI-1 hounI 04 min. 
104--2 hours 25 min. 
Sawanlwadl-Dlva 8Indhudurga Peaaenger 
5 houri 28 min. 

2977-7 houri 50 min. 
KmangeJore Varune P.....-.ger t.rmInated at 
Kumta 
Varuna-Mangalor. P .... ng.r .tarted from 
Kumta 
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2 3 4 

12. 19.7.03 0:35 25712-3 

13. 14.8.03 21:15 24210-1 

14. 21.10.03 4:50 47812-4 

Supply of Defective Shell. 

*49. SHRI RAMJEE MANJHI: 
SHRI VINAY KUMAR SORAKE: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether the Army had scrapped 87,000 
indigenously made sheUs for T -72 main battle tanks; 

(b) if so, the reasons therefor; 

(c) whether consequently the Army had affected a 
purchase of 25,000 rounds from Israel for use during the 
11 month Operation Parakram; 

(d) whether the Ordnance Factories are capable for 
producing shells of acceptable quality for use In 125 mm 
smooth-bore guns fitted onto Main battle tanka; and 

(e) if 80, the reasons for procurement of these shells 
from Israel? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) to (e) The Army has aegragated 88,000 
rounds of 125 mm FSAPDS (Fin Stabilised Armour 
Penetrating Discarding Sabot) hybrid ammunition as 
unserviceable. The segregated ammunition Is the hybrid 
ammunition of Russian and Defence Re.earch & 
Development Organisation (DRDO) design. The 
manufacture of hybrid version has since been cIaconIInued 
bec-..e of occunance of burning debris Inaid8 the fighting 
compartment of the rank and loosening of projectile from 
the cartridge case. The present manufacture by OFB Is 
as per indigenous design only. Since recommencement 
of production In June 2001, Ordnance Factory Board 
(OFB) has supplied more than 1,30,000 rounds of FSAPS 
ammunition. The ammunition meets all the quality 
parameters and laid down acceptance criteria. 

5 

2619--4 hours 37 min. 
2620-2 hcus 55 min. 
0112-4 hours 14 min. 

2619-5 hours 54 min. 
0112-4 hours 43 min. 
2620-3 hours 27 min. 

Karwar Madgaon Shutle Cancelled, 
2617-5 hours 27 min. 
~ hours 44 min. 

Eartier, during operation Parakram, Army had taken 
up a case for import of the ammunition on emergent 
basis in order to make up the stocks deficiency arising 
on account of 88,000 rounds which were segregated as 
unserviceable. A contract for 20,000 rounds ex-Israel has 
been signed on September 3, 2003 by Ministry of Defence 
in order to partially meet the deficiency which remains 
inepite of supply of OFB. After accounting for the receipt 
from OFB & ex-Israel, the deficiency for this ammunition, 
on 31st March, 2003 was 3,47,193 rounds. 

A task force has been set up to examine utilization! 
rectification of the 88,000 rounds of hybrid ammunition 
supplied by OFB eartier. 

AlcllAuiatence to Public Schools for 
HIIndlcapped ChlldNn 

*51. SHRI LAXMAN GILUWA: 
SHRI BIR SINGH MAHATO: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) whether the Union Government provides any aid 
or 888iatance to the public echools having tacIItie8 for 
the education of children suffering from cerebral palsy, 
etc.; 

(b) if 80, the details thereof; 

(c) whether any criteria has been fixed by the 
GcMImment in respect of tuition fee, etc. charged by 
public schools for such ecb:aIton; 

(d) if so, the dataIa thereof and II not, the reasons 
thenIfoI, 
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(e) whether the Gowernment In .... thai ptmIic 
schools are c:barging exorbltal.. tuition fee from 8UCh 
chi'1ran; 

(f) " 10, the names thereof end the action taken 
against 1MMn; 

(g) whether the Government propose to provide 
financial subsidy for such ecU:aIion; and 

(h) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRI 
NAGMANI): (a) No, Sir. The Government does not 
implement any scheme for providing aid or assistance to 
the public schools with facilities for the education of 
children with disabilities. 

(b) to (d) Do not arise. 

(e) The Ministry of Social Justice & Empowerment 
has no such information. 

(f) Does not arise. 

(g) No, Sir. 

(h) Does not arise. 

UnHorm Aules for Multiplex Cinema ..... 

*52. SHRI GUniA SUKENDER REDDY: 
SHRI RAMANAIDU DAGGUBATI: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to stale: 

(a) whether a delegation of the Multiplexes 
AuocIation of India met him to press for changes In 
cinema regulatory provisions; 

(b) if 80, the dIIIicuIties experietlCed bV them; and 

(c) the measures taIcIen to draft a comprahensIve 
modal regulation applicable to an States In the countty 
and the Industry to ease ruIea? 

THE MlNtSTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) to (c) A delegation of the 
Multiplex Aa8ociatlon of India under the aegis of 
FedenIIIon of Indian a..1beia of Commerce and InclIIIry 
(FICCI) apprised this Ministry of the Yariou8 ..... 

concerning the Multiplex sector, maJnIy the dllftcultles 
caused due to archaic and dIIparale rwguIationI. which 
hinder the growth of this sector. The Ministry has 
enlNated FICCI wtIh the task of frwnIng structured model 
cinema and cinema related regut.tiona, which may cover 
She aapect of providing a healthy climate for muItipIexe8 
to operate. In order to ..... a uniform development 
paIIem for the film sector. 

Since 'cinema' except 'certification', Is a state subject, 
laws for the exhibition of films are enacted by the State 
governments. ThIs Ministry has set up a Committee for 
Development of the Entertainment sector, which comprises 
representatives of various State Governments, to suggest 
a policy framework both at the Centre and In the States 
conducive to promoting the entertainment sector, In the 
recent most meeting of this Committee, held In October 
2003,· a sub committee has been constituted, comprising 
representatives of the States of Andhra Pradesh, 
Maharashtra, West Bengal and Haryana, President, 
Multiplex AsaocIation of India and a representative of the 
Ministry of I&B, which would examine Inter alia the 
regulations formulated by FICCI, and submit 
racommendations to the Committee. The Committee's final 
recommendations will then be circulated to all State 
Governments for their consideration. 

Apart from this, realizing that better exhibition 
Infraatructure will promote the growth of the film eector, 
Government of India hu offered a tax hoUday for 
~ set up outaIde municipal UmIts In the Budget 
for 2OQ2-03. 

T and D LoMu to SEBa 

*53. SHRIMATI RAJKUMARI RATNA SINGH: 
DR. M.P. JAISWAL: 

Will the Mlnieter of POWER be pIeued to state: 

(a) whether the financial condition of the State 
Electricity Boards are In a precarious poeItIon with total 
Tr.lIsmleaion and DIstrbItIon losses accounting for more 
than As. 30,000 crores annually; 

(b) • 10, the meuures initiated bV the Government 
to rnItIg8te the siIuation; 

(c) whether the Government propoees to launch an 
incenIIYe 8Cheme to help States to minimize the T&D 
losses; and 

(d) • 10, the detaIIa of the echernes and the States 
which have 10 far qudfted for the IncenItve aIongwIth 
the ecIion taken In e. regard? 
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THE MINISTER OF POWER (SHRI ANANT 
GANGARAM GEETE): (a) Yes, Sir. 

(b) to (d) To Improve the financial viability of the 
State Electricity Boards (SEBe). the Government have 
launched the Accelerated Power Development and 
Reforms Programme (APDRP). The Programme has two 
components. namely. investment component and incentive 
component. Under investment component, the Central 
Govemment provides assistance to the tune of 50% of 
the project cost for the upgradation and modemizatlon of 
distribution system in the form of 50% grant and 50% 
loan to SEBs in the case of non-special category States. 
In case of special category States (States of North-eastem 
region. Jammu & Kashmir. Himachal Pradesh. Uttaranchal 
and Sikkim). Govemment of India provides 100% of the 
project cost as financial assistance in the ratio of 90% 
grant and 10% loan. 

Under incentive component of the Programme, the 
States are given 1:2 grant for actual cash loss reduction 
by the SEBslUtilities, i.e. for every As. 2 of cash loss 
reduction, As. 1 is given as grant. During the financial 
year 2002-03, four States viz. Maharashtra, Gujarat, 
Haryana and Rajasthan have shown cash loss reduction 
to the tune of Rs. 579.74 crore, Rs. 1072.30 crore, 
Rs. 210.98 crore and Ra. 275.42 crores respectively and 
have become eligible for Incentive of Rs. 289.87 crore, 
Rs. 536.15 crore, As. 105.49 crore and Rs. 137.71 crores 
respectively. An interim release of incentive to 
Maharashtra, Gujarat and Haryana amounting to 
Rs. 137.89 crore, Rs. 236.37 crore and Rs. 5.01 crore 
respectively has been made on March 31, 2003. Balance 
incentive to Maharashtra, Gujarat and Haryana and 
incentive to Rajasthan will be made during the current 
year. 

NGOa-Govemment Meet on Plight of DI .. bIed 

·54. SHRI K.E. KRISHNAMURTHY: Wdl the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pIeuecI 
to state: 

(a) whether the meeting between NGOs and the 
Government have taken place on the plight of the 
disabled; 

(b) H ao, the details of the matter ciSCtl88ed therein 
and the outcome thereof; 

(c) the details of difficulties being faced by NGOs; 

(d) the response of the Govemment thereto; and 

(e) the details of the asauranees giva1 or measures 
taken by the Govemment to make greater tranaparancy 
in extending the cooperation to the NGOs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRI 
NAGMANI): (a) No, Sir. 

(b) to (e) Does not arise. 

[Translation] 

Cruh of Alrcl'llft 

·55. SHRI G.S. BASAVARAJ: 
SHRI ASHOK KUMAR SINGH CHANDEL: 

WHI the Minister of DEFENCE be pleased to state: 

(a) the number of defence aircraft crashed during 
2003 till date, category-wise and place-wise; 

(b) the number of pilots and civHians who lost their 
lives in such accidents and compensation paid to the 
dependents of the deceased; 

(c) the reasons for each accident and outcome of 
the enquiries conducted in each case; 

(d) whether the Govemment have got these aircraft 
inspected; 

(e) if not, the reasons therefor; 

(f) whether any responsibility has been fixed in each 
case; 

(g) H so, the details thereof; 

(h) whether the Government propose to phase out 
ageing MIG aircraft; and 

(i) if not, the. reasons therafor? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) to (i) The detalla of Category-I 
accidents of defence aircraft which occurred cUing the 
calendar year 2003, the reasons thereof and number of 
pIoIa and civilians killed in such accidanI8, ant given in 
the encIoHd 8Ialement. 

The depellCIents of piIoII Md cIvIIana kIIed in such 
.acIdenIa ant pMi COII1*llalon _ per Aulae in force 
from to time. 
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After 8\I8I'Y ecciciM. a Ccu1 of lnquky (COl) Is let the ......... d) which were aIIbdabIe to humin error, 
up to inIpect the aircraft and find out the cawe of no action cauId be taken as the piIoIa went IcIIed In the 
accident. " the accident is due to Human Enor then ac:ddenbs. In the case of the acclde .. ta on 22nd July 
necessary remeciaI action is initiated. In the case of 2003 (SI. No. 10 In the Statw'nenl), necessary action accidents resulting from Technical Defects, action is 
initiated after consultations wfth HAUOrigInaI EqufpmenI agaInet the plot Is in progreaa. 

Manufacturer (OEM). 
The phaalng out of MIG alicraft 18 e contlnuoue 

In the case of the accidents which occurred on 28th process as .. aircraft ant phased out after the completion 
Jan, 4th June and 14th July 2003 (SI. Nos. 2, 6 & 9 in of their Total Technical life. 

SIll,.",.", 

SI. Date of Aircraft Service 
No. accident 

1. 24th Jan. 03 Cheetah Army 
HeIIccpter 

2. 28th Jan. 03 Jaguar Air Force 

3. 26th Mar. 03 SeakIng Navy 
HelIcopter 

4. 4th April 03 MiG-23 Air Force 

5. 7th April 03 MiG-21 Air Force 

6. 4th June 03 MiG-21 Air Force 

7. 18th June 03 HPT-32 Air Force 

8. 7th July 03 MiG-23 Air Force 

9. 14th July 03 MIG-21 Air Force 

10. 22nd July 03 Jaguar Air Force 

11. 31st July 03 Chetak Air Force 

12. 24th Aug 03 Sea Harrier Navy 

13. 6th Nov 03 Kiran Air Force 

14. 28Ih Nov 03 MiG-21 Air Force 

fE"f1Ishl 

PrIcIng of Set Top 80 .. 

·56. SHRI PAWAN KUMAR BANSAL: Will the 
MtnIster of INFORMATION AND BROADCASTING be 
pleased to state: 

Place of Cause of accident N\IIIber NLIiIber of 
accident .. estabIiIhecI of PIIols CNII8na 

by the Court Idled Idled 
of Inquky (COl) 

Technical Defect NIl NO 

Nat (Shuj) Human Error (AIrcrew) NH 

Goa Coast COl not finalized NU NU 

Hatwara Technical Deftct NIl 7 

AmbaIa Technical Defect Nil NU 

UttarIai Human Error (AIn:rew) HI 

Tambaram Technical Defect Nil NIl 

Haiwara Technical Deftct NIl NIl 

Srinagar Human Error (Alrcrew) 2 NO 

AmbeIa Human Enor (Aircrew) NI NIl 

H8kImpet T ec:hnIcaI Defect 2 NH 

Goa Coat COl not fNIIzed NI NIl 

HakImpet COl not fInIIIzed 2 NIl 

NaI (BhLt) COl not fInIIIzed NIl NIl 

(a) the runber of Set Top 80_ Imported In the 
counby 10 far for implementing "Cond1tIonaI Acceu 
System"; 

(b) the price and the conditione on which 
theM instNments would be made available to the 
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(c) whether the Issues relating to the pricing of the 
STBs and the charges for reception of different channels 
have been worked out; 

(d) if not, the reasons therefor; 

(e) whether the Government has any proposal to set 
up a Purchasing Regulatory Committee; and 

(f) if 80, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) to (f) As per the information 
available as on 16.8.2003, 1,59,580 Set Top 
Boxes (STBs) have been imported into the country for 
implementation of Conditional Access System (CAS). 

It has been estimated that the analogue STB would 
cost about Rs. 2,500 and digital STB would cost between 
Rs. 2,700 and Rs. 4,000 (Depending on features). Multi-
System Operators (MSOs.) and the cable operators, etc. 
have come out with different options to subscribera for 
purchase of STBs. i.e., through easy instalmentalhire-
purchase/outright purchase, loan schemes, etc. The coats 
to the subscribers would, therefore, be affordable. For 
example, incablenet has announced an introductory offer 
of making digital STBs. available to the customers at a 
refundable deposit of Rs. 999 plus a nominal daily rent 
of Rs. 1/-. SITI Cable and Hathway too are making 
available STBs. on similar lines of a refundable deposit 
and payment of nominal daily rental charges. While the 
cost free-te-air channels for a minimum number of 30 
such channels has been specified by the Government to 
be Rs. 721- (exclusive of local taxes), the pricing of pay 
channels has been left to the market-forces. The Cable 
Television Networks (Regulation) Rules, 1994 have been 
amended through the issue of a notification on 6th June, 
2003 containing inter alia, the manner of publicizing the 
subscription rates of pay channels and 8Ubmi88Ion of 
Report to the Central Government. The cable operator 
shall also declare which channels wit remain 'pay' and 
which "tree-to-air" and also the rates of the pay channels 
and discounts, if any, by 15h June, 2003. 

The Amended Rules also stipulated that In the event 
of cable operators not being In a position by 31st Aug., 

2003 to declare whether a channel Is 'pay' of -ne-to-air" 
channel and the price of any pay channel due to the 
information not being provided by the broadcaster, the 
cable operator shall not transmit such channel through 
its network after 31st Aug., 2003 vide notification issued 
on 8.9.2003, which is availatH in Ministry's web-site, 
.www.mib.nic.in*. 

Generation of NCES 

*57. SHRI T.T.V. DHINAKARAN: Will the Minister of 
NON-CONVENTIONAL ENERGY SOURCES be pleased 
to state: 

(a) the target fixed for the generation of non-
conventional energy for the Tenth Plan period, category-
wise; 

(b) the funds allocated 80 far under the Tenth Five 
Year Plan to achieve this target, State-wise and category-
wise; and 

(c) the steps taken to use advanced technology to 
exploit renewal energy sources? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI M. 
KANNAPPAN): (a) An aim of 10 per cent of the new 
power generation capacity addition in the country from 
non-conventional energy sources, i.e., wind, small hydro, 
biomass, and solar has been set for the 10th and 11th 
Plans. In this respect, the power generation capacity 
addition from non conventional energy sources for the 
10th Plan, is envisaged at 3075 MW. In addition, targets 
have been set for various clecentraJized non-conventional 
energy systems/devices. The details in this regards for 
10th Plan are given In enclosed statement-I. 

(b) The Gross Budgetary Support (GBS) to this 
MIniIlry to achieve targets during the 10th Plan has been 
sat at As. 4000 crores. State-wtse and category-wlse 
funds related during 2002-03, i.e., the 1st year of the 
10th Plan, are given in enclosed Statement-II. 

(c) The use of advanced technologies to exploit 
renewable energy 8OUI'C88 Is being encouraged through 
varfous financial and fiscal Incentives, including 
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COliC 111101181 CUllom and ..... cUIes. FinIIICIaI support 
pnMded for R&D twa led to the deployment of advanced 

techalOloglea In bIogaa, ~ gaeIficattan and solar 
therrnaI ...... 

Wind Power 

Smell Hydro Power 

Biomasa Power/Baguse ~tion 

Biomass Gasification 

WastetoEnergy 

Solar Photovoltaic Power 

Solar Thennal Power 

Total 

.........." 

PhyeicaI TatfIIIIa ., tor the 10th Plan 

B: Decentralized Energy Systems during 101h Plan 

System 

Biogas Plants (Nos. in Iakhs) 

Solar PholowIIaic Home lighting 
Syalems (Nos. in Iakhs) 

Solar Photovoltaic Power 
PIantIOIMr Systems (MW) 

Solar PhotOYOltaic Pumps (Nos.) 

Solar Photovoltaic Genendons (Nos.) 

Wind Pumps (Nos.) 

Hybrid Syaaema (kW) 

Solar W ... Heating SyaIIma (sq. m. 
coIector .... in Iakhs) 

Solar Ail HealIng Systeme (sq. m. 
coIector area) 

Solar Cookers (Nos. in .... ) 

c: Remote VIIage EIacIriIicaIIon 

Target (MW) 

1500 

eoo 
700 

50 

80 

5 

140 

3075 

Target 

10 

2.5 

4 

8,000 

10,000 

800 

800 

5 

5,000 

2.06 
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Tlili 44.711 SAD 2.M 7. 31.417 16.711 5J54 lo.m 7. 4O.R 2.a1 lUI l7l) 3.5R 7.12t IlII7 .. 
C8P1I8P~ biDgII pIIrD 

SHP-aIIIIII hydro poww; SPB-eoIIIr phoDvoIIaIc; ~ IUIIII -.gy programme. 

[Translation} 

Opening of Drug De-Addlctlon CentrH 

*58. SHRI MANSUKHBHAI D. VASAVA: 
SHRI MANSINH PATEL: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) the number of casea of drug addiction in the 
country; 

(b) the steps takentbeIng taken by the Government 
to control drug addiction; 

(c) the number of existing drug de-adciction centr88 
in the country. State-wise; and 

(d) the details of such canters required to be opened 
to check this menace during the current year and funda 
aIocated thereunder. State-wi8e and Iocation-wiae? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRI 
NAGMANI): (a) and (b) The number of cases of 
alcoholism and drug addiction registered at the TnNIIment-
curn-Rehabilitation Centres aided by the MinIItry of Social 
Justice ,,--Empowennent cUing 2002-2003 was 2,61,707. 

RecogniDlg thai aIcohoIiam and aubetance abuse Ie 
a psychological. soc:iokIgIMI and mecIcaI problem which 
affects the incIviduaI and the family, the MInistry of Social 

Justice and Empowerment has adopted a strategy of 
building "preventMt awareneuw and recovery of addicts 
through medical treatment, counseling, foUow-up and 
rehabiIltaIIon. The scheme for PnMtntion of Alcoholism 
and Substance (Drugs) Abuse's Implemented through 
registered organlzationa. 

The Ministry has a budget allocation of Rs. 25.50 
croras under the scheme for the year 2003-04 out of 
which grants-in-aid are released to the eligible NGOa for, 
running Treatment-cum-Rehabilitation centers, Drug 
Awar_, CounsellIng and AaaIatance cenne; WOft( 

place Prevention Progranvnes and for conducIIng De-
addiction camps. The MInIstry Ie eupportIng 444 centres 
out of which 68 818 Drug Awareneea, CounNIIIng and 
Assistance Centres and 376 are Treatment-eum-
RehabIItIIIIon centers being funded under the Programme. 
These centers 818 run by 381 NGOa. 

(c) and (d) 376 De-addictlon cent,... known as 
TreatmenI-c:um-RehabIIitatIon centers 818 being funded by 
the MInIaIry of SocIal JU8IIce and Empowennent under 
the scheme tor Prevenlion of AIcohotiIm and Substance 
(Drugs) Abuse, State-wiIeIUnio Tenttory-wlae number of 
such centerI Ie s;ven .. Per Statement. 

New c:entrea are taken up In the priority areas 
speciIIed by the MInIetry sWjec:t to availability of fundi 
and eligible propouIs from NGOs in terms of financial 
credibility. infnIstructuraI capability and experi8nce. No 
aIocation of hmI 818 made State-wIse and location-
wi8e. 
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SIll,."..", 

The number of De-addicIJon Centres (Known as 
T,."tment~RehabilltlltJon Centres) Funded under 

the Scheme for pnwention 01 alcoholism and 
substance (drugs) abuse 

(As on 31.3.2003) 

S.No. Name of the De-addiction 
StatelUT Centre 

2 3 

1. Ancllra Pradesh 17 

2. Assam 8 

3. Bihar 15 

4. Chhattisgarh 2 

5. Goa 

6. Gujarat 10 

7. Haryana 20 

8. Himachal Pradesh 3 

9. Jammu & Kashmir 2 

10. JharW'land 3 

11. Kamataka 17 

12. Keraia 22 

13. Madhya Pradesh 10 

14. Maharashtra 63 

15. Manipur 19 

16. Meghalaya 2 

17. Mlzoram 8 

18. NagIIIand 7 

19. Orissa 30 

20. Punjab 15 

21. Ra;aathan 10 

22. TamilNadu 18 

23. Tripura 2 

24. Uttar Pradaah 45 

2 3 

25. UttaranchaI 4 

26. west Bengal 14 

27. Chandigarh 1 

28. Delhi 7 

29. Pondicheny 1 

Total 376 

{English] 

DIemantIIng Vllnnt War8hlp 

*59. SHRI KIRIT SOMAIYA: Will the Minister of 
DEFENCE be pIeaaed to staIB: 

(a) whether the Govemment of Maharashtra has 
intimated the Union GoYemment about the dismantling of 
Vikrant w....,.,; 

(b) whether several meetings took place between the 
rapralantallws of Union Govemmant and the Govemmellt 
of Maharaahtra during the last six months In this regard; 

(e) if 80, the outcome thereof; 

(d) whether the Union Govemment have agreed to 
support financially the VIkrant .......... Project; and 

(el if 80, the details and preeent atatus of VIkrant 
Mueeum Project? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) No, Sir. 

(b) Three meetings have taken place in the last six 
months to discuss feaslbillties of converting Vikrant 
Warship Into a ~ 

(e) It was decided that the Project would be 
implemented in two pha8ea, wIh the 1 at phaae involving 
grouting of the ship and aetting up of the IIUI8UI'II and 
the 2nd pt.- coneiatilg of SIttIng up ~ generaIIng 
adMIiaI on boIud. 

(eI) The Union Government has ..-..ct Re. 5 crore 
In Jww 2003 for ....... rMInl8nance of VIkrant. No 
dacIIian has yat been taIGan I8gIIIdillg further financial 
auppoft by Govemment of IncIa to the protect. 
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(e) Vikrant he8 a-t COIRII Inloned .. en in-hoUIIe 
mu&8LI'n by the Navy and was opened to the pubic in 
November 2001. 

UpIInIdng of foreign .... ChMneIe 

-50. SHRI IQBAl. AHMED SARADGI: 
SHRI NARESH PUGLIA: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) wheIhar the GoIIerrwnent have laid down sny trash 
guidelines for uplinking of foreign news channels to bring 
them in the line with the toreign direct investment norms 
in print media; 

(b) if so, the details thereot, indicating the 
modifications made in the earlier guidelines alongwlth the 
reasons for such changes; 

(c) the foreign news channels who have applied for 
such uplinking; and 

(d) the time by which the new guideIine8 818 likely 
to be issued? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) and (b) An Inter-Minieterial 
Group (IMG) had been constituted by an Order dated 
15th July, 2003 to examine the foreign equity normal 
guidelines particuIarty relating to uplinking ~ news and 
current affairs channels, in order to ensure that these 
are strengthened to prevent violationlbreach and to 
facilitate compliance of the guidelines in leiter and in 
spirit and also to discuss measures to plug the loopholes, 
if any, which may permit any COI'f1)8IlY to circumvent the 
foreign equity norms and to bring them in line with the 
foreign direct investment norms in print media. 

As a result, the Guidelines for upIInking of foreign 
news channels from India, which were issued on 
26.3.2003, have been revised in respect of eligibility 
criteria on 28.8.2003. A copy of the revised eligibility 
criteria is given in the encIoeed statements. 

(c) All the existing channels, having Foreign Equity/ 
FDI, 818 reqWed to comply with the new regime wiIhin 
one year leo by 25.3.2004. Earlier Mis. Star NeWI 
BroacIcasting Ltd., BBC, and CNBC, which were 100% 
fore91 oomp8Ilies, had appIed to uplink news and CU'I8I1t 
affairs channels from Incia. They had been ac:Maed to 

apply afrash, .. per the proYlalons of the revised 
guIc:IeIIna Hen".".r, ..... the nMeIon 01 eligibility criteria 
of ... guIdeIinee on 28.8.2003, no fuIIy-owned foreign 
CDI1'1I*'Y - applied for upIk*Ing news and cwrenI ...... 
channel from Incla. 

(d) The new guidelines with revised eUgIbIIty crtterIa 
have already been issued on 28.8.2003. 

Guidelines for UpIinIcing of news and cunwat 
affaJrs TV Channels ftom Indill 

The eIIgibIIIy CI1terta In the guIdeINe for upIInkIng 
of news and current affairs TV channels from India have 
been revises as follows. Other provIIIona in the guIdeIineI 
issued on 26th March 2003 remain unchanged. 

II. EliGIBIUTY CRITERIA: 

An applicant company ~ of upIInIdng news and 
current affairI chennel(s) from India will be considered 
eIigI)Ie, if it fulfils the following CI1terta:-

(a) It Is a registerecUlncorporated in India under the 
Companies Act, 1956. 

(b) Foreign Direct Investment (FDI) IhaII not exceed 
26% of the Paid-up Equity of the applicant company. 

(c) Permission will be granted only In C8S88 whe ... 
equity held by the largest Indian shareholder Is at 
least 51% of the total equity, excluc:lng the equity 
held by Pubic Sector Banks and Public ~ 
Institutions as defined In Section 4A of the 
CompanIa Act. 1958, In the New Entity. The tenn 
Iargeet Inclan shareholdel', ueed In thiI cIawe, wli 
Indude any or a combination 01 the following: 

(1) In the caM of an individual aharehoIder; 

(a) The IndIvIduaJ shareholder. 

(b) A relative of the IhaIehoIder wiIhIn the meaning 
of Section 6 01 the ~ Act. 1956. 

(c) A COfI1*l)'/group of companleI In which the 
IndIvIcIuaI sharehoIderlHUF to which the beIongI 
has management and controlling Intereet. 

(2) In the cae 01 an Incian company.-

(a) The Indian company 

(b) A gnM4) of IncIan con... under the I8fI18 
management and ownership control. 
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For the purpose of this Clause, ,ndian company" 
shall be a company, which mLBt have resident Indian or 
a relative as defined under Section 6 of the Companies 
Act, 19561HUF, either singly or in combination holding at 
least 51 % of the shares. 

Provided that in case of a combination of all or any 
of the entities mentioned in Sub-Clause (1) and (2) above, 
each of the parties shall have entered into a legally 
binding agreement to act as a single unit in managing 
the matters of the applicant company. 

(d) While calculating the 26% FDI in the equity of the 
applicant company, the foreign holding component, 
if any, in the equity of the Indian shareholder 
companies of the applicant company will be duly 
reckoned on pro rata basis so as to arrive at the 
total foreign holding in the applicant company. 

(e) The company shall make full disclosure, at the time 
of application, of Shareholders Agreements, Loan 
Agreements and such other Agreements that are 
finalized or are proposed to be entered into. Any 
subsequent changes in these would be disclosed to 
the Ministry of Infonnation and Broadcasting, within 
15 days of any changes, having a bearing on the 
foregoing Agreements. 

(f) It will be obligatory on the part of the company to 
take prior pennission from the Ministry of Information 
and Broadcasting before effecting any alteration in 
the foreign share holding patterns and the 
shareholding of the largest Indian shareholders, as 
indicated in Clause (c) above or any alteration in 
any other Agreement, as Indicated In Clause (E) 
above. 

(g) The applicant shall be required to intimate the names 
and details of all persons, not being I'88idant Indians, 
who are proposed to be Inducted In the Board of 
Directors of the company. 

(h) The compa!ly shall be liable to intimate the names 
and details of any foreignerslNRls to be empIoyedl 
engaged in the company either as CoraIItants (or 
in any other capacity) for more than 60 days in a 
year, or, as regular employees. 

(i) At least 314th of the Dir8c:tora on the Board of 
Directors of the company and .. key Executives 

and Editorial staff shall be resident Indians. 

(j) The representation on the Board of Directors of the 
company shall as far as possible be proportionate 
to the shareholdng. 

(k) All appointments of key personnel (executive and 
editorial) shall be made by the applicant company 
without any authorization from anv other company, 
Indian or foreign. 

(I) The applicant company must have complete 
management control, operational independence and 
control over Its resources and assets and must have 
adequate financial strength for running a news and 
current affairs TV channel. 

(m) CEO of the applicant company, known by any 
designation, and/or Head of the channel, shall be a 
resident Indian. 

[Translation] 

PendIng Power ProJecta In Jharkhand 

372. SHRI RAM TAHAL CHAUDHARY: 
SHRI LAXMAN GILUWA: 

Will the Minister of POWER be pleased to state: 

(a) the power requirement of Jharkhand during the 
next five year plan and the power likely to be generated 
during the said period; 

(b) whether the Government of Jharkhand have 
submitted any project for approval; 

(c) if so, since when it is lying pending and the time 
by which It is ,likely to be approved; 

(d) whether many power projects are lying incomplete 
in the State due to scarcity of funds; and 

(e) if 80, the remedial measures being taken to meet 
the crisI8? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRlMATI JAYAWAHTI MEHTA): <a) In case, 
c.paciIy AddItion Targe18 are achmKI to, the anticipated 
power demand and supply poeltion by the year 2006-07 
has been WOItced out as under: 
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933 1388 

Peak o.ItcII (-)I 
SwpIua (+) 

(MW) 

(b) IIId (c) No pIaject 01 GovMnment 01 Jharlchand 
is pencIng for clearance wIIh CenIraI EIecIricIy AuIhorIly. 

(d) and (e) The constIuction work 01 X Plan Power 
Project in JhaItchand under the Stale SecIor has not yet 
commenced. 

[EngIiah] 

CNG Stallone In ...... 

373. SHRI AMAR ROY PRADHAN: WII the MInister 
01 PETROLEUM AND NATURAl GAS be pIeaed to 
_Ie: 

(a) the IUIIber 01 CNG filing ItaIIone 81 on June 
31, 2003 In the country, State-wlee; 

(b) the runber of new CNG ItaIIone to be InIIaIIed 
in each Stale during the current ftnancIIII year, Stale-
wise; 

(c) whether the number of CNG etaIionI will be 
sufficient to meet the demand of vehIcIea; 

(d) if 80, to what extent; and 

(e) if not, the atapa Government pnIpOI8 to take In 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) There went 168 CNG ItaIiona In the 
country 81 on June SO, 2003 81 per the following break 
up:-

Mumbai, MaharIIIhIra 

Delli 

Gujarat 

50 

112 

6 

(b) As per Information available, the cumulative 
runber 01 CNG IbIIionI to be f\n:IiorwI by the end 01 
cunant ...... year wauId be 81 foIIowa:-

68 

120 

6 

Energy 
Requnmn 

(MIllon 
UnIa) 

Energy 
AvaIIIbIIIy 
«-on 
UnIta) 

8825 

Energy DeftcII(-)I 
Surplus (+) 

(MIllIon 
UnIIa) 

(c) and (d) Bued on the cunant outlook, It would, 
by and large, meet the CNG demand of vehlclu 
converted to CNG In MumbaI and DelhI. 

(e) eo. not ariM. 

Tailing over fII ec.nron .... K.n.k UnIte 

374. SHRI RAMESH CHENNITHALA: WI the MInIIt8r 
of DEFENCE be pIeued to state: 

(a) whether the Govemment have any propoul to 
take OVW 801M unIII of KeItron & KeItek; and 

(b) If 80, the d8taIII thereof? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) and (b) GoYernrnent ha¥e no epec:IfIc: 
propouI for take eMIl' of UnIt:I & K.nron and KeItec. 
However, In I'8IpOI1N to req~ In thle regard, a Talk 
Force W8I eel up to examine and identify the poeaIbIe 
...... for long ....... arrangernenta between Public Sector 
Undertakings under Defence Mlnletry and Ordnance 
Factory Board and Keltron, KeIIec. The Talk Force hal 
recently IUbmItted iI8 rwport. 

RevIew ........ of APDRP 

375. SHRIMATI JAYABEN 8. THAKKAR: Will the 

MIniII8r of POWER be pIeued to .... : 

(a) whether It Ie a fact that a Review mMIIng of the 
AcceIended Power DeveIaprnenI and Refonne Programme 
(APDRP) hIId ~ 

(b) If 10, the ..... thereof and aIeo took up the 
PlannIng CoIMiIIion'I ,.,.... obIecvdon that certain 
St-.. had 'civerted MIdI' for ~ other than raronn. 
implementation; and 

(c) If 10, the outcome 01 the dIIcuIIIon and atepe 
propoeed to be .... to avoid IUCtI 'OIverIIon' of fundi? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWNrn MEHTA): (a' Yes, SIr. 
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A Ouarterly Performance Review (OPR) meeting (1st 
quarter 2003-(4) was held on 12th September, 2003 in 
Planning Commission for the Ministry of Power. 

(b) In the meeting, Accelerated Power Development 
and Reforms Programme (APDRP) was also reviewed 
along with Annual Plan (2002-03) for the Ministry of 
Power. Among other things, it was observed that If some 
States have diverted their APDP/APDRP funds for other 
sectors, the matter would be taken up with Ministry of 
Finance, to initiate recovery proceedings. 

(c) The issue of delay in transfer of APDRP funds 
by the State Govemments to State Electricity Boards 
(SEBs)lUtl\lties and related lsaues were discussed in the 
Steering Committee on 28.11.2003 and accordingly it was 
decided that: 

(i) In specific cases, Ministry of Power would inform 
Ministry of Finance for making It mandatory 
before release of normal assistance by Ministry 
of Finance. 

. (ii) To write to all the State Govemments that they 
give their consent with approval of the State 
Anance Department for release 01 APDRP funds 
to the implementing agencies. 

(iii) To withdraw the sanctions of APDRP where 
State Governments have not released funds. 

laying of New RaIl Uno 

376. SHRI RUPCHAND MURMU: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the details of surveys conducted for laying new 
rail lines but such new lines have not been laid so far, 
State-wise; 

(b) the steps taken by the Government to lay these 
new lines; and 

(c) the time by which such new lines are likely to 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI BASANGOUDA R. PATtl (YATNAl)}: 
(a) to (c) Details of new line surveys completed in the 
recent past since 2000-2001 but where projects have not 
been taken up, is given in Statement enclosed. In view 
of heavy throw-forward of on-going railway projects and 
constraint of resources, it has not been feasible to take 
up the proposed lines. 

Sllftement 

S.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

Name of the Project 

2 

Port Blalr-Dlglipur 

Falaknurna-Umdanagar-Airport 

Pandurangpuram-Bhadrachalam 

Donakonda-Vodarevu 

Pataneheru to Adllabad 

Jaggayyapet-Miryalgudda 

Pattancheru-Jogipet 

Zaheerabad-Secundend)ad 

Dharwad eelgaum via Bailhongal and KltIis 

Dangri-Dhola 

Sarthabari to Changasari 

Makum to Saikhova Ghat 

State 

3 

Andaman & Nicobar Island 

AndhraPradesh 

Andhra Pradesh 

Andhra Pradesh 

Andhra Pradesh 

Andhra Pradesh 

Andhra Pradesh 

Andhra Pradesh 

Andhra Pradesh, Kamataka 

Assam 

Assam 

Assam 
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13. Jirlbam-lmphal (Tupui) Assam, NE Region 

14. Digaru to Bumihat Assam, NE R~ 

15. Pratapganj-Bhimnagar-Bathanaha Bihar 

16. Sitamarhi to Jayanagar via Sonbarsai & Janakpur to Bihar 
Jaynagar via Madhubani 

17. Supaul-Araria via Triveniganj and Raniganj Bihar 

1B. Banka-Nawadah Bihar 

19. Banka-Barahat Bihar 

20. Koparia-Biharganj via-Sonbarsaraj-Alamnagar Bihar 

21. Dehri-on-sone to Banjari Bihar, Jharkhand 

22. Koderma-Tilaiya Bihar, Jharkhand 

23. Barwadih to Chirmir Restoration of railway line Bihar, Chhattlsgarh 

24. Modasa-Shamlaji Gujarat 

25. Connecting Nadiad-Kapadwanj-Modasa with Udaipur Gujarat 

26. Dahanu Road-Nasik Road GUjarat, Maharashtra 

27. Sirsa-Hissar via Fatehabad and Agroha Haryana 

2B. Jakhal-Fatehabad via Bahuna-Ratia Haryana 

29. Kaithal-Yamuna Nagar via Kamal Haryana 

30. Rohtak to Hissar via Meham and Hansi Haryana 

31. Rewari-Bahadurgarh via Jhajjar Haryana 

32. Jind-Sonepat Haryana 

33. Abohar-T ohana Haryana, Punjab 

34. Panipat-Muzzaffamagar via Kairana Haryana, Uttar Pradesh 

35. Una-Jaijon Doaba Himachal Pradesh, Punjab 

36. Lohardaga to Korba Jharkhand, ChhattIsgarh 

37. Bijaupr-Athani-Shedbal Kamataka 

38. Nipani-Raibag via Chikodi Kamataka 

39. Bagalkot-Kodachi Kamataka 

40. Mysore-Mangalore via medikeri & Subramanya Kamataka 

41. Hyderabad-Raichur Kamataka, Andhra Pradesh 

42. Bulb rail line at Shoranur Kerala 

43. Vaikam-Valkam Road Kerala 

44. RoIegaon-Puntha MaharashIra 
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45. Pune-NMik Maharashtra 

48. Wardha-P~Nanded Maharashtra 

47. Kolhapur to Ratnagiri on Konkan Rly. via Talwade Mahara8hIra 

48. Wadu-Annori-Gadhchiroli MaharashIra 

49. Kurla-Mahul Maharashtra 

so. Dhule-Nardana-Shirpur Maharashtra 

51. Pari! Valjnath-Ghatnadr Maharashtra 

52. Jalna-Khamgaon Maharashtra 

53. Katangi to TIrodi Madhya Prac:Ieah 

54. Indore and BueIlni Madhya Pradesh 

55. Jabalpur to Panna via Damoh Madhya Pradesh 

56. Rajnandgaon-Jabalpur Madhya Pradesh. Chhattisgarh 

57. Bllupur to Jabalpur Madhya Pradesh. Chhattisgarh 

58. Pendra Road-KorbaIGerva Road Madhya Pradesh. Chhallisgarh 

59. Ujjaln-Rarnganjrnandi via AIiJer. Suaner Jhalawar Madhya Pradesh, Rajasthan 

80. AgartaIa to Sabroom via BeIonIa NE Region 

61. Bimlagarh to Talcher Orissa 

62. Jeypore to Navarangpw Orissa 

63. Nawapara to Baragarh Road via Padamapur Oriasa 

64. Phulbani to Berhampur Orissa 

85. TaicherlHindoI Road to Berhampur/Gopalpur Orissa 

66. Purl-Konark Orissa 

67. Talcher station to Talcher-Sambalpur line Orissa 

68. Amblkapur-Barwadlh (Barwadlh-Chlrrnlri) Orissa 

69. Ralpur-Jhar8aguda via KhartIIpaIan, BaIoda Bazar, Orissa, ChhatIiagarh 
Batgaon and Sarangarh 

70. Sarna-Madhopur Puniab 

71. Sahnewal-Ladowal Punjab 

72. Ferozpur Gantt. Taren T.,.. Punjab 

73. BadowaI-Sahnewai Punjab 

74. Chandigarh to Dehradun via JagacIlari Himachal Pradesh, Haryana, UItaranchaI 
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75. Merta City to Beawar Rajasthan 

76. JaJore-FaJna Rajasthan 

n. Kolayat-Pokaran Barmer RajuIhan 

78. Churu to Tarangar Rajasthan 

79. Nokha-Sikar via Bedasar and Sujangaltl Rajalthan 

80. Baran-Shivpuri Rajasthan, Madhya Pradesh 

81. Dungarpur to Ratlarn via Banswara Rajasthan, Madhya Pradesh 

82. Ramganj Mandl to Bhopal Rajasthan, Madhya Pradesh 

83. Madurai-Tuticorin via Parambupatti, Aruppukkotai Tamil Nadu 
Vllathkulam 

84. Kumbakonam-Nammakal Tamil Nadu 

85. Jolarpettai to Hosur via Krishnagiri TamO Nadu 

86. Taramani (ChennaJl Mahabalipuram Tamil Nadu 

87. Katpadi-Chennai via Gulndy-PoonamaIlee Tamil Nadu 

88. Tindivanam to Cuddalore via Pondicherry Tamil Nadu 

89. Madurai-Tuticorin via Vlrudhnagar, Aruppkottai & Tamil Nadu 
Vilattikulam 

90. Berhan to Etah via Shahjahanpur Uttar Pradesh 

91. Allgarh-Jhinjhak via Sikandra Mai1pur Uttar Pradesh 

92. Panki to Mandhana Uttar Pradesh 

93. Hamirpur-Hamirpur Road Uttar Pradesh 

94. Berhan-Etah line to Shahjahanpur Uttar Pradesh 

95. AJigarh-Jhinjhak via Slkandrao and Mainpuri Uttar Pradesh 

96. SambhaI 01 Gajraula Uttar Pradesh 

97. Hastinapur RaIl linking Uttar Pradesh 

98. SambhaI to Rajghat Uttar Pradesh 

99. ~BhaJnsa Uttar Pradesh 

100. Daurala-Hastinapur Uttar Pradesh 

101. Shahganj-Amethi via StManpur Uttar Pradesh 

102. Paniahwa and Tamkuhi Road Uttar PradeIh 

103. BNnd-Orai-~ttAohaba Uttar Pradelh. Madhya Pradesh 
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104. Maripet-Tuglakabad 

105. RishIke8h to Dehdradun 

106. Haridwar-Kotdwara-Ramnagar 

107. Dankuni to Sheakhala 

108. Dankuni-Chambadanga via SeakhaIa & Seekhala to 
Bargachia 

109. Krishnanagar to Karimpur 

110. Murshldabad-Kandi via Khagraghat and Behrampur 

111. Sivok to Gangtok via Giellekhole and Singtam 

112. Restoration of Magra-T arakeshwar NG abancIoned 

113. Berhampur-Kandi 

Canning Railway Station .. Model Station 

377. SHRI SANAT KUMAR MANDAL: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the present status of modernisation and 
development work at Canning RaIlway Station which has 
been declared as a model station; 

(b) the amount allocated and spent 80 far thereon; 
and 

(c) the time by which the work is likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) to (c) Canning Station has been nominated for 
development as Model Station. Connected wortcs have 
been sanctioned at a total cost of Rs. 54 Iakh and 
Rs. 14 lakh have been spent 80 far on these works. The 
target date of completion for these works Is December, 
2004. 

Passenger Amenhl.. at DeIhl Railway Statlona 

378. SHRI ANANTA NAYAK: Win the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Govemment have a proposal to 
provide better passenger amenities at the Old Delhi, New 
Delhi and Nizamuddin RaIlway StatIons; 

3 

Uttar Pradesh, Delhi 

UttaranchaI 

UttaranchaI 

West Bengal 

West Bengal 

West Bengal 

West Bengal 

West Bengal 

West Bengal 

West Bengal 

(b) whether the prepaid taxilscooter services would 
al80 be regulated at these Railway Stations as is being 
done at Delhi Airport; 

(c) whether steps would also be taken to stop the 
harassment of Railway passengers availing taxi and 
scooters in these stations; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) The proposals for development 01 passenger amenities 
at Delhi Main Station (Old Delhi), New Delhi Station and 
Hazrat Nizamuddin Station are in various stages of 
implementation. 

(b) to (d) Pre-paid taxi and auto-rickshaw services at 
these stations are run by Delhi TraffIC Police. Pre-paid 
scheme for auto-rickshaw is available at an stations. 
However, as a result 01 court case in Delhi High Court 
between Taxi Operator A8sociatIon and Delhi Traffic 
Police, taxi operators lItopped coming to pre-paid booth 
at these railway stations. However, 'rent-a-car' system is 
functional at Ajmeri Gate side 01 New Delhi Station. 

Demand and Supply of Power 

379. SHRI J.S. BRAR: WUI the Minister of POWER 
be pleased to state: 

(a) the demand and supply of power in industrial 
and domestic 88Clof8 In the country as on 31 at October, 
2003; 
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(b) the detaIs of the deficient States and steps being 
taken to improve supply of power to them; 

(c) whether efforts have been made to supply power 
through non-conventional energy sources in these States; 

(d) if so, details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) The details 
of demand and energy conswnption by various category 
of consumers in the country including industrial and 
domestic sectors are compHed annually by the Central 
Electricity Authority based on data of StatesIUT s which 
are fumished by them after completion on the close of 
financial year. However, according to 16th Electric Power 
Survey Report, energy consumption in industrial and 
domestic sectors during 2003-04 is estimated to be 
173232 MU and 105787 MU respectively i.e. 37% and 
22.6% of total energy consumption by all sectors in the 
country. 

(b) State-wise power supply position both in terms of 
energy and peak during April-October 2003 is given in 
Statement I & II respectively. 

Electricity is a concurrent subject and distribution of 
power in a State is the responsibility of the StateslState 
Power Utility concemed. Central Govemment supplements 
are efforts of States by setting up of power plants in the 
Central Sector through Central Public Sector Undertakings 
(CPSUs). The following steps are being taken to improve 
availability of power and supply of power in the country:-

(i) Increase of generation from existing thermal 
power plants. 

(ii) Enhancement of inter-regional transfer of power 
from surplus region(s) to deficit region(s). 

(iii) Funds are being provided for strengthening! 
augmentation of sub-transmlssion and distribution 
systems of states under Accelerated Power 
Development & Reforms Programme for 
reduction in Transmission and Distribution losses. 

(iv) Demand side management and promotion of 
energy efficiency and conservation measures. 

(v) Disbursement of loans with interest subsidy by 
Power Finance Corporation for Renovation, 
Modemization and Life Extension Schemes for 
old and inefficient generating units. 

(vi) Generation capacity addition of around 41,110 
MW has been targeted for 10th Five Year Plan 
in all Sectors (State+Prlvate+Central). 

(c) Yes Sir. However, renewable power is natural 
resource based and can be hamessed only In areas 
where that resource occurs. It is difficult to set up 
renewable power Plants without taking into account the 
aforesaid constraint. To the extent it is techno-
economically feasible, renewable power is expected to 
supplement conventional power in mitigating the problems 
of the deficient States. 

(d) The total installed capacity of renewable power 
in the country as on 31.3.2003 is 3944.30 MW. Ministry 
of Non-Conventional Energy Sources, Govemment of 
India, in the long term i.e. upto the end of the 11th Plan, 
alms to assist in setting up around 10% of the Installed 
power generation capacity through renewable sources viz. 
wind, small hydro and blomas. 

(e) Does not arise in view of (c) and (d) above. 

Statement , 

ENERGY 

StatelSystenVRegion 

1 

Chandigarh 

DeIhl 

Haryana 

ActusJ Power Supply Position 

Aprll-October 2003 

Requirement AvallabBlty Surplus (+)/ 
(MU) (MU) Deficit (-) 

(MU) 

2 3 4 

693 692 -1 

12620 12430 -190 

12653 12141 -512 

Surplus(+)/ 
Deficit (-) 

(%) 

5 

-0.1 

-1.5 

-4.0 
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2 3 4 5 

Himachal Pradesh 1999 1992 -7 .Q.4 

Jammu & Kashmir 4014 3764 -250 -6.2 

Punjab 208n 20041 -636 -3.1 

Rajasthan 13835 13737 -98 .Q.7 

Uttar Pradesh 26914 23226 -3688 -13.7 

Uttaranchal 2390 2348 -42 -1.8 

Northam Region 95795 90371 -5424 -5.7 

Chhattisgarh 5823 5623 -200 -3.4 

Gujarat 31232 27826 -3406 -10.9 

Madhya Pradesh 16130 14112 -2018 -12.5 

Maharashtra 48845 44559 -4286 -8.8 

Daman & Diu· 183 183 0 0.0 

Dadar Nagar Haveli· 291 291 0 0.0 

Goa 1125 1125 0 0.0 

Western Region 103629 93719 -9910 -9.6 

Andhra Pradesh 26369 25445 -924 -3.5 

Karnataka 19716 16684 -3032 -15.4 

KeraJa 7422 7162 -260 -3.5 

Tamil Nadu 2579 25550 -241 .Q.9 

PondichelT')t 869 869 0 0.0 

Southern Region 80167 75710 -4457 -5.6 

Actual Power Supply Position 

ENERGY 

ApriI-October 2003 

State/System/Region Requirement Availability Surplus (+)/ Surplus(+)/ 
(MU) (MU) DeficIt (-) DefIcIt (-) 

(MU) (%) 

1 2 3 4 5 

Bihar 4422 3369 -1053 -23.8 

DVC 4756 4696 -80 -1.3 

Jhali<hand 1870 1n5 -95 -5.1 
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2 3 4 5 

Orisaa 8039 7912 -127 -1.6 

West Bengal+Sikkim 13539 13254 -285 -2.1 

E88I8m Region 32625 31008 -1620 -5.0 

Arunachal Pradesh 113 111 -2 -1.8 

Assam 2078 1963 -115 -5.5 

Manipur 275 270 -5 -1.8 

Meghalaya 621 600 -21 -3.4 

Mizoram 157 153 -4 -2.5 

Nagaland 172 170 -2 -1.2 

Tripura 425 402 -2.3 -5.4 

Northern Eastern Region 3841 3669 -172 -4.5 

All India 316068 294475 -21583 -6.8 

• Daman & Diu and Dadar Nagar Havell figures for the period of AprIl-August 2003 are Included In Gujaral 

SlBtement " 

PEAK DEMANDIPEAK 

ApriI-October 2003 

StatelSystenVRegin Peak Demand Peak Met Surplus(+ )I Surplu8(+)/ 
(MW) (MW) DefIcIt(-) Deflclt(-) 

(MW) (%) 

2 3 4 5 

Chandigarh 188 188 0 0.0 

Delhi 3389 3264 -105 -3.1 

Haryana 3465 3278 -187 -5.4 

Himachal Pradesh 685 685 0 0.0 

Jammu & Kashmir 1268 1218 -50 -3.9 

Punjab 5922 5622 -300 -5.1 

Rajasthan 3820 3711 -109 -2.9 

Uttar Pradesh 7218 6134 -1084 -15.0 

UttMIIIChaI 786 728 -40 -52 

NotIhem Region 23817 21861 -1856 -7.8 
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2 3 4 5 

ChhatIiegaJtI 1689 1485 -184 -11.0 

Gujarat 9238 6965 -2273 -24.6 

Madhya Pradesh 4919 4456 -463 -9.4 

Maharashtra 13612 11078 ·2534 -18.6 

Daman & Diu· 203 203 0 0.0 

Dadar Nagar Haveli* 315 315 0 0.0 

Goa 321 321 0 0.0 

Westem Region 28147 22811 ·5336 -19.0 

Andhra Pradesh 8679 7143 ·1536 -17.7 

Kamataka 6213 4913 ·1300 -20.9 

Kerala 2442 2174 ·268 -11.0 

Tamil Nadu 6772 6710 -62 -0.9 

Pondicheny 235 235 0 0.0 

Southern Region 21788 19944 -1844 -8.5 

BIhar 973 741 ·232 -23.8 

DVe 1275 1156 ·120 -9.4 

Jharkhand 539 488 ·73 -13.5 

Orissa 2215 2004 -211 -9.5 

West BengaI+Slkkim 3836 3652 ·184 -4.8 

Eastem Region 8594 n10 -884 -10.3 

Arunachal Pradesh 50 50 0 0.0 

Assam 738 635 -103 -14.0 

Manlpur 115 111 -4 -3.5 

Meghalaya 198 195 -3 -1.5 

Mizoram 71 68 -3 -4.2 

Nagaland 62 62 0 0.0 

Tripura 190 153 -37 -19.5 

Northern Eastem Region 1259 1071 -188 -14.9 

All India 815n 72679 -8998 -11.0 

·Daman & DIu and Dadar Nagar HavaII ligures for the period of ApriI-August 2003 are Included In Gujarat 
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011 and Gu ProductIon In Auam 

380. SHRI M.K. SUBBA: Will the Minister of 
PETROlEUM AND NATURAL GAS be pleased to state: 

(a) whether the public representatives from North -
East have urged the Government to impress upon the 
need for increase in oil gas production in Assam and to 
meet shortfall in crude output owing to which the refineries 
in Assam had been operating below capacity; 

(b) if so, the details of demands made by them; and 

(c) the Govemmenfs response thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) to (c) On 28.11.2002, in a meeting with 
Minister of Petroleum & Natural Gas the Members of 
Par1iament from North-East had, inter aHa, urged the 
Government to impress upon Oil and Natural Gas 
Corporation Umited (ONGC) and Oil India Umited (OIL) 
to take up more exploration activities so that new fields 
could come and crude oil production could be improved 
in the North-East region, especially in Nagaland and 
Assam. 

Apart from efforts of ONGC and OIL, Govemment of 
India has invited private participation for exploration and 
production in the North-East Region. Exploration activities 
in terms of physical inputs are increasing in the North-
East region over the years and higher targets have been 
planned for exploration inputs in the X FIV8 Year Plan by 
ONGC and OIL Under the New Exploration lisenclng 
Policy (NELP) Exploration blocks, including blocks in the 
North-East region are carved out on regular basis and 
offered on global bidding system. 

While concerted efforts are being made to augment 
E&P activities, at the same time a decision has been 
taken to provide Ravva crude oil to the tune 01 1.5 mtlion 
tonne (MMT)/year with effect from May 2003 to 
Bongaigaon Refinery & Petrochemicals Umited (BRPl). 

PrIce Structure of LNG 

381. SHRIMATI PRABHA RAU: Will the Minister of 
PETROLEUM AND NATURAl GAS be pleaaed to state: 

(a) whether the promot8f"8 01 Petronet LNG and Ras 
Gas met the representatives 01 the Gas AuIhoriIy of India 
Lrnited (GAIL) to formalize the price 8IructIn 01 LNG to 
be sourced from Qatar; 

(b) If so, whether the pricing structure of the supply 
of LNG from Qatar has been finalized and if so, the 
details thereof; and 

(c) the time by which the first gas consignment is 
expected to be received in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAl GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) and (b) Yes, Sir. In the last week of 
September, 2003 the promoters of Petronet LNG Ud. 
(PLL) viz. Oil & Natural Gas Corporation Ud. (ONGC), 
Bharat Petroleum Corporation Ud. (BPCL), GAIL (India) 
Ltd. (GAIL) and Indian Oil Corporation Ud. (IOC) met the 
representatives of Ras Gas to formalize the price of LNG 
to be sourced from Qatar. After discussions, the pricing 
structure has been finalized between PLL and Ras Gas 
which is linked to Japanese Customs Cleared (JCC) crude 
oN price. 

(c) The first LNG consignmant is expected to be 
received in January, 2004 at PLL's Uquefied Natural Gas 
(LNG) terminal at Dahej in Gujarat. 

Working of BHEL 

382. SHRI MOHAN RAWALE: Will the Minister of 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state: 

(a) whether the Government have reviewed the 
working of Bharat Heavy Electricals Umlted especially in 
export front; 

(b) if so, the details thereof; 

(c) whether BHEL has decided to enter into Power 
distribution business in the country; 

(d) if so, the details thereof; 

(e) whether the BHEL is well equipped to venture in 
this business; and 

(f) if not, the measures to be taken before entering 
into this field? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE IN THE MINISTRY OF 
PARUAMENTARY AFFAIRS (SHRI SANTOSH KUMAR 
GANGWAR): (a) and (b) The Government have been 
from time to time nMewing the performance of BHEL 
including on the export front. The order booking in export 
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from has increaaed from Re. 250 croraa in 1998-99 to 
As. 1455 crores in 2002-03. The physical export turnover 
increased from Rs. 69 crores in 1998-99 to As. 637 
crores in 2002-03. 

(c) and (d) BHEL has plane to enter Into Power 
Distribution Business as a long term objective. BHEL is 
already supplying equipment and systems like 
Swltchgears, Energy Meters, Insulators, SCADA 
(Supervisory Control and Data Acquisition) etc. for this 
business sector. It is also taking tumkey contracts for the 
supply, erection and commissioning of 33 and 11 KV 
substations. 

(e) and (f) BHEL Is already catering to Transmission 
and distribution Buaines8 with Its systems and products 
such as High Voltage Direct Current (HVDC) & High 
Voltage Alternating Current (HVAC) Systems, 
Compensation and Improvement Systems, Transformers, 
Switchgear, Controls, Capacitors, Insulators, Energy Meters 
etc. Besides, it has also the experience of managing its 
own delegated distribution networt<s In its manufacturing 
units and townships. Leveraging these strengths, BHEL 
io hopeful of addressing the emerging business 
opportunities. 

Talcher-Blmlagam Rail Une 

383. SHRI TRILOCHAN KANUNGO: Wdl the Minister 
of RAILWAYS be pleased to state: 

(a) whether Talcher-Blmlagarh RaH line has been 
cleared by C.E.A. and Planning Commission; 

(b) if is, the details thereof; 

(c) the time by which the said line is likely to be 
constructed; 

(d) if not, the reasons therefor; 

(e) whether the Govemment are aware of the fact 
that the proposed line passes through forest and mineral 
rich area of densely tribal population and having R.O.R. 
much more than newly taken up and abandoned non-
remunerative line which have been recently revived; and 

(f) if so, the consideration that refrains the 
Govemment to take up the construction of this long 
demanded Talcher-Bimlagarh Rail line under East Coast 
and South East Railway Zone? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)): 

(a) to (d) The survey conducIed in 2001-02 for TaJcher-
Bimlagarh new line project had revealed that the cost of 
construction of this 154-kms long line would be about 
Rs. 606.60 crore. A proposal has been sent to the 
Planning Commission for according 'in principle' approval 
to the project. 

(e) As per the survey report, the proposed line pa8888 • 
through forest and mineral-rich area and the poptjation 
along the alignment is trtbaI and economlcaUy weak. There 
is no specific mention of a particular line in the Question 
by which a comparison has been drawn and as such, no 
comments are feasible to be given. 

(f) The work would be taken up once necessary 
approvals are obtained. 

PMltlon of Nathpa Jhakrt Power Project 

384. DR. JASWANT SINGH YADAV: Wli the Minister 
of POWER be pleased to state: 

(a) whether the Nathpa Jhakri Power Project has 
been completed; 

(b) if so, the details thereof; and 

(c) if not, the time by which it is likely to be 
completed along with present position of the project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) to (c) The 
Nathpa Jhakri Power Project consists of six Units of 250 
MW each. The first Unit of 250 MW was synchronized 
with the grid on September 20, 2003 and has been 
declared under commercial operation w.e.f. October 6, 
2003. The second Unit of 250 MW was synchronized 
with the grid on November 23, 2003 and is likely to be 
declared under commercial operation very soon. 

The CivIl. Electro-Mechanical and Hydro-Mechanica 
works for the balance four Units are in advanced stage 
of progress and these Units are slated for c:ornrniasior*' 
in 2004. 

Revlalon of HRD Norms 

385. SHRI SULTAN SAlAHUDDIN OWAlSl: WBI the 
Minister of DEFENCE be pleased to state: 

(a) wheIher IAF has revised the HRO nonne to make 
easier for the people to leave the fon::es and COIiiplately 
abolished re-empIoyment of retired pet'8OI'UWJI; 
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(b) if so, whether IAF has decided to appoint fresh 
graduates from IITs and Professional institutions; and 

(c) if so, the details thereof and strategy chalked out 
by IAF to fill up the vacancies of professionals in the 
IAF? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) Norms have been liberalieed for 
Personnel Below Officer Rank (PBOR) to leave the 
service. At present there is no re-employment of retired 
personnel. 

(b) and (c) Appointment of fresh graduates from IITs 
and other professional institutions meeting the eligibility 
criteria is part of the recruitment process. Apart from 
this, awareness campaign, recruitment rallies, 
advertisement in media, information dissemination through 
internet, visits to educational institutions etc. are 
undertaken by IAF to attract professionals. 

(Translation] 

Setting up of en Anny cantonment of Aver! 

386. SHRI SURESH CHANDEL: Will the Minister of 
DEFENCE be pleased to state: 

(a) the total area of land acquired to set up an Army 
cantonment at Averi in KuRu district of Himachal Pradesh; 
and 

(b) the progress made so far after the acquisition of 
lands? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) and (b) 1259 Bighas, 16 Biswas of 
land has 80 far been acquired In ,(veri Patti, Tehsil 
Nirrnand, District KuRu (Himachal Pradesh) for establishing 
a new military station. Out of the above land, 165 Bighas 
16 Biswas has been handed over to the State 
Government of Himachal Pradesh for the rehabilitation of 
the uprooted families of the acquired land. Accordingly, 
the families occupying part of the acquired land have 
now moved out. 

Zonal Plan for the Military Station, Averi is under 
preparation by Local Military Authorities. There is 
261 Bighas 16 Biswas of State Government land in 
various parcels within the acquired area. for transfer of 
which the matter has been taken up with the State 
Government. 

DDlAIR In Jt.rIdwnd 

387. SHRI PRADIP YADAV: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) the names of the cities in Jharkhand especially 
the cities coming under Godda, Dumka, Devghar districts 
where broadcasting facilities of DoofdarshanIRadio have 
not been provided 80 far; 

(b) the time by which these facilities are likely to be 
provided; 

(c) whether the transmission capacity of some of Its 
centres is also not according to the requirements; and 

(d) if so, the steps taken/proposed to be taken to 
upgrade the facilities of Doordarshan/Raclo In Jharkhand? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) to (c) The State of Jharkhand, 
including Godda, Dumka & Devghar districts, is tully 
covered in terms of population by All India Radio 
Transmi"ers. However, T.V. coverage is presently 
estimated to be available to about 97.4% population of 
the State. Twenty Seven Doordarshan transmi"ers 
including three low power transmitters at Godda, Dumka 
and Deoghar are presently functioning in Jharkhand. There 
is currently no scheme to set up any additional 
transmitters in Jharkhand. Provision of TV coverage to 
uncovered areas In the country is envisaged through 
sateUlte . transmission In Ku-band and the transmission is 
expected to commence by the middle of 2004. 

(d) Doordarahan Kendra Ranchl is expected to be 
augmented during the 10th Plan. Scheme of setting up 
of an additional TV studio at Ranchi has been approved 
tor implementation during the current Plan period. 

[Engish] 

Stoppllge of TIIIIn at KaUMg8I' Railway StatIon 

388. SHRI MAHBOOB ZAHEDI: WUI the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government had decided to introduce 
KaDnagar -Railway Station for operation of train services 
between Samudragarh and Katwa Rallway Stations In the 
Eastern RaIlway and accordingly bull up the infrastructLn 
for stoppage of trains at Kalinagar Railway Station; 
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(b) whether in spite of above, the RaIlways have not 
provided stoppage of trains at Kalinagar station so far; 

(c) if so, the reasons therefor; and 

(d) the remedial measure taken by the Railways to 
provide stoppage and repair of shabby infrastructure of 
Kalinagar station? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) Yes, Sir. 

(b) to (d) Provision of a crossing station at Kalinagar 
is a sanctioned work. The work is in progress. The 
stoppage of passenger trains at Kalinagar will be decided 
on the basis of passenger traffic offering and its financial 
viability. 

Setting up of Bl'OIIdcutlng Regulatory Authority 

389. SHRI VILAS MUTTEMWAR: Wli the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the Government have decided to set up 
a Broadcasting Regulatory Authority to oversee 
information, communication and entertainment programmes 
to be telecasted for the Government and private media; 

(b) if so, the details of scheme and final decision 
taken by the Government in this regard; 

(c) the manner in which the functions of the proposed 
regulatory authority and the Prasar Bharati would be 
different from each other; and 

(d) the time by which the legislation in this regard is 
to be placed before the Parliament? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) to (d) The matter is under 
consideration in the Ministry. 

Irrqularltlea In Recruitment of Gangman In 
BhubanHwar 

390. SHRI PARSURAM MAJHI: WW the Minisler of 
RAILWAYS be pleased to state: 

(a) whether the Government are aware of the 
irregularities in the recruitment of gangman and other 
posts in Railway Recruitment Board, Bhubaneswar; 

(b) if so, the reasons therefor; and 

(c) the action taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIl (yATNALl]: 
(a) No recruitment of gangmen by Railway· Recruibnent 
Board, Bhubaneswar has been done so far. No incident 
of irregularity in recruitment to other posts has come to 
notice. 

(b) and (c) Do not arise. 

[Translation) 

Demolition of Building at Kelyan Railway Station 

391. SHRI SAIDUZZAMA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the number of letters received by the Government 
from Ex. M.Ps, Ministers in connection with unauthorised 
raizing of an educational institute building under 
construction at KaIyan by Railways in 1998; 

(b) the details of action taken thereon; 

(c) whether all the surveys conducted so far have 
given their report in favour of that institution; 

(d) the difficulties being experienced by the RaIlways 
to give a decision on the basis of those reports; and 

(e) the time by which the Government would take a 
decision on the report of the T.L.R.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL»): 
(a) Seven. 

(b) Suitable replies have been sent. 

(c) to (e> The Town Inspector of Land Records. 
Thane, in his survey had reported In favour of insIiIution. 
Railways has appealed against the same and has 
requested the Superintendent of Land Records, Thane, 
to rectify the map. which shows certain diacrepanciea in 
Ralway boundary. The matter is under investigation of 
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the State Govt. auIhoriIie8. Fut1her, the matter is still sub 

judice. 

(English] 

DO through Brltlah Pay Channel. 

392. SHRI A. BRAHMANAIAH: Wdl the Minister of 
INFORMATION AND BROADCASTING be ple8Hd to 
state: 

(a) whether Doordarshan has considered a proposal 
to use British pay channels to air its programmes 
overseas; 

(b) if so, the details thereof and its advantages to 
Doordarshan; 

(c) whether Doordarshan has lost interest in retaining 
its market share in the country; and 

(d) if so, the reasons thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) and (b) Prasar Bharati has 
infonned that Doordarshan is currently examining the 
possibility of distributing the signals of DO India channel 
in the United Kingdom using the BskyB Platform in order 
to reach its programmes to Persons of Indian OrigIns 
and Non-Resident Indians living there. 

(c) No, Sir. 

(d) Does not arise. 

[TransIalion] 

ROB at Ekra and DlgghI Level Croainga 

393. DR. RAGHUVANSH PRASAD SINGH: WIt the 
Minister of RAILWAYS be pleased to state: 

(a) whether there is any proposal to construct an 
over bridge at the Ekra and Digghi levek:rossings on the 
HazIpur-Muzaffarpur Railway Line; 

(b) if so, the details thetaof; and 

(c) the time by which the work is likely to be 
commenced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) to (c) The construction of Road Over BrIdge In lieu 
of level crossing No. 541A at Railway Kms. 26610-265115 
near Digghi on Hazipur-Bidupur Section and construction 
of Road Over Bridge in lieu of level crossing No. 47 at 
Krns. 6111-12 near Ekara between Hazipur & Sarai 
Stations were sanctioned in year 2OQ2-03 on cost sharing 
basis. Railway witl execute bridge proper (over the track 
portion) and approaches by State Government Railway 
had provided As. 50 lakh as outlay for each works in the 
current financial year. General Arrangement Drawings 
(GAD) and other technical details of approaches are yet 
to be submitted by State Govt. During last RevIew meeting 
with Engineer-in-Chief/PWDlState Government, he had 
indicated that due to financial constraints they are not In 
a position to take up the work. Railway will take action 
on receipt of GAD and other details from State 
Government and taking up work on approaches by them 
simultaneously. 

{English] 

Tapping of NCES In Karnataka 

394. SHRI RAMCHANDRA VEERAPPA: Will the 
Minister of NON-CONVENTIONAL ENERGY SOURCES 
be pleased to state: 

(a) whether the Government have initiated measures 
to tap non-conventlonal energy sources in Karnataka 
particularly in Bidar districts; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI M. 
KANNAPPAN): (a) to (c) Yea, Sir. The Government Is 
implementing various programmealachemea to tap non-
conventional energy sources throughout the country, 
Including KamaIaka. Financial and fiacaI Incentives are 
being provided for setting up various non-conventionai 
energy projects depencing upon resource availabHity and 
techno-economlc viability. No specific project propoeal has 
been received in the Ministry for taping non-conventional 
energy sources in the Bidar diatrIcI of Kamataka. The 
cumulative achievements under various non-conventional 
energy programmes as on 31.3.2003 In Kamataka are 
given in enclosed statement. 
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Cumulative achievemenlB under various non-
conventional enelJ1Y programmes as on 

31.3.2003 in KarnstaIcB 

SI. Programme CumuIaIIve 
AchIevement 

88 on 31.3.03 
(MW) 

No. 

A. Power from Renewliblea In KIImataka: 

1. Wind Power 124.30 

2. Small Hydro Power 182.38 

3. Biomass PowerJ9agaase Cogeneration 109.38 

4. Waste-to-Energy 1.00 

5. Solar Power 0.03 

6. BIomasa Guifler 4.50 

B. DecentrallDd Energy Iy ....... In Kamat8ka: 

1. Family Type Biogas Plant 3.65 
(Nos. in 1akhI) 

2. CommunityllnstitulionellNVlt 63 
soil biogas plant (Nos.) 

3. Improved Chulha (Nos. In Iakhs) 16.52 

4. Solar PhotovoItaic Systems 

i. Solar Street lighting System (Nos.) 1009 

ii. Home lighting System (Nos.) 6135 

iii. Solar Lantern (Nos.) 7334 

N. SPV Power Plant (kWp) 18.91 

5. Solar ThennaI 

i. Solar Cooker (Nos.) 250 

ii. Aditya Solar Shop (Nos.) 

6. i. Wind Pump (Nos.) 20 

ii. Aero-generatorlHybrid System (kw) 7.75 

7. SPV Pumps (Nos.) 337 

8. Battery Operated Vehicle (Nos.) 6 

9. Energy Park (Nos.) 11 

10. Irctagraled Rural en.gy Programme 42 
(Nos. or Blocks) 

MWooMegawatt; kW-KIIowatt; kWpooKIIowaIt peak 

RecruItment of Scouta to Plug InfIIInItIon 

395. SHRI GANTA SREENIVASA RAO: Will the 
Minister of DEFENCE be pIeaaed to state: 

(a) whether the Ministry of Defence has a proposal 
to recruit Scouts from villages to plug infiltration across 
the Line of Control; 

(b) if so, the details thereof; 

(c) whether the Government had recruited Scouts 
from villages eartier; 

(d) whether such recruitment helped to realise the 
desired intention for which they have been recruited on 
earlier occasions; and 

(e) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) No, Sir. 

(b) Does not arise. 

(c) to (e) The Scout Battalions such as Ladakh 
Scouts, Garhwal Scouts, Kurnaon Scouts and Dogra 
Scouts are regular battalions forming part of the Indian 
Army. The peraonnel for such battalions are recruited 
1ocaIy, to capitalise on their knowledge of language and 
familiarity with terrain and are deployed in respective 
regions along our Northern borders. 

[Translation] 

Ucence free FII BroecIcut 

396. SHRI PUNNU LAL MCHALE: 
SHRI P.R. KHUNTE: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether thet Government propose to make the 
F.M. broadcast licence free; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) and (b) No SIr. The Governnw1t 
~, on 24th July, 2003, constituted a ConvnIttee, to 
make recommendation. for radio broadcasting for 
Phase II (Statement encIosed). The terms or reference of 
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the committee, amongst other things, included making 
assessment of a viable licence fee structure for the 
various cities (one time entry, fixed licence fee, revenue 
sharing, etc.), to be based on clearly defined parameters. 
The committee has submitted its report to the 
Govemment, on 17th November, 2003. No decision has 
been taken as yet, in the matter. 

Statement 

The terms of Reference of the Committee, constituted 
by the Govemment on 24.72003, to make 

recommendation for Radio Broadcasting for Phase /I 

(i) Determining to transparent and effective bidding! 
auction process to be adopted for allotment of 
frequencies. 

(ii) Assessment of a viable licenoee fee structure for 
the various cities (one time entry fee, fixed licence 
fees, revenue sharing etc.) to be based on clearly 
defined parameters. 

(iii) Suggestions regarding extent of foreign equity 
participation in private FM in order to make them 
economically more viable/sustainable while also 
keeping in mind regimes in other sectors and 
requirements of national security. 

(iv) Study the desirability and legal impflCBtions of making 
modifications in licensing regime of Phase-I licencees 
should be a different licensing regime be proposed 
for a phase-II. 

(v) Suggestions for improvement in content being 
broadcasting and considering the inclusion of news. 

(vi) Examining the possibility of having non-commercial, 
non-advertisement driven channels, to be operated! 
licenced by the same commercial broadcasters; 
terms & conditions thereof; consideration of whether 
type of content of these channels could include 
subject related to the heritage and culture of India. 

(vii) Recommendations for a code of conduct in 
programming matters and method of strict 
enforcement for violations thereof; 

(viii) Assessment of whether collocation is necessary 
and desirable and if found otherwise, approach to 
be adopted in the metros, where collocated set 
ups involving huge investments stand 
operationalised. 

(ix) Determining the legal implications of the 
regime which may be proposed vis-a-vis the existing 
one. 

(x) Formulating draft bidding documents and contract! 
licence agreement. 

(xi) Other matters as may be referred to the Committee 
from time to time. 

[English] 

Illegal Occupation of Waiting Rooms 

397. SHRI RAVINDRA KUMAR PANDEY: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Govemment are aware that the large 
number of waiting halls/retiring rooms in Indian Railways 
has been under occupation by Govemment Railway Police 
or other unauthorised persons leading to depriving the 
public of this facility and the Railway Administration failed 
to get this premises vacated from the occupation of 
unauthorised persons; 

(b) if so, the details thereof; and 

(c) the action taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) to (c) Information is being collected and will be laid 
on the table of the Sabha. 

[Translation] 

SettIng up of New Power Projects In Bihar 

398. SHRI SUBODH ROY: Will the Minister of 
POWER be pleased to state: 

(a) whether proposals have been sought from State 
Govemments for setting up some new power plants in 
the country; 

(b) if so, the total number of proposals sent by the 
Govemment of Bihar and the action taken by the Union 
Govemment thereon; and 

(c) the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) to (c) As 
per the Electricity Act, 2003, the requirement of according 
Techno-Economic Clearance by Central Electricity Authority 
(CEA) has been dispensed with for thermal generation. 
However, any generating company intending to set up a 
hydro generating station shall prepare and submit to the 
Authority for its concurrence, a scheme estimated to 
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involve a capital expenditure exceeding such sum, as 
may be fixed by the Central Government from time to 
time, by Notification. 

Planning Commission has delegated full powers to 
the State Governments for approval of power projects 
without any ceiling. Clearance from Planning Commission 
is to be restricted only to those hydro-electric projects 
where inter-State issues are involved. 

At present, no hydro power project under the State 
Sector forwarded by the Bihar Government is pending 
with Central Electricity Authority (CEA) for according 
Techno-Economic Clearance. 

Mobile Train Radio Communication 
Syatem In Traina 

399. SHRI ASHOK N. MOHOL: 
SHRI A. VENKATESH NAIK: 
SHRI RAMSHETH THAKUR: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Government have approved the 
proposal of having Mobile Train Radio Communication 
system in running trains; 

(b) if so, the details alongwith the funds required for 
installation of such system in running trains; 

(c) the detailed features of this system and the time 
by which this system is likely to be made operational; 

(d) the routes on which the said system is likely to 
be introduced initially; and 

(e) the time by which the entire rail network is likely 
to be covered under this scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL»): 
(a) and (b) Yes, Sir. Works for provision of Mobile Train 
Radio Communication (MTRC) system have been 
approved on 2415 Route Kilometers on Northem, Eastern 
East Central, North Central & Northeast Frontier Railways 
at an estimated cost of Rs. 184.83 crores. 

(c) The system provides for full duplex mobile 
communication amongst Train Crew, Stations, Control 
Office and Maintenance staff. Facilities of making 
broadcast calls, groups calls and emergency caJIs will 
also be made available in the system. 

The sanctioned works are expected to be completed 
by 2005-2006. 

(d) and (e) Routes on which the MTRC works have 
been sanctioned, are as under:-

(i) New OeIhi-Ambaia-Ludhiana. 

(ii) Ludhiana-Pathankot-Jammu Tawi-Amritsar. 

(iii) Howrah-Mughalsarai. 

(iv) New Delhi-Jhansi. 

(v) Barsoi-Katihar & Maida Town-Barsoi-New 
Jalpaiguri. 

(vi) New JaJpaiguri-Bongaigaon-Guwahati. 

Extension of the system on other routes of Indian 
Railways, would be considered after SlICC8SSfuI completion 
of the sanctioned works, subject to availability of functav 

[English] 

P .... nger Facilities at BhaUnda RaIlway StatIon 

400. SHRI BHAN SINGH BHAURA: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Government has finalized its plan for 
upgradation of passenger facilities at the Bathinda Railway 
Station in Punjab; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) Yes, Sir. 

(b) Bhatinda has been nominated for developing as 
a model station. Wol1<s costing Rs. 25.22 Iakh have been 
sanctioned for upgradation of passenger amenities at 
Bhatinda. The works are in progress and are likely to be 
completed by 30.6.2004. 

(c) Does not arise. 

[English] 

Petrol Pumps In Srt Lanka 

401. SHRI KAMAL NATH: 
DR. CHARAN DAS MAHANY: 

Wdl the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 
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(a) whether the oil companies in public sector in the 
country are keen to take over petrol pumps in Sri Lanka; 

(b) if so, the details thereof; and 

(c) the extent to which these oil companies are likely 
to be benefited as a result of such take over? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) and (b) The Public Sector Oil Marketing 
Companies (OMCs) are keen to take over petrol pumps 
in Sri Lanka. The Indian Oil Corporation Ltd. (IOC) has 
set up a wholly-owned subsidiary company in Sri Lanka, 
namely, Lanka IOC Pvt. Ltd. (LlOC) for retail marketing 
and commenced commercial operations from 18.2.2003 
after taking over 100 retail outlets from the State-owned 
Ceylon Petroleum Corporation (CPC). Fourteen Franchisee 
(dealer-owned) retail outlets have also been taken over 
by the LlOC. 

The CPC has offered to transfer another 107 retaD 
outlets to a third player. The Hindustan Petroleum 
Corporation Ltd. and the Bharat Petroleum Corporation 
Ltd. have expressed interest in these reta" outlets. 

(c) The OMCs will have opportunity for expansion in 
a neighbouring country. Sri Lanka has a growing market 
and the investment is likely to be profitable. The OMCs 
win gain experience in retailing in the International rnart<et. 

[Translation] 

402. SHRI RADHA MOHAN SINGH: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the railways are incurring losses worth 
crores of rupees due to revenue leakages in various 
departments of Railways; 

(b) if so, the details of measures taken to check It; 
and 

(c) the number of persons caught and the details of 
action taken against them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) Yes, Sir. 

(b) The details of measures taken to check it are 
given in the statement enclosed. 

(c) The details of persons caught during last three 
years who have been taken up suitably under Discipline 
and AppeaJ Rules are as under:-

Year 

2001 

2002 

2003 
(Januery to 
September, 2003) 

smtement 

No. of persons 

6305 

6898 

3924 

The Ministry of Railways have taken a number of 
steps to tackle the problem of losses due to revenue 
leakage in various areas such as passenger, parcel and 
goods booking, scrap disposal and payment to staff. Some 
of the result oriented measures are as under:-

PASSENGER, PARCEL AND GOODS BOOKING: 

In passenger booking, intensive preventive checks at 
important stations including bookinwreservation, platforms 
and trains are being organized by Railway Vigilance in 
addition to the regular ticket checking done by the 
Commercial Department. In parcel and luggage booking, 
checks are being organized to detect cases of wrong 
classification and overloading. In goods rakes, random 
checks are carried out to detect incidence of overloading. 
In addition to existing mechanical welghbridges, electronic-
in-motion weighbridges have been installed at various 
strategic locations to facilitate checking of rakes while in 
motion without causing detentions. 

SCRAP DISPOSAL: 

In the area of scrap disposaJ, following steps have 
been taken to prevent leakage of revenue: 

(a) Intensive checks are carried out to reduce 
incidences of leakages and to curb the 
malpractices. 

(b) In addition to existing mechanical weighbridges, 
electronic weighbridges are being provided at 
depots and sheds from where scrap material is 
delivered to purchaser. 

(c) Accountal of rail and Permanent-way material is 
being computerized. 

PAYMENT TO STAFF: 

Checks in various areas such as salaries, allowances, 
bonus, loansIadvances, involving payments to staff and 
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leave accounts have been intensified by Zonal Railways 
and regular monitoring in these areas is done by Railway 
Board to detect cases of fraudulent/over payments. 

[English] 

Dangerou. Rail Zone. 

403. SHRI SHRINIWAS PATIL: 
SHRI NARESH PUGLIA: 
SHRI V. VETRISELVAN: 
SHRI RAMSHETH THAKUR: 
SHRI G. PUTTA SWAMY GOWDA: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Railway Board has identified the 
Railway Zones and divisions with poor safety record; 

(b) if so the details thereof; 

(c) whether the Govemment have taken any action 
against those heading these zones and responsible for 
poor safety records; 

(d) if so, the details thereof; 

(e) if not, the reasons therefor; and 

(f) the measures taken by the Govemment to improve 
the situation in these Zones and Divisions to combat 
accidents in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) and (b) The safety performance of various Zonal 
Railways, Divisions and Sections etc. is monitored on a 
continuous basis at different levels. Appropriate corrective 
measures are also taken, wherever warranted. Such 
identified Sections, Divisions and Zonal Railways keep 
on changing based on periodic reviews. 

(c) to (e) The direct responsibility for an accident is 
determined and punishment imposed on the basis of 
outcome of accident inquiry reports and gravity of the 
lapses committed by individuals. Zonal and Divisional 
heads are to be held responsible in case a continued 
neglect and grave, wide spread failure of safety system 
is detected. 

(f) To prevent accidents on Indian Railways, 
appropriate measures are taken from time to time. They 
include induction of relevant modern technologies, 

upgradation of human resources and more effective and 
efficient supervision. Stringent punishments to the extent 
of 'removal' and dismissal' are also imposed on officials 
held responsible for accidents. A Special Railway Safety 
Fund has become operational since October, 2001 to 
wipe out the arrears of replacement of overaged assets 
viz. track, bridges, rolling stock, signalling gears etc. within 
a period of six years. Also, a series of "Safety Samvads" 
have been organized since July 2003, to interact with 
the field staff and organized labour of the Railways to 
enhance the safety consciousness among the workforce. 

Formation of Tiger Squad 

404. SHRIMATI KANTI SINGH: 
DR. RAGHUVANSH PRASAD SINGH: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Railways have formed a "Tiger 
Squad" of ticket checking staff to deal with V.I.P. travellers 
creating psychological terror in their minds in order to 
make them realise that they cannot get away untouched 
with their conduct especially in Sonapur Division of East 
Central Railway in Bihar; 

(b) if so, the details thereof; 

(c) whether with this action on their part of railway 
tantamount to degenerate the pOSition of the VIP 
passengers; and 

(d) if not, the reasons for forming such squad when 
the normal checking is available in aU the trains throughout 
the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) and (b) A 'Tiger Squad' of ticket checking staff has 
been formed on Sonepur Division of East Central Railway 
with the objective to prevent entry of unauthorised 
passengers especially in Air-Conditioned class and 
reserved coaches. 

(c) No, Sir. 

(d) The squad has been formed by the particular 
Division on the basis of reports and complaints received 
in order to check the entry of unauthorised passengers 
in Air-Conditioned and other reserved coaches, creating 
problem and causing inconvenience to the bonafide 
passengers holding reserved accommodation. 
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Rail Projects with ADS Loan 

405. SHRI GUNIPATI RAMAIAH: 
SHRI B. VENKATESHWARLU: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Asian Development Bank has agreed 
to fund some railway projects; 

(b) if so, the details of those projects alongwith the 
target for completion thereof; 

(c) the quantum of the assistance being extended by 
ADB; and 

(d) the list of the extemally aided projects and details 
of the loans taken from various agencies other than ADB? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL»): 
(a) Yes, Sir. Asian Development Bank (ADB) has 
approved a loan of US$ 313.6 million to finance the Rail 
Sector Improvement Project. 

(b) The following four sub-projects have so far been 
apprised by ADB for financing out of this loan. 

Name of Project 

Gooty-Pullampet Doubling 

Keonjhar-Tomka of Daitari 
Banspani New Rail Link 

Mahanadi second bridge 

Bhatapara-Urkura of Bilaspur-
Urkura Third Line 

Amount allocated 
(in million USS) 

66.6 

37.7 

18.0 

30.9 

(c) The loan amount as approved is US$ 313.6 
million. 

(d) Extemal assistance is currently being utilized for 
the following railway projects: 

(i) World Bank (WB) is funding Mumbai Urban 
Transport Project (MUTP), which has both rail 
and road components, through a loan from the 
International Bank for Reconstruction and 
Development (IBRD) of US$ 463.0 million 
(including USS 305 minion for rail component) 
and a credit from Intemational Development 
Association (IDA) of USS 79 million (including 

US$ 60 million for rail component). The 
estimated cost of rail component of this project . 
is Rs. 3125 crores. The loan has become 
effective on 6t~November, 2002. 

(ii) Kreditanstah for Wiederafbau (KfW) , Germany 
has extended a loan of DM 185 million to 
finance the project of Modemisation of Signalling 
between Ghaziabad and Kanpur. The estimated 
cost of this project is Rs. 425 crores. The loan 
is valid up to 31.12.2006. 

New Auto Fuel Policy 

406. SHRI RAM MOHAN GADDE: 
SHRI S.D.N.R. WADIYAR: 
DR. RAGHUVANSH PRASAD SINGH: 
DR. M.V.V.S. MURTHI: 
DR. MANDA JAGANNATH: 
SHRIMATI NIVEDITA MANE: 
SHRI SADASHIVRAO DADOBA MANDLlK: 
SHRI C.N. SINGH: 
SHRIMATI KANT I SINGH: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the R.A. Mashelkar Committee on Auto 
Fuel Policy submitted its report to the Govemment; 

(b) if so, the recommendation made by the 
Committee; 

(c) whether the Govemment have examined the 
recommendations; 

(d) if so, the response and action taken by 
Govemment on the recommendations; 

(e) whether the Government propose to Implement 
New Auto Fuel Policy; 

(f) if 50, the details thereof; 

(g) whether the New Policy is in consonance with 
the direction given recently by the Supreme Court on the 
introduction of Euro-", III or IV technology; and 

• 
(h) if so, the details thereof, and if not, the variation 

between the two? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) to (f) Based on the recommendations of 
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the Experts Committee, handed by Dr. A.A. Mashelkar, 
the Govemment have finalized the Auto Fuel Policy for 
the entire country. The policy interaJia, lays down a clear 
cut road map for changes in fuel quality and vehicular 
technology to attain a given level of emission, besides 
prescribing ways and means to reduce pollution from in-
use vehicles. The concemed MinlstrieslDepartments of 
Govemment of India will be implementing the policy 
decisions falling within the jurisdiction. 

(g) and (h) The Supreme Court to India has directed 
that action plan be formulated for reduction of pollution 
levels in cities equally or more pollutted than Delhi. The 
Auto Fuel Policy addresses issued related to vehicle 
technology and fuel quality. 

launching of DD-N .. 8 Channel 

407. SHRI BHARTRUHARI MAHTAB: 
SHRI SULTAN SALAHUDDIN OWAISI: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Govemment have taken a decision 
to telecast DO-News programmes through the week, 
24 hours a day; 

(b) if so, the details thereof; 

(c) whether it is facing stiff competition from private 
News channels; 

(d) if so, the steps being taken by the Govemment 
to make the DO-News Channel remunerative; and 

(e) the total amount sanctioned by the Govemment 
for running this channel? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) and (b) Prasar Bharati has 
informed that a 24 hours News Channel has been 
commissioned w.eJ. 3rd November 2003, by replacing 
DO-II (Metro Channel). 

(c) Prasar Bharati has informed that the initial 
response to the channel has been very encouraging in 
terms of viewership ratings vis-a-vis other private news 
channels. 

(d) Prasar Bharati has informed that the introductory 
rate card for the DO News channels has been structured 
In a matter to make it very attractive to the advertisers. 

(e) Prasar Bharati has informed that this scheme 
was approved at an annual recurring cost of As. 54 crores 
and also that the amount sanctioned for the current 
financial year is Rs. 20 crores. 

Conducting of Defence Service Exam In Regional 
Languages 

408. SHRI VARKALA RADHAKRISHNAN: 
PROF. A.K PREMAJAM: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether the Government have decided to 
introduce Hindi as one of the medium of defence service 
recruitment examinations; 

(b) if so, the reasons therefor; 

(c) whether this decision will put the aspIring 
candidates from the Hindi region at an advantageous 
position; 

(d) if so, whether the Govemment consider to include 
all the recognised regional languages as a medium of 
defence service recruitment examinations; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) to (f) The question papers of National 
Defence Academy (NDA), Naval Academy (NA) and 
Combined Defence Services (CDS) examinations are 
objective type in nature and printed only in English 
medium. Based on the resolution passed by Kendriya 
Hindi Samiti. it has been decided on 11.9.2003 that 
candidates appearing in NDA. NA and CDS examinations 
conducted by UPSC may be allowed the option of using 
Hindi Medium also. Government have decided to print 
the question papers for both these examinations, except 
the question papers on English language, bilingually. 

The question of introduction of all the languages 
included in the 8th Schedule to the Constitution of India 
as medium of various examinations conducted by UPSC 
has been under consideration of the Government keeping 
in view the recommendations made by Dr. Satish Chandra 
Committee in this regard. Efforts are on to arrive at a 
consensus on this sensitive issue based on the 
recommendations of the committee. 

I 
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DefectIve Parte In Sukholoo3O Aircraft 

409. SHRI Y.V. RAO: 
DR. MANDA JAGANNATH: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether the upgraded version of Sukh0i-30 aircraft 
inducted in IAF have defective parts; 

(b) if so, the details thereof; 

(c) the action taken to get the defective parts rapIaced 
free of cost from the manufacturers; and 

(d) the steps taken to manufacture the Sukhoi-30 
aircraft indigenously? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) No, Sir. 

(b) Does not arise. 

(c) SU-30 MKI Phase-I aircraft has a warranty of 
one year during which Supplier is equired to replace/ 
repair unserviceable parts free of cost. During this period, 
parts that became unserviceable during the normal flying 
have been replaced/repaired free of cost by the Russian 
warranty team positioned in India. 

(d) Standard of Preparation of SU-309 MKI Phase-III 
aircraft is not yet frozen. Hindustan Aeronautics Ltd. (HAL) 
win manufacture final version of SU-30 MKI aircraft under 
license. HAL will be setting up facilities for indigenous 
manufacture of aircraft and its aggregates. 

Uneconomic RaIl U.,.. 

410. SHRI A. NARENDRA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether under the present policy, Railways 
propose to entrust the un-economic railway fln8S to private 
agencies under certain terms and conditions; 

(b) if so, the details thereof; 

(e) whether the Government have received any 
request for operation of the Joravamagar-5ayta (NG) 
Railway Line (Western Railway); 

(d) if so, the detaiJs thereof; and 

(e) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL»): 
(a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) and (e) Do not arise. 

Performance of Bham Earth Move,. 

411. SHRI S.D.N.R. WADIYAR: Will the Minister of 
DEFENCE be pleased to state: 

(a) the number of branches of· the Bharat Earth 
Movers Umited (BEML) in Kamataka and the performance 
of those units during last three years; 

(b) whether the Govemment proposes to sell Its stake 
of the Mysore plant to private sector; 

(c) if so, the reasons therefor; and 

(d) the steps taken in that matter? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) Bharat Earth Movers Umited (BEML) 
has three manufacturing plants at Kolar Gold Fields (KGF), 
Mysore and Bangalore in Karnataka and a wide 
spread marketing and after sales service network. The 
Profit Before Tax of plants and marketing division is as 
under:-

(Rupees in Crores) 

2000-01 2001-02 2002-03 

KGF 35.29 (-) 21.11(-) 0.28(-) 

Mysore 10.82(-) 6.28(-) 19.28(+) 

BangaJore 19.57(-) 20.33(-) 30.10(-) 

Marketing Division 76.33(+) 60.73(+) 48.97(+) 

Total 10.65(+) 10.01 (+) 37.87(+) 

(b) No. 

(c) Does not arise. 

(d) Does not arise. 
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(Translation] 

Use of Steam Engln •• to Encourage Tourism 

412. SHRI PADAM SEN CHOUDHARY: Will the 
Minister of RAILWAYS be pleased to state: 

(a) total number of steam engines in the country at 
present; 

(b) whether the Govemment plan to increase the 
use of steam engines to encourage tourism in the country; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL»): 
(a) At present 33 steam locomotive are working on Indian 
Railways. 

(b) and (c) Yes, Sir. Considering the heritage value 
and tourism potential of steam locomotives, Indian 
Railways have earmarked Nilgiri Mountain Railways, and 
Darjeeling Himalayan Railways for running metre gauge 
and narrow gauge services respectively on steam traction. 
In addition, during 150th year of Indian Railways, steam 
loco hauled trains were run on Mumbai-Thane, Shimla-
Kathleeghat, Bolaram-Monoharabad & Howrah-Bandel 
sections by reviving old steam locos. 

[English] 

Sale of Contaminated WaterlRall Neer at 
Railway Station 

413. SHRI N. JANARDHANA REDDY: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Govemment are aware of the sale 
of contaminated water/tap water in Rail Neer at railway 
station as reported in "Times of India" dated September 
27, 2003; 

(b) if so, the facts thereof; 

(c) whether any inquiry has been conducted to find 
out the officials or agencies responsible for supplying the 
tap water and thus duping the passengers; and 

(d) if so, the result of the inquiry and the punishment 
awarded to the responsible officials/agencies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL»): 

(a) and (b) Yes, Sir. A surprise inspection was conducted 
by Hon'ble Minister of State for Railways at Old Delhi 
Railway station on 25.09.2003 and some deficiencies were 
noticed in the sealing of Rail Near bottles and it appeared 
as if these had bean refilled by vendors of four stalls! 
trollys. Indian Railways Catering and Tourism Corporation 
Ltd. (IRCTC) has taken immediate steps to improve the 
quality of seal caps. 

(c) and (d) An in-depth enquiry was conducted by 
Northem Railway and IRCTC which has revealed that 
there was no complicity on the part of any Railway Official. 
However, vendors of stallsltrollys responsible for selling 
refilled Rail Neer bottles at Old Delhi station were 
punished suitably. Preventive checks have since been 
intensified by the Northem Railway to curb filling of tap 
water in Rail Neer bottles. 

{Translation] 

Incidents of Looting, Robbery and 
Murders In Trains 

414. SHRI AJAY SINGH CHAUTALA: 
SHRI CHANDRA BHUSHAN SINGH: 
SHRI SATYAVRAT CHATURVEDI: 
SHRI SUNDER LAL TIWARI: 

I 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Government have taken note of 
the incident of violence reported in Jamalpur railway 
station; 

(b) if so, the details of incidents and loss of lives & 
property in the incidents; 

(c) the incidents of looting, robbery and murders that 
took place in various trains during 2003, tib date, train-
wise; 

(d) the number of arrest made in each case; 

(e) the compensation paid to the persons injured! 
looted and families of deceased, if any; and 

(f) the stringent steps takenlto be taken to beef up 
more security in trains/stations to curb such incidents in 
future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL»): 
(a) and (b) 12.11.2003 at about 09.33 hrs. in protest of 
preventing Bihari candidates at Guwahati during 
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examination for Group 'D' posts, about 300 local people 
and students (three hundred, later swelled up to 3000) 
assembled at Jamalpur and Ratanpur Railway Stations 
and targeted the North East bound as well as trains 
coming from North East direction like 4084 (Mahananda 
Express), 4055/4056 (Brahmaputra Mail) and 5647/5648 
(Dadar-Guwahati Express). When these trains arrived at 
Jamalpur and Ratanpur Railway Stations, the agitators 
threw stones on the travelling Passengers, beat the 
passengers of North East origin and looted the personal 
belongings. They also harassed the lady passengers by 
molesting and vandalized the coaches. As many as 52 
passengers and one Railway Protection Force offICer were 
injured in these incidents. In this connection, Govemment 
Railway Police Station/Jamalpur registered four cases 
under relevant sections of Indian Penal Code and 
Railways Act 1989. 26 persons have been arrested so 
far. No loss of life has been reported so far. The extent 
of damage and loss of railway property is yet to be 
ascertained. 

The primary responsibility for maintaining law & order 
and crime on Railways rests with the State Govemments. 
"Policing" being a State subject, prevention and detection 
of crime on railways including in running trains is the 
ConstiMional responsibility of the Govemment Railway 
Police. 

However, in view of the gravity of the incidents of 
attack on passengers of North East Region and the 
possibility of serious repercussions in other States, the 
Minister for Railways had taken up the issue with the 
Ministry of Home Affairs and the State Govemment of 
Bihar so that the situation could be quickly brought under 
control. Steps have been taken to enhance security in 
trains moving through Bihar, especially between Maida 
and Kiul, in an attempt to prevent any incidents in the 
trains and to instill a sense of security amongst the 
passengers. All North East bound trains and those coming 
from North East were escorted by GRP and RPF headed 
by an Inspector between Maida and Kiul. The escorting 
arrangement still continues. 

(c) to (e) "Policing" being a State subject, prevention 
and detection of crime on Railways, including in running 
trains is the constitutional responsibility of the State 
Governments. The cases of crime on Railways are 
reported to, registered and investigated by the Govemment 
Railway Police (GRP). Therefore, information asked for 
in the question is not available with the Ministry of 
Railways. 

(f) The Railway Administration has taken the following 
steps to supplement the efforts of the State 
Govemments:-

1. Anti-social elements are removed from Railway 
premises and trains by the RPF regularly. 

2. Announcements through Public Address system 
and Close Circuit Television at important Railway 
Stations to alert the travelling passengers against 
unidentified objects and suspicious objects and 
SUSpICIOUS characters such as those 
administering drug/poison laced food stuffs to 
unsuspecting passengers. 

3. Sharing of Special Intelligence and Crime 
Intelligence between RPF and GRP is being 
done at all levels. 

4. Joint Strategies for dealing with anti-social 
elements operating on Railways have been 
chalked out by the GRP and RPF. 

5. RPF sniffer dogs, wherever available, are being 
deployed at Railway platforms, yards etc. to sniff 
out explosive substances. 

6. RPF staff, when required are deployed to 
supplement GRP, in co-ordination with GRP, to 
control heinos crimes on trains. 

[English) 

Approval of Programme. 

415. SHRI BASU DEB ACHARIA: Will the Minister 
of INFORMATION AND BROADCASTING be pleased to 
refer to reply given to Unstarred Question No. 6764 and 
6653 dated May 8, 2003 and to state: 

(a) whether the Govemment have enquired into the 
matter; 

(b) if so, the details thereof; and 

(c) the steps taken/proposed to be taken against guilty 
officers and those producers who are continuously getting 
approval of programmes despite their dues to the National 
Exchequer and a number of cases pending against them? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) to (c) Prasar Bharati, a statutory 
autonomous body as per Prasar Bharati Act, 1990, has 
informed that a High Powered Committee under the 
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Chainnanship of Shri M.L. Mehta, Member, Prasar Bharati 
Board had been constituted to look into the aHeged 
irregularities at Doordarshan Kendra, Koikata. The Report 
of the Committee has since been received and is under 
examination by the Prasar Sharati. 

{Translation] 

Production of 810-0lesel 

416. DR. LAXMINARAYAN PANDEYA: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether a project has been finalised to produce 
Ratanjot 'Jatropa' at the large scale to produce 'bio-dieseI' 
in the country; 

(b) if so, whether the Union Govemment have 
sanctioned several crores for the same; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) No, Sir. 

(b) No, Sir. 

(c) Ministry of Rural Development have been made 
the nodal Ministry to implement the National Mission on 
Bia-Diesel which proposes, Inter alia, the plantation of 
Jatropha, Curcas on a large scale. Recently an inter-
ministerial meeting was convened by that Ministry to 
discuss the various aspects of implementation of the 
Mission. 

{English] 

Policy on OTH 

417. DR. N. VENKATASWAMY: Will the Minister of 
iNFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the Government have recently permitted 
DTH (Direct-ta-Home) services in the country; 

(b) if so, the number of broadcastingltelevision firms 
which were given permission to start the news; 

(c) whether the Government have formulated any 
policy in this regard; 

(d) if so, the details thereof; and 

(e) the safeguards taken/proposed to be taken by 
the Government to check misuse of the facility by the 
broadcasters? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) Yes, Sir. 

(b) The following companies have been given 
permission to uplink their news and current affairs T.V. 
channels from India: 

1. T.V. To-day Network Ltd. 

2. Jain Studios Ltd. 

3. Ushodaya Enterprises Ltd. 

4. New Delhi T.V. Ltd. 

5. T.V. Live India P. Ltd. 

6. Television Eighteen India Ltd. 

7. Independent News Services P. Ltd. 

8. Positive T.V. P. Ltd. 

9. Associated Broadcasting Co. P. Ltd. 

The other existing channels, having news and current 
affairs, are required to conform to the revised guidelines 
by 25th March, 2003. 

(c) to (e) The guidelines for uplinking of news and 
current affairs T.V. channels from Inda were issued on 
26th March 2003, which were further revised, with regard 
to the eligibility criteria on 28th August. 2003. These 
guidelines are available in Ministry's website 
www.mib.nic.in. The Government has, in these Guidelines 
for Uplinking provided safeguards, against the possible 
misuse by the broadcasters. 

DO Channels through cable 

418. SHRI A.P. JITHENDER REDDY: Will the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether Prasar Bharati are requesting the 
Government for authorizing them to make it mandatory 
for cable operators to relay an three DO channels; 

(b) if so, whether Government 818 propose to amend 
the Cable Television Act for necessary changes to 
empower the Director DO for enforcing the compulsory 
relay; and 

f 
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(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) As per Section 8(1) of the Cable 
TV Netwoli<s (Regulation) Act, 1995, it is compulsory for 
all the Cable Operators in the country to distribute at 
least two Doodarshan terrestrial channels and one regional 
language channel of a state in the prime band in satellite 
mode, on frequencies other than those carrying terrestrial 
frequencies. 

(b) and (e) Currently there is no proposal to amend 
the Cable Television Network (Regulation) Act, 1995. 
However, there is a proposal to notify the offices of Prasar 
Bharati as "Authorized Offices" under the said Act. 

Inquiry Into SecurHy Upaes 

419. SHRI RAMJIVAN SINGH: 
SHRI J.S. BRAR: 
SHRI DINESH CHANDRA YADAV: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether the Govemment have made any indepth 
inquiry into the security lapses which made the militants 
possible to attack the top mHitary command brass and 
the H.Qs in Jammu & Kashmir; 

(b) the number of times the militants struck the H.Qs 
and attempted attacks on the top mHitary bl'lt88 in Jammu 
& Kashmir since April, 2003 stating the number of security 
men & officers killed in these attacks; and 

(c) the measures taken by the Government to make 
the security system impregnable? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) and (b) The investigations into the 
following two incidents, wherein terrorists carried out 
suicide attacks on anny camps, are stiH under progress:-

(i) On 28th June, 2003, two terrorists launched a 
suicide attack on an infantry battalion in 
Sunjuwan Cantonment. Both the terrorists were 
kifted and casualties suffered by the Army were 
thirteen dead and six injured. 

(ii) On 22nd July 2003, the terrorists launched a 
suicide attack on an EME battalion at Tanda 
(Alchnoor). All three terrorists were killed and 
casualties suffered by the army were ten dead 
and thirteen injured. 

(c) Measures taken to enhance security are as 
foHows:-

(i) Review of procedures to generate speedy and 
effective response. 

(ii) Identification of vulnerable areas. 

(iii) Sanitlsation of vulnerable areas. 

(iv) Controlled access to military areas. 

(v) Strengthening of physical security measures. 

(vi) Improved co-ordination between various 
agencies. 

[TranslBtion] 

Opening of Technical Schools for Handicapped 

420. SHRI PRABHUNATH SINGH: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) whether the Govemment have opened or propose 
to open Technical Schools for handicapped at national 
level to bring the handicapped people into the mainstream; 

(b) if so, the details Jtiereof; and 

(c) the funds aHocated under this Head during 2002-
2003 and 2003-2004? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRI 
NAGMANI): (a) No, Sir. 

(b) and (c) Do not arise. 

COnstruction of Railway GatefOver Bridge on 
Pathankot~ogender Nagar Une 

421. SHRI MAHESHWAR SINGH: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Govemment have received a request 
for construction of railway gate/over bridge on railway 
crossing 0-331 of Pathankot-Jogender Nagar narrow 
gauge railway line; 

(b) if so, the details thereof; and 

(c) the action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) and (b) No such request has been received from the 
State Govemment. However, a representation of the 
V1Bagers of the Village Panchayat Vadehar and Mataru 
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requesting for conversion of '0' class cattle crossing 
No. 0-331 into an unmanned level crossing was received 
alongwith a letter of the Hon'ble MP. 

(c) The extant policy of the Railways does not permit 
for construction of new unmanned level crossing on 
existing lines on safety consideration. Therefore, it was 
not possible to accede to the demand. However, a 
manned level crossing or Road over bridge can be 
constructed at the demand location if a proposal is 
received from the State Govt.lLocal body concemed duly 
agreeing to bear the initial cost of construction of the 
level crossing/Road over bridge and one time capitalized 
cost of the recurring maintenance. No such proposal has 
been received. 

Firing In Kargll Sector 

422. SHRI MANIKRAO HODLYA GAVIT: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether it is a fact that Pakistan forces have 
been firing in an intermittent way in Kargil and other 
sectors in J&K during the period of last two months; 

(b) if so, the details thereof and the number of 
soldiers and civilians killed and injured as a result thereof; 
and 

(c) the action taken in this regard? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) Firing across the Une of Control (LoC) 
In Kargil and other sectors is an ongoing phenomenon. 
There has been no perceptible change In firing patterns 
during the last two months upto 25.11.2003. 

(b) During the period from 26.9.2003 to 25.11.2003, 
twelve army personnel have been killed and forty-five 
injured. 

During the period from 15.9.2003 to 15.11.2003, 
seventeen civilians have been killed and forty-six injured. 

(c) To deter Pakistan from firing, the Indian troops 
retaliate with punitive fire assaults on Pakistan posts. 
Further, the level of protection of the troops deployed 
along the LoC is continuously being upgraded by 
improving defence works. In villages close to the LoC, 
shelters have been constructed by the Army and Civil 
Administration to protect the civilians from enemy firing. 

[English] 

expansion Plan of NHPC for Power Generation 

423. SHRI C.N. SINGH: 
SHRIMATI NIVEDITA MANE: 

Will the Minister of POWER be pleased to state: 

(a) whether the National Hydroelectric powlr 
Corporation (NHPC) Ltd. has drawn up any expansion 
plan for power generation; 

(b) if so, the details thereof, State-wise and project-
wise; 

(c) the total investment to be involved therein; and 

(d) the steps taken in this regard so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) Yes, Sir. 

(b) to (d) NHPC has envisaged a capacity addition 
of 4357 MW and 16004 MW during X and XI Plan 
respectively. The State-wise details of these projects 
indicting their capacity and estimated cost are given in 
the enclosed statement. 

Statement 

Capacity Addition Programme in X Plan 

SI. 
No. 

Name of 
Projects 

2 

A. On-golng Schemes 

1. 

2. 

3. 

Dulhasti 

Chamera-II 

Dhauliganga-I 

Statel 
District 

3 

J&KlDoda 

H.PIChamba 

UttaranchaUPithoragarh 

Capacity 
(MW) 

4 

390 

300 

280 

Estimated Cost 

Cost Price Level 

5 

4190.50 

1684.02 

1578.31 

6 

Nov-Q1 

A~98 

Aug-99 
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2 3 4 5 6 

4. Teesta-V SikkimlEast 510 2198.05 Apr-99 
Sikkim 

5. Sewa-II J&KlKhatua 120 665.46 Sep-02 

6. Teesta Low Dam W.BJOarjeeling 132 768.92 Dec-02 
SI-III 

B. New Projects 

7. Teesla Low Dam SI-IV W.BJOarjeeling 168· 1114.26 Jul-03 

8. BAV-II MaharashtralRatnagiri 37 214.21 Mar-03 

C. Joint Venture Project8 

9. Indira Sagar M.P./Khandwa 1000 3527.54 Se~OO 

10. Omkareshwar M.P ./Khandwa 520 2041.93 Nov-02 

11. Purulia Pumped W.BJPurulia 900 3157.25 Jan-03 

Storage 

Capacity Addition Programme in XI Plan 

A. On-goln9 Scheme. 

1. Loktak DIS· Manipur 90 578.62 Apr-99 

2. Parbati-II H.P. 800 3919.59 Dec-01 

3. Subansiri Lower Ar. P. 2000 6285.33 Dec-02 

B. Projects under Survey end InveMlptlon 

4. Uri-II J&K 240 1946.09 Jul-03 

5. Parbati-III H.P. 520 2228.41 Jul-03 

6. Chamera-UI H.P. 231 1384.18 Qct-03 

7. Bursar· J&K 1020 4378.19 Apr-01 

8. Pakal Dul J&K 1000 3480.14 Apr-D1 

CapacIty Addition· Programme in XI Plan 

9. Subansiri Middle Ar. P. 1600 6406.18 Jun-02 
(AIt-I) 

7579.67 Jun-02 
(Alt-II) 

10. Subansiri Upper Ar. P. 2000 8753.06 Jun-02 
(AIt-I) 

10157.01 Jun-02 
(Alt-II) 

11. Siang Middle Ar. P. 1000 4899.81 Aug-03 
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1 2 3 

12. Upper Krishna Kamataka 

Projects 

13. Nirnoo Bazgo J&K 

14. Chutak J&K 

15. Dibang AI. P. 

16. Bav Stage-I Maharashtra 

17. Kishenganga J&K 

18. Lakhwar Vyasi Uttaranchal 

19. Kotli Shel UttaranchaI 

"The Installed capacity as IIUbmItt8d In DPR II 180 MW. 

Speed of Trains at Moored Railway Bridge 

424. PROF. A.K. PREMAJAM: Wiu the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government are aware that at Moorad 
Bridge, the trains are stopping and then moving at less 
than 15 Km. per hour speed; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL»): 
(a) There is a speed restriction of 20 kmph on the bridge 
between Badagara and Tikkotl stations. However, the 
trains are not stopping at the bridge. 

(b) Commissioner of Railway Safety, BangaIore, after 
statutory inspection, has imposed the restriction on the 
bridge asking for certain residual works and load test on 
the pile. Most of the residual works have been completed 
and arrangement for load test of a test pile has been 
processed. 

Retail Outleta by ONGC 

425. SHRI P.S. GADHAVI: 
SHRI A. BRAHMANAlAH: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether there are ant proposal to open retail 
outlets and LPG agencies by ONGC all over the country; 

4 

810 

45 

30 

3000 

18 

330 

420 

850 

5 

984.59 

593.01 

543.00 

3309.55 

6 

Nov-02 

I 

(b) if so, the details of the plans of ONGC to open 
retail outlets; 

(c) the time schedule of the scheme and whether 
the scheme will be broad-based; 

(d) the likely gains to ONGC from such ratan outlets; 

(e) whether a huge sales network have been put in 
place; and 

(f) if so, the details of such plans by ONGC? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) to (c) Yes Sir, ONGC is plaming to set 
up 1,100 Retail Outlets in 12 StateslUTs of country in 
phases over a period of 3-4 years. However, there is no 
plan to set up LPG agencies by ONGC. 

(d) In Une with global petroleum COfT1)anies, ONGC 
has embarked upon the integration of upstreamJ 
downstream business of petroleum. Such aynergy results 
in sustained cash flow, considering the variable time scale 
cycles in the upstream and downstream business. 

(e) and (I) ONGC has not set up any Retail Outlet 
as on date. 

Job Security for Cine Woriun 

426. S.HRI V. VETRISELVAN: Will the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state: 
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(a) whether the Govemment have any data about 
the estimated cine workers; 

(b) if so, the details thereof; 

(c) whether there is no job security or insurance for 
an ordinary cine worker while NFDC deals only with well 
known film artistes; 

(d) if so, whether the Government are considering to 
take welfare actlvlties for these ordinary cine workers with 
the weHare fund meant for other well known cine workers; 
and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) to (e) The Cine Workers Welfare 
Fund Ad, 1981 is an Act formulaled and administered 
by the Ministry of Labour. According to information 
received from Ministry of Labour there are approximately 
64,483 cine workers in the COWltry. 

Under the Act, cess collected from the producers of 
feature films is used for the welfare of cine workers 
covered under the Act. The welfare activities Wldertaken 
include: 

(i) A Group Insurance Scheme for Cine Workefs. 

(ii) Health Care facilities including financial 
assistance for treatment of (a) Heart diseases 
(b) Kidney Transplantation, and (c) Treatment 
of Cancer. 

(iii) Fmancial Assistance for education of the children 
of cine WOfkers from first standard to professional 
degree classes. 

National Film Development Corporation Ud. has set 
up Cine Artistes Welfare Fund of Incia (CAWFI) regisIer8d 
as Public Charitable Trust, which extends financial help 
to needy cine artistes of yester years. The Trust was set 
up from the funds received by way of 5% of profit of the 
feature film GANDHI. 

[Translation] 

Increa.. In PrIcH of Crude 011 

427. SHRI BRAHMA NAND MANDAL: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) the reasons for the sudden increase in the price 
of crude oil; 

(b) whether the Government have any plans to tackle 
this situation; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMAn SUMITRA 
MAHAJAN): (a) to (c) With the dismantling of Administered 
Pricing Mechanism effective 1.4.2002, the prices of 
indigenous crude oil of ONGC and OIL have become 
J'NlI1(et determined. As per the crude oil supply agreement 
signed by ONGC and OIL with the public sector oil 
refining companies, the prices of crude oil of ONGC and 
OIL are linked to international marker crude oils. Thus, 
the variations in the international prices of crude oU get 
reflected in the domestic crude oil prices of ONGC and 
OIL International prices of crude oil vary on account of 
various reasons such as OPEC's decisions on production 
quota of its member countries, seasonal demand, 
disruptions in supplies from producing countries, etc. 

[English] 

Opening of Military Station 

428. SHRI K.P. SINGH DEO: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the Government have proposal to open 
some new Military Stations; 

(b) if so, the States where these new MilItary Stations 
are proposed to be opened; 

(c) whether any new Military Station proposed to be 
opened in Orissa; and 

(d) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) and (b) Army is the process of 
acquiring land at Anandpur Sahib (Punjab), Una (Himachal 
Pradesh) and KuJIu (Himachal Pradesh), for new Military 
Stations at these places. 

(c) No, Sir. 

(d) Does not arise. 
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Gandhlnagar-Ahmedabad-Delhl Broad Gauge Une 

429. SHRI SAVSHIBHAI MAKWANA: Will the Minister 
of RAILWAYS be pleased to state: 

(a) the present status of rail project connecting 
Gandhinagar with the Ahmedabad-Delhi broad gauge line; 

(b) the planned time frame for completion of broad 
gauge of Kalol Moti-Adraj alongwith budgetary provisions 
therefor; and 

(c) the target fixed for completion of said project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) 30 hectare out of 45 hectare land has been acquired. 
EarthworX and bridgeworXs are in various stages of 
progress. 

(b) and (c) The entire project including conversion of 
Adraj Moti-Kalol Is planned for completion during 2004-05 
depending upon availability of resources. The anticipated 
cost of the project is Rs. 49.96 crore. An outlay of 
Rs. 15 crore has been provided for the project during 
2003-04. 

Bids for Deep Water Drilling 

430. DR. MANDA JAGANNATH: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Government have floated global 
tenders inviting bids for deep water drilling programme 
'sagar samridhi'; 

(b) if so, the response of the global companies in 
this regard; 

(c) the quantum of gas/oil expected to be found out; 

(d) whether this would fuHil the needs of the future 
burgeoning demand of petroleum in the country; and 

(e) if so, the investment likely to be pumped into this 
venture? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) and (b) Oil & Natural Gas Corporation 
Ltd. (ONGC) floated a global tender in December, 2002 
inviting bids for hiring deep water rigs. In response to 
this, 29 companies purchased tender documents, of which 
25 were foreign companies and 4 were India companies. 

(c) and (d) Prognosticated hydrocarbon resources of 
the entire deep water areas of East and West Coast 
offshore have been estimated to be about 7 BUlion T onnes 
oil equivalent (BTOE). The "Sagar Sarnridhr of ONGC is 
a step towards realizing the hydrocarbon potential in the 
deep water blocks awarded to ONGC on nomination basis 
as also under various rounds of New Exploration Ucensing 
Policy (NELP). 

As exploration and its results are probabilistic in 
nature, quantum of oil and gas which may be accreted 
cannot be specified. 

(e) The estimated expenditure for the contracts 
awarded on basis of the global tender floated in 
December, 2002 is about Rs. 3,550 crores. 

Faulty Wheels 

431. PROF. UMMAREDOY VENKATESWARLU: Will 
the Minister of RAILWAYS be pleased to state: 

(a) the quality control mechanism in Railways to reject 
all sub-standard material bought by the Railways; 

(b) whether the Railways are aware that faulty wheels 
are using for their coaches; 

(c) if so, the reasons for not rejecting sub-standard 
items supplied by contractors; 

(d) whether Railways plan to launch an intensive 
survey to identify and reject faulty wheels presently being 
used; and 

(e) the steps proposed by RaUways in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) Quality control is through stage inspection by Rail 
India Technical and Economic Services and elaborate 
procedure exists to ensure that no substandard material 
is accepted. 

(b) No faulty wheels are in service. Owing to improper 
quality control at manufacturer, some wheels have failed 
while nearing end of their service life. However, as a 
result of a drive undertaken by the Railways, all suspect 
wheels have been removed from service. 

(c) Does not arise. 

(d) An and added precaution, Railways plan 
an intensive survey of all wheels nearing end of 
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service life to weed out those wheels which show signs 
of fatigue. 

(e) Railway Workshops have been advised to check 
thoroughly all such wheels by non destructive tests viz. 
ultrasonic testing of the wheel rims, carbon percentage 
of the composition of steel and inspection of the wheels 
to the relevant Research Designs and Standard 
Organization standard. 

Rural Electrification 

432. COL (RETD.) SONA RAM CHOUDHARY: Will 
the Minister of POWER be pleased to state: 

(a) whether the Government are considering 
involvement of private sector in the field of electrification 
of rural areas in the country; 

(b) if so, whether the Government have taken note 
of private distribution companies reluctant to continue 
power supply to rural areas; 

(c) if so, the reasons therefor; and 

(d) the steps taken by the Government i1 this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) to (d) 
Electrification of villages is the responsibility of State 
Governments. In Chief Ministers conference on the 3rd 
of March, 2001 it was resolved to complete the village 
electrification by 2007. The Electricity Act, 2003 has 
enabling prOvision for the participation of private sector, 
Panchayats and local bodies in the supply of electricity 
in rural areas. 

Stakes In 011 and Ga. FleJd. In ov ....... 
Countries 

433. DR. RAJESHWARAMMA VUKKALA: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether the public sector oil companies propose 
to acquire stakes in oil and gas fields in several overseas 
countries; 

(b) if so, the details thereof; and 

(c) the progress made in offshore exploration blocks 
in Myanmar? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) and (b) As envisaged in the India 

Hydrocarbon Vision-2025 (IHV-2025), Indian public sector 
oil companies have been showing interest in acquiring 
stakes in oil and gas fields overseas. 

ONGC-Videsh Limited (OVL), a wholly owned 
subsidiary of Oil and Natural Gas Corporation Limited 
(ONGC) has already entered into collaborations for 
exploration and production of oil and gas in Iran, Iraq, 
Libya, Myanmar, Russia, Sudan, and Vietnam and 
proposes to do so in Syria. Apart from the above, GAIL 
(India) Limited, Indian Oil Corporation Ltd. (IOC) and Oil 
India Ltd. (OIL) have stakes in the Exploration Blocks In 
Myanmar and Iran where OVL is also a participant. 

(c) Seismic data was acquired in the exploration block 
A-l, Myanmar, the first exploratory well identified and 
drilling of this well commenced in mid-November, 2003. 

(Translation] 

011 and Gas exploration In Bihar 

434. SHRI DINESH CHANDRA YADAV: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether the Government have conducted any 
preliminary survey for oil and gas exploration in Bihar; 

(b) if so, the details thereof and the action taken on 
such survey; 

(c) the number of blocks identified and the names of 
districts covered in preliminary survey by the Govemment 
where there is a possibility of finding petrol and gas; and 

(d) the details thereof and outcome of tenders invited 
to carry out intensive survey? 

THE MINISTER OF STATE IN tHE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) and (b) National Oil companies, viz., Oil 
& Natural Gas Corporation (ONGC) and Oil India Limited 
(Oil) as well as Directorate General of Hydrocarbons 
(DGH) have carried out geoscientific surveys like 
Aeromagnetic, Ground Gravity-Magnetic and 2D Seismic 
surveys in the State of Bihar covering mainly the districts 
of Araria, Begusarai, Bhojpur, East and West Champaran, 
Darbhanga, Gopalganj, Khagaria, Kishanganj, Katihar, 
Madhepura, Madhubanl, Muzaffarpur, Patna, Pumea, 
Saharsa, Sasaram, Sitamarhi, Siwan. The exploratory 
efforts expended in above mentioned areas are 17595 
stations of gravity-magnetic, 17,500 sq. kms. of HIgh 
Resolution Aeromagnetic Survey (HRAS) and 7766 
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Ground Une Kilometer (GLK) of 2d seismic survey. Based 
on the surveys. six exploratory weRs were drilled. 

(c) and (d) Under the third round of New Exploration 
Licensing Policy (NELP). one exploration block. namely 
PA-ONN-2001/1 was offered for which no bid was 
received. Another exploration block, namely GV-ONN-
2002/1 falling in the State of Bihar was identified and 
offered under fourth round of NELP for which one bid 
was received. 

[English] 

Decentrallutlon of Declalon-maklng Procea 

435. SHRI CHANDRA BHUSHAN SINGH: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government have decided to 
decentralise decision making process on the administrative 
and financial levels in the Railways to improve both 
services and eamings; 

(b) whether the Railways have fe" the need for 
decentralisation in view of dipping revenue and delay in 
completion of projects; 

(c) if so, the details thereof; and 

(d) the steps taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) Indian Railways already have a well defined 
decentralised set-up with sufficient administrative and 
financial powers delegated to the General Managers of 
Zonal RailwaysJUnits. Delegation of Powers is, however, 
a continuous process and powers to Zonal Railways are 
being delegated frQ,ITI time to time, keeping in view the 
evolving operational and administrative requirements as 
also specific needs of Zonal RailwayalUnits. 

(b) No, Sir. 

(c) and (d) Do not arise. 

Revival of Bongalgaon Thermal Power StatIon 

436. SHRI SANSUMA KHUNGGUR BWISMUTHlARY: 
Will the Minister of POWER be pleased to &tate: 

(a) whether the Government have contemplated to 
revive, modernize and renovate the only power generating 
project viz. Bongaigaon Thermal Power Station (BTPS), 

SaIakati located in BodoIand Territory in lower Assam 
either by merging it with the NTPC or providing the 
required fund for the revival, rnodemization and renovation 
of the same power project in the backward tribal region; 

(b) if so, the steps taken so far in this regard; 

(c) if not, the reasons therefor; 

(d) whether the Government have taken any scheme 
and action plan to provide power Connectivity to the 
backward indigenous tribal people in all the tribal villages 
in Assam with special mention to BodoIand territory; 

(e) if so, the action taken in this regard so far; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWAtffl MEHTA): (a) and (b) 
Bongaigaon Thermal Power Station (4x60 MW) has been 
identified for Renovation & Modernization (R&M)/life 
Extension (LE) during the 10th Plan. Units 1 &2 are to be 
takan up in the first phase and units 3&4 in the second 
phase. National Thermal Power Corporation (NTPC) had 
agreed to act as a consuHant for reviving the thermal 
units at Bongaigaon TPS. Order has been placed with 
Bharat Heavy Electricals Umited (BHEL) for Residual ute 
Assessment (RLA) Studies. The LE programme would be 
finalized after completion of RLA studies. 

(c) Does not arise. 

(d) and (e) The Prime Minister in the meeting with 
the Chief Ministers and Governments of North-Eastern 
States held on 22.01.2000 had announced that 165 tribaJ 
villages in North Eastern States would be electrified under 
Prime Ministers' Soeio-economic packages for the 
development of the North Eastern States at an estimated 
cost of As. 25.92 croras. Out of this, 20 tribal villages of 
Assam State include the villages of BodoIand were taken 
up for eleclrification at an estimated cost of As. 1.35 
crores. Tan viIages have been declared as electrified 
and WOt1cs in the remaining tan villages 818 in progress. 

(f) Does not arise. 

Power Cuts In ~ 

437. SHRI G. PUTTA SWNrAY GOWDA: Will the 
Minister of POWER be pleased to state: 

(a) whaIher there is a acute ahoItage of power in 
Kamataka; and 
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(b) if so, the steps are being taken by the Union 
Government to provide more power for Kamataka? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) The power 
supply position in Kamataka during April-October 2003 
was as under: 

Energy (MU) 

Requirement 

Availability 

Shortage 

Percentage(%) 

Peak (MW) 

19716 Peak Demand 

16684 Peak Met 

3032 Deficit 

15.4 Percentage(%) 

6213 

4913 

1300 

20.9 

(b) Electricity is a concunent subject. Supply and 
distribution of efectricity in a State is the responsibility of 
the State GovernmentlState Power Utility concerned. The 
Central Government supplements the efforts of the State 
Government by way of generation capacity addition 
through the Central Public Sector Undertakings. Kamataka 
has a firm allocation of 727 MW in Central Generating 
Stations (CGS) in Southern Region and 396 MW in 
Talcher STPS Stage-II (4x500 MW) in Eastern Region. 
In addition, Karnataka has been allocated 237 MW from 
unallocated quota of CGS in Southern region and 100 
MW from unallocatecUsurrendered share of NTPC stations 
in Eastern Region in order to bridge gap between demand 
and supply in the State. 

expansion of Reahtrlye RHIea 

438. SHRI VIRENDERA KUMAR: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the Government have a proposal to 
expand Rashtriya Rifles; 

(b) if so, the number of additional battalions of 
Rashtriya Rifles proposed to be raised; and 

(c) the steps taken in the matter? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) Yes, Sir. 

(b) and (c) Government have taken a decision in 
2000, to raise six Rashtriya Rifles (RR) battalions with 
related infrastructure, every year, over a period of five 
consecutive years. During 2001-2003, eighteen adcitional 
RR battalions have been raised. An annual review is 
conducted by the Government to determine the need of 
raising each year. 

[Tl8IISIation} 

Doubling of OeIhl-llOI1IdabIId and Garprll Halt-
Shahjehenpur Rail Una 

439. SHRI AMIR ALAM: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the present status of doubling work of Delhi-
Moradabad and Gargara HaIt-5hahjehanpur rail routes; 

(b) the schedule prescribed for the completion of the 
above projects; 

(c) whether there is also a proposal for electrification 
of these routes; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) and (b) Double line between Delhi to Hapur already 
exists. The work of doubling of Hapur-Moradabad has 
already been taken up and works are in various stages 
of progress. Doubling of Amroha-Moradabad section is 
targetted for completion during 2003-04. There is no 
Gargara halt. However, the Hon'ble Member may be 
referring to Garrah bridge near Shahjehanpur. The Garrah 
bridge-Shahjehanpur section is already double line except 
single line on Garrah bridge. The work of doubling of 
Garrah bridge has been included in the budget 2003-04 
and prefiminary activities have been taken up. The work 
is likefy to commence during 2004-05. The doubling of 
the above sections would be completed in the coming 
years as per the availability of resources. 

(c) Delhi-Ghaziabad is already electrified. At present, 
there is no proposal for electrification of Ghaziabad· 
Moradabad and Garrah bridge-Shahjehanpur section. 

(d) Does not arise. 

50,000 IIW Initiative Scheme 

440. SHRI SATYAVRAT CHATURVEDI: Will the 
MInister of POWER be pleased to state: 

(a) the names of the schemes have been identified 
for devefopment under '50,000 MW initiative'; 

(b) if so, the details thereof; 

(c) whether these schemes are likely to be 
implemented in Stat .. also; and 
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(d) if so, the details thereof including the names of 2 3 4 
the States where such scheme is likely to be 
implemented? 

NHPC 
THE MINISTER OF STATE IN THE MINISTRY OF 

POWER (SHRIMATI JAYAWANTI MEHTA): (a) to (d) The 16. Hegio Subansiri 250.0 

Hon'ble Prime Minister of India launched 50,000 MW 17. Emini Dihang-Dibang 295.0 
Hydro Electric Initiative on 24.5.2003. This initiative 

18. Amulin Dihang-Dibang 235.0 envisages preparation of Preliminary Feasibility Reports 
(PFRs) of 162 Hydro Electric Schemes having aggregate 19. Agoline Oihang-Dibang 235.0 
installed capacity of SO,560 MW located in 16 States. 

20. Rigong Oihang-Dibang 130.0 After completion of feasibility studieslPFRs of these 
schemes further steps towards project implementation 21. Kurung Dam-II Subansiri 115.0 
would be taken up in a phased manner in consultation 

22. Ta~1I Dihang-Dibang 360.0 with the States. State-wise details of the Hydro-electric 
schemes identified are given in enclosed Statement. 23. Oju-II Subansiri 2580.0 

Statement 24. Attunfi Oihang-Dibang 175.0 

25. Naba Subansiri 1290.0 
State-wise List of HE Schemes for Preliminary 

Feasibility Reports (PFRs) 26. EmI8-11 Dihang-Dibang 870.0 

SI.No. SchemeIconsultant RiverlBasin I.C. (MW) 
27. Etalin Dihang-Dibang 3045.0 

28. Naying Dihang-Dibang 495.0 
2 3 4 

29. Oju-I Subansiri 1925.0 
ARUNACHAL PRADESH 30. Niare Subansiri 1405.0 

Neepco 31. Emra-I Dihang-Dibang 275.0 

1. Bhareli Uft Dam-II Kameng 330.0 
32. Minnying Dihang-Oibang 195.0 

2. Bhareli Uft Dam-I KaJMng 240.0 33. Elango Oihang-Dibang 180.0 

3. Kapak Leyak Kameng 195.0 34. Duimukh Storage Subansiri 170.0 

4. Badao Kameng 120.0 35. Mil8k Dihang-Dibang 160.0 

5. Pakke Kameng 120.0 36. Hirong Dihang-Dibang 180.0 

6. Saba Kame'1Q 105.0 37. Malinye Dihang-Dibang 335.0 

7. Chanda Kameng 110.0 38. Mihumdon Dihang-Dibang 145.0 

8. Kimi Kameng 535.0 39. Demwe Dihang-Dibang 3000.0 

9. Kameng Kameng 1100.0 40. Kurung Dam-! Subansiri 200.0 

10. Bichom-II Kameng 205.0 Total (NHPC) 18245.0 

11. Papu Kameng 160.0 WAPCOS 

12. Talong Kameng 150.0 41. Hutong Luhit 950.0 

13. Utung Kameng 110.0 42. Kalai LuIit 2550.0 

14. Tanga Kameng 275.0 Total (WAPCOS) 3500.0 

15. Bichom Stol8ge-1 Kameng 190.0 Grand Total 25690.00 
TamI (Neepco) 3945.0 (Arunachal PJadesh) 
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2 3 4 2 3 4 

ANDHRA PRADESH JAtAiU & KASHMIA 

1. Dummagudam Godavari 360.0 NHPC 

2. Singareddi Godavari 250.0 1. Hatian JheIum 215 

3. Pondugala Krishna 95.0 2. Chanari Jhelum 475 

Grand Total 705.00 3. Karkit Indus 190 
(Andhara Pradesh) 

4. Kanyunche Indus 105 
CHHATIISGARH 

5. Khalsi Indus 170 
WAPCOS 

6. Takmaching Indus 75 
1. Nugur-II Indravati 270 

7. Dumkhar Indus 130 
2. Nugur-I Indravati 160 

3. Kotri Godavari 70 Total (NHPC) 1360 

4. Duniadhin Sone 80 WAPCOS 

Grand Total (Chhattisgarh) 580 8. Aade Chenab 515 

HIMACHAl PRADESH 9. Ujh Ravi 96 

HPSEB 10. Kwar Chenab 440 

1. Jangi Thopan Sutlej 410 11. Kiru Chenab 295 

2. Gharopa Seas 85 12. Shamnot Chenab 200 

3. Luhri SutIej 425 13. Bichlari Chenab 75 

4. Gondhala Chenab 90 Total (WAPCOS) 1621 

5. Khoksar Chenab 80 Grand Total (Jammu 2981 

6. Bardang Chenab 145 
& Kashmir) 

7. Chhairu Chenab 140 
KARNATAKA 

8. Seli Chenab 150 KPCL 

9. Sach Khas Chenab 70 1. Kali Nadi-II (Mardi) Mandavi-Sharavati 175.0 

10. Tidong-I suUej 90 2. Krishnapur Mandavi-Sharavali 210.0 

Total (HPSEB) 1685 3. GangavaJi-1i Mandavi-Sharavati 105.0 

SJVN\.. 
4. JaJdurg Krishna 270.0 

11. ~I Sullej 1640 
5. Narayanpur Krishna 70.0 

12. Kha~1I SuIIej 425 
Grand Total (Karnataka) 830.0 

T otaJ (SJVN\..) 2065 KERALA 

Grand Total 3750 WAPCOS 

(Himachal Pradesh, 1. BarapoIe-Ii Varahi-Kuttiyaci 85 
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2 3 4 2 3 4 

2. Perinjakutty Perinjakutty 120 9. Umangot Storage Barak 265 

Grand Total (KeraIa) 205 Grand TOIIII (MaPIara) 1490 

MAHARASHTRA MIZORAM 

WAPCOS WAPCOS 

1. K~ Godavari 115.0 1. Kakjam Barak & 0Iher1 545 

2. Ghargaon Godavari 105.0 2. I.IJr9ang Storage Barak & 0Iher1 890 

3. Samda Godavari 95.0 3. BoiIlI Storage Barak & 0Iher1 635 

4. Kasari-l Kasari 215.0 Grand T CIIaI (Mizoram) 1870 

5. Kadvi Varna 215.0 MADHYA PRADESH 

6. Kumbhi-t Krishna 170.0 
NHPC 

1. Basania Narmada 60.0 
7. Hiranyakeshi-II Vedganga 405.0 

8. Pranhita Pranhita 310.0 
Grand Total (MactIya 60.0 
Pradesh) 

9. Wainganga Godavari 150.0 NAGALAND 

Grand Total 1780.0 NEEPCO 
(Maharashtra) 

1. Y8f91YU Stor. U. Brahmaputra 135 
MANIPUR 

2. TIZU Barak & 0Iher1 365 
WAPCOS 

1. Nungliban Barak & Others 
3. DIkIlI Dam U. Brahmaputra 470 

85 

2. Khongnem Chakha-II Barak & Others 90 
Grand TOIIII (NagaIInd) 970 

ORISSA 
3. Pabaram Barak & Others 232 

WAPCOS 
Grand Total (Manipu~ 407 

1. 
MEGHALAYA 

BaIjori BaiIami 393 

2. Naraj Mahanadi 215 
WAPCOS 

3. TIckarpara Mahanadi 205 
1. Sushen Barak & Others 150 

4. L.ower KoIIIb Sabari 375 
2. Umjaut Barak & Others 85 

Gnnt T dill (Orilla) 1188 
3. Umduna Barak & Others 95 

SIKKN 
4. Kynshi-II Barak & Others 175 

NiPC 
5. Umiam UmtnJ.VI KaIang 145 1. PMan TIata 230 
6. Nongkolait Barak & 0Ihars 180 2. NIrnUn TiaIa 175 
7. MawbIei Storage Barak & 0Ihars 100 3. DIdII TIIIa 90 
8. Kyanshi Storage I Barak 295 4. Rangwong TiaIa 175 
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2 3 4 2 3 4 

5. l.ingza TISta 160 23. Garba TaWBglal Serda 195 

6. RukeI TISta 90 24. Gohana Tal Birahiganga 95 

7. RongIi Storage TISta 95 25. GaJjia Dam Sarda 295 

8. Jedang TISta 185 26. Bhairon Ghati BhagnIhi 60 

9. Rirgli TISta 160 TCUI (WAPCOS) 4073 

10. Teesta St. I TIIIa 320 lNJNl 

Grand T alai (SiIckim) 1680 '0. T apovan CllIlIIlr DhUganga 485 

UTIARANCHAl 28. lataTapovan Dhauliganga 320 

WAPCOS 29. BhelaTipri Bhagiralhi 100 

1. Badri Nath AIaknanda 260 30. Nand PIayag langasu A1aknanada 180 

2. Khartoli lurnIi Thali Serda 105 3t Tarnak lata Dhauliganga 200 

3. HarsH Dam ~Ihi 350 32. KheI Taw&glat Serda 225 

4. NeIang JaItIganga 190 33. Urlhing SobaIa Serda 340 

5. Jadh Ganga Jadhganga 110 34. Ramganga Dam Sarda 75 

6. Karmal JaIIIganga 190 35. Pindar Ghati Pindar 112 

7. Gangotri BhaPhi 70 36. Mot T uini (NIkoIi PIasu) YamunalUlt. 70 

8. KaIika Dantu Serda 140 37. JaIchoI Senkri YamunaIUtt. 60 

9. Mapang Bogudyar Santa 185 38. BagoIi Dam Pindar 64 

10. SeIa Urlhing Sarda 166 39. Naitwar Mori YamunaIUIl. 70 

11. Sitcari Bhyo/ Ru& Sagar Sarda 145 Total (WVNl) 2301 
12. SoI*a .lJinrigaon Serda 145 

Grand Total (lJttaranchal) 6374 
13. Sirkari BhyoI Bodudiyar Sarda 240 

Grand T CUI (AI IrlIia) Number 01 Schemes 162 
14. ChIwIger ChaI Sarda 145 

15. Aishi Ganga II RiahigalIgB 66 Installed CapacIty (MW) 50560 

16. Bokang Bailing Sarda 145 ConsuIanta: 

17. Deod RiIhigaIIgB 85 \JJVNl: UtIaI.1ChIII JaI VIdyut NIgam LImIhId 

18. Rishi Ganga I RishigalIgB 115 NHPC: NatIonal HydroeIectrtc Power CorporatIon 

19. JaIam Tamak DhUgInga 150 WAPCOS: Water & Power eor.JIancy SeMcee IncIa lid. 

20. MaIIri JIeIam Dhdgqa 90 NEEPCO: North Eaatam E1ectJtc Power CorporatIon 

21. Dwa&ari Dam PnIIr 78 SJYNL: SaIuJ Jal VIdyut NIgam Ltd. 

22- KhaIipbara Sarda 280 
KPa.: KamaIaka Power Corpondon lid. 

HPSEB: HIrMch8I PradeIh S1ate EIacb1cIty Board 
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[English] 

Deccan Odyssey Luxury Train 

441. SHRI CHANDRAKANT KHAIRE: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the splendorous lUXUry train, "Deccan 
Odyssey· conceptualized by the Government of 
Maharashtra has hit the track with specific objects of 
attracting foreign tourists; 

(b) if so, the salient features and tariff of this train 
and details of the scenic and tourist spots visited by this 
train; and 

(c) the estimated annual income to be generated 
thereby and the manner in which it would be divided 
between the Union and the State Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) No, Sir. 

(b) and (c) An MoU has been signed between the 
Indian Railways and the Maharashtra Tourism 
Development Corporation for running of a lUXUry tourist 
train which would originate and terminate at Mumbai and 
cover the tourist destinations of Ratnagiri, Sindhudurg, 
Goa, Pune, Aurangabad, Nasik. The Railways would be 
responsible for the operation of the train while the 
Maharashtra Tourism Development Corporation would 
provide all the facilities necessary for the onboard 
services, local sightseeing etc. the arrangements for 
launch of the train are under finalization. 

[frans/ation] 

Antl-COrroslon Ralls 

442. COL. (RETD.) DR. DHANI RAM SHANDIL: Will 
the Minister of RAILWAYS be pleased to state: 

(a) whether corrosioned rails developing cracks 
increases the probability of accidents; 

(b) if so, whether the Government have considered 
launching an ambitious plan to develop ant-corrosion rails; 
and 

(c) if so, the time by which this project is likely to be 
started and the amount to be spent for this purpose, 
year-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) Yes, Sir. 

(b) Steel Authority of India Limited (SAIL), on the 
request of Railways, have recently developed corrosion 
resistant rails. 

(c) The development phase is over and the project 
is currently under trial. Further action shall be taken based 
on the results of the trial. The project has been done 
with in-house capability and no separate aHocation has 
been made for this purpose. 

[English] 

Accountability on Rail Accidents 

443. SHRI PRIYA RANJAN DASMUNSI: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government are aware that largest 
number of railway accidents took place during the tenure 
of 13th Lok Sabha, till date; 

(b) if so, the reasons for not taking action against 
the Administrators in the High Offices and only small 
railway personnel have been punished; 

(c) whether the Government are considering to have 
a Member of the Railway Board to exclusively look to 
prevent railway accidents having its counterparts in the 
Zonal and Divisional Railways and whether the 
accountability should also be fixed in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) and (b) The number of consequential train accidents 
since October 1999 (13th Lok Sabha) till November 2003 
were 1725 (provisional figures) as against 2073 during 
the preceding five year period of 1994-95 to 1998-99. 
However during the last three years, the number of 
consequential train accidents carne down from 473 (during 
2000-01) to 414 during the period 2001-02 and further 
351 (provisional figures) during the period 2002-03. This 
is the lowest ever number of consequential train 
accidents on Indian Railways. Further, the number of 
consequential train accidents per million train kilometers, 
an internationally accepted benchrnark of safety 
performance, now stands at 0.44, the lowest figure in the 
last 40 years. 
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There exists a system of fixing up of responsibility at 
appropriate levels as finalised in the inquiry repor1s. 

(c) No, Sir. 

(d) Does not arise. 

[Translation] 

Setting up of Power and LNG Plants by loeL 

444. SHRI TUFANI SAROJ: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether Indian Oil Corporation Limited propose 
to set up power plants in some States; 

(b) if so, the details thereof; 

(c) whether said corporation propose to set up LNG 
plants also in collaboration with other countries; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) and (b) Yes, Sir. Indian Oil Corporation 
Limited (IOC) is planning to set up a 360 MW power 
plant at Panipat, Haryana. The project is planned to be 
executed through 'Panipat Power Consortium Limited' a 
joint venture company of ICC and Marubeni Corporation, 
Japan. 

(c) and (d) Apart from the ongoing LNG project of 
Petronet LNG Ltd. (PLL), a joint venture company of Oil 
& Natural Gas Corporation Ltd. (ONGC). Bharat Petroleum 
Corporation Ltd. (BPCL), GAIL (India) Ltd. (GAIL) and 
Indian Oil Corporation Ltd. (IOC) at Dahej, IOC in 
collaboration with Petronas International Corporation Ltd. 
of Malaysia, BP Global Investment Ltd. of United Kingdom 
and Kakinada Sea Por1s Ltd. of India is planning to set 
up LNG import terminal at Kakinada deepwater port in 
Andhra Pradesh. IOC aJongwith GAIL is also in discussion 
with National Iranian Gas Export Company of Iran for 
import of LNG. 

Growth In Sale of Petroleum Products 

445. SHRI SURESH KURUP: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state 
the growth in sale of diesel, petrol and LPG during the 
last three years and the growth in retail outIetsIl.PG 
distributorship during the same period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): The information is given at the enclosed 
statement. 

The growth in sale/consumption of Diesel, Petrol and 
LPG during the last three )18815 is as under. 

(TMT) 

Product 20()()..()1 2001-02 2002-03 

Diesel SalelConsumption 379.58 365.46 366.45 

Percentage Growth -3.4 -3.7 0.3 

Petrol Sale/Consumption 6613 7011 7570 

Percentage Growth 11.9 6.0 8.0 

LPG SaleIConsumption 7016 n28 8351 

Percentage Growth 9.3 10.1 8.1 

The growth in Retail Outlets and LPG Distributorship 
in the last three years is as under.-

Retail Outlets Nos. " 

LPG 
Distributorship 

Percentage growth 

Nos! 

Percentage growth 

"At the end of the financial year. 

20()()..()1 2001-02 2002-03 

18239 

2.8 

64n 

5.1 

18848 19809 

3.3 5.1 

7486 7910 

15.6 5.7 

Projects of lACON 

446. SHRI E.M. SUDARSANA NATCHIAPPAN: Will 
the Minister of RAILWAYS be pleased to state: 

(a) whether lreon International Limited has entrusted 
with the construction of residential units for the Army; 

(b) if 80, the details about the name of the places 
where the construction work has been started; and 

(c) the details about the mega projects completed by 
the ·Ircon International Limited during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)]: 
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(8) Yes, Sir. A Memoranckm of Under8tanding (MOU) (b) The work is to be taken up at three Iocatiot. i.e. 
has been signed with Ministry of Defence for taking up Allahabad, Jhansi and Bhopal. 
tumkey construction m h~ ~ for D.~ 
Personnel. (c) A statement is attached. 

Stlltement 

S.No. Name of project Month of Value in Date of Name . 01 Client 
Completion As. lacs award 

2 3 4 5 6 

V_ 2OOQ.01 

1. Construction 01 Research & Training April' 2000 709 30.1.1997 Hospital SeIVices CorIIUItancy Corp. 
Centre and Auditorium BUILDING-Bhopal (Incla ltd. 
HoIpItaI Project, Phase-III at Bhopal 

2. Construction of Road WOIb & CD WOI1<s June' 2000 2520 16.9.1998 BangaIore Development Authority 
in Bangalore for Bangalore Development 
Authority 

3. Construction of third Wing of Division of July' 2000 407 31.3.1995 Incian AgricuIIure Reaeardl InsINe 
Mycology & Plant Pathology BUILDING, IARI, 
New Delhi. 

4. Vadodara-Halol Road Project for Gujarat Sept' 2000 5323 22.2.1999 Gujarat Toll Road Company ltd. 
Toll Road Company Umlted 

5. Andhra Pradesh Slate Hpay Project- Oct' 2000 8633 1.5.98 Engineer-tn-aiel (RIB) Admi1isIration 
APSH-I Warangat-Karimnagar-Raipatnam & EAP, Stale GeM. of ArdIra Pradesh 
(115 Krn) 

6. Jaipur Bypass Phase-I Jan' 2001 6112 7.9.98 National H9MaY Authority 01 IncIa 

7. Andhra Pradesh State Highway Project- Jan' 2001 5359 1.5.98 Enginear..fl.allef (RIB) Administration 
APSH-3 Cuddapah-Tadpatri (70 Krn) & EAP, State Govt. of ArdIra Pradesh 

V_ 2001~ 

1. Rail Link hom p~ TanjunftPelepas- Jan'2002 58602 13.7.1999 Karetapi Tanah Melayu Bertlad 
Johar in Malaysia (ICTUB), Ministry of Transport of 

MaIiIysia 

2. SyIhet-Tamabih/allong Road Improvement March' 2002 3261 2.8.01 Ministry of Cornmlncation, Road & 
Project, Bangladesh Highways Department (RHO), 

BalIgIadash 

3. Grid Sub-StaIion lor PEDEEE at Syria. March' 2002 4393 24.5.2000 NIIic EstIbIishmeI d for DisIribuIion & 
Exploitation of Electrical Energy 
(PEDEEE) 

4. Construction 01 Veterinary Sc:iencas and June' 2001 2498 31.1.1997 Central Agriculture University 
Animal Husbandry CoRega Campus BUIlDING IROISBB\ 1mphaI, ...... 
at SIIeIih, AizawI, Mizoram. 
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2 3 4 5 6 

5. Construction of Maternity Hospitakun- ~' 2001 820 23.4.1999 Calcutta MetropoHtIn Development 
Clinic and haIItt admiilllalive tdsI Authority 
8UILDINGS InIer fPP·VlH at cIIenInt 
locations 8IOIIId CaIcuIIa MeIropoItan 
Del:eIcpnent Authority for CMOA. 

6. Sector DEMIIopment project. Naida Jan' 2002 2900 23.6.1998 New Okhla Industrial Development 
Authority (HOlDA) 

7. UGA for Mejia ThennaI Power Project at March' 2002 10799 18.11.1988 Damoclar Valley Corporation (DVC) 
DurIavpur 

8. National Bureau of Plant Genetics Resources March' 2002 306 10.9.96 National Bureau of Plant GeneIIc 
BUIlDING at fARI, Pusa, New Delhi Resources (NBPGR) 

Y_ 2CJ02.03 

1. ROBs over Railway UIee on daferrecI May' 2002 9000 01-Mar' 97 Maharashtra State Road Development 
payment for MSRDC (Pha&e-I) Corporation 

2. Mechariaed Coal Handling Facilities at .IIIle' 2002 3350 02 Aug-97 Paradp Port Trust 
Paradip Port. 

3. ROBs over Railway Liles on defemIcI Sept' 2002 8SOO 01-Mar·97 Maharashtra State Road DeYeIopment 
payment for MSRDC (Phaae-II) Corporation 

4. Construction of outer Ring Road bet. Magad Nov' 02 2400 27.Jan.01 BangaIore Development Authority 
Road and Tumkur Road at Baltgakn 

5. National Agricultural Science Centre Jan' 2003 5207 ~95 IncIan CoIIIciI of AgrIaAnaI Resaan:h 
complex BUILDING at IARI, Pus&. New Delhi (ICAR) 

6. FatIi1a-IsIampur BG RaIway Ina Project Jan' 2003 3441 12.Qct-98 Eastern Railway 
for E. Rly. 

7. Construction of Cable stayed bridge and Jan' 2003 3967 15-Aug-98 Southern Railway 
approaches at BIngaIore 

8. Land dav.opment work at new townI Mar' 2003 4572 12-Ncw-99 
Rajarhat (Contract.f) 

9. 400 KV PGCIl. 8W-eIation work at Mapuaa, Mar' 2003 3321 16-Mar-G1 PGCIL 
Goa 

Y_ 2CJ03.04 

1. Construction of ballast less track for MTP 2539 27-Sep-02 MTP (RIIways), Chennai 
(RaIways) at 0Iemai 

2. Ballgaballc'" (.Janula) bridge RaIway 24174 19-0ct-98 IIniItry of ComnuIicaIion Roedl & 
t.nc PRJjecI:·Ballgladelh. Railway Dlvition, Republic of 

BIngIIdeIh 

3. New Academic BUIlDING for CentnII SlDIIInIIaIIy 7400 24-Dec>01 CenbII InItIIuIe of FIIIheries Education 
InIIiUe of FisherIes E4IcaIion, V8IIIM, compIaIad 
Ibnbai. 
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Recruitment In RaIlways 

447. SHRIMATI RANEE NARAH: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Govemment have any proposal to fill 
the recruitment of Railways on regional basis; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) No, Sir. 

(b) Does not arise. 

(c) The Railway Recruitment Boards (RRBs) have 
an all India character. The RRBs recruit staff to various 
non-gazetted posts, calling for applications from candidates 
from all over the country. The recruitment is done on the 
basis of the individual performance of the candidates in 
the examination without any cognizance to the state, sex, 
creed for religion of the candidates. 

Retail Outlets by Private 011 Companle. 

448. SHRI P.D. ELAN GOVAN: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Govemment have permitted private 
sector oil companies to open Diesel and Petrol retail 
outlets across the country; 

(b) if so, the details thereof and the total amount 
paid by them as royalty or bid amount to the Govemment; 

(c) the time by which they are going to open their 
retail outlets across the country; 

(d) whether it will not affect the Marketing Plans of 
existing public sector oil companies; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) and (b) Government have granted 
permission to open retail outlets to Mis. Reliance 
Petroleum Limited & Mis. Essar Oil Limited as per 
guidelines issued vide its Resolution dated 8th March, 
2002. They have not paid any royalty or bid amount to 
the Govemment. 

(c) to (e) These Private Companies as well as Public 
Sector Oil Marketing Companies are free to set up Retail 
Outlets as per their commercial considerations. 

Revival of NEPA Umlted 

449. SHRI SUNIL KHAN: Will the Minister of HEAVY 
INDUSTRIES AND PUBLIC ENTERPRISES be pleased 
to state: 

(a) whether the Government a~e aware that the 
Nagaland Pulp and Paper Limited is closed down due to 
non-availability of fund; 

(b) if so, whether the Ministry has sought financial 
assistance for reviving this company to provide the new 
jobs for the unemployed youths; and 

(c) if so, the steps taken/proposed to be taken by 
the Govemment to revive the company? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SANTOSH KUMAR 
GANGWAR): (a) The operations of the company have 
been under suspension since October, 1992 due to 
operational constraints. 

(b) and (c) Financial assistance has not been sought. 
However, a proposal for the revival of the company as 
submitted by Consultants is under the consideration of 
the Govemment. 

[Translation] 

Shortage of Electricity In Jharkhand 

450. SHRI RAM TAHAL CHAUDHARY: 
SHRI LAXMAN GILUWA: 

Will the Minister of POWER be pleased to slate: 

(a) whether the Govemment are studying way and 
means to deal with the present acute shortage of 
electricity in Jharkhand and Maharashtra; 

(b) if so, the details thereof; 

(c) whether the Government have made any 
assessment in regard to present shortage of electricity in 
the said States; and 

(d) if so, the manner in which the Govemment 
propose to provide assistance to those States to overcome 
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the present power crisis and the action taken in this 
regard so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWAtITl MEliTA): (a) and (b) 
Electricity is a concurrent subject. The supply and 
distribution of electricity in a State is in the purview of 
concerned State Government/State Power Utility. 
Govemment of India supplements the efforts of State 
Government by setting up power plants in Central Sector 
through CPS Us and augmenting power availability in 
States. Further, Government of India generally keeps on 
studying ways and means to deal with acute power 
shortage prevailing in any State in the country (including 
Jharkhand and Maharashtra) by monitoring 
various aspects related to power generation, transmission 
and distribution. The following steps are being taken to 
improve the generation and availability of power in the 
country:-

(i) A capacity addition of 41,110 MW has been 
targeted in Central, State and Private Sectors 
for 10th Five Year Plan out of which 22,832 
MW is in the Central Sector. 

(ii) Demand side management and promotion of 
energy efficiency and energy conservation 
measures. 

(iii) Implementation of renovation, modemization and 
life extension schemes for old and inefficient 
units for overall improvement in generation 
performance. 

(iv) Enhancement of inter-state and inter-regional 
power transfer by strengthening of inter-regional 
transmission links and finally formation of 
National Grid. 

(v) To bring about reforms in distribution, 
Government of India has approved an 
Accelerated Power Development and Reforms 
Programme (APDRP) for upgradation of sub-
transmission system in States as a major step 
towards reduction of aggregate transmission and 
commercial losses and attaining commercial 
viability of the power sector. 

(c) and (d) Power supply position in the States of 
Jhartdland and Maharashtra during ApriI-October, 2003 
are given beIow:-

JHARKHAND 

Energy (MU) Peak (MW) 

Requirement 1870 Peak Demand 539 

Availability 1n5 Peak met 466 

Shortage 95 Shortage 73 

% 5.1 % 13.5 

MAHARASHTRA 

Requirement 

Availability 

Shortage 

48845 

44559 

4286 

8.8 

Peak Demand 13612 

Peak met 11078 

Shortage 2534 

% % 18.6 

Jharkhand is a constituent of Eastern region, which 
has surplus power and substantial power is being exported 
from eastem region to other regiOns on regular basis. 
The shortage of power prevailing in the State of 
Jharkhand is primarily attributable to commercial reasons 
and low Plant Load Factor (PLF) of its own thermal 
generating stations. 

Following measures have been taken to bridge the 
gap between demand and supply of power in the States 
of Jharkhand and Maharashtra:-

JHARKHAND: 

• In order to improve the availability of power, 
generating units with total capacity of about 1750 
MW have been identified for Renovation, 
Modernization, Uprating and Life-extension during 
the 10th Plan. 

• Thermal capacity of 320 MW is envisaged to 
be added in the State during the 10th Plan. 

• The State will have entitlements in new central 
sector power projects targeted in the 10th Plan. 

MAHARASIiTRA: 

• 229 MW has been allocated to the State from 
the unallocated quota of Central Generating 
Stations in the Western Region. 

• 80 MW power has been allocated to the State 
from unallocated quota of NTPC stations in 
Eastern Region. 
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• Availing 400 MW from GRIDCO (Eastern Region) 
under bilateral agreement. 

• Generating units with total capacity of 2760 MW 
have been identified for Renovation, 
Modemization, Uprating and Life-extension during 
10th Plan. 

• Capacity addition of 1944 MW has been targeted 
in State/Private Sectors during the 10th Plan. 

• The State wiU have entitlements in new Central 
and Joint Sector power projects in the Western 
Region targeted in the 10th Plan. 

{English} 

Survey of New Jalpalguri-Gangtok Una 

451. SHRI AMAR ROY PRADHAN: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Govemment have made any survey 
for a new railway line proposed from New Jalpaiguri to 
Gangtok; 

(b) if 80, the outcome of survey; 

(c) whether the Govemment are aware that rail link 
between Gangtok-New Jalpaiguri existed a long back; 

(d) if so, the reasons for not re-connecting Gangtok 
from New Jalpaiguri by rail; and 

(e) the time by which this rail link is likely to be 
provided? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAl)): 
(a) and (b) No survey has been done for new rail line 
from New Jalpaiguri to Gangtok. However, a survey for 
new line from Sevok to Gangtok was conducled in 2000-
2001. As per the survey report, it is brought out that 
construction of Railway &ne is not feasible beyond Singtam 
upto Gangtok due to extremely difficult topography. The 
cost of construction of 59.65 km long line from Sevok to 
Singtam had been assessed as As. 1099.79 crore. Due 
to heavy throw forward of ongoing projects and conaIraInt 
of resources, the propoeed line could not considered. 
Further, SUI'V8y has been taken up for restondion of BG 
line from Sevok to GieIIikhoIa. 

(c) to (e) There had bean no rail Ink to Gangtok. 
However, narrow gauge line existed between New 
Jalpaiguri and GieHikhola via Sewk which got washed 

away in 1950. The restoration of line from Sevok to 
GieIIikhoIa would depend upon the result of the SUMty 
and the availability of resources. 

ModemIution of Motorman'. cabina 

452. SHRI KIRIT SOMAIYA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether work relating to modernisation, air 
conditioning of the Motormen's cabins Of Mumbai Suburb 
Railway is completed; 

(b) the status in both Western Raitway and Central 
Railway, 

(c) the measures are being taken to protect the 
Motormen's cabins during attack, Hke stone throwing, law 
and order problem; and 

(d) the manner in which it is likely to improve the 
functioning of suburb Railways? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAl)): 
(a) and (b) Modernisation of rolling stock Including the 
motonnen's cab Is an ongoing process. The new Electrical 
Mu~ Units to be rnanuf.::tured for Mumbai Suburb 
area both for CentraJ and Western Railways will have 
modem cabs but without air conditioning. 

(c) Unbreakable and stone proof lookout glass and 
door windoWs louvers have been provided to protect the 
motormen's cab during attack like stone throwing, law 
and order problem. 

(d) These modifications wi. provide better comfort 
and safety to motonnen. 

Fund. under SocIal A ....... Programme. 

453. SHRI RUPCHAND MURMU: WIll the Minister of 
SOCIAL JUSTice AND EMPOWERMENT be pIeaeed to 
state: 

(a) whether the Government have provided funds to 
West Bengal and other StatesIUTs for various social 
awareness programmes; 

(b) if 80, the details thereof, StataIUT-wise; 

(c) the areas 1IIIeted under Ihese ptQgIW1VIl88 and 
...... lCtiaIl8dllela.ad for 1he ~ cUing each of 
the last three years and the cunent year, StateJUT-wise; 
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(d) the number of applications raceiYed from various 
Non-GovemmentaI Organisations in this regard, StatelUT-
wise; 

(e) the funds sanctioned and released for the purpose 
during each of the last three years and the current year, 
NGO-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRI 
NAGMANI): (a) to (e) The Ministry of Social Justice & 
Empowerment is giving publicity to all its schemes and 
programmes to generate social awareness across the 
country through various forms of Media viz. Electronic 
media, print media, outdoor media, etc. Details of activities 
undertaken in this regard are as follows: 

(i) A weekly radio proramme ·Sanwarti Jaayein 
Jeevan ki raaheinD is broadcast. (ii) Radio spotsfjingles 
on the schemes and programmes of this Ministry are 
being broadcastItelecast, (iii) Awareness films are screened 
in rural areas through the Filed Publicity Units of the 
Directorate of Field Publicity, a Media Unit of the Ministry 
of Information & Broadcasting. (iv) Specific occasions 
related advertisements are also issued through DAVP to 
the newspapers allover the country giving information 
about the schemes and programmes of the Ministry. 
(v) To publicise Ministry's activities, outdoor Media such 
as bus back pannels, train panels and animation display 
board and hoardings are also utilized. (vi) The Ministry 
has a web-site httpllwww.sociaIjustice.nic.in, which provides 
important information about its schemes and progranvnes 
that has proved of immense help in dissemination of the 
information to all those with interest in the related fields. 

All these awareness programmes are undertaken 
centrally and not through States or NGOs. Therefore, no 
fund is sanctionedIreIeased either to State Govemments 
or NGOs. 

Lack of Reurvatlon Facility at Canning Station In 
West Bengal 

454. SHRI SANAT KUMAR MANDAL: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Govemment are aware that the 
passengers are facing a lot of difficulties due to the lack 
of reservation facility for the long distance trains at 
Canning Station in West Bengal; and 

(b) if so, the facts thereof and the remedial measures 
takerVlo be taken to sort out the problem? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) and (b) The passengers of Canning station intencflng 
to seek reservation in long distance trains can do so 
from computerised Passenger Reservation System (PRS) 
centre available at Sonarpur which is well connected to 
Canning by EMU trains. However, the setting up of a 
computerised reservation centre at Caming station will 
be considered in the Annual Plan 2004-2005. 

Teesta Hydro Electric Project 

455. SHRI ANANTA NAYAK: WHI the Minister of 
POWER be pleased to state: 

(a) the target date fixed for the completion of Teesta 
hydro electric project stage-III; 

(b) the progress made in the completion of that 
project; and 

(c) the names of States Hkely to be benefited from 
power project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) to (c) 
Govemment of India has, on October 30, 2003, approved 
setting up of the Teesa Low Dam Stage-III Hydro Electric 
Project (132 MW) in West Bengal in the Central Sector 
by National Hydroelectric Power Corporation Limited 
(NHPC). 

The completion schedule of the project is March 2007 
as per the techno-economic clearance accorded by CentraJ 
Electricity Authority to the project. Govemment of West 
Bengal had agreed to forego 12% free power and to 
absorb the entire power generated from this project. 
However, in the event of aIocation of the power of this 
project to other State(s) by Ministry of Power, without 
any failure on the part of Govemment of West Bengal to 
absorb and pay for the power, the Government of West 
Bengal wiU get 12% free power. 

AuIetance to Auam State ElectrIcity Board 
under APDRP 

456. SHRI M.K. SUBBA: WIll the Minister of POWER 
be pleased to state: 

. (a) whether the Govemment have provided over 
As. 430 crores under the Accelerated Power Development 
and Refonns Programme (APDRP) for the As8am State 
Electricity Board (ASEB); 
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(b) if so, the details of the project to be financed 
therewith; 

(c) whether the government have received any 
progress report in respect of this project; 

(d) if so, the details of the progress report; and 

(e) the reactions for the delay in implementation of 
the project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) The 

Government have sanctioned projects worth As. 428.56 
crore under Accelerated Power Development and Reforms 
Programme (APDRP) during 2000-01 and 2002-03, out 
of which Rs. 116.99 crore has been released so far. 

(b) to (d) The details of the projects sanctioned under 
APDRP to assam are given in the enclosed statement. 

(e) The projects under APDRP are required to be 
executed on tum-key basis. The reasons for delay are 
attributable to delay in preparation of bid documents. 
notice inviting tender and award of contract on tum-key 
basis. 

Statement 

Year SI. Name of the project 
No. 

2000-01 1. ST&D Project at Dibrugarh 

2. ST&D Project at Guwahati-II 

3. ST&D Project at Jorhat 

2001-02 Nil 

2002-03 1. ST&D Project at Diburgarh 

2. ST&D Project at Guwahati II 

3. ST&D Project at Jorhat 

4. ST&D Project at Cachar I 

5. ST&D Project at Bongaigaon 

6. ST&D Project at Sibsagar 

7. ST&D Project at Guwahati-I 

8. ST&D Project at Nagaon 

9. ST&D Project at Rangia 

10. ST&D Project at Cachhar-II 

11. ST&D Project at Tezpur 

12. ST&D Project at Mongoldoi 

13. ST&D Project at Kokrajhar 

Total 

Grand Total 

Project 
cost 

20.02 

23.71 

17.83 

29.90 

39.95 

18.15 

28.23 

52.38 

46.22 

44.24 

26.78 

38.59 

19.46 

23.10 

408.54 

428.56 

Funds 
released 

20.02 

96.97 

96.97 

116.99 

(Rs. in crores) 

Utilization 

5.05 

0.80 

0.80 

5.85 
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[rranslation] 

Electrification of villages of W.st Bengal 

457. SHRI BIR SINGH MAHATO: Will the Minister of 
POWER be pleased to state: 

(a) the target fixed for electrification of villages in 
West Bengal during the Ninth FIVe Year Plan and whether 
the desired resuHs had been achieved; 

(b) if not, the reasons therefor; and 

(c) the time by which all the villages in the State are 
likely to be electrified? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) Against 
the target of electrification of 2800 villages in West Bengal 
during the 9th Five Year Plan Period, 1230 villages have 
been electrified during the same period. 

(b) Targets could not be achieved due to non-
availability of adequate financial resources and financial 
losses of West Bengal State Electricity Board. 

(c) By March, 2007 all the villages in the State are 
required to be electrified. 

[English] 

Natural Gas Pipeline Policy 

458. SHRIMATI PRABHA RAU: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Government have finalised the natural 
gas pipeline policy which inter alia envisages appointment 
of a regulator for transmission and distribution, supply 
and storage of natural gas? 

(b) if so, the details of guidelines provided for the 
companies to sell gas from the well head to consumers; 

(c) whether the Government also propose to set up 
a National Advisory Council to promote and develop the 
gas sector; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) and (b) No, Sir.· However, Government 
had released a Draft Policy for the development of Natural 

Gas sector, inviting comments from various Stake Holders. 
Apart from other features, the draft Natural Gas Pipeline 
Policy envisages that any producer of gas, subject to 
prior permission of the Regulator (and for the PSUs, 
Central Govemment) will have the right to sell gas within 
100 Kms. of we/I head or landfall point to consumers 
directly and lay the pipeline for this purpose. 

(c) and (d) Yes, Sir. As per the Draft POlicy, it is 
proposed to set up a National Advisory Council consisting 
of stake holders of the gas grid system. The Council will 
give advice on the matters to the Govemment, and if so. 
desired to the Regulator. 

Gaug. Conv .... lon Projects In Tamil Nadu 

459. SHRI T.T.V. DHINAKARAN: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the length and stretches of metre gauge lines in 
Tamil Nadu as of now; 

(b) the stretches of metre gauge where Broad gauge 
conversion is underway; 

(c) the estimated cost of the BG line conversion 
projects in Tamil Nadu; and 

(d) the quantum of allocation so far, showing current 
year allocation separately, for the BG conversion projects 
of Tamil Nadu? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)]: 
(a) and (b) As on 1.04.1992, a total of 2907 kms. of 
Meter Gauge track was existing in the State of Tamil 
Nadu, out of which gauge conversion of 995 kms. has 
been completed till 31.3.2003. Work is in various stages 
of progress on 1280 kms. length. 

(c) The total estimated cost of gauge conversion 
projects in Tamil Nadu Is Rs. 2928.09 crora. 

(d) Total outlay of Rs. 1338.65 crore has been 
provided for gauge conversion projects upto March 2003 
and the total budget outlay during 2003-04 for all the 
gauge conversion projects In the State of Tamil Nadu Is 
As. 92.89 crore. 

NCC Strength 

460. SHRI TRILOCHAN KANUNGO: Will the Minister 
of DEFENCE be pleased to state: 
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(a) the allocation and actual strength of NCC cadets in different wings during the last three years are enclosed 

each at junior and senior stage in different wings during as statement I to VI. 

each of the last three years, State-wise; (b) Cadet strength has been enhanced in November. 

(b) whether any new strength has been added to 
2001 and October, 2002 by 76,560 and 23,440 
respectively. Though new cadet strength was added te 

the strength of the NCC during each of last three years NCC in two stages, the increase has been allocated to 
State-wise and wing-wise in each of senior and junior various State Oles. during the year 2002-2003 according 
stage; and to the additional cadet strength requested for by the 

(c) the reasons of discrepancy in strength allocations 
concerned State Governments. State-wise and wing-wise 
distribution in the senior and juni<?r division is given in 

among the States, if any? the enclosed Statement-VII and VIII. 

THE MINISTER OF DEFENCE (SHRI GEORGE (c) The difference in the allocation of cadet strength 
FERNANDES): (a) The details of allocated and actual among the States is due to the requests for additional 
strength of NCC cadets at both junior and senior stage strength and commitment for funding support by the State 

Governments. 

StIItement I 

Cadet Strength of JDIJW as on 31 March 2001 

SI.No. StateIUT ARMY NAVAL AIR JW Total 

Allocated Enrolled Allocated Enrolled Allocated Enrolled Allocated Enrolled Allocated Enrolled 

2 3 4 5 6 7 8 9 10 11 12 

1. Andhra Pradesh 40150 38741 4900 4900 4650 4650 15400 14794 65100 63085 

2. Bihar 38650 30984 2950 1850 3100 2750 3500 3061 48200 38645 

3. Delhi 17650 18381 1700 1400 2200 2200 4400 3413 25950 23394 

4. Gujarat 24850 22570 1400 1400 1450 1350 4100 3631 31800 28951 

5. Diu Daman 200 150 0 0 0 0 200 200 400 350 

6. Jammu & Kashmir 6850 6189 800 700 0 0 1900 1848 9550 8737 

7. Kamataka 22700 21875 6450 6020 6350 5554 5000 4750 40500 38199 

8. Goa 850 730 1250 1250 0 0 50 50 2150 2030 

9. Karala 35750 34405 4950 4850 2150 2150 5150 5150 48000 46555 

10. Lakshadweep 0 0 650 650 0 0 0 0 650 650 

11. Madhya Pradesh 33630 33364 2200 2150 1650 1300 5600 5330 43080 42144 

12. Chhattisgarh 10300 10300 0 0 750 750 1250 1100 12300 12150 

13. Maharashtra 47500 47225 3450 3450 3500 3550 5400 5300 59900 59525 

14. Arunachal Pradesh 3400 3104 0 0 200 180 22S 225 382S 3509 

15. Assam 19350 16924 2450 1875 2500 2100 3325 2513 27625 23492 

16. Manipur 3450 3450 50 0 1100 200 650 650 5250 4300 

17. Megt\alaya 1550 1055 100 0 300 0 1120 743 3070 1798 
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2 

18. Mizoram 

19. Nagaland 

20. Tripura 

21. Orissa 

22. Punjab 

23. Haryana 

24. Himachal Pradesh 

25. Chandigarh 

26. Rajasthan 

27. Tamil Nadu 

28. Pondicherry 

29. Andaman 

30. Uttar Pradesh 

31. Uttaranchal 

32. West Bengal 

33. Sikkim 

Total 

SI.No. StateNT 

2 

1. Andhra Pradesh 

2. Bihar 

3. Delhi 

4. Gujarat 

5. Jammu & Kashmir 

6. Kamataka 

7. Goa 

8. Keraia 

3 

900 

2100 

1800 

28790 

23350 

14400 

18250 

950 

21300 

54844 

2440 

750 

28650 

9500 

50750 

1000 

4 

950 

2100 

1837 

26896 

21156 

13693 

16155 

950 

20588 

51851 

2440 

555 

27900 

9350 

47313 

1000 

566604 532181 

AGRAHA Y ANA 13, 1925 (Saka) 

5 

o 
o 
o 

2200 

1200 

450 

700 

550 

3350 

5350 

300 

400 

650 

350 

1650 

o 

6 

o 
o 
o 

2200 

1200 

450 

617 

550 

3325 

5271 

300 

400 

550 

350 

1450 

o 

47158 

7 8 

o 0 

200 200 

o 0 

2150 2150 

2950 2700 

1450 1246 

250 100 

200 200 --
5300 5000 

5150 4nO 

o 0 

100 100 

3150 3150 

o 0 

2850 2500 

o 0 

53700 48850 

Cadet ~ of SDISW lIS on 3f AIatr:h 200f 

NAVAl AIR 

9 

200 

200 

500 

2700 

2750 

1400 

1500 

350 

2200 

6000 

200 

250 

3150 

650 

3500 

300 

83120 

sw 
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10 11 12 

250 1100 1200 

200 2500 2500 

541 2300 2378 

2600 35840 33846 

22n 30250 27333 

1000 1 noo 16389 

1500 20700 18372 

350 2050 2050 

2200 32150 31113 

5425 71344 67317 

200 2940 2940 

186 1500 1241 

3250 35600 34850 

650 10500 10350 

3250 58750 54513 

300 1300 1300 

n017 753874 705206 

Total 

Allocated Enrolled Allocated EnroIed AIIocaIed Enrolled Allocated Enrolled Allocated Enrolled 

3 

24900 

29648 

4560 

15640 

3800 

24730 

640 

20080 

4 

24180 

22099 

3975 

15398 

3008 

24196 

640 

18950 

5 

1500 

200 

400 

600 

300 

1100 

200 

1300 

6 

1500 

150 

400 

600 

220 

1100 

200 

1184 

7 

1400 

400 

400 

600 

o 
1200 

o 
200 

8 

1400 

350 

400 

800 

o 
1200 

o 
200 

9 

7100 

2200 

5120 

4210 

1280 

2400 

320 

4470 

10 11 12 

8587 34900 33667 

1991 32448 24590 

4172 10480 8947 

4064 21050 20682 

9'D 5380 4155 

2295 29430 28791 

320 1160 1160 

4470 26050 24804 
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2 

9. Lakshadweep 

10. Madhya Pradesh 

11. Chhattisgarh 

12. Maharashtra 

13. Arunachal Pradesh . 

14. Assam 

15. Manipur 

16. Meghalaya 

17. Mizoram 

18. Nagaland 

19. Tripura 

20. Orissa 

21. Punjab 

22. Haryana 

23. Himachal Pradesh 

24. Chandigarh 

25. Rajasthan 

26. Tamil Nadu 

27. Pondicherry 

28. Andaman & Nicobar 

29. Uttar Pradesh 

30. Uttaranchal 

31. West Bengal 

32. Sikkim 

Total 

SI.No. StateIUT 

1. 

2. 

2 

Andhra Pradesh 

Bihar 

3 

o 
15586 

3857 

25640 

320 

8360 

960 

1040 

200 

400 

700 

6760 

13110 

10400 

2680 

960 

12020 

16425 

400 

160 

60006 

12214 

28590 

160 

4 

o 
15357 

3803 

25250 

255 

7861 

960 

869 

200 

400 

737 

6615 

11708 

9576 

2599 

960 

11806 

16172 

400 

158 

58581 

12057 

25169 

160 

344946 324099 
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5 

50 

850 

1900 

o 
400 

o 
o 
o 
o 
o 

600 

400 

200 

200 

200 

400 

1200 

200 

50 

600 

200 

400 

o 

13450 

6 

50 

850 

1724 

o 
400 

o 
o 
o 
o 
o 

600 

275 

200 

200 

200 

400 

1200 

200 

50 

600 

200 

400 

o 

12903 

Statement III 

7 

o 
400 

200 

600 

o 
400 

200 

o 
o 

200 

o 
200 

800 

400 

200 

200 

800 

1100 

200 

o 
800 

o 
800 

o 

11700 

8 

o 
400 

200 

600 

o 
381 

200 

o 
o 

200 

o 
200 

800 

400 

200 

168 

8000 

1050 

200 

o 
eoo 

o 
842 

o 

11591 

Cadet Stt8ngth of JDlJW as on 3' Match 2002 

3 

40150 

38650 

ARMY 

4 

39061 

30984 

5 

4900 

2950 

NAVAL 

6 

4500 

1850 

7 

4650 

3100 

AIR 

8 

4500 

2750 

9 

o 
3907 

640 

6020 

30 

2nO 

200 

320 

120 

200 

200 

800 

4480 

1600 

800 

640 

1910 

3715 

200 

o 
11560 

2615 

3240 

215 

73282 

15400 

3500 

JW 

to Questions 

10 11 

o 50 

3479 20743 

628 4697 

5820 34160 

30 350 

2304 ' 11930 

200 1360 

302 1360 

120 320 

200 800 

215 900 

800 8360 

3830 18790 

1490 12600 

800 3880 

640 2000 

1910 15130 

3605 22440 

200 1000 

o 210 

11135 72966 

2592 15029 

3135 33030 

176 375 

164 

12 

50 

20086 

4631 

33394 

285 

10946 

1360 

1171 

320 

800 

952 

8215 

16613 

11666 

3799 

1968 

14916 

22027 

1000 

208 

71116 

14849 

29546 

336 

68437 443378 417030 

Total 

10 11 12 

13684 65100 61745 

3061 48200 38645 
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2 3 4 

3. Delhi 17650 16050 

4. Gujarat 24850 22570 

5. Daman & Diu 200 150 

6. Jammu & Kashmir 7050 6076 

7. Kama_ 22700 22350 

8. Goa 850 850 

9. Kerala 35750 35162 

10. lakshadweep o 0 

11. Madhya Pradesh 33630 33275 

12. Chhattisgarh 10300 10050 

13. Maharashtra 47500 46250 

14. Arunachal Pradesh 3400 2315 

15. Assam 19350 14622 

16. Manipur 3450 3388 

17. Meghalaya 1550 1781 

18. Mizorarn 900 950 

19. Nagaland 2100 2100 

20. Tripura 1800 1837 

21. Orissa 28790 27643 

22. Punjab 23350 21003 

23. Haryana 14500 13439 

24. Himachal Pradesh 18250 16022 

25. Chandigarh 950 850 

26. Rajasthan 21300 20260 

27. Tamll Nadu 54844 51689 

28. Pondicheny 2440 2440 

29. Andaman & Nicobar 800 550 

30. Uttar Pradesh 30650 29450 

31. Uttaranchal 7500 7100 

32. West Bengal 50750 47922 

33. Sikkim 1000 1000 

Total 567004 529189 

AGRAHAYANA 13, 1926 (Saka) 

5 

1700 

1400 

o 
800 

6450 

1250 

4950 

650 

2100 

o 
3450 

o 
2450 

50 

100 

o 
o 
o 

2200 

1200 

450 

700 

550 

3350 

5350 

300 

400 

650 

350 

1650 

o 

6 

1500 

1400 

o 
670 

6450 

1150 

4900 

650 

1900 

o 
3150 

o 
1975 

o 
100 

o 
o 
o 

2200 

1170 

450 

688 

550 

3190 

5146 

300 

400 

650 

350 

1446 

o 

7 

2200 

1450 

o 
o 

6350 

o 
2150 

o 
1650 

850 

3550 

200 

2500 

1100 

300 

o 
200 

o 
2150 

2950 

1450 

250 

200 

5300 

5150 

o 
100 

3150 

o 
2850 

o 
50350 46735 53800 

8 9 

1800 4400 

1350 4100 

o 200 

o 1900 

5900 5050 

o 50 

2150 5150 

o 0 

1250 5600 

750 1250 

3450 5400 

140 225 

1494 3325 

200 650 

o 1120 

o 200 

200 200 

o 500 

2150 2700 

2800 2750 

1300 1400 

200 1500 

200 350 

4750 2200 

4520 ' 6000 

o 200 

100 250 

3050 3150 

o 850 

2S44 3500 

o 300 

47548 83170 

to Questions 166 

10 11 12 

3325 25950 22675 

3631 31800 28951 

200 400 350 

1794 9750 8540 

5050 40560 39750 

50 2150 2050 

5053 48000 47265 

o 650 650 

4900 42980 41325 

1250 12400 12050 

5550 59900 58400 

175 3825 2630 

1523 27625 19614 

650 5250 4238 

630 3070 2511 

250 1100 1200 

200 2500 2500 

541 2300 2378 

2600 35840 34593 

2287 30250 27260 

900 17850 16089 

1500 20700 18410 

350 2050 1950 

2200 32150 30400 

5100 71344 66455 

200 2940 2940 

200 1550 1250 

2950 37600 36100 

550 8500 8000 

3149 58750 55061 

300 1300 1300 

73803 754324 697275 
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SI.No. StateIUT 

2 

1. Andhra Pradesh 

2. Bihar 

3. Delhi 

4. Gujarat 

5. Jammu & Kashmir 

6. Kamataka 

7. Goa 

B. Kerala 

'9. lakshadweep 

10. Madhya Pradesh 

11. Chhattisgarh 

12. Maharashtra 

13. Arunachal Pradesh 

14. Assam 

15. Manipur 

16. Meghalaya 

17. Mizoram 

1B. Nagaland 

19. Tripura 

20. Orissa 

21. Punjab 

22. Haryana 

23. Himachal Pradesh 

24. Chandigarh 

25. Rajasthan 

26. Tamil Nadu 

27. Pondic:herry 

DECEMBER 4, 2003 to Questions 168 

SfIIfImInt W 

Cadit Strength 01 So,sW as on 31 MardI 2002 

ARMY NAVAl AIR 

Allocated EnroIecI Allocated Enrolled Allocated 

3 4 

24900 23675 

29648 22099 

4580 4229 

15640 15398 

3800 3307 

24780 24265 

640 640 

20080 19750 

o 0 

15266 14441 

41n 41n 

25640 25250 

320 251 

8360 7139 

960 879 

1040 892 

200 200 

400 400 

700 737 

6760 6473 

13110 11987 

10400 9549 

2680 2627 

880 960 

12020 11895 

16425 15770 

400 400 

5 

1500 

200 

400 

600 

300 

1100 

200 

1300 

50 

850 

o 
1900 

o 
400 

o 
o 
o 
o 
o 

600 

400 

200 

200 

200 

400 

1200 

200 

6 

1500 

150 

400 

600 

275 

1100 

200 

1250 

50 

850 

o 
1731 

o 
400 

o 
o 
o 
o 
o 

600 

384 

200 

197 

200 

400 

1200 

200 

7 

1400 

400 

400 

600 

o 
1200 

o 
200 

o 
400 

200 

600 

o 
400 

200 

o 
o 

200 

o 
200 

800 

400 

200 

200 

800 

1100 

200 

sw Total 

Enrolled AJIocatecI Enrolled AIocated Enrolecl 

8 

1400 

400 

400 

600 

o 
1200 

o 
200 

o 
400 

200 

600 

o 
161 

200 

o 
o 

200 

o 
200 

&pO 

400 

200 

200 

800 

1100 

2DO 

9 

7100 

2200 

5120 

4210 

1280 

2400 

320 

4470 

o 
3907 

640 

6020 

30 

2nO 

200 

320 

120 

200 

200 

800 

4480 

1600 

800 

640 

1810 

3715 

200 

10 11 

6460 34900 

1991 32448 

4787 10480 

4064 21050 

1258 5380 

2400 29480 

320 1160 

4200 26050 

o 50 

3686 20423 

587 5017 

5320 34160 

30 350 

2076 11930 

200 1360 

262 1360 

120 320 

120 800 

215 900 

800 8360 

3914 18790 

1544 12600 

800 3880 

640 2000 

1910 15130 

3551 22440 

200 1000 

12 

33035 

24640 

9816 

20662 

4840 

28965 

1160 

25400 

50 

193n 

4964 

32901 

281 

9n6 

1279 

1154 

320 

720 

952 

8073 

17086 

11693 

3824 

2000 

15005 

21621 

1000 
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2 

28. Andaman & Nicobar 

29. Uttar Pradesh 

30. Uttaranc:hal 

31. West Bengal 

32. Sikkim 

Total 

SI.No. StateIUT 

2 

1. Andhra Pradesh 

2. Bihar 

3. Jharkhand 

4. Delhi 

5. Gujarat 

6. Daman & Diu 

7. Jammu & Kashmir 

8. Kamataka 

9. Goa 

10. Kerala 

11. Lakshedweep 

12. Madhya Pf8desh 

13. Chhattisgarh 

14. MaharaIhIra 

15. Arunachal Pradesh 

16. Assam 

17. Uanipur 

18. MeghaIaya 

19. Mizorarn 

3 

160 

64445 

m5 

28590 

160 

4 

160 

63586 

7296 

24959 

160 

AGRAHAYANA 13, 1925 (Saka) 

5 

50 

600 

200 

400 

o 

6 

50 

600 

200 

400 

o 

7 

o 
800 

o 
800 

o 

8 

o 
800 

o 
828 

o 
344996 323550 13450 13138 11700 11489 

sw.m.nt V 

Cadet 5tf8ngth of JO/JW as on 31 Match 2003 

ARMY NAVAL AIR 

9 

o 
12195 

1980 

3240 

215 

73282 

SW 

to Questions 170 

10 11 12 

o 210 210 

11770 78040 76756 

1765 9955 9260 

3170 33030 29357 

166 375 326 

68326 443428 416503 

Total 

Allocated Enrolled Allocated Enrolled AHocated Enrolled AUocated Enrolled AUocated Enrolled 

3 

52700 

26550 

12000 

17900 

24850 

200 

9450 

222700 

850 

35750 

o 
33630 

10300 

47500 

3600 

21950 

3500 

1950 

1150 

4 

40725 

20139 

5786 

16511 

22270 

150 

6743 

21779 

780 

35150 

o 
32S3O 

10050 

46409 

2755 

12805 

3041 

1042 

950 

5 

5250 

2250 

700 

1700 

1400 

o 
1250 

650 

1250 

4950 

650 

2100 

o 
3450 

o 
2450 

50 

100 

o 

6 

4450 

1400 

o 
1700 

1400 

o 
610 

6142 

1100 

4900 

o 
1950 

o 
3150 

o 
1975 

o 
o 
o 

7 

4950 

1550 

1550 

2400 

1450 

o 
o 

6350 

o 
2150 

o 
1850 

850 

3550 

200 

2500 

1100 

300 

o 

8 

4350 

1450 

1325 

1800 

1250 

o 
o 

5781 

o 
2150 

o 
1500 

7SO 

3475 

120 

1311 

200 

o 
o 

9 

17150 

2500 

1100 

4400 

4100 

200 

2750 

5050 

50 

5150 

o 
5600 

1250 

5400 

425 

4375 

850 

1670 

550 

10 11 12 

12858 80050 62383 

1900 32850 24889 
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20. Nagaland 

21. Tripura 

22 .. Orissa 

23. Punjab 

24. Haryana 

25. Himachal Pradesh 

26. Chandigarh 

27. Rajasthan 

28. Tamil Nadu 

29. Pondicherry 

30. Anclaman & Nicobar 

31. Uttar Pradesh 

32. Uttaranchal 

33. West Bengal 

34. Sikkim 

Total 

SI.No. StateIUT 

2 

1. Andhra Pradesh 

2. Bihar 

3. Jharkhand 

4. Delhi 

5. Gujarat 

6. Jammu & Kashmir 

7. Kamataka 

8. Goa 

9. Kerala 

10. Lakahadweep 

3 

3300 

1800 

28790 

4 

2100 

1607 

27740 

23350 21071 

14550 13640 

18250 15617 

950 950 

21450 20451 

54844 52472 

2440 2400 

800 600 

30650 28650 

7500 7500 

50750 47884 

1000 950 

585954 523247 

OECEMBER .( 2tKJ3 
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o 
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450 

700 

550 

3350 

5350 

300 

400 

650 

350 
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o 
51150 
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o 
o 

2200 

1200 

450 

683 

550 

2954 

5171 

300 

400 

550 

350 

1550 

o 
45135 

Sr.tement VI 

7 

200 

o 
2150 

2950 

1450 

250 

200 

5450 

5150 

o 
100 

3150 

o 
2850 

o 

54450 

8 

200 

o 
2050 

9 

1300 

500 

2700 

2525 2750 

1250 14000 

250 1500 

200 350 

4587 2350 

5070 6000 

o 200 

100 250 

2650 3150 

o 650 

2550 3500 

o 300 

46894 89270 

Cadet Strength of SDISW as on 31 March 2003 

ARMY NAVAL AIR SW 

10 

200 

650 

2400 

11 

4800 

2300 

35840 

172 

12 

2500 

?2S7 

34390 

2287 30250 27083 

925 17850 16266 

1500 20700 18050 

350 2050 2050 

2104 32600 30096 

5420 71344 68133 

200 2940 2900 

200 1550 1300 

3350 37600 35200 

550 8500 8400 

3263 58750 55247 

300 1300 1250 

74018 781824 689294 

Total 

Allocated Enrolled Allocated Enrolled Allocated Enrolled Allocated Enrolled Allocated Enroled 

3 

25060 

22588 

7028 

4560 

15640 

4470 

24780 

640 

20080 

o 

4 

22567 

17139 

5433 

4186 

15190 

3727 

23821 

640 

19780 

o 

5 

1550 

200 

o 
450 

600 

350 

1100 

200 

1300 

50 

6 

1550 

200 

o 
400 

600 

264 

1100 

200 

1250 

o 

7 

1440 

200 

200 

400 

600 

o 
1200 

o 
200 

o 

8 

1440 

200 

200 

200 

600 

o 
1111 

o 
200 

o 

9 

7312 

1574 

678 

5120 

4210 

1710 

2400 

320 

4470 

o 

10 11 

6321 35322 

1511 24542 

624 7808 

4577 10530 

3947 21050 

1170 6530 

2389 29480 

320 1160 

4192 26050 

o 50 

12 

31838 

19050 

6257 

9363 

20337 

5161 

28221 

1160 

2S422 

o 
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11. Madhya Pradesh 

12. Chhattisgarh 

13. Maharashtra 

14. Arunachal Pradesh 

15. Assam 

16. Manipur 

17. Meghalaya 

18. Mizoram 

19. Nagaland 

20. Tripura 

21. Orissa 

22. Punjab 

23. Haryana 

24. Himachal Pradesh 

25. Chandigarh 

26. Rajasthan 

27. Tamil Nadu 

28. Pondicherry 

29. Andaman & Nicobar 

30. Uttar Pradesh 

31. Uttaranchal 

32. West Bengal 

33. Sikkim 

Total 

SI.No. StateIUT 

1. 

2. 

3. 

2 

AndhraPradesh 

Bihar 

Jhatkhand 

3 

15266 

41n 

25640 

480 

9479 

960 

1573 

200 

400 

700 

6760 

13110 

10400 

2680 

960 

12123 

16425 

400 

160 

64445 

m5 

28590 

160 

4 

14090 

3951 

25428 

280 

7019 

954 

719 

200 

400 

376 

6732 

11595 

9585 

2585 

960 

11880 

15830 

400 

160 

64139 

m5 

25664 

140 

347689 323145 
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200 

200 

800 
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800 

o 
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9 

3907 

640 

6020 

30 

3255 

200 

853 

120 

200 

200 

800 

4480 

1600 

800 

640 

2170 

3715 

200 

o 
12195 

1980 

3240 

215 

75254 

to Questions 114 

10 11 12 

3639 20423 18979 

587 5017 4738 

6020 34160 33820 

30 510 310 

1948 13534 9597 

200 1360 1354 

163 2426 882 

120 320 320 

120 800 720 

200 900 576 

748 8360 8280 

4014 18790 16754 

1490 12600 11675 

800 3880 3784 

640 2000 2000 

1960 15693 15240 

3465 22440 21595 

200 1000 1000 

o 210 210 

12410 78040 n949 

1765 9955 9740 

3185 33030 30075 

137 375 2n 

68892 448443 416884 

Increase in Strength from 31 Match 2002 to 31 Match 2003·SDISW 

ARMY 
Allocated 

3 

2828 

-6280 

7028 

NAVAl. 
Allocated 

4 

150 

o 
o 

AIR 
Allocated 

5 

o 
·200 

200 

sw 
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6 

2175 

·146 
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7 

5153 

-6626 
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2 3 4 5 6 7 

4. Delhi 0 50 0 0 50 

5. Gujaral 0 0 0 0 0 

6. Jammu & Kashmir 820 50 0 440 1300 

7. Kamataka 0 0 0 0 0 

8. Goa 0 50 0 280 330 

9. Kerala 0 0 0 0 0 

10. Lakshadweep 0 0 0 0 0 

11. Madhya Pradesh 2082 0 0 1068 3150 

12. Chhattisgarh 0 0 0 0 0 

13. Maharashlra 0 0 0 0 0 

14. Arunachal Pradesh 160 0 0 0 160 

15. Assam 1545 0 0 920 2465 

16. Manipur 0 0 0 0 0 

17. Meghalaya 533 0 0 653 1066 

18. Mlzoram 0 0 0 0 0 

19. Nagaland 0 0 0 0 0 

20. Trlpura 368 0 0 53 421 

21. Orissa 0 0 0 0 0 

22. Punjab 0 0 0 0 0 

23. Haryana 0 0 0 0 0 

24. Himachal Pradesh 0 0 0 0 0 

25. Chandigarh 0 0 0 0 0 

26. Rajasthan 103 200 0 260 563 

27. Tamil Nadu 1240 150 250 572 2212 

28. Pondicherry 50 0 .0 0 50 

29. Andaman & Nicobar 0 0 0 0 0 

30. Uttar Prade8h 0 0 0 0 0 

31. Uttaranchal 0 0 0 0 0 

32. West Bengal 0 0 0 0 0 

33. Slkkim 0 0 0 0 0 

Total 104n 650 250 8823 18200 
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sr.,.",."t VIII 

Incl8ase in Strength from 31 March 2002 to 31 March 2003.JDlJW 

SLNo. StatelUT ARMY NAVAL AIR JW Total 
Allocated Allocated Allocated Allocated Allocated 

2 3 4 5 6 7 

1. Andhra Pradesh 22700 350 300 5700 29050 

2. Bihar ·11300 ·700 ·1550 ·1000 ·14550 

3. Jharkhand 12000 700 1550 1100 15350 

4. Delhi 250 0 200 0 450 

5. Gujarat 0 0 0 0 0 

6. Daman & Diu 0 0 0 0 0 

7. Jammu & Kashmir 2500 350 0 850 3700 

8. Karnataka 0 0 0 0 0 

9. Goa 0 0 0 250 250 

10. Kerala 0 0 0 0 0 

11. Lakshadweep 0 0 0 0 0 

12. Madhya Pradesh 0 0 0 0 0 

13. Chhattisgarh 0 0 0 0 0 

14. Maharashtra 0 0 0 0 0 

15. Arunachal Pradesh 300 0 0 200 500 

16. Assam 2950 50 200 1650 4850 

17. Manipur 850 0 50 1250 2150 

18. Meghalaya 400 0 0 550 950 

19. Mizoram 350 0 0 350 700 

20. Nagaland 1400 0 0 1350 2750 

21. Tripura 1050 0 0 450 1500 

22. Orissa 0 0 0 0 0 

23. Punjab 0 0 0 0 0 

24. Haryana 0 0 0 0 0 

25. HimaohaI Pradesh 0 0 0 0 0 

26. Chandigarh 0 0 0 0 0 

27. Rajasthan 400 0 150 150 1000 
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2 3 

28. Tamil Nadu 0 

29. Pondicherry 0 

30. Andaman & Nicobar 0 

31. Uttar Pradesh 0 

32. Uttaranchal 0 

33. West Bengal 0 

34. Sikkim 0 

Total 104n 

{Translation] 

Demand and Supply of Electricity In Rajasthan 

461. DR. JASWANT SINGH YADAV: Will the Minister 
of POWER be pleased to state: 

(a) the details of present total demand and supply of 
electricity in the State of Rajasthan; 

(b) the existing power generation capacity in the 
State, plan-wise; and 

(c) steps proposed to be taken by the Govemment 
for maintaining balance between demand and supply of 
electricity? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) Details of 
power supply position prevailing in the State of Rajasthan 
in the month of October, 2003 are during the period 
April-October, 2003 are given below: 

Requirement 

AvailabUity 

Shortage 

("Ie) 

Energy (MU) Peak Demand (MW) 

October, ApriI-Oct. October, April-Oct., 
2003 2003 2003 2003 

2288 13835 3662 3820 

2284 13737 3662 3711 

4 98 o 109 

0.2 0.7 o 2.9 

4 

o 
o 
o 
o 
o 
o 
o 

1050 

5 6 7 

0 0 0 

100 0 100 

0 0 0 

0 0 0 

0 0 0 

0 0 0 

0 0 0 

1000 12850 48750 

(b) The plan-wise existing power generation capacity 
in the state sector/share from jointly owned projects in 
Rajasthan is as under:-

Project Installed Capacity (MW) 

Rajasthan Own Projects 

Kota Thermal Power Station 

Suratgarh Thermal Power Station 

Mahi Bajaj Sagar Hydro 

Anoopgarh Hydro 

Ramgarh Gas Turbine+Steam Turbine 

Small Hydro 

Wind Power including Private Sector 

Sub Total 

Share from Jointly Owned Projects 
Satpura Thermal Power Station in MP 

Gandhi Nagar" } 
Rana Pratap Sagar* 
Jawahar Sagar· 

Sub Total 

Grand Total 

1045 

1250 

140 

9 

114 

15 

28 

2601 

125 

193 

318 

2919 

50% share In Rana Pratap s.a- (472 MW). Jawahar Sagar 
HEP (99 MW) situated in Rajasthan and Gandhi Sagar 
HEP (115 MW) situated In UP 

(c) Electricity is a concurrent subject. Supply and 
distribution of electricity in a State is the responsibility of 
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the State Governrnent/State Power Utility concerned. The 
Central Government supplernents the efforts of the State 
Government by way of capacity addition through Central 
Public Sector Undertakings. Rajasthan has a firm 
allocation of 1515 MW in Central Sector Generating 
Stations (CGS) in the Northern Region and 466 MW in 
common projects of Bhakra Beas Management Board. In 
addition, to take care of Rabi irrigation demand, Rajasthan 
has been provided 20% (158 MW) from the unallocated 
quota of CGS in Northern region. At present the power 
supply position in Rajasthan is by and large comfortable. 

Use of LPG for Automobiles 

462. SHRI SURESH CHAN DEL: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Liquefied Petroleum Gas (LPG) is 
considered an eco-friendly fuel for automobiles; 

(b) if so, the steps being taken by the Government 
to encourage utilisation of LPG as a fuel for automobiles; 

(c) whether the government propose to make a 
scheme for keeping an appropriate gap between the 
prices of petrol and LPG so as to encourage people to 
use more of LPG than petrol; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) Yes, Sir. 

(b) Government have permitted the use of LPG as 
auto fuel and Public Sector Oil Marketing Companies 
(OMCs) as well as private companies are free to set up 
auto LPG dispensing stations as per their commercial 
considerations. They are also free to import LPG for this 
purpose to meet the requirement of their a.tStomers. 

(c) and (d) OMCs are fixing the price of auto LPG 
on import parity basis. 

[English] 

Comml •• lonlng of Ezhlmala Naval Academy 

463. SHRI T. GOVINDAN: Will the Minister of 
DEFENCE be pleased to stata: 

(8) whether the GoYamment have taken deciaion to 
Commission Ezhimaia Naval Academy in Kerala in the 
year 2004; and 

(b) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) and (b) The Ezhimala Naval Academy 
is planned to be commissioned in December 2004 to 
commence the training for the first batch in July 2005. 

Assistance for Hassan-Mangalore Broad 
Gauge Project 

464. SHRI G.S. BASAVARAJ: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railway Ministry has decided to 
approve a decision of the Railway Board to sanction 
Rs. 18 crore to the Hassan-Mangalore railway broadgauge 
project; 

(b) if so, whether this was in addition to the Rs. 2 
crore that the Ministry had allocated in this year's budget 
to the project; 

(c) if so, the amount provided so far; 

(d) the latest position of this project; and 

(e) the time by which this project is likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL»): 
(a) and (b) Arasikere-Hassan-Mangalore gauge conversion 
project is sanctioned at a cost of Rs. 312 crore out of 
which Rs. 179 crore had been incurred upto 31.3.2002. 
the balance work is being implemented through a Special 
Purpose Vehicle (SPV) called Hassan-Mangalore Rail 
Development Co. (HMRDC). The balance cost of the 
project as on 1.4.2002 including contingency and interest 
charges is to be funded through Rs. 110 crore equity 
and Rs. 40 crore through debt. Ministry of Railways and 
Govemment of Kamataka will contribute Rs. 45 crore 
each in the equity of HMRDC, Rs. 2 crore will be 
contributed by K-RIDE (Rail Infrastructure Development 
Company Limited-Karnataka) and balance Rs. 18 crore 
will be contributed by other strategic investors. 

(c) An amount of about Rs. 42 crore has been spent 
so far through Railways funds during 2002-03 and 
2003-04. 

(d) and (e) The gauge conversion of Arasikere-
Hassan-Sakleshpur and Kankanadi (Mangalore) to 
Kabakapultur has already been completed. The conversion 
of Kabakaputtur to Subramanya Road is targeted for 
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completion during 2003-04 and balance is expected to 
be completed during 2004-05. This would, however, 
depend upon the provision of funds by the shareholders. 

Digital Earth Station at Bangalore 

465. SHRI IQBAL AHMED SARADGI: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the Doordarshan Kendra, Bangalore has 
been digitalized; 

(b) if so, whether a digital earth station had been 
set up to Improve the audio and video quality; 

(c) if so, the details thereof; 

(d) whether the Conditional Access System has also 
been introduced in the Kamataka State; and 

(e) H so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) and (b) Earth Station at 
Bangalore has been digitalized w.e.f. October, 2003 to 
improve the audio and video quality. 

(c) It is possible to uplink two TV programmes 
simultaneously from the digital earth station. 

(d) No, Sir. 

(e) Does not arise. 

[Translation] 

Approval to Power Project. of UP 

466. SHRIMATI RAJKUMARI RATNA SINGH: Will 
the Minister of POWER be pleased to state: 

(a) the number of power projects being established 
in U.P.; 

(b) the number of projects sanctioned by the Planning 
Commission during the current financial year; 

(c) the time by which these proposals are pending; 

(d) the estimated cost of the installed capacity of 
these projects; and 

(e) the steps taken to accord approval to the projects 
without any delay? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) Following 
power projects are envisaged to be set up in Uttar 
Pradesh: 

Name of the Project Implementing Agency Capacity (MW) 

Rihand Super Thermal National Thermal Power 1000 
Power Station St.-II U-3 & U-4 Corporation (NTPC) 

Feroze Gandhi Unchahar Thermal NTPC 210 
Power Plant (TPP) st. 11\ 

Parichha Thermal Power Station Uttar Pradesh Rajya Vldyut 420 
Extension Unit 3 & 4 Utpadan Nigam Ud. (UPRVUNL) 

Anpara C TPP Unit 1 and 2 UPRVUNL 1000 
Rosa TPP Unit 1 and 2 Rosa Power Supply Co. Ltd. 567 

{English] 

HelIum Baaed Balloon 

(b) to (e) No power project under the State Sector 
in Uttar Pradesh has befon sanctioned by the Planning 
Commission during the current financial year. Further, 
under new dispensation, Planning Commission has 
delegated full powers to State Govemments for approval 
of power projects without any ceiling. Clearance from 
Planning Commission is to be restricted only to those 
hydro-electric projects where inter-State issues are 
involved. 

487. SHRI GANTA SREENIVASA RAO: Will the 
Minister of DEFENCE be pleased to state: 

(a) whelher the Government propose to position -An 
eye in the Sky" tucked into 152 men long helium based 
balloon above the country border; and 
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(b) if so, the extent to which it is likely to be useful 
to augment border sUlveil1ance and track missiles? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) and (b) Details cannot be divulged in 
the interest of national security. 

casualties cauud by Avalanches 

468. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether Avalanches have caused heavy casualties 
in the higher reaches of J&K where jawans are trapped 
under heavy snow; 

(b) if so, the number of such casualties suffered by 
Army personnel; 

(c) the reasons for heavier casuaJties in recent years; 

(d) the special means are adopted to prevent such 
casualties; 

(e) whether the Govemment have looked out to other 
countries facing such menace who have been more 
successful in fighting the problem; and 

(f) if so, the facts thereof? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) to (c) Avalanches in the snow bound 
areas of Jammu & Kashmir, are a regular occurrence 
during winter months. There was unprecedented heavy 
snowball during last winter. The Indian Army suffered 53 
casualties durin~ the period 1 st January 2003 to 26th 
November, 2003. 

(d) All necessary meastnS have been adopted to 
avoid avalanche related casualties, which include the 
foUowing:-

(i) Rs-sitting of posts from avalanche prone areas. 

(ii) Selection of routes to avoid avaJanche prone 
sites. 

(iii) Movement to take place during earty morning 
hours in areas susceptible to avaJanches. 

(iv) Avoiding movement during avalanches by firing 
of artillery rounds and rockets. 

(e) and (f) Snow and Avalanches Studies 
Establishment is in touch with the research laboratories 

of other countries like Switzerland, USA, Canada etc. 
They have been follOwing the same technology for fighting 
this menace, thotql with certain modifications necessitated 
due to ground conditions like high altitude and intense 
weather system. 

[Trans/aOOn} 

Financial Assistance under Social Security Scheme 

469. SHRI PUNNU LAL MOHALE: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) whether the union Govemment provide financial 
assistance to State Govemments for the Social Security 
Scheme; 

(b) if so, the financial assistance provided to the 
State GovemmentslUTs during each of last three years 
and the current year, State/UT -wise; 

(c) whether this fund is being properly utilized by 
State GovemmentslUTs; and 

(d) if so, the facts thereof and the action taken 
against those StateslUTs who have mis-utilised the funds? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRI 
NAGMANI): (a) and (b) No, Sir. The Union Govemment 
does not provide financial assistance to State 
Govemments for the Social Security Scheme. 

The National Old Age Pension Scheme (NOAPS), 
earlier being implemented by the Ministry of Rural 
Development for the social security of older persons, was 
transferred to the State Plan from the financial year 2002-
03. Under the National Old Age Pension Scheme 
(NOAPS), Central Assistance was being made available 
to the StatesIUT s for payment of a monthly pension of 
As. 75/- to destitute persons aged 65 years and above, 
whose number was estimated on the basis of parameters 
like, the State's population, poverty ratio and the proportion 
of 65+age group in the total population. Statement 
indicating the funds released to the StateslUTs under the 
National Old Age Pension Scheme (NOAPS) for the year 
2000-01 to 2003-04 is enclosed. 

(c) No irregularities regarding mlsutilisation of funds 
given under, the National Old Age Pension Scheme 
(NOAPS) to the StateslUTs has been brought to the 
notice of Government of India. 

(d) Does not arise. 
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StiJtement 

Amount released to the StatflSlUTs under the National Old Age Pension Scheme (NOAPS) 
for the year 2000-01 to 2003-04 

(Rs. in lakhs) 

S.No. StateslUTs 2000-01 2001-02 2002-03 2003-04 

2 3 4 5 6 

1. Andhra Pradesh 4360.76 4355.65 6541.26 4360.00 

2. Arunachal Pradesh 66.60 45.42 256.87 171.20 

3. Assam 2344.31 2482.52 32320.00 0.00 

4. Bihar 4268.85 4801.24 6227.38 4150.80 

5. Chhattisgarh 1005.13 965.47 2042.80 1361.60 

6. Goa 27.94 19.54 38.70 25.76 

7. Gujarat 370.53 338.63 617.22 0.00 

8. Haryana 450.14 453.89 5n.38 384.88 

9. Himachal Pradesh 200.12 199.72 273.38 182.24 

10. Jammu & Kashmir 228.02 162.54 378.72 252.40 

11. Jharkhand 1250.95 1174.43 1631.43 0.00 

12. Kamataka 2899.69 2581.38 3422.13 2280.96 

13. Kerala 947.96 1096.62 1763.32 1175.36 

14. Madhya Pradesh 3056.14 3297.74 5406.38 3603.60 

15. Maharashtra 3161.48 2560.97 4932.70 3287.84 

16. Manipur 251.00 315.92 323.39 0.00 

17. Meghalaya 297.33 281.00 466.79 311.12 

18. Mizoram 91.62 91.62 131.62 87.76 

19. Nagaland 221.75 206.28 244.18 0.00 

20. Orissa 2962.35 3837.36 4516.85 3010.64 

21. Punjab 429.15 329.25 365.58 

22. Rajasthan 1390.60 1441.85 1826.60 1217.32 

23. Sikkim 94.57 94.12 127.06 84.72 

24. Tamil Nadu 3086.94 2894.07 4748.64 3166.10 

25. Tripura 497.93 539.42 754.16 502.72 

26. Uttar Pradesh 6629.80 7840.17 9866.29 6576.32 

27. Uttaranchal 386.00 329.02 456.31 354.66 

28. West Bengal 2965.01 3208.91 4156.73 2no.oo 
29. A&N Island 0.00 7.81 
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2 3 

30. Chandigarh 8.83 

31. D&N Haveli 10.62 

32. Daman & Diu 1.95 

33. NCT Delhi 0.00 

34. lakshadweep 0.00 

35. Pondicherry 24.53 

Total 43987.60 

[English] 

Investment Plans of HPCL 

470. SHRI SADASHIVRAO DADOBA MANDLlK: 
SHRI C.N. SINGH: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Hindustan Petroleum Corporation 
Limited (HPCl) has announced an investment plan over 
the next three years; and 

(b) if so, the details thereof, project-wise and year-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) and (b) During Xth Plan (2002-03 to 2006-
07), Hindustan Petroleum Corporation Umited (HPCl) has 
planned an investment of Rs. 7500 crore for various Plan 
projects in Refinery, Marketing and HPCl's equity in Joint 
Ventures and Rs. 3500 crore for various Non-Plan 
projects. The outlay envisaged on major Plan projects 
during X Plan and Annual Plan 2004-05 is given below: 

(Figures in crore) 

51. Project Name X Plan Proposed Outlay 
No. during 2004-05 

2 3 4 

1. PInjab Refinery P_ 2251.00 100.00 
(HPCl's Equity) 

2. Green Fuels & EmiIaion 1152.00 400.00 
ConIJOI PRIject at Mumbai 
Refinery 

4 5 6 

5.87 15.82 

10.60 12.00 

1.93 

0.00 273.58 

0.00 

43.84 0.00 

46014.60 65624.35 39318.20 

2 3 4 

3. Clean Fuels Project at 1635.00 400.00 
VIS8kh Refinery 

4. Extension to Product pipelines 400.00 85.00 

5. Prize Petroleum (Oil 490.00 5.00 
Exploration & Production) 

6. LPG BoWing Plants 264.00 50.00 

COCO Pumps 

471. SHRIMATI SHYAMA SINGH: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the Government in the month of 
September, 2003 had advised the o~ corporations not to 
develop any more COCO pumps and regularize already 
developed COCO's as per their commitments; 

(b) if so, the number of pumps developed under 
COCO by the oil PSU's specially by IOCl in the States 
of UP, Punjab and Rajasthan after the issuance of the 
above said orders; 

(c) the names of the officers involved in the 
development of more COCO's after the issuanr..e of the 
Government orders; 

(d) whether the Government propose to conduct any 
enquiry In regard to the dates of offer of the land for 
COCO's dates of visit of the technical committee for 
passing these sites with a view to fined out the vested 
interests of the offICials concemed; 

(e> whelher the Government propose to take any 
action against the ofIiciaIs found guilty in this scandal; 
and 
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(f) if so, the time by which the enquiry shall be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) No, Sir. 

(b) to (f) Do not arise. 

[Translation] 

Outstanding Amount against CONCOR 

472. SHRI ARUN KUMAR: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the amount eamed freight by Railway from the 
Container Corporation of India during 2002-2003; 

(b) the amount of freight of Railways outstanding 
against the Container Corporation of India; and 

(c) the steps taken by the Railways to recover the 
outstanding amount? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) Rs. 770 crores. 

(b) Rs. 5.56 crores (as on 31st March 2003). 

(c) Out of the above an amount of Rs. 5.09 crores 
has been recovered during the financial year 2003-04 
and Rs. 47 lakhs is under reconciliation. 

Production of Crude 011 

473. DR. SUSHIL KUMAR INDORA: 
SHRI RAWI LAL SUMAN: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether several public and private oU companies 
are engaged in the production of crude oil in the country; 

(b) if so, whether the Government have .. lIsed 
the cost of production of crude oil; 

(c) if so, the details of the cost pricea incurred on 
the production of crude 011 in different aectoI'8 aIongwiIh 
the names of those sectors, the company-wise; 

(d) whether the production costs are on the higher 
side in comparison to other countries; and 

(e) if so, the factual position in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) to (c) The two National Oil Companies, 
viz., Oil and Natural Gas Corporation Limited (ONGC) 
and Oil India Limited (OIL) as well as Priyate/Joint Venture 
(Pvt.lJV) companies are engaged in oil production in the 
country. 

In view of the fact that the technical factors relating 
to the producing fields of various companies are different 
and also that various companies follow different accounting 
policies as well as different treatments of cost, and are 
subject to different fiscal regime, it would not be possible 
to make a 'like to like' comparison of cost of production 
at any point of time. 

However, the cost of production of crude oil during 
2002-03 by ONGC, OIL and Pvt.lJV companies are given 
in the Statement enclosed. 

(d) and (e) Generally, the production costs of crude 
oil consist of several elements like operating costllifting 
cost, recouped cost (depletion, depreciation, amortization), 
financing cost and statutory levies. These elements vary 
from country to country and company to company 
depending upon the fiscal regime and accounting 
procedures. Thus, it is not possible to compare the 
production costs of oil producing companies of India 
with the production costs in other countries. 

SflItement 

Cost of production of crude oil during 2002-03 

I. National 011 Companies 

Name of the Company 

ONGC 

OIL 

Onshore 

6,098 

5,135 

(RsJmetric tonne) 

Offshore 

5,203 

Note: Inclusive of operating cost, recouped cost, financing cost, 

statutory levies, etc. 
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IL PrivIIte CompanIesIJoInt Ventures 

Name of consortium 
companies 

Cairn Energy Ind Pty. Ltd. 
ONGC 
VideocOn Petroleum Ltd., 
Rawa Oil (Singapore) Ltd., 

Hardy Exploration and 
Production India Ltd. 
ONGG-TPL 
HOEC 

British Gas Exploration & 
Production India Limited 
ONGC 
Reliance Industries Limited 

Geo-Enpro 
Jubilant Enpro Limited 
Gao-Petrol 
OIL 

Larsen & T oubro 
Joshi Technologies Inc. 

Hindustan Oil Exploration 
Company 
Gujarat State Petroleum 
Corp. Limited 

Selan Exploration 
Technology Limited 

AGRAHAYANA 13, 1925 (Saka) 

Region/Name of Block 

Eastem Offshore (Rawa) 

Eastem Offshore (PY -3) 

Westem Offshore (Panna-Mukta) 

Onshore-Arunachal Pradesh (Kharsang) 

Onshore-Gujarat (Dholka) 

Onshore-Gujarat (Asjol) 

Onshore-Gujarat (Indore, Bakrol & 
Lohar) 

Cost of Production 
(RsJmetric tonne) 

1,392 

4,745 

1,446 

3,427 

3,530 

3,271 

3,512 

194 

Note: The above costs include orIy the operating costB and statutory levies. The other general elements of production cost like 
recouped cost (depletion, depracIatIon, amortization) and financial cost are not Included In the above costB as per tenns and 
accoun1Ing procedures of Production Sharing Contract, 100% cost recovery of all ~ Is allowed to the contractor before 
payment of arty profit petroleum. 

[English] 

YIoIlItIon of Guidelines by Private TV Chen .... 

474. SHRI UTTAMRAO PATIL: 
SHRI RAGHURAJ SINGH SHAKYA: 
DR. CHARAN DAS MAHANT: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Doordarshan has threatened to sue 
private Televisions for the prolonged use of Doordarshan's 
cricket footage; 

(b) if 80, the details thereof; 

(c) whether the private TV channels have violated 
the guidelines of the Doordarshan in telecasting cricket 
matches held recently; and 

(d) if 80, the details thereof and action taken by the 
Government In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) to (d) After observing that 
certain channels were unauthoriaedly using the footage 
of the racentIy concluded Beel Cricket Matches telecast 
on DD-National and DO-Sports in violation of the rights 
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vested in Doordarshan, all TV channels were advised by 
Prasar Bharati through an advertisement in the Press to 
refrain from breach of the rights vested in Doordal"8han, 
failing which Doordarshan will be constrained to initiate 
appropriate legal proceedings against the offending 
channels. 

[Translation} 

Selection of Artists In DO/AIR 

475. SHRI RAMSHAKAL: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether only the urban people get the maximum 
opportunities to get selected as artists of Doordarshan 
and Akashwani; 

(b) if so, the reasons therefor; 

(c) the procedure laid down for the selection of these 
artists; and 

(d) the efforts made by the Govemment to provide 
opportunity to people from rural and backward areas so 
that their talent may develop? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) to (d) The information is being 
collected and will be laid on the Table of the House. 

(Translation] 

Power Condition In Bihar 

476. SHRI PRABHUNATH SINGH: Will the Minister 
of POWER be pleased to state: 

(a) whether any proposal from the State Government 
of Bihar has been received by the Union Government to 
improve the power condition; 

(b) if so, the details thereof; 

(c) the steps taken by the Union Government for 
generation and transmission of electricity in Bihar; and 

(d) the amount aUocated for the same in 200~? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWAfoffl MEHTA): (a) to (d) 
Planning Commission has recommended a package of 

Rs. 4420 crores for a period of ten years to improvement 
the power supply position in Bihar. 

As. crores 

I. R&M 421 

II. T&D 994 

III. Rural Electrification 255 

IV. Hydro Development 500 

V. Generation 2250 

Total 4420 Crores 

A scheme amounting to Rs. 365 crores for 
improvement of sub-transmission and distribution system 
in Bihar with a special grant to be made available by the 
Planning Commission under special economic package 
for Bihar, (after its bifurcation), has been agreed to and 
Memorandum of Understanding for the same is being 
signed. To augment availability of power in the State of 
Bihar, the following steps are also being taken: 

(i) Besides capacity addition of 135 MW in State 
Sector in Bihar, a capacity addition of 5650 MW 
has been planned in Central Sector in Eastern 
Region in which the State of Bihar will have 
entitlements. 

(ii) Implementation of Renovation, Modernization and 
Life Extension (R&M & LE) Scheme for old and 
inefficient generating units for overall 
improvement in generation pertormance. 

Under Accelerated Power Development Rural 
Programme for improvement of ST&D scheme during 
2002-03, ST&D Project costing Rs. 737.97 crores have 
been sanctioned and As. 66.11 crores have been released 
by the Government of India to Bihar As. 12.48 crores 
has been utilized as on 15.11.2003 and NIT (Notice 
Inviting Tender) amounting to As. 291.49 crores has been 
issued. 

Allocation of funds to Bihar for rural electrification 
worb during 2002-03 is as under:-

1. PMGY (Pradhan Mantri Gramodaya Yojana) 
Rs. 24.17 Crores 

2. MNP (Minimum Needs Programme) As. 68 crores. 
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[English] 

Pantry car Facility In Summer PuJa Special Trains 

4n. SHRI PRABODH PANDA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Pantry Car facility is available in all 
Summer Specials and Puja Special Trains; 

(b) if not, the reasons therefor; and 

(c) the steps takenlto be taken by the Railways to 
provide Pantry Car facility in these trains? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)]: 
(a) to (c) No, Sir However, Railways try to provide catering 
services in long distance trains including Summer/Puja 
Specials through static units enroute and wherever, it is 
not possible to provide satisfactory catering services 
through these units, long distance trains are provided 
with pantry car facilities keeping in view the commercial 
and operational feasibility. 

Incentives to Jawsns 

478. SHRI LAXMAN GlLUWA: 
SHRI HARIBHAI CHAUDHARY: 

WHI the Minister of DEFENCE be pleased to state: 

(a) whether any incentives have been given to 
encourage Jawans in the Army; 

(b) if so, the incentives given to jawans who played 
a major role during Kargil War; 

(c) the steps proposed to be taken in order to boost 
the morale of jawans in Indian Army; and 

(d) the achievement made in this regard so far? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) to (d) Jawans are given several 
promotional and financial incentives. They are given 
opportunity for advancement to higher ranks. They also 
have avenues to become officers through various entries 
like Short Service Commission and Army Cadet College. 
They are also considered for Selection as Special 
Commissioned Officers and Regimental Commissioned 
Officers. 

In order to give financial relief to Jawans who have 
not been able to benefit from the promotional avenues, 

Assured Career Prograssion Scheme has been introduced 
racently. Sepoys who are overlooked for further promotion 
are granted time-scale promotion to the rank of Lance 
Naik three years prior to the expiry of their period of 
original engagement and before one year as Naik. 

In addition to pay and allowances, Jawans are given 
many allowances such as Highly Active Field Area 
Allowance, Field Area Allowance, Modified Field Area 
Allowance, Special Compensatory Counter Insurgency 
Allowance and Siachen Allowance. These are 
compensatory in nature for the hardship faced by them 
while serving in difficult and harsh areas. All jawans are 
also entitled to adequate pensionary benefits. 

Next of Kin of battle casualties are entitled to 
Liberalised Family Pension, Gratuity, ex gratia benefits 
etc. War Injury Pension and Constant Attendance 
Allowances are given to those invalidated out with 1 00% 
disability. All Jawans injured in war are eligible for 
promotion to higher rank even if they are in now medical 
category. 

A comprehensive welfare package has been worked 
out and implemented for the next of kin of those killed 
in Kargil Conflict. In addition to the pensionary benefits. 
Next of kin of those killed in Kargil Conflict were also 
paid compensation of Rs. 10 lakhs by the Central 
Govemment. In addition, Rs. 5 lakh was paid from the 
National Defence Fund and a further amount of Rs. 2 
lakhs each was extended as parent Assistance and 
Children Education Allowance from Army Central Welfare 
Fund. 

Procurement of Rocket Launcher 

479. SHRI GUTHA SUKENDER REDDY: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the Government propose to purchase 
rocket launcher, Pinaka from the Tata group of companies; 

(b) if so, the details thereof; 

(c) whether DRDO does not possess the necessary 
technology for commercial production of Multi-Barrel 
Rocket Launcher; and 

(d) If 50, the steps taken by the Government in this 
regard? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) and (b) A proposal is under 
consideration for procurement of Multi Barrel Rocket 
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Launcher System, PINAKA, indigenously developed by 
DRDO. Pinaka is developed by many development 
partners from Public and Private Sector Units. The names 
of these units are Tala Electric and L& T for Launcher 
and Command Post Vehicles, OFB (Ordnance Factory 
Board) for Rocket and OFB and Bharat Earth Movers 
Ltd. (BEML) for Loader-Cum-Replenishment Vehicle. 

(c) DRDO is a research and development agency 
only and not meant for commercial production. 

(d) DRDO associates with Private/Public Sector 
Organisations within the country for development leading 
to productionisation. DRDO developed the technology for 
PINAKA and fabricated ground vehicles and launchers in 
the industry, who have the expertise and infrastructure 
for their production. 

SCIIST. Comm' •• 'on on Wheel. 

480. SHRI K.E. KRISHNAMURTHY: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) whether the Commission for SCs and STs are 
introducing a system of ·Commission on Wheels' to reach 
the downtrodden people and overcome the deficiencies 
in its functioning; 

(b) if so, the details thereof; 

(c) w~ther the Regional Centre situated in Andhra 
Pradesh is not functioning property; 

(d) if so, the reasons therefor, and 

(e) the measures being adopted to strengthen this 
Centre? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRI 
NAGMANI): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

(e) Does not arise. 

Upllnklng Pennl.lon to Foreign Channel. 

481. SHRI PAWAN KUMAR BANSAL: Will the 
Minister of INFORMATION AND !3ROADCASTING be 
pleased to state: 

(a) whether the Government have permitted foreign 
broadcasters to uplink TV Channels from India; 

(b) the names of the companies which have been 
granted such permiSSion and the channels operated by 
them with the type of then context of each channel; 

(c) whether there are reports of some companies 
bypassing the procedures and guidelines; and 

(d) if so, the action taken in the matter? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) and (b) As on date, the 
Govemment has permitted 39 companies to uplink 104 
channels from India, which carry either news and/or 
current affairs contents or entertainment contents. Out of 
these 39 companies, 12 have varying component of 
foreign equity. A list of such companies/channels is given 
in the statement enclosed. 

(c) and (d) The permission to uplink TV channels is 
given, after ensuring compliance of all eligibility criteria, 
including foreign investment norms. 

Statement 

List of Permitted TV channels hBwng News and current affai/S programs 

Name of Company 

Asianet Communications Ltd. 

Asianet Communications Ltd. 

Channel name 

2 

Asianet Global (Digital) 

Asianet (Analog) MaIyaIam 

Share holding 

Indian Foreign 

3 

100 

100 

4 

o 
o 
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2 3 4 

Associated Broadcasting C.P.l. TV9 100 0 

Broadcast Wordwide Ltd. Tara BangIa 93.03 6.97 

Independent News Service P.l. India TV 100 0 

Indiavision Satellite Comm. Ltd. Indiavision 100 0 

Jain Studios Ltd. Jain TV n.96 22.06 

Jeevan Telecasting Corp Ltd. Jeevan TV 87.52 12.48 

Maa TV NJW Ltd. Mae TV 100 0 

Malayalam Communications Ltd. Kairali 100 0 

Mavis Satcom Pvt. Ltd. Jaya TV 100 0 

New Delhi TV Ltd. NDTV 83.53 16.47 

New Delhi TV Ltd. NDTV India 83.53 16.47 

Raj TV Network Ltd. Raj TV 100 0 

Sahara Sanchar Limited Sahara Samay UP 100 0 

Sahara Sanchar Limited Sahara Samay National 100 0 

Sahara Sanchar Limited Sahara Samay Bihar 100 0 

Sahara Sanchar Limited Sahara Samay Mumbai 100 0 

Sahara Sanchar Limited Sahara Samay Rajasthan 100 0 

Sahara Sanchar Limited Sahara Samay NCR 100 0 

Sahara Sanchar Limited Sahara Samay MP 100 0 

Sky (B) Bangia Pvt Ltd. Akash B 100 0 

STV Enterprises Ltd. Punjab Today 100 0 

Sun TV Ltd. Surya TV 100 0 

Sun TV Ltd. Surya News 100 0 

Sun TV Ltd. Uclaya News 100 0 

Sun TV Ltd. Sun TV 100 0 

Sun TV Ltd. Taja News 100 0 

Sun TV Ltd. Sun News 100 0 

Television Eighteen India Ltd. CNBC-TV18 89.07 10.93 

TV Uve India Pvt Ltd. TV Live 100 0 

TV Today Network Ltd Mumbal Aaj Tak 92.5 7.5 

TV Today Network Ltd Aaj Tak 92.5 7.5 
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2 3 4 

TV Today Network Ltd Delhi Aaj Tak 92.5 7.5 

TV Today Network Ltd Heaclines Today 92.5 7.5 

Udaya TV Ltd. Udaya TV 100 0 

Ushodaya Enterprises Ltd. ETV 2 100 0 

Ushodaya Enterprises Ud. ETV Gujarati 100 0 

Ushodaya Enterprisee Ltd. ETV Bengali 100 0 

Ushodaya Enterprises Ltd. ETV Marathi 100 0 

Ushodaya Enterprisee Ltd. ETV Kannada 100 0 

List of Pennitted TV Channels having news and current affairs programs 

Ushodaya Enterprises Ud. ETV Urdu 100 0 

Ushodaya Enterprises Ltd. ETV Oriya 100 0 

Ushodaya Enterprises Ltd. ETV Telgu 100 0 

Ushodaya Enterprises Ltd. ETV UP (Hindi) 100 0 

Ushodaya Enterprises Ltd. ETV MP Hindi 100 0 

Ushodaya Enterprises Ltd. ETV Rajasthan Hindi 100 0 

Ushodaya Enterprises Ltd. ETV Bihar Hindi 100 0 

Ushodaya Enterprises Ltd. ETV Assami 100 0 

Ushodaya Enterprises Ltd. ETV Malayalam 100 0 

Ushodaya Enterprises Ltd. ETV Tamil 100 0 

Ushodaya Enterprises Ltd. ETV Punjabi 100 0 

Vijay -Broadcasting Co Pvt. Ltd. Vijay 100 0 

Zee T elefilrns Ltd. lee TV 42.46 57.54 

Zee Telefilms Ltd. Alpha Gujarati 42.46 57.54 

Zee Telefilms Ltd. Zee News 42.46 57.54 

Zee Telefilms Ltd. Alpha Punjabi 42.46 57.54 

Zee T elefilms Ltd. Aloha Bangia 42.46 57.54 

Zee Telefilrns Ltd. A11="'a M8rathi 42.46 57.54 

List of Permitted TV channels 110/ '-'ling News and cutrent affaifS progtamS 

Asianet Communications Ltd. Aaianet (DigItal) Malayalam 100 0 

ATN International Ltd. Aninwsa 99.24 0.76 

Broadcast Worldwide Ud. Tara Gujarati 93.03 6.97 
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2 3 4 

Broadcast Worldwide Ltd. Tara Marathi 93.03 6.97 

Broadcast Worldwide Ltd. Tara Punjabi 93.03 6.97 

CMM Broadcasting NIH Aastha TV 100 0 

CMM Broadcasting NIW CMM Music 100 0 

Coxwain Technologies Coaxswain 89.85 10.15 

Coxwain Technologies Sursangeet 89.85 10.15 

Diksaat Transworld Ltd. WIN TV 100 0 

Entertainment TV NIW Pvt. Ltd. ETC Hindi 100 0 

Entertainment TV NIW Pvt. Ltd. ETC Punjabi 100 0 

Gemini TV Pvt. Ltd. Teja TV 100 0 

Gemini TV Pvt. Ltd. Gemini TV 100 0 

Gemini TV Pvt. Ltd. GCV 100 0 

Intelvision Ltd. Splash TV 91.30 8.7 

Intelvision Ltd. Num TV 91.30 8.7 

MH One TV Netwoftt Ltd. MH 1 100 0 

List of Permitted TV Channels not having News and Current affairs programs 

Positive TV Pvt. Ltd. NE TV 100 0 

Raj TV Network Ltd. Raj Digital Plus 100 0 

Reminisent India TV Ltd. Gurjan 100 0 

Reminisent India TV Ltd. Lashkara 100 0 

Sahara Sanchar Limited Sahara TV Entertainment 100 0 

Sahara Sanchar Limited Sahara TV Digital 100 0 

Sahara Sanchar Limited Sahara TV 100 0 

Sandesh Telefilms Pvt. Ltd. Sadhna 100 0 

Sanskar Info Pvt. Ltd. SalBang 100 0 

Sanskar Info TV Pvt. Ltd. Sanskar 100 0 

Sri Adhikari Bros TV NIW Ltd. SASe TV 94.86 0.14 

Sun TV Ltd. SCV 100 0 

Sun TV Ltd. Uahe TV 100 0 

Sun TV Ltd. Sun-II 100 0 

Sun TV Ltd. KTV 100 0 
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2 3 4 

Sun TV Ltd. Surya-II 100 0 

Tamilan Kalaikoodam Pvt. Ltd. Tamilan Television 100 0 

Tanu Health Care Ltd. Care TV 98.12 1.66 

Technologies Media Group Pvt. Ltd. TMG Enter 100 0 

Udaya TV Ltd. Udaya TV-II 100 . 0 

Zee Telefdms Ltd. Mansi 42.46 57.54 

Zee Telefilms Ltd. Comedy TV 42.46 57.54 

Zee T elefilms Ltd. Zee Cinema 42.46 57.54 

Zee Telefilms Ltd. Alpha Bharati 42.46 57.54 

Zee Telefilms Ltd. Alpha Kaveri 42.46 57.54 

Zee Telefilms Ltd. Zee Music 42.46 57.54 

Zee Telefilms Ltd. Alpha Krishna 42.46 57.54 

(Translation) 

Grabbing of Seats by Porter. In Unreserved 
Coaches 

482. SHRI MANSUKHBHAI D. VASAVA: 
SHRI HARIBHAI CHAUDHARY: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Government are aware that the 
porters grab seats in unreserved coaches and extort 
money from the passengers in lieu of those seats; 

(b) if so, the details of such cases reported during 
the last three years, till date and the action taken thereon; 
and 

(c) the measures taken/to be taken by the 
Government to check this unlawful act? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL»: 
(a) to (c) Some instances of grabbing of seats in 
unreserved coaches by porters have come to notice. 
However, statistics regarding this are not being maIntainad 
separately. Information to the extent available win be laid 
on the Table of the Sabha. Regular checks are conducted 
by the Commercial and Vigilance departments in 
association with the Railway Protection Force/Government 

Railway Police to prevent concerning of seats by porters 
and other anti-social elements. In order to check this 
menace, coaches are brought from the yards to the 
platforms in a locked condition at the train Originating 
stations and passengers are advised to follow a queue 
system. At major stations, assistance of RaMway Protection 
Force/Govemment Railway Police is taken in ensuring 
that passengers board train in a queue. 

[English) 

Winding up of Metro Channel 

483. SHRI ASHOK N. MOHOL: 
SHRI A. VENKATESH NAIK: 
SHRI RAMSHETH THAKUR: 
SHRI SHRIPRAKASH JAISWAL: 

Will the. Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether erstwhile popular Doodarshan 
enlert8inmeI'tt Channel DO Metro was earning huge profiIs; 

(b) if so, the details of the profits earned by the 
Channel to the exchequer; 

(c) the reasons for converting this Channel into a 24 
hours News Channel; and 
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(d) the steps taken by the Government to restore 
free air telecast of Metro Channel in aI over the country 
particularly sub-urban and rural areas? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) and (b) Prasar Sharati have 
intimated the details of the revenues earned by DD-Metro 
during the last five years as foIlows:-

Year 

1999-00 

2000-01 

2001-02 

2002-03 

2003-04 

Amount (Rs. in erores) 

46.18 

87.29 

82.32 

22.77 

10.39 
(till 31st October, 2003) 

Profit and loss account is not maintained by Prasar 
Bharati. 

(c) Prasar Bharati has informed that the decision has 
been taken to fulfil a growing desire for news among the 
viewers, particularly among those without cable connection. 

(d) Prasar Bharati has informed that there is no such 
proposal under consideration. 

Violation of D.T.H. Guideline. 

484. SHRI VINAY KUMAR SORAKE: 
SHRI ADHIR CHOWDHARY: 
SHRI GAJENDRA SINGH RAJUKHEDI: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether MIs. A.S.C. Enterprises Ltd. are adhering 
to all the terms and conditions regarding the allotment of 
eontractslsub-contraCts as provided in the DTH guidelines; 

(b) if so, whether the above company assigned some 
of the rights of programming, marketing and other services 
to subsidiaries of Zee Telefllms Ud.; 

(c) whether this company retains the cost of upIinking 
on a ·cost plus basis· and all other revenues are 
transferred through contractual arrangements to Zee 
T eIefiIms Ud. and/or its subsidiaries in violation of the 
terms and conditions of DTH guidelines; 

(d) if so, the details thereof alongwith reasons 
therefor; and 

(e) the action taken/proposed to be taken against 
this company for violation of DTH guidelines? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) to (e) As per the DTH 
guidelines, the ASC Enterprises Ltd. has to comply with 
the Terms and Conditions attached to the Licence 
Agreement, signed with it on 16th Sept. 2003. The 
agreements lays down that except with the prior approval 
of the Licensor, the Licensee shall not either directly or 
indirectly assign or transfer its right in any manner 
whatsoever to any other party or enter into any agreement 
for sub-licence and/or partnership relating to any subject 
matter of the licence to any third party either in whole or 
in part. However, no such instance of breach of Licence 
agreement has come to the notice of the Govemment. 

Capacity of Reflnerle. 

485. SHRI BHARTRUHARI MAHTAB: 
SHRI PARSURAM MAJHI: 
SHRI RATTAN LAL KATARIA: 
SHRIMATI KUMUDINI PATNAIK: 
SHRI TRILOCHAN KANUNGO: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Government have optimized the 
refinery capacity utilization; 

(b) if not, the reasons therefor; 

(c) whether new refineries are being established in 
the Tenth FIVe Year Plan; 

(d) if so, the details thereof and the funds allocated 
in Tenth Plan; and 

(e) the future of Paradeep 011 Refinery in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRlMATI SUMITRA 
MAHAJAN): (a) The refineries have been delicensed and 
production of petroleum products by the oil companlee is 
decontrolled from 1998. 

(b) Does not arise in view of <a) above. 

(c) and (d) FoUowing refineriee are proposed to be 
set up during XtMClth Plan. 
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(i) 9.00 million metric tonnes per annum (MMTPA) 
capacity refinery near Paradeep port by IOCL. 
Rs. 622 crore is planned for the first phase of 
implementation during the Xth Plan period. 

(ii) 6.00 MMTPA refinery at Bhatinda, Punjab by 
HPCL. Rs. 2251 crore has been allocated during 
the Xth Plan, towards equity investment. 

(iii) 6.00 MMTPA refinery at Bina, Madhya Pradesh 
by BPCl, Rs. 501 crore has been planned for 
investment during the Xth Plan. 

(e) Paradip refinery of Indian Oil Corporation limited 
is expected to come up during the later half of 11th FIVe 
Year Plan. A Memorandum of Undersigned (MoU) 
between Govemment of Orissa and IOCl, clearty defining 
the commitments from both sides, is under finalization. 

486. SHRI Y.V. RAO: Will the Minister of DEFENCE 
be pleased to state: 

(a) whether the Army propose to retain several 
forward posts along the Line of Control during the winter 
months in its attempt to choke infiltration; 

(b) if so, the present situation of infiltration along the 
J&K border after the last winter; 

(c) the number of infiltrators have been detected and 
how many are expected to have entered into India without 
being detected; 

(d) the steps taken by the Govemment to check the 
infiltrations; 

(e) whether the arrangements have been made for 
the stay of the army during winter; and 

(t) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) Yes, Sir. 

(b) The infiltration level continued to remain as high 
as in the previous years. 

(c) In 2003 till date, a total of 104 infiltration attempts 
have been foiled in which 269 terrorists have been killed 
and a large number forced to abandon infiltration. It is, 
however, assessed that approximately 1000 terrorists may 
have entered into India during the current year. 

(d) Adequate military measures have been taken to 
intercept and eliminate terrorist groups attempting to 
infiltrate in J&K. The counter measures include SUfV8iIIance 
of all known routes of infiltration, including deployment of 
unattached ground sensors, construction of fence along 
the Line of Control and multifiered deployment of troops. 
The counter infiltration posture is constantly being 
reviewed based on inteHigence inputs. Notwithstanding, 
these measures, the prevailing terrain configuration and 
climatic conditions, make it extremely ~ifficuIt to completely 
seal at the LoC. 

(e) and (f) All necessary arrangements for Army's 
stay during winter months have been made. The posts 
on Line of control have been adequately stocked and 
equipped to continue with their present posture of 
deployment. 

Discontinuation of LPG Quota of UPs 

487. SHRI RAM MOHAN GADDE: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the Govemment have a proposal for 
discontinuation of the MPs gas connection quota; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) and (b) Yes, Sir. Govemment have 
requested Chairman, Rajya Sabha and Speaker, Lok 
Sabha to discontinue the scheme of release of LPG 
connections through priority coupons by the Members of 
Parliament in view of the decrease in demand of these 
coupons due to the release of LPG connections by Public 
Sector Oil Marketing Companies on demand since last 
three years. 

Subsidy on LPG and Kerosene from 
Budgetory Grant. 

488. SHRI· A. NARENDRA: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) wheIher the Government have formulated any 
scheme to provide subsidy on LPG and Kerosene from 
Budgetary grants; 

(b) if 110, the details thereof; 

(c) whether the Govemment have also decided to 
reduce Its stake In the 011 companies and If so, the 
reasons therefor; 
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(d) the loss likely to be suffered or profit likely to be 
earned by the Government following this decision; 

(e) the reasons of foreign capital in petroleum sector; 

(f) the details of foreign capital investment in this 
sector during the last three yealS; and 

(g) the effective steps taken by the Govemment to 
increase foreign capital investment in this sector? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) and (b) As per the Govemment decision 
on dismantling of Administered Pricing Mechanism (APM) 
in the petroleum sector, the budgetary subsidy on PDS 
Kerosene and Domestic LPG is on flat rate basis and 
after accounting for the same, the Oil Marketing 
Companies (OMCs) could vary the retail selling prices in 
line with the variations in the intemational prices of these 
products. 

PDS Kerosene and Domestic LPG are domestic fuels 
of mass consumption. Passing of higher intemational 
prices of these products in the domestic selling prices 
would have hurt the consumers. The matter was therefore 
re-examined and it was decided in consumer interest that 
the OMBs will not increase the selling prices of these 
products during 2003-04 and the resultant under-recoveries 
of OMCs would be absorbed/shared amongst the oil 
companies. 

(c) Disinvestment is a continuous process and 
Govemment keep considering proposals for disinvestment 
of PSUs including Oil PSUs in terms of its declared policy. 
The Government has not taken any decision about the 
disinvestment of Government's equity holding in Oil PSUs 
other than BPCL & HPCL and sale of residual 
shareholding of Govemment in IBP through MOffer for 
Sale". The disinvestment process of HPCL and BPCL 
has been discontinued in compliance with the Judgement 
of the Supreme Court dated 16.9.2003 on HPCL & BPCL 
disinvestment. The process of MOffer for Sale" in case of 
IBP is currently on. 

(d) The disinvestment of Oil· PSUs would inter alia 
enable the Government to realise the following major 
objectives of disinvestment: 

(i) Realising large amount of public resources 
locked up in non-strategic PSUs for 
redeployment in areas that are much higher on 
social priorities. 

(ii) Reducing public debt. 

(iii) Transferring the commercial risk to the private 
sector. 

(iv) Wider distribution of wealth through offering of 
shares of PSUs to small investors and 
employees. 

(v) Strengthening the capital market by providing 
more depth and liquidity through disinvestment 
of PSU shares. 

(vi) Ending public sector monopoly so as to bring 
greater choices and availability of cheaper and 
better quality of products and services to the 
consumers. 

(e) to (g) The information is being collected and will 
be laid on the Table of the House. 

Power Failure In Maharaahtra 

489. SHRI NARESH PUGLIA: 
SHRI ADHIR CHOWDHURY: 
SHRI MOHAN RAWALE: 
SHRI G. PUnA SWAMY GOWDA: 
SHRI BHASKARRAO PATIL: 
SHRI PRAKASH V. PATIL: 

Will the Minister of POWER be pleased to state: 

(a) whether there was a breakdown for the second 
time in Westem Grid; 

(b) if so, whether several region across Maharashtra 
and Gujarat were hit by power failure on 5th November, 
2003; 

(c) if so, the details thereof and the reasons of power 
failure; 

(d) whether on 6th October, 2003 areas across 
Western Maharashtra, Vidarbha and Marathwada 
witnessed a power breakdown after grid failure due to 
improper maintenance of high tension lines; 

(e) the steps Union Government have taken to ensure 
uninterrupted power supply; 

(f) whether there has been no addition of power in 
Maharashtra and Gujarat in the last decade; 

(g) if so, the measures taken by the Umon 
Government to increase production of power in 
Maharashtra and Gujarat; 
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(h) whether any inquiry was conducted to go into 
the cases thereof; and 

(i) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) In the 
recent past, partial grid disturbance occurred in the 
Westem Region (WR) on 6th October, 2003, 5th and 7th 
November, 2003. 

(b) According to Maharashtra State Electricity Board 
(MSEB), during the grid disturbance on 5th November, 
2003, power supply was affected in western Maharashtra 
comprising part of Pune, Sholapur, Satara, Sanghi, 
Kolhapur and part of Thane and Raigad districts. Gujarat 
system is landed and survived with load shedding. 

(c) Low voltage in EHV system on account of high 
import of power from Eastern Region (ER) on AC 
transmission lines and high reactive load attributable to 
rabi agricultural pumping load coupled with excessive line 
loadings in some areas of the westem region grid led to 
grid disturbance on 5th November, 2003. During the above 
grid disturbance, western regional grid had split into five 
separate (islands). 

(d) A partial grid disturbance occurred in Western 
Maharashtra on 6th October, 2003 due to bus fault at 
400 KV Kalwa sub-station of MSEB, as informed by 
MSEB, affecting power supply in Aurangabad, parts of 
Pune, Nasik, Dhule, Thane, Raigarh, Sindhudurg, Salara, 
Sangli, Solapur and Kolhapur in Western Maharashtra 
and part of Goa connected to western regional grid. 
However, power supply in Vidharbha and Marathwada 
area was not affected. 

(e) The matter relating to grid incident of 6th October, 
2003 was discussed at the Western Regional Electricity 
Board (WREB) forum when the concern authorities were 
advised to take corrective measures such as regulation 
of loading on transmission lines and improve substation 
maintenance. 

Following the grid disturbances on 5th & 7th 
November, 2003, Secretary, Ministry of Power, 
Government of India took a meeting with all the 
constituents of WR and Central Public Sector Undertakings 
concerned at Mumbai on 12th November, 2003, when 
immediate preventive measures to be taken by the 
constituents of WR in order to contain low voltage and 
overloading of lines were identified. It was agreed that 
the WR States will install shunt capacitors in their 

respective system as per targets fixed for 2003-04 by 
WREB and expedite implementation of approved 
transmission lines. Further, it was decided that the 
Standing Committee of WR power system planning will 
also analyze and suggest short, medium and long term 
measures for augmentation/strengthening of transmission 
system in WR. 

(f) Power generating capacity of 3600MW and 4200 
MW have been added in the States of Maharashtra and 
Gujarat respectively during the period' 1992-93 to 2002-
03 in State sector, Private Sector and Central Sector 
(power stations situated in these States). 

(g) The following generation capacity addition is 
planned in the 10th Plan in the States of Maharashtra 
and Gujarat during the 10th Five Year Plan: 

Maharashtra Gujarat 

Stale Sector 500 MW 431 MW 

Private Sector 1444 MW 500 MW 

Entitlement in Central 1100 MW 945 MW 
Sector Projects 

Share in Joint Sector Project 391.5 MW 232 MW 

(Sardar Sarovar HEP-1450 MW) (27%) (16%) 

In addition, other steps like improvement in generation 
through Renovation & Modernization and Life Extension 
works of old and inefficient generating units, supply of 
adequate coal etc. are also being taken to increase the 
production of power from the existing power stations. 

(h) The Central Electricity Authority constituted an 
Enquiry Committee under the chainnanship of Member 
Secretary, WREB to enquire into the reasons of grid 
disturbances which occurred on 5th and 7th November, 
2003. 

(i) The above .Committee has concluded as under:-

The grid disturbances on 5th & 7th November, 2003 
were mainly caused due to low voltage profile which 
existed in WR grid prior to disturbance. The cause of 
low voltage profile was high quantum of power import by 
the WR from the ER over AC links to meet the gap 
between availability-and-requirement and high reactive 
agricultural load in view of Rabi season. This resulted in 
excessive Ioac:Ing of EHV transmission lines in some 
areas 01 the grid on account of the above and inadequate 
shunt capacitance compensation in the system causing 
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severe shortage of reactive power in the grid lead to the 
grid disturbances. 

Creation of National Gas Grid by GAIL 

490. SHRI S.D.N.R. WADIYAR: 
SHRI A.P. JITHENDER REDDY: 
SHRI SURESH RAMRAO JADHAV: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Gas Authority of India Limited (GAIL) 
has drawn up a blue print for creating a national gas 
grid; 

(b) if so, the details thereof; and 

(c) the total kms proposed to be covered on 
implementation of the national gas grid and the estimated 
cost thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) to (c) Yes, Sir. GAIL (India) Limited (GAIL) 
has drawn up a plan to lay about 7,900 Kms. of Gas 
pipelines under National Gas Grid at an estimated cost 
of Rs. 20,000 crores, which would cover the following 
sections:-

Dahej-Vijaipur 

Dahej-Hazira-Uran (Pune )-Dabhol 

Dabhol-Bangalore 

Bangalore-Chennai 

Kakinada-Hyderabad-Pune 

Haldia-Jagdishpur 

Kakinada-Chennai 

Kochi-Coimbatore-Mangalore 

Coimbatore-Bangalore. 

[Translation] 

Rail Unk betwMn India and Nepal 

491. SHRI PADAM SEN CHOUDHRY: 
DR. ASHOK PATEl.: 
SHRI A. BRAHMANAIAH: 
COL. (RETD.) DR. DHANI RAM SHANDIl.: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether an importar.t agreement was signed 
recently in November to establish India-Nepal rail link via 
Kolkata; 

(b) if so, the details thereof, and the time by which 
this service is likely to be commenced and the estimated 
amoynt to be spent thereon; 

(cl whether this bilateral agreement also has a 
proposal to set up an inland container depot; 

(d) if so, the time by which it is likely to be 
established; and 

(e) the details of the amount of be saved in respect 
of commercial transport as a result thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)]: 
(a) to (e) There is no proposal to establish India-Nepal 
rail link via Kolkata. However, there is a proposal to 
introduce freight train services between India and Nepal 
via Raxaul. The physical works for construction of an 
Inland Container Depot at Birgunj by Govemment of Nepal 
and rail link between Raxaul Birgunj have been completed. 
Formal agreement in this regard has not yet been signed. 

Sale of Crude all to all Proce.slng Companies 

492. SHRI NAWAL KISHORE RAI: 
SHRI RAWI LAL SUMAN: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the crude oil producing companies in the 
country seD crude oil to crude oil processing companies 
at the prevailing international rates; 

(b) if so, the facts thereof; 

(c) the reasons for allowing oil producing companies 
to sell crude oil to other companies at the prevailing 
international market rates in the country; 

(d) whether the crude oil producing companies make 
a huge profit by selling crude oil at the prevailing 
international market rates; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL. GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) to (e) With the dismantling of Administered 



219 OECEMBER 4, ~ 220 

Pricing Mechanism (APM) in the Petroleum Sector 
effective 1.4.2002, the price of indigenous crude oil of 
National Oil Companies (NOC's) i.e. Oil and Natural Gas 
Corporation Umited (ONGC) and Oil India Umited (OIL) 
has become market determined. 

Post APM, ONGC and OIL have entered into crude 
oil supply agreements with the public sector refining 
companies which inter-alia contain appropriate pricing 
clauses for different types of crude oils including linkage 
with international marker crude oils. Under these 
agreements, while, high international prices of crude oil 
would benefit NOCs, low prices would go against their 
interests. 

The profit after tax of ONGC and OIL during 2002-
03 was Rs. 10,529.22 crore and Rs. 9,16.70 crore 
respectively. 

[English] 

Maintenance of Railway Stations 

493. SHRI N. JANARDHANA REDDY: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government are aware of the 
unhygiene condition at the New Delhi, Old Delhi and 
Nizamuddin Railway Stations; 

(b) whether any surprised checks has been conducted 
to improve the conditions of these stations; 

(c) if so, the details thereof; and 

(d) the action taken to maintain cleanliness at said 
stations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) to (d) With a view to improve the standard of 
cleanliness and maintain hygienic condition at New Delhi, 
Delhi and Hazrat Nizamuddin railway stations, the railways 
have taken/are taking a number of steps which include 
introduction of mechanized means of cleaning at Hazrat 
Nizamuddin and New Delhi railway stations, launching of 
cleanliness drives, construction of deluxe toilets, provision 
of more dustbins, awarding of contracts for removal of 
garbage, associating NGO for creating awareness in 
passengers about cleanliness etc. 

Besides, surprise checks are also conducted from 
time to time and during 2003-04 (upto October), 2S such 

checks were conducted at New Delhi, Delhi and Hazrat 
Nizamuddin railway stations. 

[Translation] 

Procurement of Advance Jet Tralnara 

494. SHRI AJAY SINGH CHAUTALA: Will the Minister 
of DEFENCE be pleased to state: 

(a) whether the Government have entered into an 
agreement with Britain to strike a deal for Advanced Jet 
Trainer Aircraft; 

(b) if so, the details thereof; 

(c) the cost involved in the aforesaid deal; 

(d) the time by when aforesaid aircraft likely to be 
inducted in Indian Air Force; and 

(e) the time by when India will become Self-reliant in 
manufacturing of AJT? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) to (c) The Government have approved 
the procurement of 24 HAWK Advanced Jet Trainers from 
Mis BAE Systems, UK in flyaway condition and 42 to be 
licensed manufactured at Hindustan Aeronautics Umited. 
No agreement has been signed with UK in this regard. 

(d) The aircraft is likely to be inducted in Indian Air 
Force about 35 months after payment of advance to the 
supplier. 

(e) The licence manufacture of AJT by HAL is 
expected to start about 42 months after the date of 
signing the contract. 

[English] 

Sale of Scrap 

495. SHRI BASU DEB ACHARIA: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether attention of the Government has been 
drawn towards the newa-item capIIoned "Nitish Scolds 
GMs over scam losses- appeared in 'AsIan Age' on 
November 2, 2003; 

(b) wheIher Railways eel nearly As. 1000 crores of 
scrap each year and face huge loss to the public 
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exchequer due to enduring nexus between Railway 
Officials and Scrap Mafias; 

(c) if so, whether any enquiry has been conducted 
in this regard; 

(d) if so, the details thereof and action taken on the 
findings; 

(e) whether CAG has also pointed out in its report 
about this scam; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAilWAYS [SHRI BASANGOUDA R. PATll (YATNAl)]: 
(a) Yes, Sir. 

(b) Railways sell approximately Rs. 1000 crores scrap 
every year. Regular checks are made in the area of sale 
of scrap and wherever irregularities are noted appropriate 
remedial measures are taken. No incident of nexus 
between Railway official and scrap mafia has come to 
notice resulting in huge loss to public exchequer. 

(c) and (d) Do not arise. 

(e) NC!, Sir. 

(f) Does not arise. 

Disinvestment of IOel and Other PSU 

496. SHRI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether his Ministry is exploring possibilities of 
disinvestment of Indian Oil Corporation Limited; 

(b) if so, the details thereof; 

(c) whether Cabinet has asked his Ministry to prepare 
a feasibility report on IOCl alSinvestment, 

(d) if so, whether his Ministry has submitted its report 
to the Government in regard to disinvestment of 10CL; 

(e) if so, the main recommendations made by his 
Ministry in this regard; 

(f) whether there was wide ranging protest from the 
officers and employees of 10Cl against disinvestment; 

(g) whether his Ministry has opposed the 
disinvestment of Oil PSUs in the country; and 

(h) if so, the detaUs thereof and final decision taken 
or being taken by Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) to (e) While considering the judgement 
of the Supreme Court dated 16.9.2003 on HPCl & BPCl, 
the Govemment have decided to pursue the following 
three options simultaneously: 

(i) to seek appropriate legal remedies; 

(ii) to enact an appropriate legislation by building 
consensus; and 

(iii) to explore the executive option of disinvesting 
the marketing arm of the Indian Oil Corporation 
Limited. 

Option (iii) is still at a preliminary stage of 
consideration and Govemment is yet to reach any final 
decision with regard to this option or its modalities. 

(f) Yes, Sir. 

(g) and (h) The Government is committed to continue 
with economic reforms including disinvestment of PSUs. 

[Translation} 

Revival of Mill. In Deoghllr 

497. SHRI PRADIP YADAV: Will the Minister of 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state: 

(a) whether many big industrial units in Nasldlh 
industrial area and four rolling mills are lying closed In 
Deoghar district in the State of Jharkhand for the last 
many years; 

(b) if so, whether the Government propose to revive 
these units and rolling mills; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SANTOSH KUMAR 
GANGWAR): (a) to (d) The information is being collected 
and will be laid on the Table of the House. 



223 Written Answers DECEMBER 4, 2003 to Questions 224 

[English} 

Failure of DD to cover Incident 

498. SHRI RAMJIVAN SINGH: 
SHRI DINESH CHANDRA YADAV: 

Wi" the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether Doordarshan failed to broadcast and to 
capture the recent twin blasts news in Mumbai and it 
was only after the other channels reported & splashed 
the news; 

(b) if so, whether the Govemment have made any 
inquiry into the failure of the Doordarshan in covering the 
incident; 

(c) the details thereof; and 

(d) the action taken/proposed to be taken by the 
Govemment in this regards? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) to (d) Prasar Bharati has 
informed that the news of the blast was telecast earty. 
Since the visuals of the news story reached late, 
Doordarshan had to telecast the visuals of the same 
after giving the main news. They have informed that the 
matter has been looked into in consultation with Regional 
News Unit at Mumbai and measures are being taken to 
avoid recurrence of such delay. 

Prasar Bharati has also informed that with the launch 
of 24 hours DO News Channel, delay in carrying news 
will be minimal. 

[Translation} 

Electrification and Doubling of Lucknow-Howrah 
Ran Line 

499. SHRI PRABHUNATH SINGH: Will the Minister 
of RAILWAYS be pleased to state: 

(a) the present status of doubling and electrification 
of Lucknow-Howrah rail line; 

(b) whether the said work is running as per the 
schedule; 

(c) if so, the details thereof; 

(d) if so, the reasons therefor; and 

(e) the steps taken by the Govemment for speedy 
completion of said project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)]: 
(a) Double line between Lucknow to Utratia and Zafrabad 
to Howrah already exists. The patth doubling work has 
been taken up between Utratia-Zafrabad section. At 
present, the work is in progress at various stages Utratia-
Chandrauli; Bandhua Kalan-Sultanpur and Sri Krishna 
Nagar-Zafrabad sections. 

Regarding electrification, rail line from Howrah to 
Mughalsarai is already electrified. Electrification work of 
Mughalsarai-Zafrabad section was included in the Rail 'j 

Budget of 1999-2000 as Phase-I of Mughalsarai-Lucknow 
project, subject to procedural clearances. The proposal is 
yet to be cleared. 

(b) to (e) The work of doubling is progressing as per 
availability of resources. It is proposed to take up part 
work on Utratia-Chandrauli and Sultanpur-Bandhua Kalan 
sections under Build Own Transfer (BOT). 

Inclusion of Carpenter and Lohar Communities In 
SCs List 

500. SHRI MAHESHWAR SINGH: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) whether the Members of Partiament hailing from 
Himachal Pradesh and the Legislative Assembly of 
Himachal Pradesh have made a request to remove 
existing anomaly relating to the Badai (Carpenter-Tarkhan) 
and Lahar communities settled in the new areas of the 
State to include these communities in the list of Scheduled 
Castes; 

(b) if so, the details thereof; and 

(c) the present status of the request? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRI 
NAGMANI): (a) Yes, Sir. 

(b) and (c) The proposal to include Tarkhan (not 
Badai Carpenter and Lahar communities) in the list of 
Scheduled Castes of Himachal Pradesh as recommended 
by Govemment of Himachal Pradesh has been referred 
to the Registrar General of India. After receipt of 
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comments from the Registrar General of India, further 
action would be taken as per the approved modalities. 
Since the proposal requires consultation with several 
agencies and the amendment in the existing list of 
Scheduled Castes by an Act of Parliament in view of 
Article 341 (2) of the Constitution of India, therefore, no 
time frame can be assigned for final decision in the 
matter. 

[English] 

Missile Stock 

501. SHRI SURESH RAMRAO JADHAV: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the self life of surface-ta-air missiles in 
the Indian Inventory is about 15 years; 

(b) if so, the quantity of missile stock which is older 
than 15 years; 

(c) the reasons for delay in its replacement; and 

(d) the steps taken by the Govemment to refurbish 
the old stock of missiles in all the three services? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) The shelf life of Indian Inventory of 
missiles is in the range of 06 to 21 Years. 

(b) and (c) The replacement of surface to air missiles 
is an on going process and it would not be in the interest 
of national security to disclose further details. 

(d) The Refurbishment of old stock of missiles in the 
three Services is carried out as per requirements. 

Amendments In NTPC for Bidding of LNG Supply 
Contract 

502. SHRI P.S. GADHAVI: Will the Minister of 
POWER be pleased to state: 

(a) whether the National Thermal Power Corporation 
(NTPC) have made major amendments in the bidding 
conditions for three million ton LNG supply contract for 
Kavas, Gandhar stations; 

(b) if so, the details thereof and reasons therefor; 

(c) whether the amendments were carried out after 
NTPC opens the techno commercial bids for the 17 year 
firm contract; 

(d) if so, the reasons therefor and whether any 
irregularities have been noticed by the vigilance 
department; and 

(e) it so, the action taken in this regard? 

TH! MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) and (b) 
National Thermal Power Corporation (NTPC) issued 
Request for Proposal (RFP) document to the quaHfied 
bidders for Kawas Gandhar Stations. This envisaged a 
pre-bid conference with the bidders, which was held on 
15th & 16th May, 2003. Based on the interaction in the 
pre-bid conference RFP was reviewed and amendments 
to certain clauses/articles of RFP were issued to all the 
bidders. The details thereof and reasons therefor are 
enclosed as statement. 

(c) No, Sir. 

(d) and (e) Do not arise in view of answer at (c) 
above. 

Statement 

1. Price Currency 

As per the RFP documents, the bidders for Services 
& Bidders for supply of Natural Gas are allowed to quote 
in INR only. 

As per the amendment. Bidders for supply of Natural 
Gas and Providing Services are allowed to quote in US$ 
or INR or combination of US$ INR at their own choice. 

2. Price Adjustment 

As per the RFP documents, the Prices are required 
to be quoted on FIRM price basis with out any price 
adjustment. 

As per the amendment, a clause has been introduced 
allowing 15% of the contract price be subject to price 
adjustment to compensate. Bidders for fluctuations in price 
of operating cost. 

3. FlrMlnelal Evaluation 

As per the RFP documents the evaluation of the 
Financial proposal is to be carried out on NPV basis. 

As per the amendment, the criteria for selection shall 
be the least delivered cost of Fuel Supply option from 
amongst the RLNG and Natural Gas route as on the 
date of opening of Financial Proposal. 
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4. Development Guarantee (00) 

As per the RFP documents, the selected bidder is 
required to furnish a DG for a value of US $ 20 
million and with validity up to commencement of the fuel 
supply. • 

As per the amendment, the DG value shall be of US 
$ 4 Million or INR 200 Million for LNG/NG supply (US $ 
1 Million or INR 50 million for Providing Services) and 
the validity of DG shall be upto CP satisfction date plus 
30 days. 

5. Conditions Praceclent Provl8lons 

As per RFP Document encashment of DG was linked 
to Condition Precedent (CP) satisfaction. Bidders have 
perceived it as a Risk. 

The provisions had been reviewed and amendments 
made on following principles: 

• The unilateral right to waive off its own CPs by 
NT PC has been deleted. 

• Right to encash Development Guarantee only in 
case CP is satisfied by NTPC. 

6. Take or Pay In First Year 

In the RFP document, no Take or Pay (ToP) provision 
is envisaged in the First Year of supply (Le. build up 
period). Many bidders have requested NTPC to provide 
ToP in the first year and accordingly the provisions of 
ToP is amended to include the same. 

7. Most favoured Customer 

As per the RFP document, the SellerlDeveloper is 
required to offer the price and the corresponding tenna, 
which were agreed with the other contracted customers 
if that contract price is lower than the price agreed with 
NTPC. 

The provision is amended to limit it to "the customers 
in India" 

8. The Interest Rate 

The interest rate for delayed payment in the existing 
bid documents has been specified as UBOR. 

The interest rate for delayed payment has been 
amended as LlBOR+ 1 % in case of Contract Price being 
in US$. 

9. Termination 

(i) As per the bid document, NTPC has the right 
to terminate the agreement if at any time during 
the operation of this Agreement, Buyer is not 
able to off-take LNG for a consecutive period of 
3 Months, except where Buyer is not able to 
the off-take LNG on account of the occurrence 
of an event of Force Majeure. 

As per the amendment, this provision is deleted. 
However, to limit the ToP liability of NTPC in 
case of continuous non off-take of LNG the 
clause has been suitably amended. 

(ii) As per the existing bid document, in case of 
non-payment by NTPC, bidders have right to 
suspend the delivery, however no right has been 
provided for the bidder to terminate the 
agreement. 

The Article has been suitably amended allowing for 
Termination. 

10. LNG Ships 

As per the RFP document, ships for transporting LNG 
should be Indian Flag Ships. Bidders have expressed 
difficulty to the stipulation of the above provision. Based 
on clearance from Ministry of Shipping, the document 
has been amended stating that the LNG tankers, which 
are not Indian Flag Vessels, will be required to switch 
over to Indian Flag Vessels after the tonnage tax is 
introduced in India. 

[Trans/ation] 

Pump Storage Project at Kalmur 

503. DR. RAGHUVANSH PRASAD SINGH: Will the 
Minister of POWER be pleased to state: 

(a) whether there is a proposal to set up pump 
storage project in Kaimur in Bihar to produce 2580 
Megawatt of hydro electricity; 

(b) if so, whether the State Government has 
requested for the implementation of above project by 
NHPC under the Central Sector, 

(c) if so, whether the Government intend to implement 
this project immediately keeping in view the shortage of 
power generation in Bihar; and 
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(d) if so, the time by which it is likely to be done? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) to (c) 
Bihar State Hydroelectric Power Corporation (BHPC) has 
approached National Hydroelectric Power Corporation 
(NHPC) for implementation of four hydroelectric projects 
in Kaimur District of Bihar, viz. Tilhar Kund (4x1oo MW), 
Sinafdar (3x115 MW), Panchgotia (3x75 MW) and 
Hathiadah-Durgawati (8x200 MW) as Pump Storage 
Schemes to produce 2570 MW of power. BHPC has 
proposed to transfer these plants to NHPC but retaining 
their ownership. NHPC has informed BHPC that since, 
the funds for implementation of these projects are to be 
arranged by NHPC, these projects should be transferred 
on ownership basis or altematively NHPC can execute 
these projects as deposit works with funds to be placed 
at their disposal in advance. 

(d) Implementation of the above projects can be taken 
up only after carrying out detailed Survey & Investigation, 
preparation of Detailed Project Report and establishing 
the techno-commercial viability of the projects. 

{English] 

Profit Premium by Rawa Oil and Gas Fields 

504. SHRI J.S. BRAR: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the consortium sharing Rawa Oil and 
gas have not been paying profit premium to Govemment 
as per the terms of agreements; 

(b) if so, the details thereof; and 

(c) the steps taken by the Govemment to recover 
dues payable to it? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) to (c) The Rawa consortium comprises 
Oil & Natural Gas Corporation Ltd. (ONGC), Caim Energy 
India Pty. Ltd. (CEIL), Videocon Petroleum Ltd. (VPL) 
and Rawa Oil (Singapore) Pty. Ltd. (ROS). All consortium 
partners, except, VPL had been paying profit petroleum 
calculated in accordance with their interpretation of the 
provisions of Production Sharing Contract (PSC). As the 
amount of profit petroleum payable in accordance with 
the interpretation of provisions of PSC by Directorate 
General of Hydrocarbons (DGH) is higher, the disputes 
on the mode of calculations of profit petroleum are subject 

matter of arbitrations. As regards payment by VPL, 
Govemment through its nominees Hindustan Petroleum 
Corporation Ltd. (HPCL), GAIL India Ltd. (GAIL) and 
Bongaigaon Refinery & Petrochemicals Ltd. (BRPL) has 
recovered US$ 15 Million as down payment in June, 
2003 and US$ 6 Million per month from June, 2003 to 
September, 2003. Thereafter, based on arbitral award of 
September, 2003 recovery at the enhanced rate of 
US$ 8 Million is being effected from October, 2003 
tiU May, 2004. 

[Translation] 

Adulteration In Petroleum Products 

505. SHRI SHIVAJI MANE: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the number of cases of adulteration in 
petroleum products are on the rise year after year; 

(b) if so, the details thereof; 

(c) the total quantum of petroleum products seized 
and the number of cases registered or persons booked, 
State-wise; and 

(d) the steps taken or being taken by the Government 
to check the sale of adultered petroleum products in the 
country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) to (c) The number of cases of adulteration 
of MSIHSD detected at retail outlets In the country during 
the last two years and April-September, 2003 is as 
under:-

Year 

2001-2002 

2002-2003 

April-September, 2003 

No. of Cases of 
adulteration detected 

301 

303 

109 

'In all cases of adulteration, action Is taken against 
the erring dealers as per Marketing Discipline Guidelines 
(MDG) and/or Dealership Agreement and MSIHSD Control 
Order. The adultered products in the underground tanks 
are removed and sent to the nearest refinery installation 
at dealer's cost for reprocessing the product as per laid 
down procedure. 
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(d) Besides the setting up of Anti-Adulteration Cell, 
steps such as blue dyeing of Kerosene meant for Public 
Distribution System (PDS), regular/surprise inspection of 
the retail outlets, introduction of tamper proof locking 
system for tanker-trucks, revision of Marketing Discipline 
Guidelines making them more stringent, special vigilance 
drives, etc., are taken by the Oil Marketing Companies 
(OMCs). Action is taken by the OMCs against erring 
dealers under the provisions of the MDG and/or 
Dealership Agreement. The State Governments also 
initiate action against any dealer indulging in adulteration 
of petroleum products and violation of any Control Order 
issued under the Essential Commodities Act, 1955. 

[English] 

Identification of Wind Energy Potential 

506. SHRI PARSURAM MAJHI: Will the Minister of 
NON-CONVENTIONAL ENERGY SOURCES be pleased 
to state: 

(a) whether the Government have identified the wind 
energy potential in the country and particularly in the 
coastal States; 

(b) if so, the details thereof and particularly in the 
coastal State of Orissa; and 

(c) the details of steps taken to tap the wind energy 
potential of Orissa and other coastal States during last 
three years? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI M. 
KANNAPPAN): (a) and (b) Yes, Sir. The gross wind power 
potential has been estimated at 45,195 MW in 10 States 
including Orissa. The technical potential which is limited 
by the grid capacity is at present estimated at about 
13,390 MW. The gross potential in Orissa has been 
estimated at about 1700 MW and the technical potential 
is limited to 780 MW. The State-wise break-up is given 
in the Statement enclosed. 

(c) For setting up of demonstration wind farm projects, 
the Government provides Central Financial Assistance upto 
60% of the cost of wind electric generators, including 
spares and erection commissioning with the ceiling of 
Rs. 2.1 crore per MW. FISCal and financial incentives 
such as accelerated depreciation, concessional customs 
duty on certain components, term loan from Indian 
Renewable Energy Development Agency, exciae duty 
exemption etc. are available to private developers and 

equipment suppliers for setting up of wind farm projects. 

Wind power projects of 702 MW have been set up 
in the country including Andhra Pradesh (4.5 MW), Gujarat 
(6.2 MW), Karnataka (90 MW), Maharashtra (322 MW) 
and Tamil Nadu (219.6 MW) between 1st April, 2000 
and 31st March, 2003. No wind power project has come 
in Orissa during the period. 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

Statement 

Gross and Technical Wind Power Potential 

State Gross Technical 
Potential Potential 

(MW) (MW) 

Andhra Pradesh 8275 1920 

Gujarat 9675 1780 

Karnataka 6620 1180 

Kerala 875 605 

Madhya Pradesh 5500 845 

Maharashtra 3650 3040 

Orissa 1700 780 

Rajasthan 5400 910 

Tamil Nadu 3050 1880 

West Bengal 450 450 

Total 45195 13390 

Acquisition of Land for Khurda Road-Bolanglr 
Railway Line 

507. SHRI K.P. SINGH DEO: Will the Minister of 
RAILWAYS be p~ased to state: 

(a) whether any effort has been made by the 
Government to acquire land for the proposed Khurda 
Road-Bolangir Railway line in Orissa; 

(b) if so, the details thereof; 

(c) the progress made in land acquisition; and 

(d) the time by which the land acquisition process is 
likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)): 
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(a) to (c) Land acquisition is in progress and papers for 
68 villages out of 393 viUages have been submitted to 
the State Govemment. Possession of land in 26 villages 
has so far been handed over by the State Govemment. 
An amount of Rs. 9.65 crore has so far been paid to the 
State Govemment for the land acquisition. 

(d) The land acquisition is undertaken by the State 
Government and the matter is constantly being pursued. 
The actual time of land acquisition would depend upon 
the State Government and also the availability of 
resources. 

Pipeline Projects of GAIL 

508. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether GAIL is implementing a number of 
pipeline projects for transmission of gas in the country; 

(b) if so, the present projects of GAIL under 
implementation; 

(c) whether many such projects of GAIL are involved 
in cost overruns; 

(d) if so, the projects of GAIL which are behind 
schedule; and 

(e) the steps taken to improve functioning of GAIL? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) and (b) Yes, Sir. GAIL (India) Umited 
(GAIL) is implementing following major gas pipeline 
projects:-

Dahej-Vijaipur Pipeline 

Dahej-Hazira-Uran Pipeline 

Chainsa-Gurgaon Pipeline 

Project Blue Sky City Gas Distribution 

Bareilly City Gas Distribution 

South Gujarat Pipeline 

Thulendi-IFFCO Phulpur Pipeline (HBJ-III) 

Dadri-iOC Panipat Pipeline (HBJ-III) 

Cauvery Basin Pipeline for small consumers. 

(c) No, Sir. None of the GAIL's projects under 
implementation are involved in cost over-run. 

(d) The VIZag-Secunderabad Pipeline was scheduled 
to be commissioned by 31.8.2003 but could not be 
commissioned due to non-availability of LPG. The pipeline 
was mechanically completed on 22.6.2003. The line shall 
be commissioned within 3 weeks of receipt of LPG from 
Oil Mart<eting Companies (OMCs). 

(e) All the GAIL's pipeline projects are being 
implemented within approved costs and scheduled time. 

Pipeline Project for Sakhalin Oil-Field 

509. SHRI A. BRAHMANAIAH: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether ONGC Videsh has approached the 
Govemment to approve of a 700 KM pipeline for its 
Sakhalin Oil-field project; 

(b) if so, details of this proposal; 

(c) whether the Govemment has made any efforts to 
study the extent of high involvement by an Indian PSU 
in distant lands; 

(d) if so, whether the Govemment propose to restrict 
ONGC Videsh for Oil production in Sakhalin only; and 

(e) if so, the steps proposed to study the need for 
ONGC to get into diverse non-oil production activity in 
distant iands? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) No, Sir. 

(b) Does not arise in view of reply to (a) above. 

(c) India Hydrocarbon Vision-2025 (IHV-2025) has 
identified focus areas for major sourcing of equity oil, 
which include Iran, Iraq, North Africa and Russia. ONGC-
Videsh Umited (OVL), a wholly owned subsidiary of Oil 
and Natural Gas Corporation Umited (ONGC), has been 
scouting for opportunities abroad as per IHV-2025. 

(d) No, Sir. 

(e) Does not arise In view of the reply to (d) above. 

SettIng up of Hydro Power Project. In 
Private Sector 

510. SHRI VIRENDRA KUMAR: WUI the Minister of 
POWER be pleased to state: 
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(a) whether some hydro power projects are being 
set up in the private sector; 

(b) if so, the States where these hydro power projects 
are being set up; 

(c) the installed capacity of each of these power 
projects; and 

(d) the term and condition with which these power 
projects have been assigned to the private sector? 

SI. Name of Project 
No. 

A. Projects likely to give benefits in 10th Plan 

State 

THE MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRIMATI JAYAWANTI MEHTA): (a) Yes, 
Sir. 

(b) to (d) The required details in respect of private 
sector hydro electric projects accorded Techno-Economic 
Clearance (TEC) by the Central Electricity Authority (CEA) 
are indicated below:-

Installed 
Capacity 

(MW) 

Date of 
TEC 

Estimated cost 
as per TEC 

(Rs. CIS.) 

1. Bupa-II Himachal Pradesh 300 29.4.1994 949.23 

2. Dhamwari Sunda Himachal Pradesh 70 6.7.2001 439.96 

3. Vishnu Prayag Uttaranchal 400 30.6.1997 1614.66 

4. Maheshwar Madhya Pradesh 400 30.12.1996 1673 

8. Projects to give benefits beyond 10th Plan 

1. Allain Duhangan Himachal Pradesh 192 20.8.2002 922.35 

2. Srinagar Uttaranchal 330 14.6.2000 1699.12 

3. Karcham Wangtoo Himachal Pradesh 1000 31.3.2003 5909.59 

The terms and conditions related to sale of power 
from the above projects are laid down in the 
Power Purchase Agreement and Implementation 
Agreement etc., directly entered into between the 
respective project developers and the State Govemment! 
State owned Utility. 

[Translation] 

Electricity to District of Muzatfarpur 

511. SHRI AMIR ALAM: 
DR. M.P. JAISWAL: 

Will the Minister of POWER be pleased to state: 

(a) whether electricity has been provided to all the 
villages of Bihar and particularly of district Muzaffarpur 
during the Ninth Five Year Plan and the deelred results 
have been achieved; 

(b) if not, the reasons therefor; 

(c) the schemes formulated to provide electricity in 
all the villages and district of Muzaffarpur by the 
Govemment; and 

(d) the time by which these schemes are likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) and (b) 
No, Sir. According to Bihar State Electricity Board (BSEB), 
out of the total number of 1790 inhabited villages in the 
district of Muzaffarpur, 941 villages were electrified till 
the end of the Ninth Plan Period. 

(c) and (d) Bihar has taken a policy decision to 
provide electricity to all the viUages in the Stale including 
Muzaffarpur by 2007. 

[English] 

Requirement end Availability of Power of USEB 

512. SHRI CHANDRAKANT KHAIRE: WlI the Minister 
of POWER be pleased to state: 
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(a) whether with starting of Phase-II (1444 MW) of 
the Dabhol Power Project, the problem of surplus power 
is likely to increase due to inability of Maharashtra State 
Electricity Board to absorb the surplus power; 

(b) if so, the requirement and availability of power of 
MSEB, as on 31st October, 2003, from different sources 
and the surplus power with it; 

(c) the details of scheme, if any, has been worked 
out for utUization of the surplus power; 

(d) whether there is any demand to revise the power 
purchase Agreement; and 

(e) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) and (b) 
During the period April-October, 2003, the power supply 
position of Maharashtra was as under: 

Energy (MU) 

Requirement 

Availability 

Shortage 

48845 

44559 

4286 

8.8 

Peak (MW) 

Peak Demand 13612 

11078 

2534 

18.6 

Peak met 

Shortage 

Thus, at present Maharashtra State Electricity Board 
(MSEB) is not surplus in power. Since the peak shortage 
of Maharashtra is more than the capacity of Dhabol Power 
Project Phase-II (1444 MW), MSEB can absorb the power 
from this project. 

(c) Does not arise, as MSEB, at present, is not 
surplus in power. 

(d) and (e) Since closure of the Dabhol power project 
in May, 2001 following contractual disputes between the 
MSEB and Mis Dabhol Power Company, numerous efforts 
have been made to facilitate revival of the project by the 
Ministry of Power, Ministry of Finance, Indian Financial 
Institutions led by Industrial Development Bank of India 
(lOBI) and Govemment of Maharashtra. The latest initiative 
has been the constitution of an Informal Advisory 
Committee (lAC) by the Ministry of Finance to evolve a 
strategy to restructure & revive the project. The Ministry 
of Finance has informed that the Committee has clscussed 
the various issues with the concerned stake holders. The 
decision on revision, if any, of the Power Purchase 
Agreement, would have to be taken by the respective 
stakeholders. 

[Translation} 

Loan from AmertCil by IOCL 

513. COL. (RETD.) DR. DHANI RAM SHANDIL: Will 
the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether Indian Oil Corporation limited has 
proposed to obtain loan from Bank of America; 

(b) if so, the amount to be borrowed alongwith the 
purpose for which this amount would be utilized; and 

(c) the time by which the repayment of loan is likely 
to be made and the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) to (c) The Indian Oil Corporation limited 
(IOC) is planning to raise a loan amounting to US$ 100 
million from Bank of America for financing import of crude 
oil and petroleum products. This is a short-term loan 
proposed to be repaid within nine months from the date 
of drawa!. 

[English} 

Import and Export 01 Petroleum Producta 

514. SHRI MANSINH PATEL: 
SHRIMATI RAJKUMARI RATNA SINGH: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether public and private sector 011 companies 
have increased export of petroleum products to reap 
benefits of increased prices in the world market; 

(b) if so, the reasons for recent increase in the prices 
of petrol and diesel in the country; 

(c) the amount of additional export eamings that are 
likely to accrue on the increased rate of petrol and diesel; 
and 

(d) the amount incurred on the import of petroleum 
products during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) The export of petroleum products during 
the period AprU to September. 2003 are 7.118 TMT as 
compared to 5,409 TMT during April to September 2002. 
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(b) With the dismantling of administered pncmg 
mechanism (APM) in the petroleum sector effective 1 st 
April, 2002, the prices of petrol and diesel have been 
decontrolled. The Oil Companies are now fixing the prices 
of these products after taking into account the intemational 
oil prices. Thus, the fluctuations in the international oil 
prices are likely to get reflected in the domestic consumer 
prices of petrol and diesel. 

(c) The earning by export of petroleum products 
during the period April to September, 2003 are Rs. 7638 
crore as compared to Rs. 5,084 crore during the period 
April to September, 2002. 

(d) The amount incurred on the import of petroleum 
products during the last three years is given below: 

Year 

2000-01 

2001-02 

2002-03 

Sky Bus Service 

Rs. (crore) 

12,093 

7,249 

8,847 

515. SHRI PRIYA RANJAN DASMUNSI: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Sky Bus is not in practice in terms 
of traffic success in any part of the world; 

(b) whether the Railways are considering to introduce 
Sky Bus Service in Goa; 

(c) if so, the details thereof and the viability and 
commuters advantage of such service in tourist State like 
Goa; and 

(d) the other cities where such service is likely to be 
introduced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA A. PATIL (YATNAL)): 
(a) Yes, Sir. 

(b) No, Sir. Trials for proving the technology are yet 
to be conducted. 

(c) Does not arise. 

(d) Once the technology is proved and certified, there 
are 15 cities in India and 7 cities abroad who have 

expressed their interest to Konkan Railway Corporation 
Ltd. to have this technology. 

Wind Power Potential Sit.. of Andhnl Pradesh 

516. SHRI GUNIPATI RAMAIAH: Will the Minister of 
NON-CONVENTIONAL ENERGY SOURCES be pleased 
to state: 

(a) whether thirty potential sites for wind power 
generation have been identified In the State of Andhra 
Pradesh; 

(b) if so, the details thereof; and 

(c) the steps taken by the Union Government and 
State Govemment have taken to tap the potential of these 
sites in the State? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI M. 
KANNAPPAN): (a) and (b) 31 sites having annual mean 
wind power density of more than 200 w/m2 at 50 m 
height have been identified in the State of Andhra 
Pradesh. Details are given in the Statement enclosed. 

(c) Wind power capacity of 92.6 MW has been 
established in Andhra Pradesh so far. An additional wind 
power capacity of 6 MW has been installed in the State. 

For setting up of demonstration wind power projects, 
the Govemment provides Central Rnancial Assistance upto 
60% of the cost of wind electric generators, including 
spares and erection commissioning with the ceiling of 
Rs. 2.1 crore per MW. Fiscal and financial incentives 
such as accelerated depreciation, concessional duty on 
import of certain items, term loan from Indian Renewable 
Energy Development Agency (IREDA), etc. are provided 
by the Central Government. 

The State Govemment provides incentives for setting 
up of wind power projects, such as capital subsidy to the 
extent of 20% of project cost subject to a ceiling of Rs. 
25 Iakhs, allotment of land on priority basis for a maximum 
capacity of 20 MW wind farms, purchase of energy at 
Rs. 2.25 per unit as on 1.4.1994 with the base year 
1994-95 escalated at 5% per annum until 2004, wheeling 
at 2%, banking for 12 months at a fees of 2% of energy 
bank, creation of power evacuation facilities by collecting 
charges of Rs. 10 lakhs per MW and technical 
consultancy by Non-conventional Energy Development 
Agency of Andhra Pradesh. 
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StlItement 

Sites having Annual Mean Wind Power Density of more than 200 watt per square metres at 
50m Height in Andhra Pradesh 

SI. 
No. 

State 

2 

1. Alangarapetta" 

2. Badhrampalli Kottala* 

3. Bhimunipatnam 

4. Banderiapalli* 

5. Borampalli" 

6. Burugula" 

7. Chinnababaiyapalli* 

8. Jamalamadugu I" 

9. Jamalamadugu 11* 

10. Kadavakallu" 

11. Kakulakonda 

12. Kondamithipalli* 

13. Kodumuru" 

14. Korrakodu* 

15. Madugupalli* 

16. M.P.A. Dam 

17. Mustikovala 

18. Nailakonda* 

19. Narasimhakonda 

20. Nazeerabad" 

21. Pampanoor Thanda* 

22. Payalakuntla 

23. Ramagiri-I 

24. Ramagiri-III 

25. Singanamala 

latitude 
oN 

Lon{jtude 
DE 

Deg. Min. Deg. Min. 

3 

14 

14 

17 

15 

14 

15 

13 

14 

14 

14 

13 

15 

15 

14 

14 

14 

14 

14 

14 

17 

14 

14 

14 

14 

14 

4 

48 

55 

54 

30 

8 

57 

49 

46 

48 

43 

3 

43 

46 

42 

54 

15 

7 

30 

11 

38 

53 

17 

22 

46 

5 

77 

77 

83 

78 

77 

77 

77 

78 

78 

77 

79 

78 

77 

77 

77 

77 

77 

77 

79 

77 

77 

79 

77 

77 

77 

6 

47 

24 

27 

4 

9 

57 

37 

23 

22 

56 

21 

3 

45 

15 

51 

25 

32 

34 

52 

55 

24 

2 

31 

32 

44 

8evation Annual Mean 
m.a.s.!. Annual Wind 

Speed (kmph) 

Annual Mean 
Wind Power 

Density W/m2 

Measured Measured Extrapol· 

7 

360 

440 

100 

438 

550 

540 

750 

195 

220 

340 

981 

440 

410 

480 

440 

450 

600 

757 

100 

664 

490 

340 

887 

550 

469 

at 201 at 201 ated at 
25m 25m 50m 

8 

20.76 

21.30 

19.10 

20.79 

19.40 

18.40 

18.50 

17.50 

18.80 

22.10 

23.10 

21.22 

20.83 

18.67 

18.70 

19.90 

20.20 

22.80 

20.10 

21.00 

19.60 

20.10 

19.50 

19.40 

23.80 

9 

244 

248 

195 

240 

163 

147 

132 

161 

165 

303 

332 

252 

225 

146 

152 

228 

201 

276 

186 

176 

182 

230 

205 

190 

386 

10 

272 

277 

282 

320 

219 

216 

206 

265 

248 

325 

541 

349 

270 

220 

266 

269 

237 

324 

403 

232 

232 

257 

308 

246 

392 



243 Written Answsn; DECEMBER 4, 2003 to Questions 244 

2 3 4 

26. Tallimadugula· 14 22 

27. Talaricheruvu· 14 57 

28. Tirumala 13 40 

29. TirumaJayapalii 14 54 

30. Ulindakonda· 15 38 

31. Vajrakarur 14 58 

[Translation] 

loel Agreement with British Petroleum 

517. SHRI TUFANI SAROJ: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether Indian Oil Corporation Limited has signed 
any agreement with British Petroleum to purchase oil from 
Syria; 

(b) if so, the details of the said agreement; 

(c) whether Indian Oil Corporation Limited has also 
Signed an agreement with some private firm of Brunei to 
purchase oil; 

(d) if so, the details thereof; 

(e) whether Indian Oil Corporation Limited shall have 
to spent excess amount on the purchase of oil from the 
said two private companies; and 

(f) if so, the reasons for purchase oil from private oil 
companies in place of Government companies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) to (f) Indian Oil Corporation Limited (IOCL) 
has not signed any agreement with British Petroleum for 
purchase of Crude Oil 2003-04. 

IOCL has entered into an agreement for purchase of 
0.25 MMT of Seria light crude oil for the period July to 
December, 2003 at official selling price with Mis. Brunei 
Shell Petroleum Company (BSP) which is 50:50 joint 
venture (JV) between Government of Brunei and Royal 
Dutch/Shell. The official selling price of Seria light crude 
oil is approved by the Government of Brunei on a month 

5 

77 

78 

79 

78 

77 

77 

6 7 8 9 10 

32 540 22.20 260 288 

3 360 18.11 144 298 

22 880 20.40 226 374 

11 451 19.00 154 285 

59 430 17.54 130 225 

19 507 19.46 173 243 

to month basis which is uniformly applicable to all the 
consumers. Hence, there is no excess amount spent for 
purchase of crude oil from BSP. Further, in case of 
Brunei, BSP is the only authorized entity to sell Seria 
light crude oil and the same is not being by the 
Govemment of Brunei. 

[English] 

Defence Land on Leese 

518. SHRI RAGHUNATH JHA: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether Defence land has been allotted to number 
of societies, organizations etc. on lease basis; 

(b) if so, the basis thereof; and 

(c) the persons, organizations and societies to whom 
the defence land has been allotted aIongwith rate, purpose 
and duration thereof? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) to (c) Armed Forces have been in 
occupation of a large area of land for more than a 
hundred years. Since then, some land has been given 
on lease to various organizations like State Governments! 
Public Sector Undertakings, Registered Societies, welfare 
organizations, clubs, private parties for different purposes 
viz. social, religious sports, public utility services like 
construction of roads, establishment of educational 
institutions and agriculture etc., by the competent 
authorities. In all these cases, period of lease and rents 
are determined depending upon the nature of the 
organizations/societies to whom the land Is leased and 
the purpose of lease. The period of lease varies from 
5 years to perpetuity depending upon the organization to 
whom and the purpose for which the lease is given. 

-, 
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Defence lands are allotted to private parties at 
cantonments and military stations. This information is not 
located at any central point. The time and effort spent in 
collecting this information would not be commensurate 
with the result sought to be achieved. 

Reconstitution of Censor Board 

519. SHRI P.O. ELANGOVAN: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the Govemment have reconstituted the 
Censor Board and its Regional Committees; 

(b) if so, the details thereof; 

(c) if not, the time by which the Censor Board and 
its regional committees to be reconstituted; 

(d) whether the Government have received any plea 
or request from Non-Govemment Organizations or public 
fora with regards to censoring of feature films in regional 
languages along with in Hindi; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) to (c) As per the Rules framed 
under the Cinematograph Act, 1952, members of the 
Central Board of Film Certification (CBFC) hold office for 
a period not exceeding three years while a member of 
the Regional Advisory Panel hold office for a period not 

exceeding two years. The CBFC and its Advisory Panels 
are reconstituted from time to time as required. 

(d) and (e) As per the Rules made under the 
Cinematograph Act, 1952, if a feature film has been 
issued a censor certificate and the same is remade or 
dubbed in Hindi or in any other language, the producer 
has to apply for a censor certificate afresh in the Regional 
Office of Central Board of Rim Certificate from where 
the original certificate was issued. 

Power Generation through Hydel, Thermal and 
Atomic Energy 

520. SHRI AMAR ROY PRADHAN: Will the Minister 
of POWER be pleased to state: 

(a) total power generated throughout India (State-
wise) through different sectors of Power Productions during 
the last three years (Year-wise); 

(b) power generated through HydrolThermallAtomic 
Energy and other Sources, State-wiselSource-wiselyear-
wise; and 

(c) share of CentrallState & Private Projects in total 
Power Generation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) to (c) 
State-wise/Category-wise electricity generation in the 
country from 2000-2001 to 2003-04 (upto October, 2003) 
is given in Statement-I. Percentage share of generation 
through Central, State and Private Sector generating 
stations in the country is indicated in Statement-II 
enclosed. 

Statement I 

State-wise gross power g8neration (TH+NU+HY) 

State 2000-01 2001-02 2002-03 2003-04 
Act. Gen. Act. Gen. Act. Gen. Apr.-Oct. 

2 3 4 5 

Delhi Th 7981 7952 8780 5802 

Delhi Total 7981 7952 8780 5802 

J&K Th 5 0 58 15 

J&K Hy 5279 5558 5925 5417 

J&K Total 5284 5558 5983 5432 
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2 3 4 5 

Himachal Hy. 8604 8374 8735 8472 

Himachal Total 8604 8374 8735 8472 

Haryana Th. 5841 7943 8664 5324 

Haryana Hy. 244 232 244 192 

Haryana Total 6085 8175 8908 5516 

Rajasthan Th. 12741 13772 16761 9338 

Rajasthan Nu. 3578 4674 5047 2428 

Rajasthan Hy 376 542 83 123 

Rajasthan Total 16695 18988 21861 11889 

Punjab Th. 14458 14695 13850 8201 

Punjab Hy. 8887 9171 10040 7509 

Punjab Total 23345 23866 23890 15710 

U.P. Th. 67489 69425 68788 39465 

U.P. Nu. 2088 3332 3595 1674 

U.P. Hy. 5736 2030 1454 1233 

U.P. Total 72615 74787 73837 42372 

Uttaranchal Hy. 3648 3326 3770 2818 

Uttaranchal Total 3648 3326 3770 2818 

Gujarat Th. 42208 40589 44035 23769 

Gujarat Nu. 3504 3570 3659 1931 

Gujarat Hy. 439 287 587 581 

Gujarat Total 46151 44446 48281 26281 

Maharashtra Th. 56330 57910 57231 34242 

Maharashtra Nu. 2409 2503 2544 1512 

Maharashtra Hy. 4813 4906 5372 2646 

Maharashtra Total 63552 65319 65147 38400 

MP Th. 27475 28113 31481 16065 

MP Hy. 1587 2211 1857 1343 

MP Total 29062 30324 33338 17408 

Chhattisgarh Th. 23395 24348 24058 13100 

Chhattisgarh Hy. 233 392 247 152 

Chhattisgarh Total 23628 24740 24305 13252 
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2 3 4 5 

AP Th. 44232 45057 5304B 31143 

AP Hy. n29 6115 3665 1155 

AP Total 51961 51172 56713 32298 

Karnataka Th. 10745 12193 13576 7931 

Kamataka Nu. 1886 2997 3317 1907 

Kamataka Hy. 10892 9661 7212 4138 

Kamataka Total 23523 24851 24105 13976 

Kerala Th. 2878 2083 3232 2221 

Kerala Hy. 6221 6791 4860 2233 

Kerala Total 9099 8874 8092 4454 

Tamil Nadu Th. 35731 38829 42185 24666 

Tamil Nadu Nu. 2513 2244 1073 924 

Tamil Nadu Hy. 5441 4350 2728 1203 

Tamil Nadu Total 43685 45423 45986 26793 

Pondicherry Th. 233 250 265 162 

Pondicherry Total 233 250 265 162 

Bihar Th. 5542 5186 5526 3463 

Bihar Hy. 49 58 59 34 

Bihar Total 5591 5244 5585 3497 

Jharkhand Th. 6470 6358 8813 3635 

Jharkhand Hy. 247 248 234 206 

Jharkhand Total 6717 6606 7047 3841 

Orissa Th. 11573 12234 12482 9517 

Orissa Hy. 4612 6456 3153 3102 

Orissa Total 16185 18690 15635 12619 

West Bengal Th. 29851 31970 35151 21118 

West Bengal Hy. 576 563 651 461 

West Bengal Total 30427 32853 35802 21579 

Sikkim Hy. 325 383 390 286 

Sikkim Total 325 383 390 286 
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2 3 4 5 

A&N Island 0 0 0 0 

A&N Island Total 0 0 0 0 

Assam Th. 2293 2308 1909 1216 

Assam Hy. 595 549 847 382 

Assam Total 2888 2857 2756 1598 

Meghalaya Hy. 889 794 822 513 

Meghalaya Total 889 794 822 513 

Tripura Th. 668 n6 845 548 

Tripura Hy. 70 68 56 38 

Tripura Total 738 844 901 586 

Manipur Th. 0 0 0 0 

Manipur Hy. 551 569 553 297 

Manipur Total 551 569 553 297 

Nagaland Hy. 73 141 121 131 

Nagaland Total 73 141 121 131 

Ar. Pradesh Hy. 13 41 199 n3 

Ar. Pradesh Total '13 41 199 n3 

Mizoram Th. 0 0 0 0 

Mizoram Total 0 0 0 0 

Total Thermal 408139 421987 448538 260941 

Total Nuclear 16928 19320 19235 10376 

Total Hydro 74481 73940 63834 454338 

All India Total 499548 515247 531607 316755 

StIItement " 

All India Gross Genetation Sector-wise and their Share 

Sectors Thermal Nuclear Hydro Total % Share 
(MU) (MU) (MU) (MU) of Total 

2 3 4 5 6 

Central Sector 

2000-01 159617 16928 20376 196921 39.42 

2001-02 162325 19320 20027 201672 39.14 
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2 3 4 5 6 

2002-03 171450 19235 22246 212931 40.05 

2003-04 101903 10376 17965 130249 41.12 

State Sector 

2000-01 211726 52803 264529 52.95 

2001-02 221609 52167 273n6 53.13 

2002-03 233032 39746 272n8 51.31 

2003-04 132359 25379 15n38 49.80 

Private Sector 

2000-01 36796 1302 38098 7.63 

2001-02 38053 1746 39799 7.72 

2002-03 44056 1842 45898 8.63 

2003-04 26674 2094 28768 9.08 

All India Total 

2000-01 408139 16928 74481 499548 100 

2001-02 421987 19320 73940 515247 100 

2002-03 448538 19235 63834 531607 100 

2003-04 260941 10376 45438 316755 100 

Implementation of Subllnelrl Hydel Power Project in the North-Eastem Region and all India Average tor 
the year 2001-02 are given below: 

521. SHRI M.K. SUBBA: Will the Minister of POWER 
be pleased to state: Per Capita Consumption" (KWH) 

(a) Per~ availability of power in Assam and other Assam 99.42 
States in the North-Eastem Region. and how It compares 

Arunachal Pradesh 88.33 
with all-India figures. in rural and urban areas aeparateIy; 

Manipur 69.43 
(b) whether per-capita availability of power in these 

States are likely to be increased with the Implementation Meghalaya 235.35 

of the Subansiri Hydel Power Project; Mizoram 147.09 

(c) whether there will be surplus power after NagaJand 57.19 
ilJ1)lementation of this project; and 

Tripura 108.75 

(d) how this surplus power is proposed to be utilized? North Eaatem Region 104.49 

THE MINISTER OF STATE IN THE MINISTRY OF All India 360.97 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) The Per-
Capita Consumption of Power in Assam and other States "RurallUrban bifurcation 18 not being maintained. 
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(b) to (d) Subansiri Lower, HEP, 2000 MW has been 
cleared by CEA for likely benefits during 11th, Plan. 
The Per-Capita availability of Power would improve 
with the implementation of the project. Power from the 
project is likely to be absorbed in deficit regions of the 
country. 

Profit In Power Sector 

522. SHRI SUNIL KHAN: Will the Minister of POWER 
be pleased to state: 

(a) whether the Power Sector is running profit in our 
country specially in generation; 

(b) if so, the details of the profit eamed during 2nd 
quarter in the financial year 2003-04 PSUs-wise; and 

(c) the details of the per-capita consumption of 
electricity in West Bengal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) The 
Central Public Sector Undertakings namely National 
Thermal Power Corporation (NTPC) , National Hydroelectric 
Power Corporation (NHPC) and Damodar Valley 
Corporation (DVC) involved in generation of electricity 
have shown profits during the last few financial years. 
But UtilitieS/State Electricity Boards have accumulated 
large outstanding amount to these power generating 
companies. North-eastern Electric Power Corporation, 
involved in generation of electricity in North Eastern 
Region, however, has reported a loss of As. 408.75 crores 
for the year 2002-03. Profitability or otherwise of State 
Sector and Private Sector generating companies, which 
account for nearly 62% of overall power generation is 
not available. 

(b) Profit earned by the power generating Central 
Public Sector Undertakings during the second quarter of 
the financial year 2003-04 is as under: 

SI. Name of Central 
No. PSU 

1. 

2. 

3. 

4. 

NTPC 

NHPC 

DVC 

NEEPCO 

Profit earned during 2nd 
Quarter of 2003-04 as 

reported by CPSUs 
(As. crores) 

1283.19 

126.2 

99.33 

33.28 

(c) The per capita consumption of electricity in West 
Bengal during the year 2~1 was 207 kwh. 

Coaching facHlties for SCsiSTslOBCs Candidates 

523. SHRI T.T.V. DHINAKARAN: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether the Government have formulated or 
propose to formulate a scheme to provide coaching! 
training to the SCs and OBCs candidates prior to 
appearing in various examinationslinterviews; 

(b) if so, the details of each scheme formulated/to 
be formulated and instituteslNGOs/Universities selected 
in this regard; and 

(c) the funds provided to different States/NGOsl 
institutions/universities under each scheme to SCs and 
OBCs candidates separately during each of the last three 
years and the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRI 
NAGMANI): (a) and (b) Yes, Sir. The Government of 
India have formulated a Centrally Sponsored Scheme of 
Coaching and Allied Assistance for Weaker Sections 
including Scheduled Castes, Other Backward Classes and 
Minorities for providing pre-examination coaching to 
students belonging to Scheduled Castes, Other Backward 
Classes and Minorities, so as to enable them to compete 
with those coming from socially and economically 
advantageous sections of the society. Only students 
belonging to Scheduled Castes, OBCs and Minorities 
having family income of upto Rs. 1.00 lakh per annum 
are eligible for assistance under the scheme. The scheme 
is implemented through State Govemment's run institutes, 
Universities and non-Governmental organizations 
possessing adequate experience in the field. The coaching 
is provided for. recruitment in various services and 
entrance examinations for professional courses. The 
proposals received from NGOslUniversities for assistance 
under the scheme are examined and recommended for 
sanction by a Screening Committee constituted by the 
Ministry for this purpose. Assistance is provided under 
the scheme annually based on performance of the 
students coached by the Institute. List of InstitutesINGOsi 
Universities selected in this regard is at Statement-I, II, 
III and IV enclosed. 

(c) The information about funds provided to cflfferent 
State-run institutions and universities is given at Statement 



257 AGRAHAYANA 13, 1925 (Saka) to Questions 258 

I & II respectively. The list of NGOs under the scheme 
providing coaching to SC & OBC students and funds 

provided to them are given at statement III and IV 
respectivety . 

S.No. 

Ststement I 

Coaching and Allied Scheme for Weaker Sections including SCS, OBCs and Minorities 

Details of Proposal Received and Funds released during the last three yealS and current year 
State Govts. run Institutes 

StatelUT 2000-2001 2001·2002 2002·2003 2003-04 
(As on 21.7.03) 

2 

1 . Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chhattisgarh 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu and Kashmir 

11. Jharkhand 

12. Kamataka 

13. Kerala 

14. Madhya Pradesh 

15. Maharashtra 

16. Manipur 

17. Meghalaya 

18. Mizoram 

19. Nagaland 

20. Orissa 

21. Punjab 

22. Rajasthan 

23. Sikkim 

Proposed Released Proposed Released Proposed Released Proposed Released 

3 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

8.69 

44.03 

Nil 

Nil 

1.79 

Nil 

Nil 

Nil 

2.39 

43.10 

Nil 

4 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

8.69 

44.03 

Nil 

Nil 

1.79 

Nil 

Nil 

Nil 

2.39 

43.10 

Nit 

5 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

2.19 

Nil 

Nil 

Nil 

Nil 

20.86 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

2.50 

NI 

Nit 

Nil 

6 7 8 

Nil 111.80 111.80 

Nil Nil Nil 

Nil Nil Nil 

Nil 6.00 6.00 

Nil Nil Nil 

Nil Nil Nil 

Nil 5.45 5.45 

2.19 24.68 24.68 

Nil Nil Nil 

Nil Nil Nil 

Nil Nil Nil 

Nil Nil Nil 

20.86 22.01 22.01 

Nil 19.99 19.99 

Nil Nil Nil 

Nil Nil Nil 

Nil Nil Nil 

Nil Nil Nil 

Nil Nil Nil 

2.50 Nil Nil 

Nil 7.76 7.76 

Nil Nil NO 

NIt Nil Nil 

9 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

10 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 
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2 3 4 5 6 7 8 9 10 

24. Tamil Nadu Nil Nil 11.15 11.15 Nil Nil NR Nil 

25. Tripura Nil Nil Nil Nil Nil Nil NR Nil 

26. Uttar Pradesh Nil Nil 2.61 2.61 Nil Nil NR Nil 

27. Uttaranchal Nil Nil Nil Nil Nil Nil NR Nil 

28. West Bengal Nil Nil 2.68 2.68 Nil Nil NR Nil 

29. Andaman and Nicobar Nil Nil Nil Nil Nil Nil NR Nil 
Islands 

30. Chandigarh Nil Nil Nil Nil Nil Nil NR Nil 

31. Dadra and Nagar Haveli Nil Nil Nil Nil Nil Nil NR Nil 

32. Daman and Diu Nil Nil Nil Nil Nil Nil NR Nil 

33. Delhi 2.95 2.95 1.90 1.90 10.00 10.00 NR Nil 

34. Lakshadweep Nil Nil Nil Nil Nil Nil NR Nil 

3S. Pondicherry Nil Nil Nil Nil Nil Nil NR Nil 

Total 102.95 102.95 43.89 43.89 207.69 207.69 0.00 0.00 

Ststement 1/ 

Coaching and Allied Scheme for Weaker Sections Including SCs, oacs and Minorities 

(Rs. in lakhs) 

S.No. Name of StatelUT Name of University 2000-2001 2001-2002 2002-03 

2 3 4 5 6 

1. Andhra Pradesh Kakatiya University 3.37 Nil Nil 

2. Andhra Pradesh Nagarjuna Unversity Nil Nil Nil 

3. Andhra Pradesh Osmania University Nil 2.64 Nil 

4. Andhra Pradesh Sh. Venkateshwara University 4.06 Nil Nil 

S. Andhra Pradesh Acharya NG Ranga Agriculture University Nil Nil 3.93 

6. Assam Gauhati University Nil Nil 5.07 

7. Chandigarh Punjab University, Chandigarh Nil Nil 1.87 

8. Haryana Kurukshetra University Nil 1.28 2.26 

9. Haryana Maharishi Dayanand University. Rohtak Nil Nil 3.43 

10. Haryana Guru Jambheshwar Univemity. Hlssar Nil Nil 7.28 

11. Himachal Pradesh Himachal Pradesh Univ. Nil 5.18 Nil 

12. Himachal Pradesh HP Krishi Viahvavidyalaya, PaJanpur Nil Nil 1.21 
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13. Kamataka Bangalore University Nil 14.68 Nil 

14. Kamataka Karnataka University Dharwad Nil Nil 2.07 

15. Karnataka Mangalore University Nil 6.51 Nil 

16. Karnataka University of Mysore Nil 9.64 Nil 

17. Karnataka Kuvempu University, Shimoga Nil Nil 4.64 

18. Madhya Pradesh Awadh Pratap Singh Univ. Rewa Nil Nil 2.63 

19. Madhya Pradesh Devi Ahilya Vishwavidyalaya, Indore Nil Nil 3.58 

20. Madhya Pradesh Vikram University, Ujjain 6.79 7.53 7.08 

21. Madhya Pradesh M.P. Bhoj (Open) University, Bhopal Nil Nil 21.95 

22. Maharashtra 'a.A. Ambedkar Marathwada University, Nil Nil 8.13 

Aurangabad 

23. Maharashtra Nagpur University Nil Nil 10.05 

24. Maharashtra Pune University Nil Nil 2.40 

25. Maharashtra North Maharashtra University, Jaigaon Nil Nil 3.12 

26. Maharashtra Amravati University Nil Nil 4.33 

27. New Delhi Jamia Millia Islamia, New Delhi Nil 3.16 3.26 

28. Orissa Utkal University, Bhubanashwar Nil Nil 3.20 

29. Pondicherry Pondicherry University Nil 5.93 Nil 

30. Punjab Guru Nanak Dev University, Amritsar 4.41 2.83 3.89 

31. Punjab Punjabi University, Patiala 10.13 Nil 23.98 

32. Rajasthan Jai Narain Vyas University, Jodhpur Nil 6.31 Nil 

33. Rajasthan Mohanlal Sukhadia University, Udaipur Nil 5.93 Nil 

34. Sikkim Sikkim Govt. College Nil Nil Nil 

35. Tamil Nadu University of Madras Nil 4.43 Nil 

36. Tamil Nadu Madurai Kamraj University Nil Nil 4.17 

37. Tamil Nadu Gandhigram Rural Instt. Dindigul Nil Nil 3.71 

38. Tamil Nadu Allahabad University 12.01 14.48 9.29 

39. Uttar Pradesh B.A. Ambedkar University, Agra Nil Nil 2.99 

40. Uttar Pradesh Lucknow University 4.45 5.65 9.24 

41. Uttar Pradesh Moti LaI Nehru Eng. College, AHahabad 1.06 2.28 4.90 

42. Uttar Pradesh AJigarh Muslim University Nil s.n Nil 

43. Uttaranchal H.N. Bahuguna Univealty, Garhwal 3.82 5.49 3.25 

44. West Bengal Jadavpur University Nil Nil 3.96 

Total 50.10 110.72 170.87 

No. fund to the UnMIIi ... 80 far reIeeII8d during 2003-2004. 
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sr.tement "' 

Centrally Sponsored Scheme of Coaching and Allied Assistance for Weaker Sections including Scheduled Castes, 
Other Backward CItJSS8S and Minorities 

(Rs. in lakhs) 

S. Name of the State Name and Address of NGOs 2000-01 2001-02 2002-03 2003-04 
No. 

2 3 4 5 6 7 

1. Andhra Pradesh Action for Integrated Development Nil Nil 1.21 Nil 
Agency, Sadasivpet, Adoni 

2. Andhra Pradesh Jagruti Educational and Community 5.62 6.09 6.10 Nil 
Development Society, Hyderabad • 3. Andhra Pradesh Naga~una Study Circle, Hyderabad 15.08 Nil Nil Nil 

4. Andhra Pradesh Social Integration and Rural Develop- 3.89 3.09 4.33 Nil 
ment Society, Nalgonda 

5. Andhra Pradesh Venela Educational Rural Develop- 1.60 1.70 3.65 Nil 
ment Soceily, Khammam 

6. Andhra Pradesh Sahaya WeHare Association, Nalgonda Nil Nil 6.17 Nil 

7. Andhra Pradesh Ravi Academy for Competitive Nil Nil 2.00 Nil 
Examinations, Hyderabad 

8. Andhra Pradesh Dr. B.A. Ambedkar Youth Association, Nil Nil 4.33 Nil 
Hyderabad 

9. Andhra Pradesh Markazi Anjuman-E-Oadvie, Hyderabad Nil Nil 1.21 NY 

10. Andhra Pradesh Islamia Education Society, Siddipet, Nil Nil 0.75 1.21 
Medak Distt. 

11. Andhra Pradesh Medak Distt. Rural Development & Nil Nil 1.21 NH 
WeHare Asso., Jogipet 

12. Andhra Pradesh Osmania Muslim Minority Educational Nil Nil 2.43 Nil 
Society, Cuddapah 

13. Andhra Pradesh Vivekananda VIdya Sanstha Society, Nil Nil 2.43 Nil 
Guntur 

14. Andhra Pradesh Sri Raju Educational Society, NeHare NO Nil 3.64 Nil 

15. Andhra Pradesh Vikas Seva Samiti, Twpati NU NO Nil 1.21 

16. Andhra Pradesh Rao's Study Centre, Hyderabad Nil 1.69 Nil 6.55 

17. Andhra Pradesh Good Hope Study Cema, Krishna DiBtl NO NO Nil 2.43 

18. Andhra Pradesh ASRR Minority Education Society, Nil NO Nil 2.43 
0ng0Ie 

19. AnctIra Pradesh Nava ChaItanya Youth Alan., Medak DIaU. Nil Nil Nil 2.43 
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20. Anctlla Pradesh Trailing Reconstruction Educational Hi Hi Nt 1.21 
Environment Society. Nellore 

21. Andhra Pradesh Navya Educational Society. Secunderabad Nil Nil Nil 1.21 

22. Assam Educational Foundation, Haiborgaon NY NO 3.64 Nil 

23. Assam Bahumukhi Krishi Aur KaJyan Samiti, Nil Nil 1.22 Nil 
Nagaon 

24. Assam Ragourtook Club and Library, Karimganj Nil NI 1.22 NO 

25. Bihar Patna Muslim High SchooI-cum-lnter NA Nil 3.73 NU 
College, Patna 

26. Bihar Patna Muslim High School-cum-lnter NU N~ 1.86 Nil 
College, Patna 

27. Bihar Abdul Cawi Instt., of Coaching, Gaya NU Nil 3.73 NO 

28. Bihar Ideal Institute of Coaching & Guidance, Nil NU 3.73 Nil 
Khagaul 

29. Bihar Minority Coaching Institute, Patna Nil Nil NO 6.16 

30. Chhattisgarh Maha Koshal Academy for Aclninistrative Ni Nil 2.52 Nil 

Careers, Rajpur 

31. Delhi Hamdard Institute Society. New Delhi Nil Nil 1.46 1.37 

32. Delhi Integrated InsliMe of Management. Nil Nil 4.18 Nil 

New Delhi 

33. Delhi Delhi Education Centre, New Delhi 10.37 18.87 4.87 Nil 

34. Delhi S.N. Dasgupta College, New Delhi 3.58 1.95 NU NO 

35. Delhi Hamdard Education Society, New Delhi Nil NI 1.80 Nil 

36. Delhi Hamdard Education Society Nil NU 1.94 NO 

37. Jharkhand Delhi Education Centre, RancIi NO NH 4.82 Nil 

38. Kamataka YOfi Narayana Education Trust, BangaIore NU NU 1.39 NO 

39. KeraJa Civil Service Institute, Kottayam Nt NI 1.33 NH 

40. MBcI1ya Pradesh B.A. AmbecI<ar Institute, Mhow Nil NU 4.14 Nil 

41- Mact1ya Pradesh Gyan Vikas Saniti, Bhopal 2.02 NI Nil Nil 

42. Mact1ya Pradesh Krishna Coach InsIiIute, JabaIpur 1.80 Nil NIl Nil 

43- MactIya Pradesh Krishna Coach Centre, Bhopal 4.20 NI NI NO 

44. MactIya Pradesh Maha KauahaI kIJIJemy. Raipur 1.94 HI Nil Nil 

45. MactIya Pradesh SlIuchi VyMIIiIs. ShikItwI SInIIhan. 2.83 Nil Nil Nil 

Gwalior 
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46. Macl1ya Pradesh Gram Bharati Sansthan, Gwdor NO NU 1.80 NH 

47. Madhya Pradesh Roshan WeHare Society, Bhopal Nil Nil Nil 1.21 

48. Maharashtra Kalpataru Sanstha, Dhule Nil NO 4.38 NO 

49. Maharashtra Dhyanvardhini Educational & NO NO 4.38 Nil 
Charitable FoUndation, SoIapur 

SO. Maharashtra Navbharat Seva Pratisthan, Latur Nil Nil 2.52 Nil 

51. Maharashtra SaIVodaya Educational & Voluntary NH Nil 2.43 nil 
Association, Handed 

52. Maharashtra Jeewan Rekha Pratisthan, Latur Nil NH 2.80 Nil 

53. Maharashtra Chaitanya Babhuudhesiya Shikshan 1.02 3.08 Nil Nil 
Samiti, Nagpur 

54. Maharashtra Chanakya Mandai, Puna 3.96 Nil Nil Nil 

55. Maharashtra Swami VlVekanand Shikshan Sansthan, 2.46 Nil 2.46 Nil 
Latur 

56. Maharashtra Trailokya Baudh Sahayak Sangh Gana, Pune Nil Nil 1.75 NU 

57. Maharashtra Career Development Academy, Aurangabad Nil Nil 4.16 NO 

58. Maharashtra Ujwal Rural Development Society, Dhule Nil Nil 2.52 Nil 

59. Maharashtra AhHya Bahuudcl1eshiya Shikshan Nil Nil NU 0.76 
Prasarak Mandai, Hingoli 

60. Maharashtra Indian Institute of Public Health & Nil Nil NO 0.76 
Hygeine, Latur 

61. Manipur Social Awarness and Development Nil Nil 1.21 1.21 
Agenr:oJ, Imphal 

62. Manipur Social Development & Rehabilitation NO Nil 2.43 2.43 
Council, ThoubaI 

63. Manipur Rural Industries Development Association NH NH 2.43 2.43 

64. Manipur Institute of Social Development for . NH NU 1.21 NH 
Weaker SectIons, ImphaJ 

65. Manipur SocIal Reformation & Developmental Nil NH 1.21 1.21 
Org., Imphal 

66. Manipur SocIo-economic Cultural UpIIfIrnent l Nil NY 1.21 1.21 
DweIopment Orgn., IfI1IhII 

67. Manipur Type-wrIlIng InsIIluIIon l Rural HI HI 2.43 NI 
Development SeIVices, Thoubal 

68. Manipur Integrated Educational Social Development HI Nil HI 1.21 
Oraganisation, J<horvnan 
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69. Manipur P8I'8fIt Devotees' Congress, Canchipur Nt NO NI 1.21 

70. Manipur Women's Econoic Development Society, Nil NO Nil 1.21 
IqIhaI 

71. Manipur Manipur Rural Service Association, Imphal Nil NO Nil 1.21 

72. Manipur Krishan Development Association, Imphal N~ N~ NO 1.21 

73. Orissa LC. InaIitute, Bhubaneshwar Nil 2.57 Nt NO 

74. Orissa Orilsa lAS Study Circle, Bhubanelhwar 1.24 1.33 ·Nt 2.97 

75. Rajasthan Udaipur Study Circle, Udaipur 3.94 Nil NO NO 

76. Rajasthan Aravali CoIege Samiti, Jaipur Nt Nil 1.21 Nil 

n. Rajasthan Vishwa Sal Bharali Samiti, Sriganganagar Nil NO 2.43 Nil 

78. Rajasthan Raj Classes, Kota Nil Nil 4.54 NI 

79. TamilNadu ICE Career Guidance 3.04 Nil 8.64 Nil 

SO. Tamil Nadu Dr. G.A. Damodaran College, Coimbatore Nil 5.18 Ni NH 

81. Tamil Nadu SenthH Charitable Trust, Madurai Nil Nil 4.33 NI 

82. TamilNadu Lotus Edu. Soc. Ser. & Charil Trust, NU NO 2.00 NU 
Tiruchirapdi 

83. Tamil Nadu WISdom Educational Memorial, Thirwarur Nil Nil 1.06 NI 

84. Uttar Pradesh Sahara Academy, Kanpur 3.00 NO NH Nil 

85. Uttar Pradesh Apama Sanskrllik Sansthan, LucIcnow NI NO 4.33 NI 

86. Uttar Pradesh Nav Vikas Samiti, Faizabad NH Nil 4.67 Nil 

87. Uttar Pradesh Amit Gram Vikas Sewa SansIhan, Varanasi NO Nil 5.18 

88. Uttar Pradesh K.N. Education Society, Lucknow Nil Nil 4.33 NIl 

SIIDment IV 

List of Institutions who have received grant-in-aid from 2000-01 to tlR date under the scheme of pre-examlnatJon 
coaching for Other 8acIcwarrJ Classes (OSC.) 

S. Name of Name of InsIiIuIion of reputeI Project uncIionad Amount No. of 
No. the StataIUT Univerliliea ReIeued Benaficiarial 

(in rupee) 

2 3 4 5 6 

2DIIOo01 

1. Orissa Le. IIIIIilute of Social & Applied ServIces, 1. CivI Service 100000 40 
BtIuIa __ , Orilla 

Total 100000 40 
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2001-02 

1. Andhra Pradesh Vennela Education & Rural Dev. Society. t Civil Service 397000 40 
Khammam, AP 

2. Andhra Pradesh Rao's Study Circle, Hyderabad t Civil Service 244050 40 
2. Subordinate Service 40 

3. Andhra Pradesh AP Study Circle, Mehboob Nagar 1. State Civil Service 126990 40 
2. Subordinate Service 

4. Andhra Pradesh Social Integration & Rural Dev., Society, t Subordinate Service 55050 40 
Nalgonda, AP 

5. Andhra Pradesh Jagruthi Educational Community Dev. 1. Civil Service 614550 40 
Society, Hyderabad 2. Stale Civil Service 40 

3. Professional Course 40 

6. Andhra Pradesh Dr. B.A. Ambedkar Youth Association, 1. Professional Course 158450 40 
Khammam, Andhra Pradesh 2. Subordinate Course 40 

3. Lower Service 40 

7. Assam Trust Education Foundation, Nagaon. 1. Professional Course 150100 80 
Assam 

8. Delhi S N Des Gupta Education Society, New t Subordinate Course 151775 100 
Delhi 2. Lower Service 100 

9. Kamataka Sri Yogi Narayan Education Centre, t Civil Service 283875 30 
Bangalore, Karnataka 

10. Kerala Aasarya Jan Vidya Kendra, Thiruvanantha- t Subordinate Course 55050 40 
puram, Kerala 

11. Kerala Institute of Management in G0Y8rMl81l~ t Civil Service 354000 40 
Thirvanantpuram, Kerala 

12. Madhya Pradesh A.P.S. University (SCIST Coaching Centre), 1. Suboninate Course 250200 80 
Rewa, MP 2. Lower Service 240 

13. Madhya Pradesh Krishna Coaching Institute, Gwalior 1. State Civil Service 100290 40 
2. Lower Service 40 

14. Madhya Pradesh Gram Sharati Sansthan, Gwalior 1. Suboninate Course 260250 80 
2. Profeaaional Course 

15. Madhya Pradesh Krishna Coaching lnat. Bhopal t State Civil Service 269425 40 
2. Profeslional Course 40 
3. Lower Service 40 

16. Madhya Pradesh Krishna Coaching lnat. Jabalpur t Subordinate Course 55050 40 
17. Madhya Pradesh Krishna Coachi1g Institute. ~r 1. ProfeaaioII8I CouIl8 213400 80 
18. Madhya Pradesh Padmakar Shicaha Samiti. Bhopal 1. CivIl Service 612050 40" 

2. State Civil Service 40" 
3. ProfI8lioanl Course 40 

19. Macllya Pradesh KIIldIn KaIyan Samiti. GwaIior. MIdIya Pradesh 1. CIvil SaNIce 40 
2. SubonInaae CoIne 40 
3. Lower Service 40 
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20. Maharashtra Chaitanya Bahudeshiya Sanstha, Na!PJr 1. CIvil Service 281900 40 
2. Subon:Inate Course 40 
3. Lower Setvice 40 

21. Maharashtra Adarsh Shikshan Prasarak, MandaI, 1. Subordinate Course 67563 40 
Deopur, DhuIe, 

22. Maharashtra Navalbhau Pratisthan's Vijay Career 1. Professional Course 110075 60 
Academy, Aurangabad 

23. Manipur The Women's Econ. Dev. Society, 1. Subordinate Courae 55050 40 
Khongmam, Imphal 

24. Manipur The Inst. of Social Dev. for Weaker 1. Professional Courae 75050 40 
Sections, Imphal 

25. Orissa LC. Institute of Social & Applied Services, 1. Civil Setvices (Mains) 206580 30 
Bhubaneshwar, Orissa 2. State Civil Service 30 

(Mains) 

26. Orissa Orissa lAS Study Circle, Bhubaneshwar, 1. State Civil Service 71940 40 

27. Orissa Sachdeva New P.T. College, Puri, Orissa 1. Civil Setvice 169000 30 

28. Rajasthan Mayur Welfare Education Society 1. Suboldnate Course 38360 40 
Banswara, Rajasthan 

29. Uttar Pradesh All India Services Pre-Exam Training 1. Civil Setvice 248250 50 
Centre for SCfST, Allahabad University 

30. Uttar PI8desh Social Science Sudha Rean:h Inst. 1. ProIeaaionaI Course 75050 40 
KaIyanpur, Kanpur 

31. Uttar Pradesh AANCHAL. Aligani, Lucknow, Uttar Pradesh 1. State Civil Setvice 296100 40 
2. Prof8S8Oinai Courae 40 
3. Suboldnate Courae 40 

32. Uttaranchal Study Point Samiti, Dehradun 1. Civil Service 71940 40 
Total 6575312 2470 

2OQ2.03 

1. Andhra Pradesh Dr. B.R. Ambedcar Youth Association 1. Profeaaional Course 158450 40 
Khammam, Andhra Pradesh 2. Subordnate Course 40 

3. Lower Service 40 

2. Andhra Pradesh Social Integration & Rural Dev. Society, 1. SubordnIIe Courae 55050 40 
NaIgonda,AP 

3. Ardva Pradesh JagMhi EciIcatianII & ComnuIiIy 1. Civil Service 614550 40 
Development Sociely, HydIrabId, 2. State CivIl Service 40 
Anctva Pradesh 3. Prof.aional Course 40 

4. MacIIya Pradesh Kundan ~ Samiti, GwaIior, 1. Civil Service 40 
MacI1ya Pradesh 2. &boRInate Course 40 

3. Lower Service 40 
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2 

5. Manipur 

6. Orissa 

2OIJ3.04 (As on 02.12.2003) 

1. Orissa 

3 

Institute of Social Development for 
Weaker Section, Imphal, Manipur 

Agnishikha, Balasore, Orissa 

Sachdeva New P.T. College, Pun, Orissa 

4 

1. Professional Course-
40 Candidates-
3 months 

1. Professional Courses 
2. Subordinate Course 

Total 

1. Civil Service 

5 

75050 

135000 

6 

40 

40 
40 

1598400 600 

169000 30 

[Translation] {English] 

Funds Provided under Improved Chulha ParlyoJna 

524. DR. JASWANT SINGH YADAV: Will the Minister 
of NON-CONVENTIONAL ENERGY SOURCES be 
pleased to state: 

(a) the amount provided and spent for the MRashtriya 
improved Chulha Pariyojna" to Rajasthan during the last 
three years, year-wise; and 

(b) the steps taken by the Govemment upto 31st 
October, 2003 for effective implementation of the said 
project in the above State? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI M. 
KANNAPPAN): (a) Under the Centrally Sponsored 
Scheme-National Programme on Improved Chulhas 
(NPIC), the State Govemment of Rajasthan was not 
sanctioned any funds in advance during the last three 
years, i.e. 2000-01, 2001-02 and 2002-03. While, the State 
Govemment did not implement NPIC during 2002-03, it 
has recently fumished details of expenditure of Rs. 32.79 
lakh for 2000-01 and Rs. 36.63 lakh for 2001-02, which 
are under process for sample verification and settlement 
against the funds released in advance up to the year 
1999-2000. 

(b) The NPIC stands transferred to the State Plan 
Sector with effect from 2003-04, subject to the approval 
of the National Development CouncR (NDC). However, 
the State Govemment of Rajasthan is not Implementing 
the scheme under its State Plan during 2003-04. 

CNG for Kayamkulam Power Project 

525. SHRI T. GOVINDAN: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Government have received any 
representation from Kerala Govemment to supply CNG 
for the Kayamkulam Power Project; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) and (b) No, Sir. However, the Govemment 
of Kerala has been representing to the Union Govemment 
for expecflting the setting up of Liquefied Natural Gas 
(LNG) terminal at Kochi by Petronet LNG Limited (PLL), 
which had been planned considering the requirement of 
LNG for expansion of Kayamkulam Power Project of 
National Thermal Power Corporation (NTPC). The Kochi 
LNG terminal is not progressing since NTPC has not 
implemented the expansion plans based on LNG off-take 
from Kochi LNG terminal. 

Non Functioning of Coupon Validating Machines 

526. SHRI KIRIT SOMAIYA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether in spite of modification took place recently 
the Coupon Validation Machines in the suburban stations 
of Mumbai are not functioning; 

(b) whether passengers are compe8ed to approach 
the TC to get the coupon rubber stamped due to non-
functioning of these machines; 
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(c) whether the Government have taken note of 
on the spot study by Mumbai Railway Prabasi Sangh 
and a leading Newspaper that 75% machines are not 
functioning; 

(d) if so, the type of complaints received in this 
regard; 

(e) the corrective actions being takenllo be taken on 
non-functioning of these machines; 

(f) the details about the tickets, amount validated in 
each machines, maintenance cost, total cost to run the 
same at New Delhi Station; and 

(g) the details about the proportion ratio? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)]: 
(a) The modified Coupon Validating Machines (CVMs) 
installed in Mumbai are functioning properly and their rate 
of fa~ure is low. 

(b) Some non-modified machines do intermittently fail. 
On such occasions, passengers get the coupons manually 
stamped from the booking counter or ticket checking staff. 

(c) and (d) Railway on its own has conducted survey 
regarding functioning of CVMs and set right the defects 
of machines. As a result, the complaint ratas have come 
down Significantly. Some complaints were received 
regarding non-functioning of CVMs due to paper jamming 
on account of improper use of machines such as insertion 
of non standard paper in the slot etc. 

(e) The working of CVMs is being monitored on day-
to-day basis at various levels. On account of faulty 
maintenance, penalty has also been imposed on the 
manufacturer company to whom Annual Maintenance 
Contract (AMC) has been given. In addition, a new version 
of these machines has also been put on trial. 

(f) Around 6800 Coupon books were sold at various 
stations in Delhi area during the period from 1.42003 to 
30.9.2003 and an amount of around As. 2,52,000 was 
recovered from sale of these booklets. Maintenance coat 
of these machines is Rs. 3170 per machine and cost of 
this machine is As. 36,698 per machine. 

(g) Around 1.7% of the total suburban passengers 
are using CVMs in DeIU area. 

Use of CNG In VehlclG. In 8engIIlore City 

527. SHRI IQBAL AHMED SARADGI: Will the 
Minister of PETROlEUM AND NAlURAl GAS be pleased 
to state: 

(a) whether the Government have given its clearance 
for using Compressed Natural Gas as fuel for public 
transport vehicles in Bangalore City; 

(b) if so, whether the Reliance Company is setting 
up a CNG base in Krishna-Godaviri basin; 

(c) if so, whether the Government have accorded 
sanction for using CNG as fuel for public transport 
vehicles in Bangalore City; and 

(d) if so, the time by which it is likely to be introduced 
in the Bangalore City? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAl GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) Presently, there are no plans to introduce 
Compressed Natural Gas (CNG) as a fuel for public 
transport vehicles in Bangalore city as there Is no pipeline 
infrastructure available nearby through which natural gas 
can be supplied for CNG purposes to Bangalore city. 

(b) to (d) Does not arise in view of (a) above. 

Aka.h MI •• lle Project 

528. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of DEFENCE be pleased to &tate: 

(a) whether the Government have decided to dump 
the Akash Missile Project; 

(b) if so, the main objectives of the project and the 
reasons for failure to achieve the same; and 

(c) the amount of expenditure incurred on the 
development of said project? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) No, Sir. 

(b) The main objective is to develop medium range 
Surface-te-Air Miaaile with a range of 25 km. There have 
been aome technical problema in the aub-aystems, which 
have since been rectified. In fact l'9Cent flight tests 
conducted were euccessfuI and user trials are planned 
next year. 
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(c) Expenditure of Rs. 330.00 crore has been incurred 
so far on the project. 

Scholarship/Annual Grants for Children of Dallt 
Scavengers and Sweepers 

529. SHRI RUPCHAND MURMU: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether the Government have decided to increase 
the scholarship and annual grants for children of Dalit 
scavengers and sweepers; 

(b) if so, the details thereof; and 

(c) the pre and post rate of scholarship and annual 
grants for the said children? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRI 
NAGMANI): (a) to (c) Yes, Sir. The Government has w.eJ. 
1 .4.2003 increased the rates of scholarship and annual 
grant under the Centrally Sponsored Scheme of pre Matric 
Scholarship to the children of those engaged in unclean 
occupations. The details of pre-revised and post-revised 
rates of scholarship and annual grant are as under: 

Class 

Hostellers 

III-VIII 

IX-X 

Annual Adhoc 
Grant 

Day Scholars 

I-V 

VI-VII 

IX-X 

Annual Adhoc 
Grant 

[Translation) 

Pre Revised 
Rate (Rs. 

per month) 

200 

250 

500 

25 

40 

50 

500 

Revised Rate 
(Rs. per month 
w.eJ. 1.4.2003 

300 

375 

600 

40 

60 

75 

550 

Setting up of Powar Plant by RaIlway. In NablnIIpr 

530. SHRI ARUN KUMAR: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways propose to set up a power 
plant jointly with NTPC in Nabinagar in Bihar; 

(b) if so, the details thereof; 

(c) the time likely to be taken in commissioning the 
project; 

(d) the proposed equity of N.T.P.C. in the said project; 
and 

(e) the saving in terms of rupees likely to be made 
by the railways following commissioning of the said 
project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL»): 
(a) Yes, Sir. 

(b) It is proposed to install four units of 250 MW 
each at a cost of Rs. 4374 crores. For this purpose a 
Joint Venture Company "Bhartiya Rail Bijlee Company" is 
proposed to be formed with National Thermal Power 
Corporation Limited (NTPC). 

(c) About seven years from the date of Cabinet 
approval. 

(d) 49%. 

(e) Annual saving of about Rs. 400 crores is 
anticipated on commissioning of this project on the basis 
of current level of traffic and electric traction tariff. 

Production of Central Public Sector Undertakings 

531. SHRI SUSHIL KUMAR INDORA: 
DR. CHARAN DAS MAHANT: 
SHRI ADHIR CHOWDHARY: 
SHRI. RAMlI LAL SUMAN: 

Will the Minister of HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES be pleased to state: 

<8> whether the Government have fixed production 
target in soma of Central Public Sector Undertakings and 
Heavy Industries during the year 2002-2003 and current 
year; 

(b) if so, whether this target was achieved during 
the said period; 

(c) if so, the details thereof, PSU-wise; 



281 AGRAHAYANA 13, 1925 (Sales) to Questions 282 

(d) if not, the short fall in terms of percentage in the 
production vis-a-vis the set target alongwith the reasons 
therefor; and 

(e) the steps taken by the Govemment to meet 
production target of such CPSUs and Heavy industries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SANTOSH KUMAR 
GANGWAR): (a) to (e) There is no classification of 
Industries as "Heavy". In so far as the Department of 
Heavy Industry is concemed, there are 48 Public Sector 

Enterprises (PSEs) under its control. A statement 
indicating the production target set for the PSEs under 
the Department of Heavy Industry for the year 2002-
2003 and 2003-2004 and percentage achievement during 
2002-2003 and 2003-2004 (upto October 2003) 
respectively is enclosed. The reasons for decline in 
production of some of the PSEs, inter-alia include paucity 
of orders, obsolete technology, shortage of working capital, 
high cost of production, excessive manpower, etc. The 
steps taken for improving the performance of the PSEs 
include providing financial support for salary & wages, 
undertaking renewals and replacements, rationalization of 
manpower through VRS, providing assistance in securing 
orders etc. 

St.tement 

Production Target set for PSEs under the Department of Heavy Industry for the year 2002-03, 2003-04 and 
percentage achievement against target 

SI. Name of the PSE 2002-2003 Target for Actual % age 
No. Target Actual %age 2003-04 upto achievement 

(As. achievement (As. in October 
in Cr.) Cr.) 2003 (As. 

in Cr.) 

2 3 4 5 6 7 8 

1. Andrew Yule & Co. Ltd. 168.00 109.98 65.46 190.52 61.30 32.18 

2. Bharat Heavy Electricals Ltd. 7600.00 7510.00 98.82 8200.00 2716.00 33.12 

3. Bharat Heavy Plates & Vessels Ltd. 265.00 220.13 83.07 270.00 29.92 11.08 

4. Bharat Ophthalmic Glass Ltd. 5.26 2.54 48.29 2.92 0.05 1.71 

5. Sharat Pumps & Compressors Ltd. 75.00 67.71 90.28 90.00 19.61 21.79 

6. Bharat Wagon & Engineers Co. Ltd. 134.00 39.03 29.13 116.44 10.73 9.22 

7. Braithwaite & Co. Ltd. 139.47 75.15 53.88 109.62 39.13 35.70 

8. Braithwaite Bum & Jessop 38.00 40.13 105.61 40.00 10.79 26.98 
Construction Ltd. 

9. Bridge & Roof Co. Ltd. 415.00 362.63 87.38 410.00 161.58 39.41 

10. Bum Standard Co. Ltd. 227.38 208.35 91.63 226.69 81.64 38.01 

11. Cement Corporation of lmia Ltd. 166.n 118.20 70.88 293.48 47.16 16.07 

12. E~ring Project& (Imia) Ltd. 400.00 327.69 81.92 512.63 193.10 37.67 

13. Heavy Engineering Corpn. Ltd. 248.33 150.43 60.58 252.08 81.78 32.44 

14. Hindustan Cables Ltd. 594.49 380.36 63.98 m.52 39.02 5.04 

15. Hindustan Newsprint Ltd. 246.17 206.01 83.69 241.50 139.50 57.76 
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2 3 4 5 6 7 8 

16. Hindustan Paper Corporation Ltd. 516.87 551.87 106.n 561.20 309.41 55.13 

17. Hindustan Photo Films Mfg. Co. Ltd. 24.00 25.03 104.29 37.75 18.44 48.85 

18. Hindustan Salts Ltd. 6.67 5.86 87.86 9.94 3.61 36.32 

19. HMT (Bearings) Ltd. 52.00 19.56 37.62 54.00 10.28 19.04 

20. HMT (Chinar Watches) Ltd. 9.00 2.89 32.11 9.00 0.68 7.56 

21. HMT (Intemational) Ltd. 90.00 38.43 42.70 91.39 19.93 21.81 

22. HMT (Machine Tools) Ltd. 289.00 198.36 68.64 300.00 81.43 27.14 

23. HMT (Watches) Ltd. 234.00 44.49 19.01 200.00 10.88 5.44 

24. HMT Ltd. (Holding Co.) with Tractor 440.00 141.45 32.15 320.10 51.98 16.24 
Division 

25. Hooghly Printing Company Ltd. 7.50 11.57 154.27 7.75 4.43 57.16 

26. Instrumentation Ltd., Kota 137.50 118.45 86.15 185.00 56.63 30.61 

27. National Instruments Ltd. 6.22 3.61 58.04 7.10 0.82 11.55 

28. Nepa Ltd. 72.41 33.18 45.82 113.75 25.75 22.64 

29. Praga Tools Ltd. 10.03 6.29 62.71 16.51 4.22 25.56 

30. Rajasthan Electronics & Instruments Ltd. 32.00 38.00 118.75 36.05 20.69 57.39 

31. Richardson & Cruddas (1972) Ltd. 80.00 42.89 53.61 75.00 12.07 16.09 

32. Sambhar Salts Ltd. 8.19 4.50 54.95 9.10 2.22 24.40 

33. Scooters (India) Ltd. 139.55 140.72 100.84 145.91 83.09 56.95 

34. Triveni Structurals Ltd. 30.00 30.22 100.73 35.00 1.91 5.46 

35. Tungabhadra Steel Products Ltd. 35.00 14.01 40.03 30.00 3.04 10.13 

36. Tyre Corporation of India Ltd. 107.56 108.04 100.45 149.92 80.21 53.50 

Total 13050.37 11397.76 87.34 14123.87 4433.03 31.39 

Note (I) 9 PSEs namely: Bharat Brakes & Valves Ltd., Bharat Proceu & MechanIcal Engineers Ltd., Cycle CorporatIon of India Ltd., 
Mining & Allied Machinery Corpon. Ltd., RBL Ltd. NatIonal BIcycle Corpon. of india Ltd., RehabIlItation InduatrIe8 CoIpoo. 
Ltd., Tannery & Footwear Corporation Ltd. & WeIghbIro (Irda) Ltd. have been cIoIed. 

(II) 3 PSEs namely, Sharat Leather Corporation Ltd, NagaJand Pulp & Paper Con1IanY Ltd. & Na1IonaI Industrial Development 
Corpn. Ltd. are not In operation. 

[English) (b) if so, the details thereof and the reasons therefor; 

Opening of Command Riding School and Club and 

532. SHRI RAVINDRA KUMAR PANDEY: WIll the (c) the remedial action taken by the Govemment in 

Minister of DEFENCE be pleased to state: this regard? 

(a) whether the C&AG hu questioned the opening THE MINISTER OF DEFENCE (SHRt GEORGE 
of the command riding school and club in Lucknow; FERNANDES): (a) Yes, Sir. 
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(b) The details are mentioned in the Audit Para No. 
13 of the Report of the C&AG of India for the year 
ended 31st March 2002, Union Government (Defence 
Services) Army and Ordnance Factories No. 6 of 2003. 
The reason for this audit para was that a riding school 
and a club was established by unauthorised attachment 
of personnel and horses at Lucknow cantonment without 
sanction. 

(c) Action taken note is being processed according 
to the laid down procedure. 

24-Hour News Channel In Regional 
Languages on DDiAIR 

533. SHRI PRABODH PANDA: 
SHRI T.T.V. DHINAKARAN: 
SHRI SURESH RAMRAO JADHAV: 

Wi" the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Government have any plan to start 
a 24-hour news channels on AIR and Doordarshan in 
Regional Languages; 

(b) if so, the details thereof; 

(c) the time by which it is likely to be launched; and 

(d) estimated recurring and non-recurring expenditure 
on the proposed news channel? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) No, Sir. 

(b) to (d) Does not arise. 

Uniform Madia Policy 

534. SHRI GUTHA SUKENDER REDDY: 
SHRI KALAVA SRINIVASULU: 

Wi" the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether representatives of India media Group met 
the Prime Minister and Infonnation Broadcasting Minister 
in August, 2003 to discuss issues relating to broadcasting; 

(b) if so, the points raised and discussed; and 

(c) the action taken to consider their demands? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) to (c) The representatives of 
the India Media Group, during their meeting with the 
Minister for Information and Broadcasting in August, 2003, 
had discussed various issues concerning the media and 
also broadcasting. The points raised have been taken 
note of for appropriate further action, as deemed fit. 

Duty Hours on Engine DrI".rs 

535. SHRI K.E. KRISHNAMURTHY: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether Rail Engine Drivers have requested the 
railways for reduction of their wort<ing hours from 8 hours 
to 6 hours in view of the frequent rail accidents and 
making them responsible for their duty lapses; 

(b) whether they have requested to include their 
services in the purview of emergency services; and 

(c) if so, the action taken by the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) Yes, Sir. The engine drivers have requested that 
working hours be limited to six hours at a stretch. 

(b) No, Sir. 

(c) Reclassification of engine drivers or change in 
their duty hours has been considered by various 
CommitteeslTribunals, beginning with Adjudicator Justice 
Ra;adhyaksha In 1946, followed by Justice Mlabhoy in 
1969, the Committee on Running Allowance in 1980 and 
4th Pay Commissioning. All of them have held that the 
existing classHication of running staff 88 'Continuous' may 
continue. 

Opening of Salnlk School. 

536. SHRI G.S. BASAVARAJ: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether there is any propoaal under consideration 
of the Government to open more salnik schools in various 
States; and 

(b) if so, the locations IdentIfiad in these States? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) and (b) There is a proposal from the 
Government of Nagaland to open a Sainlk School in 
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Nagaland at Punglwa. This proposal is under consideration 
of the Government. 

Cleanliness at Railway Stations 

537. SHRI PAWAN KUMAR BANSAL: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the use of toilets in railway coaches in 
stationary trains at railway stations has lead to unhygienic 
conditions; 

(b) if so, whether any fresh steps have been initiated 
to maintain cleanliness at railway stations; 

(c) whether an earlier move to clear the sides of 
railway tracks of all garbage has been given up; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) Although notices are displayed in all passenger 
carrying coaches prohibiting the use of toilets in 
stationary trains, yet many passengers do not follow 
these instructions resulting in unhygienic condition at 
those stations particularly where trains pass in moming 
hours. 

(b) It is proposed to produce new design Mis Unke-
Hofmann-Busch (LHB) coaches having toilets with 
Controlled Discharge facility, which has a holding tank 
which opens up only when the train is in motion and 
therefore, the station area does not get dirty even if these 
toilets are used when the trains are stationery. Basides, 
mechanised cleaning has been introduced at a few 
Railway stations to start with and will cover more and 
more stations in due course for making improvements in 
standard of cleanliness at stations. In addition, washable 
concrete aprons are also being provided progressively on 
platform tracks to enable easy, quicker and effective 
cleaning. 

(c) No, Sir. 

(d) Does not arise. 

Procurement of Aircraft carrie,. 
538. SHRI VI NAY KUMAR SO RAKE: 

SHRI AMBAREESHA: 
COL. (RETD.) DR. DHANI RAM SHANDIL: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether the Government have concluded a final 
deal on the acquisition of Russian aircraft carrier Adm. 
Gorshov during the recent visit of the Prime Minister of 
India to MoscoW; 

(b) if so, the details thereof a10ngwith the investment 
proposed to be made therein; 

(c) whether India has the expertise to assess the 
combat-worthiness of Adm. Gorshkov; 

(d) if not, whether any other international experts! 
valuers were engaged to evaluate the deal; 

(e) to what extent the acquisition of Adm. Gorshkov 
will enhance the combat capabilities of Indian Navy; 

(f) whether there is any proposal to acquire more 
aircraft carrier to strengthen the Indian Navy; and 

(g) if so, the investment propose to be made in this 
regard? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) No, Sir. 

(b) Does not arise in view of (a) above. 

(c) Yes, Sir. 

(d) No, Sir. 

(e) Acquisition of Admiral Gorshkov will provide the 
requisite offensive capability and will be a major deterrent 
factor. It can neutralize anticipated threats and Initiate 
offensive action in support of land forces and in the 
execution of amphibious tasks. 

(f) and (g) Government have approved the indigenous 
construction of an Air Defence Ship for the Indian Navy 
in 1999. Keeping in view the strategiC importance and 
role of the Air Defence Ship, approval was accorded for 
a higher capacity ship at a revised cost of Rs. 2880 
crores in January, 2003. 

Agreement with South Africa In Hydrocarbon 
Sector 

539. SHRIMATI SHYAMA SINGH: 
SHRI NARESH PUGLIA: 
SHRI ADHIR CHOWDHARY: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 
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(a) whether the Govemment has entered into an 
agreement with South Africa for cooperation in the 
Hydrocarbon sector; 

(b) if so, the details thereof; and 

(c) the extent to which the Govemment and oil 
companies are likely to be benefited by such an 
agreement with South Africa? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) and (b) An Agreement between Incla 
and South Africa for cooperation in Hydrocarbon sector 
was signed on 16th October 2003 in New Delhi during 
the visit of the South African Delegation headed by the 
President of that country. The Agreement is aimed at 
establishing a general framework for cooperation in areas 
of mutual interest in the Hydrocarbon sector. 

(c) The Agreement WOUld, inter-alia, facilitate 
development of cooperation between the two countries 
for oil and gas exploration and production, processing, 
refining, storage and technology transfer in the 
Hydrocarbon sector in South Africa and India, as well as 
third country. 

Safe Movement of Punctuality of Trains during 
Foggy Season 

540. SHRI SADASHIVRAO DADOBA MANDLlK: 
SHRI C.N. SINGH: 

WUI the Minister of RAILWAYS be pleased to state: 

(a) whether the Govemment have formulated any 
plan to making some special arrangements to ensure 
safe movement and punctuality of trains during foggy 
season; 

(b) if so, the details thereof; 

(c) the cost involved in impJementation of such plan; 

(d) the time by which the said plan is 6ke1y to be 
impJemented; and 

(e) if not, the reeaons therefor and the manner In 
which the Government ensure safe movement and 
punctuaJity of trains during foggy season? 

THE MINISTER OF STATE IN THE MlNIS'ffiY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) Yes, Sir. 

(b) Detailed instructions exist to run trains during 
foggy season. However, provision of Anti Collision Devicel 
Train Protection & Waming System on Indian Railways is 
aJready under progress. Such a system along with Double 
Distant Signals will not only ensure safe movement but 
also improve train running leading to improved punctuality 
of trains even during foggy season. 

(c) and (d) As per estimation, Rs. lSn Crores shaD 
be required for the provision of Anti Collision Devicel 
Train Protection & Wamlng System on Indian Railways, 
as included in the Corporate Safety Plan 2003-2013. 

(e) Does not arise in view of (b) to (d) above. 

IAF Participation In Counter-lnaurgeney 

541. SHRI Y.V. RAO: Will the Minister of DEFENCE 
be pleased to state: 

(a) whether it Is a fact that Indian Air Force will 
hereafter have greater role in the counter-insurgency 
operations synergiaing it with the army; and 

(b) If so, the what extent the IAF participation in the 
counter-insurgency operations would be able to taclde 
the problem? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) The Indian Air Force (IAF) Is playing 
a significant role in counter-insurgency operations and 
will continue to do so. 

(b) Participation of IAF In counter-insurgency 
operations ensures effective and efficient deployment of 
military and para-military resources in the affected areas. 

542. SHRI A. NARENDRA: Will the Minister of 
RAILWAYS be pJeased to state: 

(a) whether there Is any provision regarding speedy 
transportation of perishable goode at parcel rates by 
Railways; 

(b) if so, the details thereof; 

(e) whether the Railways have prapared any separate 
list for perishable goods such as fruita and vegetables 
being transported at parcel rate; 

(d) if so, whether banana has been inclucledin the 
list of frullB; 
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(e) if so, the reasons therefor; 

(f) whether the Government have received any 
representations from Members of Parliament regarding 
inclusion of banana in the list of perishable goods and 
transporting it by parcel rates; and 

(g) if so, the action taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)]: 
(a) Yes, Sir. 

(b) to (e) As announced in the Railway Budget 2003-
04, the rate structure for booking of parcel and luggage 
traffic has been rationalised with effect from 1.4.2003 
under which all types of commodities including perishables 
are charged at the same rates under four different scales 
depending upon the type of train. Instructions exist to 
give preference in loading and clearance of perishable 
traffic. In addition to the passenger carrying trains, parcel 
traffic including perishable are also being carried by social 
Parcel Express trains being run between important cities 
to cater to additional demand for speedy clearance. 
Banana specials and mango specials are also being run 
to meet heavy demand for their transportation. 

(f) No, Sir. 

(g) Does not arise. 

[Translation} 

Uniformity In Implementation. of CAS 

543. SHRI NARESH PUGLIA: 
SHRI ADHIR CHOWDHARY: 
SHRI BHASKARRAO PATIL: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether Conditional Acceaa System (CAS) is likely 
to be implemented uniformly in the whole country; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be implemented 
uniformly? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) to (c) Section 4A of the Gable 

Television Networks (Regulation) Act, 1995 provides that 
where the Central Government is satisfied that it is 
necessary in the public interest so to do, it may make it 
obligatory for every Cable Operator, to transmit or 
retransmit programmes of any channel, through an 
addressable system, with effect from such date, as may 
be specified in the notification and d!fferent dates may 
be specified for different states, cities, towns or areas, 
as the case may be. The Government had initially decided 
to implement Conditional Access System, in four 
Metropolitical cities, namely Delhi, Mumbai, Kolkata and 
Chennai, w.e.f. 15th July, 03. It was later decided to 
implement it, w.e.f. 1st September, 2003, in zone wise 
manner in Delhi, Mumbai and Kolkata; while Chennai 
was taken up in one go. Subsequently, the notification 
regarding implementation of CAS in Delhi was withdrawn. 
A number of cases have also been filed in various law 
courts, regarding the implementation of CAS. Therefore, 
no time frame can be indicated for its uniform 
implementation. 

Production Capacity of LPG 

544. SHRI NAWAL KISHORE RAO: 
SHRI RAMJI LAL SUMAN: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Government have assessed the 
existing production capacity of LPG in the country; 

(b) if so, the average yearly production capacity 
compared to the previous year; 

(c) whether this installed production capacity of LPG 
in the country is not being utilized fully; and 

(d) the average yearly production capacity of LPG 
utilized during the previous years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL. GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) to (d) The refineries have been delicensed 
and production of petroleum products by the oil companies 
is decontrolled from 1998. 

The capacity of a refinery is in terms of crude thru'put 
and there is no specific production capacity of LPG or 
any other product. The yearly production of LPG for the 
last three years is as follows:-
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Year 

2000-2001 

2001-2002 

2002-2003 

[English] 

Qty. in million metric tonnes (MMT) 

6149 

6992 

7288 

Privatlsatlon of NTPC 

545. SHRI ANANTA NAYAK: Will the Minister of 
POWER be pleased to state: 

(a) whether the Government have a proposal to 
privatize the National Thermal Power Cooperation (NTPC); 

(b) if so, the reasons therefor; 

(c) whether all the power plants under NTPC are 
also proposed to be privatized; and 

(d) if not, the specific proposal under NTPC for 
privatization? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) No, Sir. 

(b) to (d) In view of the above do not arise. 

Diversification Programme on NTPC for Coal 
Mining and Coal Washeries 

546. SHRI BASU DEB ACHARIA: Will the Minister 
of POWER be pleased to state: 

(a) whether NTPC is considering to enter into Coal 
Mining and Coal Washeries as per its diversification 
programme; 

(b) if so, whether NTPC has already forwarded 
proposal to the Ministry of Coal for granting stake in 
captive coal mining in Talcher region; 

(c) if so, the details and action taken by the Ministry 
(Coal); 

(d) whether the Ministry of Power has also sought 
comments from various ministries for public offering of 
5% in NTPC; 

(e) if so, whether comments have been received; 
and 

(f) if so, the details thereof and action taken in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) The proposal will be considered by the Ministry 
of Coal based on the recommendation of the screening 
committee constituted by that Ministry for the purpose. 

(d) Comments are being obtained from various 
concerned Ministries/offices for the proposal on public 
offering in National Thermal Power Corporation. 

(e) and (f) After receiving comments from all 
concerned, the issues will be considered by the 
appropriate authority. 

Production of Wind Power 

547. SHRI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of NON-CONVENTIONAL ENERGY SOURCES 
be pleased to state: 

(a) the total wind power production in the country at 
present; 

(b) the measures taken by the Government to 
increase the wind power production during the last three 
years and outcome of those measures; 

(c) whether the Government are evolving a 
comprehensive road map to generate 5000 MW wind 
power by the year 2007; 

(d) if 80, the details thereof and the detail strategy 
chalked out in this regard; 

(e) the incentives likely to be given to the States or 
individual to increase wind power production in the 
country; and 

(f) the extent to which the private participation are 
likely to play a role in achieving this target? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI M. 
KANNAPPAN): (a) A total wind power capacity of 2074 
MW has been set up in the country. 

(b) Under the wind resource assessment programme, 
wind monitoring stations were set up in windy areas in 
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different States. Centre for Wind Energy Technology was 
set up for coordinating Research & Development, testing 
and certification of wind turbines, perfonnance evaluation, 
technical assistance for micro siting of wind turbines, 
training, manpower development and consultancy services. 
208 sites having annual mean wind power density of 
more than 200 w/rn'J- at 50 m height have been identified 
in 11 States and 2 Union Territories. For setting up of 
demonstration wind farm projects, the Government 
provides Central Financial Assistance upto 60"10 of the 
cost of wind electric generators, including spares and 
erection commissioning with the ceiling of Rs. 2.1 crore 
per MW. Fiscal and financial incentives such as 
accelerated depreciation, concessionaJ customs duty on 
certain components, term loan from Indian Renewable 
Energy Development Agency, excise duty exemption etc. 
are available to private developers and equipment 
suppliers for setting up of wind farm projects. 

Wind power projects of 702 MW have been set up 
in the country including Andhra Pradesh (4.5 MW), Gujarat 
(6.2 MW), Karnataka (90 MW), Maharashtra (322 MW), 
Rajasthan (58.7 MW), Tamil Nadu (219.6 MW) and West 
Bengal (1.1 MW) between 1st April, 2000 and 31st March, 
2003. 

(c) and (d) No, Sir. However, the Government has 
proposed to set up an additional wind power capacity of 
5000 MW upto 2012 including 1500 MW upto 2007. Wind 
power capacity of 734 MW has been established during 
the 10th Plan so far. 

(e) The Government will continue to provide. Central 
Financial Assistance for setting up of demonstration wind 
power projects to the State Nodal Agencies and State 
ElectriCity Boards. Fiscal and Financial incentives for 
setting up of commercial wind power projects will be 
continued during the 10th Plan. 

(f) Of 2074 MW installed wind power capacity in the 
country 2009 MW has been set up through private 
investments. This trend is likely to continue. 

Building up of Neval Wing by L nE 

548. SHRI RAMJIVAN SINGH: 
SHRI DINESH CHANDRA YADAV: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether the Government are aware of the building 
up of a Naval Wing-Sea Tigers by the l TTE; 

(b) if so, the implications involved in the event of the 
Sea Tigers taking control in the Palk Bay; and 

(c) the reaction of the Government with regard 
thereto? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) Yes, Sir. 

(b) India & Sri lanka control their respective sides 
of International Maritime Boundary Une. Regular patrolling 
is undertaken by the ships of both the nations. In addition 
air surveillance sorties are also undertaken on a regular 
basis. With the Indian Navy units patrolling on the Indian 
side of International Maritime Boundary line, probability 
of L TTE Sea Tigers taking control in the Palk Bay does 
not exist. 

(c) One country. i.e. Sri lanka cannot have two 
Nalltes. Therefore, India has conveyed its concerns to 
Sri Lanka. India maintains an abiding interest in the 
security of Sri Lanka and remains committed to its 
Sovereignty and territorial integrity. 

[Translation] 

Promotion of Regional Artists 

549. SHRI PRABHU NATH SINGH: Will the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state: 

(a) the steps being taken by the Government to 
promote regional artists through regional broadcasting 
stations; 

(b) whether the Government are conSidering to 
increase the broadcasting time of regional broadcasting 
stations keeping in view the regional artists; and 

(c) if so, the details thereof and the progress report 
in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) to (c) The information is being 
collected and will be laid on the Table of the House. 

[English] 

Requirement of Wanhlp 

550. SHRI SURESH RAMRAO JADHAV: Will the 
Minister of DEFENCE be pleased to state: 
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(a) whether it is true that the Indian navy has a 
shortfall of worship against its requirements; 

(b) if so, the main reasons for such shortfall; and 

(c) the steps taken by the Government to fum" the 
requirement of Indian Navy as early as possible? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) No, Sir. 

(b) Does not arise in view of answer to (a) above. 

(c) Modernisation and development of Navy is an 
ongoing process dictated primarily by the threat 
perceptions and prevailing external strategic/security 
environment as also the emerging technologies. With 
increased emphasis on induction of high technology, Naval 
platforms are programmed tor periodic upgradation in 
technology. 

FOI In Radio Broadcast 

551. SHRI P.S. GADHAVI: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the Government are considering for 
formulate Foreign Direct Investment (FDI) norms and 
guidelines for radio broadcast; 

(b) if so, the details thereof; 

(c) whether the licence fee/entry fee for TV, print 
media and radio broadcast is very high and the 
Government propose for abolish this fee; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) to (e) The Government had, 
on 24th July, 2003, constituted a Committee to make 
recommendations for radio broadcasting for Phase II. The 
terms of reference to the convnittee, amongst other things, 
included making (i) suggestions regarding extent of foreign 
Equity Participation in private FM in order to make th~ 
economicaUy more viable/sustainable while also keeping 
in mind regimes in other sectors and requirements of 
national security, and (ii) assessment of a viable licence 
fee structure for the various cities (one time entry fee, 
fixed licence fees, revenue sharing, etc.) to based on 

clearty defined parameters. The committee has, on 
17th November, 2003, submitted its report to the 
Govemment 

Further, no Licence fee/entry fee for obtaining 
permission of uplinking TV channels is being charged by 
this Ministry. So far as the Print media is concerned, 
there is a no licence fee/entry fee prescribed. However 
an application fee of Rs. 5000 (Rupees five thousand 
only) is prescribed for considering/processing proposals 
for foreign investment in news and current affairs/non-
news and non-current category. 

Regulation of Long Dletance Pipeline 

552. SHRI J.S. BRAR: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Government has evolved a policy to 
regulate long distance pipelines; 

(b) if so, details thereof; 

(c) whether this policy will cover existing pipelines or 
not; and 

(d) if not, the steps taken to impose a uniform policy 
to regulate long distance pipelines? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) to (d) The Govemment has notified 
guidelines for laying petroleum product pipelines vide 
notification F.No. P-2001215199-PP dated 20.11.2002. 
These guideHnes categorize the pipelines and inter-alia 
cover the issues of ·ownership and access-, 'a~ etc. 
The guidelines provide for at least 25% additional capacity 
over and above the requirement of the proposer for use 
by any other Industry player under common usage. 

These guidelines will remain in force till the Petroleum 
Regulatory Board is established by an Act of Parliament. 
The proposed Board will regulate new as well as existing 
pipelines, which have been declared to be common 
carrier. 

setting up of Ugnhe baaed Power Projects 

553. SHRI K.P. SINGH DEO: Win the Minister of 
POWER be pleased to state: 

(a) whether the Government have a proposal to set 
up some lignite-based power projects in the country; 
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(b) if so, the States where these power projects are 
being set up in the Tenth Plan; 

(c) the installed capacities of these power projects; 
and 

(d) the expected time of their power generation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) to (d) The 
State-wise details of liglite based power projects proposed 
to be set up during the 10th Plan, their installed capacity 
and expected date of commissioning are enclosed as 
Statement. 

Statement 

S. Name of the Project 
No. 

1. Giral TPS 
MIs Rajasthan Rajya Vidyut 
Utpadan Nigam Ltd. 

2. Barsingsar TPS 
MIs Neyveli Lignite 
Corporation Ltd. 

3. 

4. 

5. 

6. 

7. 

8. 

Akrimota TPS 
MIs Gujarat Mineral 
Development Corporation Ltd. 

Kutch Lignite Extn. TPS 
MIs Gujarat Electricity Board 

Surat Lignite Extn. TPS 
MIs Gujarat Industries Power 
Company Ltd. 

Neyveli Extn. 
MIs Neyveli Lignite Corporation Ltd. 

Neyveli II Exp. 
MIs Neyveli Lignite Corpn. Ltd. 

Neyveli Zero 
MIs St-CMS Electric Co. 

PIpeline Technology Purchaaed by GAIL 

State 

Rajasthan 

Rajasthan 

Gujarat 

Gujarat 

Gujarat 

Tamil Nadu 

Tamil Nadu 

Tamil Nadu 

554. PROF. UMMAREDDY VENKATESHWARLU: Win 
the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether GAIL has purchased new pipeline 
technology called "Longitudinally submerged are welded" 
(LSAW) technology; 

Capacity (MW) 

lx125 

2x125 

2x125 

lx75 

2x125 

2x210 

2x250 

250 

Expected time of 
completion 

October 2005 

Unit-1-48 months from 
investment decision 
Unit-2-54 months from 
investment decision. 
Project is likely to slip 
from 10th Plan. 

Unit-l-September 2004 
Unit-2-December 2004 

March 2006 

Unit-l June 2006 
Unit-2 December 2006 

Unit-l synchronized on 
21.10.2002 

Unit-l-40 months Unit-lI-44 
months from the date of 
awerd of order for main 
plant. Project is likely to 
slip from 10th Plan. 

Unit synchronized on 
11.10.2002 

(b) if so, the details of this technology; 

(c) the specific advantages of this technology; 

(d) the expected use of this I.13AW technology; and 

(e) the additional cost of this technology and cost-
benefit studies done? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) No, Sir. However, GAIL is using pipelines 
manufactured by this technology since Its inception i.e. 
for almost 17 years. 

(b) The Longitudinally Submerged Arc Welded 
(LSAW) is a technology used intemationally by most of 
the pipe manufacturers to produce pipes used in the 
transportation of high pressure hydrocarbons. This is 
achieved by forming of Plates into 'U' or '0' shape and 
welding the seam through longitudinally. 

(c) These pipes are safer for high pressure gas 
transportation application. Also, the LSAW pipes are less 
prone to corrosion resulting in longer life, and are less 
prone to failure at welded seam. 

(d) LSAW pipes are used for manufacturing of line 
pipe for transporting gas, liquid hydrocarbons and allied 
fluids. 

(e) Cost of pipe will depend on various factors like 
raw material cost, demand/supply conditions etc. prevailing 
at the time of procurement. 

Revision In Sale Prices of LPG and Keroaane 

555. SHRIMATI PRABHA RAU: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the oil marketing companies have urged 
upon the Government to revise the rates on sale of 
domestic LPG and Kerosene; 

(b) whether the Govemment considered the proposals 
for enhancing the rates of LPG and Kerosene of the oil 
companies; 

(c) the extent of increase proposed by the oil 
companies and the reasons therefor; and 

(d) the losses being suffered by the oil companies 
on the supply of LPG and Kerosene at the existing rat. 
to the consumers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) to (d) As per the Government decillion 
on dismantling of Administered Pricing Mechanism (APM) 
in the petroleum sector, the Govemment subsidy on PDS 
Kerosene and Domestic LPG is on flat rate baaIs and 
after accounting for the same, the Oil Marketing 
Companies (OMCs) could vary the retail selling prices in 

line with the variations in the International prices of these 
products. 

PDS Kerosene and Domestic LPG are domestic fuels 
of mass consumption. Passing of higher international 
prices of these products in the domestic selling prices 
would have hurt the consumers. The matter was therefore 
re-examined and it was decided in consumer interest that 
the OMes will not increase the selling prices of these 
products during 2003-04. 

The resultant under-recoveries of the OMCs, projected 
to be around Rs. 8200 crores, would be absorbed/shared 
amongst the oil PSUs. 

[Translation] 

Late Running of Gomatl Expreu 

556. SHRI AMIR ALAM: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government are aware that due to 
single rake the 60mati Express running between New 
Delhi and Lucknow runs late for hours together and 
continues to run late for the whole week; 

(b) if so, the reasons therefor; 

(c) whether the Government are planning to provide 
another rake for the train to make it punctual; 

(d) if so, the details thereof and other measures 
takenlto be taken for punctuality of the train; 

(e> whether the Government propose to provide 
double rake for trains which have single rake presently; 
and 

(f) if so, the details thereof and the progress made 
in this direction? • 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL»): 
(a) and (b) No, Sir. The punctuality of 2419/2420 
Lucknow-New Delhi Gomti Express has been affected 
mainly due to alarm chain pulling, hose pipe disconnection 
and other mlacreant activities. In addition provision of 
additional stoppage is another factor affecting punctuality 
of" train. 

(c) No, Sir. 

(d) Railways make all pouIbIe effort. to run trains 
pu1CIuaIIy. InIenIiYe ro&nt the clock monitoring at clffentrlt 
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levels is undertaken regularly. In addition, punctuality 
drives both at Inspectorial and Officers' level are also 
being launched from time to time. 

(e) No, Sir. 

(f) Does not arise. 

[English] 

Production of LNG 

557. SHRI CHANDRAKANT KHAIRE: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) the amount of Natural Gas produced from different 
sources in various States during the last three years, 
State-wise; 

(b) the amount and rate of royalty paid to each State; 

(c) whether any enactment or regulatory model is 
contemplated to enable the States to have their own 
policy for exploitation of their petroleum and gas 
resources; and 

(d) if so, the steps taken or being taken in regard 
thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) and (b) Information is being collected 
and will be laid on the Table of the House. 

(c) No, Sir. 

(d) Does not arise in view of (c) above. 

Thermal Power Plant In Malwa 

558. SHRI VIRENDRA KUMAR: Will the Minister of 
POWER be pleased to state: 

(a) whether the Government have a proposal to set 
up a thermal power plant at Malwa in M.P.; 

(b) if so, the installed capacity of that power plant; 
and 

" (c) the steps taken to set up that power plant? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWNfTI MEHTA): (a) and (b) 
Madhya Pradesh State Electricity Board have propoeed 

to set up a thermal power plant of 1000 MW (2x5OO 
MW) capacity at Malwa in Madhya Pradesh. 

(c) The project has been identified for capacity 
addition during the 11 th Plan. The implementation of the 
Project could be taken up after all the essential inputs! 
clearances are tied up and technical standards relating 
to connectivity to the grid is complied With. As per new 
Electricity Act 2003, Techno-Economic Clearance (TEC) 
of Central Electricity Authority (CEA) is not required for 
the Project. 

Subsidy for Transportation of Petrol, LPG and 
Kerosene 

559. SHRI GANTA SREENIVASA RAO: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether it has been decided to provide subsidy 
for transportation of Petrol, Kerosene and LPG under 
public distribution scheme in the country' remote areas; 
and 

(b) the time by which this concession is going to be 
introduced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (8) and (b) Freight subsidy for far-flung areas 
for PDS kerosene and domestic LPG is available from 
the Government budget effective 1.4.2002. No such 
subsidy is available for petrol. 

[Translation] 

Purchase of Gee Blocks by GAIL In Foreign 
Countries 

560. SHRI TUFANI SAROJ: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(8) whether Gas Authority of India Limited is holding 
negotiations to purchase gas blocks in some countries; 

(b) if so, the details thereof; 

(c) whether the GAIL has also initiated Gas 
exploration work in some countries; and 

(d) H 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
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MAHAJAN): (a) and (b) Yes, Sir. GAIL (India) Limited 
(GAIL) is evaluating a fann-in offer in an offshore Egypt 
Block in which Shell Egypt is the operator. 

(c) and (d) Yes, Sir. GAIL is a non-operating partner 
with 10% participating interest in a joint venture in 
Myanmar Offshore block where exploration work is in 
progress. The consortium partners and their participating 
interest in the project are as follows:-

Daewoo Intemational 

ONGC Videsh Limited 

GAIL (India) Limited 

Korea Gas (KOGAS) 

[English] 

60% (Operator) 

20% 

10% 

10% 

ReservatIon to EconomIcally Backward Clanes 
(EBCs) 

561. COL. (RETO.) DR. DHANI RAM SHANDIL: 
DR. SUSHIL KUMAR INDORA: 
SHRI NAWAL KISHORE RAI: 
SHRI AJOY CHAKRABORTY: 
DR. B.B. RAMAIAH: 
SHRI S.D.N.R. WADIYAR: 
DR. MANDA JAGANNATH: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) whether the Government have approved a 
proposal for Constitutional Amendment and constituted a 
judicial commission in order to provide reservation quota 
in Government jobs for people belonging to the 
Economically Backward Classes (EBCs); 

(b) if so, the. details and salient features thereof 
including the composition of commission; and 

(c) the time by which the said commission is likely 
to submit its report, legislation to be introduced and the 
same is to be implemented in the Country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRI 
NAGMANI): (a) The Government have approved, in 
principle, the proposal for amendment to the Constitution. 
It has also approved the proposal for setting up of a 
commiaaion to study the issue and work out the modalities 
to provide reservation for economically backward c\as8e8 
of Citizens not covered by the existing Reservation Policy. 

(b) The proposed Commission is required to elicit 
the views of the State GovammentslUTs and others and 
to work out the modalities for reservation and also to 
suggest criteria for identification of economically backward 
classes etc. The commission shall be headed by a 
chairperson and will consist 01 4 other members with 
suitable expertise. 

(c) The proposed commission will submit its report 
within one year from the date of its appointment. Further 
action for bringing an artIendment to the constitution will 
be taken after the proposed Commission submits its 
report. 

Alternate Route for South Bound TraIns 

562. SHRI P.O. ELANGOVAN: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Govemment propose to conduct a 
survey of the Morappur-Dharmapuri line and to run all 
the South bound trains from Bangalore or reaching 
Bangalore via Salem, Dharmapuri and Hozur instead of 
Salem-Jolarpet-Bangarupet line; 

(b) if so, the details thereof; and 

(c) the progress made in this regard so far to avoid 
wastage of time and money? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) No, Sir. 

(b) and (c) Do not arise. 

67 Hydel Power Projects for North Eastern RegIon 

563. SHRI M.K. SUBBA: Will the Minister of POWER 
be pleased to &tate: 

(a) whether in recognition of the high hydel potential 
of the North Eastem Region, the Government plans 67 
hydel power projects for the region; 

(b) if so, the estimated total hydel potential of the 
region; 

(c) the details of the projects so planned; and 

(d) the action plan, If any, laid down for implementing 
these projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) Under the 
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Hon'ble Prime Minister's 50,000 MW Hydro Electric 
Initiative, preparation of Preliminary Feasibility Reports of 
70 Hydro Electric Schemes having aggregate installed 
capacity of 32,107 MW have been identified in the North 
Eastem Region including Sikkim. 

(b) As per assessment studies carried out by Central 
Electricity Authority from 1978-87, the identified hydro 
capacity of North Eastem Region has been estimated as 
58971 MW. Out of the above, 1070 MW of the identified 
potential has been harnessed 80 far while another 379 
MW is under construction after investment approval 
(considering Hydro Electric Schemes of capacity more 
than 3 MW). 

(c) The details of the 70 Hydro Electric Schemes 
Identified for preparation of Preliminary Feasibility Reports 
is given in the Statement enclosed. 

(d) The hamessing of this potential depends upon 
the commercial viability of these schemes, availability of 
environment, forest and other clearances, prospective 
buyers of generated power and identification of 
implementing agencies for the projects. 

StIItement 

State-wise List of HE Scheme for Preliminary 
Feasibility Reports (PFRs.) 

S.No. Scheme 

2 

Arunachlll Pradesh 

1. Bhareli Lift Dam-II 

2. Bhareli Lift Dam-I 

3. Kapak Leyak 

4. Badao 

5. Pakke 

6. Saba 

7. Chanda 

8 Kimi 

9. Kameng 

10. Bichom-II 

11. Papu 

RiverlBasin 

3 

Kameng 

Kameng 

Kameng 

Kameng 

Kameng 

Kameng 

Kameng 

Kameng 

Kameng 

Kameng 

Kameng 

I.C. (MW) 

4 

330.0 

240.0 

195.0 

120.0 

120.0 

105.0 

110.0 

535.0 

1100.0 

205.0 

160.0 

2 

12. Talong 

13. Utung 

14. Tenga 

15. Bichom Storage-I 

16. Hegio 

17. Emini 

18. Amulin 

19. Agaline 

20. Rigong 

21. Kurung Dam-II 

22. Tato-II 

23. Oju-II 

24. Attunfi 

25. Naba 

26. Emra-ll 

27. Elalin 

28. Naying 

29. Oju-I 

30. Niare 

31. Emra-I 

32. Minnying 

33. EIamgo 

34. Duimukh Storage 

35. t.Irak 

36. Hirong 

37. MaIinye 

38. MlII.mdan 

39. Dernwe 

40. Kunq DIm-! 

41. Hutang 

42. Ka 
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3 

Kameng 

Kameng 

Kameng 

Kameng 

Subansiri 

Dihang-Dibang 

Dihang-Dibang 

Dihang-Dibang 

Dihang-Dibang 

Subansiri 

Dihang-Dibang 

Subansiri 

Oihang-Oibang 

Subansiri 

Oihang-Dibang 

Dihang-Dibang 

Dihang-Dibang 

Subansiri 

Slbansiri 

Dihang-Dibang 

Oihang-Dibang 

Dihang-Dibang 

Subansiri 

4 

150.0 

110.0 

275.0 

190.0 

250.0 

295.0 

235.0 

235.0 

130.0 

115.0 

360.0 

2580.0 

175.0 

1290.0 

870.0 

3045.0 

495.0 

1925.0 

1405.0 

275.0 

195.0 

180.0 

170.0 

160.0 

180.0 

335.0 

145.0 

3000.0 

200.0 

950.0 

2550.0 

GrInd TCIIIII 25890.0 
(AnnIchaI PI'IdeIh) 
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2 3 4 2 3 4 

IIInIpur 5. Ungza TISIa 160 

1. Nur9tan Barak & Others 85 6. RukeI TISIa 90 

2. Khongnem Chakha-II Barak & Others 90 7. Rof9Ii Storage TISIa 95 

3. Pabaram Barak & Others 232 8. Jedang TISIa 185 

Grand Total ~r) 407 9. Rirg>i TISIa 160 

MeghIIayI 10. Teesta SI. I Tisia 320 

1. Sushen Barak & Others 150 Grand Total (Sikkim) 1680 
!. Umjaut Barak & Others 85 

Total North Eastem 32107 
3. Umduna Barak & Others 95 Region 

4. Kynshi-II Barak & Others 175 [Translation] 

5. Umiam Umtru-IV KaIang 145 
ElectrIfIcation of VlI~ by Soler Bllttertu 

6. Nongkolait Barak & Others 180 
564. DR. JASWANT SINGH YADAV: Will the Minister 

7. Mawbiei Storage Barak & Others 100 of NON-CONVENTIONAL ENERGY SOURCES be 

8. Kyanshi Storage-I Barak 295 pleased to state: 

9. Umangot Storage Barak 265 (a) the total number of villages electrified in the State 
of Rajasthan with the help of solar baUeries during the 

Grand Total (MepIaya) 1490 last three years; 

IIIziDrIm (b) the funds allotted to the State in this regard and 

1. Kakjam Barak & 0Ihers 545 the amount spent so far; and 

2. Lunglang Storage Barak & Others 690 (c) the funds allotted to the State of Rajasthan under 

3. Boinu Storage Barak & Others 635 
the rural electrification scheme during the current financial 
year? 

Grand Total (Mizoram) 1870 
THE MINISTER OF STATE OF THE MINISTRY OF 

NIgIIInd NON-CONVENTIONAL ENERGY SOURCES (SHRI M. 

U. Brahmaputra 135 
KANNAPPAN): (a) 22 villages have been electrified by 

1. YanlPlYU Stor. the State Nodal Agency of Rajasthan based on stand-

2. TIZU Barak & Others 365 alone solar power plants under the Pradhan Mantri 
Gramodaya Yojana (PMGY) Scheme through State 

3. Oikhu Dam U. BrahmapuIJI 470 allocation. Work is in progress in another 38 villages. In 

Grand TOlai (NIgaIInd) 970 addition, 22,500 solar domestic lighting systems and 437 
solar street lighting systems wera lnatalled in rural a .... 

SIddm in the State during the last three years under the Solar 
Photovoltalc Programme of the Ministry of Non-

1. Panan TIIIa 230 Conventional Energy Sources (MNES). 

2. NamUn TIIIa 175 (b) An amount of Rs. 8.87 crore was aUocated and 

3. Dikdlu T. 90 spent on the electrification of 22 vUlageR under the PMGY 
Scheme. An amount of Rs. 13.60 crore was released by 

4. Aangtong TIIIa 175 MNES and spent by the State Agency on the installation 
of solar domestic and street lighting systems. 
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(c) No funds have so far been released to Rajasthan 
State under the Remove Village Electrification of MNES 
during the current financial year. 

{English] 

Non-Payment of Statutory Due. of Employ ... 

565. SHRI SUNIL KHAN: 
SHRI BASU DEB ACHARIA: 
SHRI VIRENDRA KUMAR: 

Will the Minister of HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES be pleased to state: 

(a) whether the Govemment have decided to release 
outstanding wages/salary and statutory dues payable to 
the employees of Central Public Sector Undertakings 
(CPSUs); 

(b) if so, the details of amount (dues) payable/paid 
to the employees as on date, PSU-wise, State-wise; 

(c) the reasons for delay in releasing the said dues 
to the employees of CPSUs; 

(d) whether the supemnuation age of employees in 
some CPSUs have been reduced; 

(e) if so, the details thereof; and 

(f) the reasons for not adopting uniformity in the 
supemnualion age in all CPSUs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SANTOSH KUMAR 
GANGWAR): (a) to (c) Govemment have directed CPSUs 
to clear the outstanding dues and salary/wages of the 
employees in a time bound manner. Enterprise-wise and 
State-wise amount of dues as on 31.12.2002 are given 
in the Statement enclosed. The delaying payment of such 
dues in particular CPS Us is mainly due to financial 
difficulties or legal hurdles faced by them. The CPSUs 
facing financial difficulties have been advised to sub.,.. 
specific action plan for the future of the enterprise/unit to 
avail of one time financial assistance from the Govemment 
to clear the dues expeditiously. 

(d) The retirement age of employees of some PSUs 
has been rolled back from 60 to 58 years. 

(e) and (f) The concemed administrative Ministries 
have been authorised to decide about the roll back of 
age of suppemnuation from 60 to 58 years on case to 
case basis based upon specific proposals of the CPSUs. 
The information in this regard is not maintained centrally. 

In view of divergent activities, financial condition and 
level of surplus manpower, uniform supemnuation age 
has not been adopted. 

Stlttement 

Enterprisewise & Statewise details of outstanding dues as on 31.12.2002 

(Rs. in lakh) 

State SI. Name of CPSEI Outstanding Dues Total 
No. (location) 

Statutory Salary/ 
Dues wages 

Dues 

2 3 4 5 6 

Andhra Pradesh 1. Bharat Heavy Plate & Vessels 1254.84 1252.84 
(V1S8Ichapatnam) 

2. Praga Tools Ltd. 295.35 186.61 481.96 
(Secunderabad) 

Total 1548.19 186.61 1734.80 
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2 3 4 5 6 

Bihar 1. Bharat Refractories Ltd. (Bokaro) 3282 9n 4259 
2. Bharat Wagon & Engg. 1297.83 441.72 1739.55 

(Mokamah) 

Total 4579.83 1418.72 5998.55 
Delhi 1. Bharat Heavy Electricals Ltd. 38.41 38.41 

(Delhi) 

2. Cement Corpn. of India Ltd. 1209.02 815.85 2024.87 
(Delhi) 

3. Hindustan Vegetable Oils Corp. 0.89 0.89 
(Delhi) 

4. Hospital Services Cons. Ltd. 0.76 0.76 
(Delhi) 

5. National Building Cons. Corp. 134.47 134.47 
(Delhi) 

6. National Projects Con. Corp. Ltd. 4410 1807 6217 
(Delhi) 

7. National Seeds Corporation Ltd. 338.69 189.23 527.92 

8. NTC (DPR) Ltd." (Delhi) Included in NTC's Subsidiaries. Figures of 
dues of all subsidiaries put together are 
given separately. 

9. State Farms Corporation Ltd. 2538 250 2788 
(Delhi) 

Total 8535.n 3196.55 11732.32 

Gujarat 1. NTC (Gujarat) Ltd." Irlcluded in NTC's Subsidiaries 
(Ahmedabad) 

Haryana 1. Indian Drugs and Pharma. Ltd. 7585 7585 
(Gurgaon) 

Total 7585 7585 

Jharkhand 1. Bharat Coking Coal Ltd. 51202 51202 
(Dhanbad) 

2. Central CoaJfieids Ltd. (Ranchi) 22 22 

3. Heavy Engineering Corporation 9277 881 10158 
(Ranchi) 

4. projects and Development India 
(Noida) 

Total 60501 881 61382.00 

Kamataka 1. HMT Ltd. (BangaJore) 395 395 

2. HMT (Mf) (BangaJore) 2429 382 2811 

3. HMT (W) (BangaJore) 2346 1242 3588 
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2 3 4 5 6 

4. HMT (CW) (Jammu) 102 88 190 

5. NTC (APKKM) Ltd. *(Bangalore) Inctuded in NTC's Subsidiaries 

6. Tungbhadra Steel Products 257 553 810 
Ltd. (Tungabhadra) 

Total 5529 2265 n94 

Madhya Pradesh 1. Nepa Ltd. (Nepanagar) 437.38 437.38 

2. NTC (MP) Ltd. * (Indore) Included in NTC's Subsidiaries 

Total 437.38 437.38 

Maharashtra 1. Hindustan Antibiotics Ltd. 1700 1700 
(Pimpri) 

2. Mazagon Dock Ltd. (Mumbai) 18.70 18.70 

3. NTC (MN) Ltd. * (Mumbai) Included in NTC's Subsidiaries 

4. NTC (SM) Ltd: (Mumbai) 

Total 1718.70 1718.70 

Orissa 1. National Aluminium Co. Ltd. n.10 n.10 
(Bhubaneswar) 

Total n.10 n.10 

Rajasthan 1. Instrumentation Ltd. (Kota) 823 325 1148 

2. Hindustan Salts Ltd. 

Total 823 325 1148 

Tamil Nadu 1. Hindustan Photo Films. 293.94 293.94 
Mfg. (Ootacamund) 

2. NTC (TN & Pondicherry) Ltd. * Included in NTC's Subsidiaries 
(Coimbatore) 

Total 293.94 293.94 

U.P. 1. Bharat Pumps and Compressors 1437.54 1437.54 
(Allahabad) 

2. NTC (U.P.) Ltd: (Kanpur) Included in NTC's Subsidiaries 

3. Projects and Development Incia 2019 2019 
(Nokia) 

4. Scooters India ltd. (Lucknow) 16.08 16.08 

5. Triveni Structurals Ltd. (Naini) 885.78 355 1240.78 

Total 4358.40 355.00 4713.40 
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2 3 4 5 6 

West BengaJ 1. Andrew Yule & Co. (Koikata) 1575.81 372.02 1947.83 
2. Bengal Immunity Ltd. (Koikata) 508 508 

3. Bharat Brakes & Valves Ltd. 23.36 23.36 
(KoIkata) 

4. Bharat Ophthalmic Glass Ltd. 76.91 420 496.91 
(Durgapur) 

5. Bharat Process & Mach. Engg. 59.42 59.42 
ltd. (Kolkata) 

6. Birds, Jute & Exports Ltd. 116 38 154 

7. Braithwaite & Co. ltd. (Kolkata) 418.12 190 608.12 

8. Bum Standard Co. ltd. (Kolkata) 2675.n 2675.n 

9. Hindustan Cables Ltd. (Kolkata) 8107.08 8107.08 

10. Hindustan Copper ltd. (Koikata) 1583 841 2404 

11. Hindustan Steel Works Const. 8300 8300 
(Kolkata) 

12. Hooghly Dock & Port Eng. 35.00 242.00 2n.00 
Ltd. (Koikata) 

13. Indian Iron & Steel Co. Ltd. 4502 4502 
(Bumpur) 

14. Jessop & Co. Ltd. (Kolkata) 460.42 460.42 

15. National Instruments Ltd. 283.79 189.13 452.92 
(KoIkata) 

16. National Jute Man. Corp. Ltd. 19248 7197 28443 
(Koikata) 

17. NTC (WBAB) Ltd: Included in NTC's Subsidiaries 

18. Smith Stanistreet & Pharma. 91 91 
(Kolkata) 

19. Tea Trading Corpn. (Koikata) 872.28 1029.52 1901.81 

20. Tyre Corporation of India Ltd. 912.29 37.01 949.30 
(Kolkata) 

Total 41506.26 18855.68 60361.94 

NTC's Subsidiaries- 25500 25500 

Grand Total (60) 162993.57 27483.56 190477.13 

Equivalent to ClOre 1629.94 274.83 1904.n 
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[Translation] 

Air Journey by CON COR OffIcers 

566. SHRI ARUN KUMAR: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the number of officers of the Container 
Corporation of India who travelled by air officially during 
the year 2002-2003; 

(b) the expenditure incurred by officers on such air 
travels during the year 2002-2003; and 

(c) the expenditure incurred every year by the 
CON COR on all these air travels? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL»): 
(a) Eighty (80) Officers. 

(b) Rs. 103 Lakhs 

(c) The expenditure incurred during the last three 
years is as under: 

2000-01 

2001-02 

2002-03 

{English] 

Rs. 61 lakhs 

Rs. 76 lakhs 

Rs. 103 lakhs 

Funda from IDBI for G.. baed Power Pr0ject8 

567. SHRI JYOTIRADITYA M. SCINDIA: 
SHRIMATI RENUKA CHOWDHURY: 

Will the Minister of POWER be pleased to state: 

(a) whether the Govemment of Andhra Pradesh has 
sought Union Governmenfs intervention or guarantee for 
securing funds from lOBI or otherwise for the three gas 
based power plants at Kouaseema, Vemagirl and 
Gautami; 

(b) if so, the details thereof and response of the 
Union Government thereto; and 

(c) the details of gas based power plants under 
conslderationflmpiernentatlon in Madhya Pradesh and other 
States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) No 

guarantee from the Government of India (Ministry of 
Power) for securing funds for the three gas based power 
projects being implemented through the private Sector, 
has been sought by the Government of Andhra Pradesh. 
However, Government of Andhra Pradesh have sought 
assistance of Ministry of Finance for financial closure of 
4 Gas Based Projects i.e. 445 MW Konaseema Power 
Project, 370 MW Vemagiri Power Project; 464 MW 
Gautami Power Project and 220 MW Jegurupadu 
Extension Project. 

(b) Ministry of Finance have informed that Industrial 
Bank of India (lOBI) have approved financial assistance 
to Konaseema EPS Oakwell Power Ltd. (Konaseema) 
and Phase-II of GVK Industries Ltd. (GVK), being set up 
in Andhra Pradesh subject to fulfillment of certain 
conditions relating to payment security. 

(c) The details of gas based power projects under 
considerationlimplementation for commissioning during 
Tenth Plan in various States including Madhya Pradesh 
are furnished in the Statement enclosed. 

Ststement 

Gas based Thennal Power Projects TargettecV 
Anticipated for CommissiOning during 10th Plan 

Slate & Projac:I Name 

KonaaeemaCCPP 

Vamagiri CCPP 

GUMi CCPP 

"CCPPEm. 

'-
L*Ia WH 

K.mIIIIIII 

Bidadi CCPP 

HasIIn CCPP ....,. ......... 
Qq CCPP 

2 

Konasaema EPS OPt. 

Vamagiri Power Gen. lid. 

GUIIni Powar I..inIed 

GVK IncUIIries 

Assam SIIE Becy. BoanI 

KamIIIka Power Coqn lid. 

HasIIn Power Co. 

Ills STl Power hIa Ud. 

Capacity (MW) 
As per benaIIs 
origiIaI targeI 

3 

445 

370 

464 

220 

38 

14001 

189. 
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DabhoI CCPP-ll 

POlldlcheny 

KaraiIckaI CCPP 

MaIharia lsec 
TIIIIiI NIdu 

~ccpp 

KLMaIam CCPP 
Valanlharavai CCPP 

Tripura 

Monan:hak CCPP 

2 

DabhoI Power Co. 

PPCL 

RRECL 

AbIII Power Co. lid. 
T arm Nackl EIecy Board 
AI1Iay Energy lid. 

NEEPCO 

CCPP: Combined Cycle Power Project 

WH: Waste Heat 

ISCC: Integrated solar combined cycle 

3 

1444 

1000 

140 

119.81 

37 
38t 

SOD 

OThennal units slipping from 10th Plan original target 
,Thermal units not included In 10th Plan original target 

DTH ServIces 

568. SHRI PRABODH PANDA: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the Doordarshan has decided to start 
DTH services from December this year; 

(b) if so, the number of channels likely to be 
launched; 

(c) whether Doordarshan has asked the Indian Space 
Research Organization (ISAO) to reserve a transponder 
for starting DTH Services; 

(d) if so, the details thereof; and 

(e) the expenditure involved in this project? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) and (b) Doordarshan's pilot 
project of "Ku-Band transmission- has been approved by 
the Government. The transmission of thirty free to air 
channels is expected to commence by the midcIe of 2004. 

(c) and (d) Doordarahan has requested Indian Space 
Research Organization to provide four Ku-Band 
transponders. 

(e) The Ku-Band transmission project has been 
approved at a cost of Rs. 164.35 crores. 

Improvement In Freight EIImlnga by Zonal Railway. 

569. PROF. UMMAREDDY VENKATESWARLU: WUI 
the Minister of RAILWAYS be pleased to state: 

(a) whether Zonal managers have been asked to 
prepare individual zonal blueprints for improvement in 
freight eamlngs in the individual trains; 

(b) if so, whether the plans for Increasing freight 
movement in individual trains has been submitted; 

(c) if so, the major recommendations made by zonal 
managers In this regard; 

(d) whether incentives wID be given to staff if results 
are shown; and 

(e) the details of the incentive scheme finalised? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL»): 
(a) No, Sir. There are no separate schemes for individual 
freight trains. 

(b) to (e) Do not arise. 

Procu,......m 01 SperM for Sea Herrlera and See 
King Hel!coptera 

570. SHRI G.S. BASAVARAJ: Will the Minister of 
DEFENCE be pleased to &tate: 

(a) whether the Government propose to procure vital 
spares for the Navy's ageing Sea Harrier jump jets and 
Sea King helicopters from United States of America; and 

(b) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) and (b) The spar88 for the Sea Harrier 
aircraft are being procured from the Original Equipment 
Manufacturer (OEM) of the aircraft in the UK. No spares 
for the Sea Harrier are being procured from the US. 

Ninety-elght spares of Seeking Aircraft have been 
ordered through the Foreign MUitary Sales (FMS) Scheme 
of US Navy. Of these, eighty spares have already been 
supplied. 
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Cost Escalation due to delay In 
Completion of Rail Projects 

571. DR. MANDA JAGANNATH: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways responsible for the cost 
escalation of nearly Rs. 10,000 crore of the total of over 
Rs. 15,000 crore cost escalation due to delays in 
completing the railway projects as reported by the Ministry 
of Statistics and Programme Implementation in their latest 
data probing projects of various ministries; 

(b) if so, reasons which contributed the delay in the 
implementation of the projects; and 

(c) the steps being taken/proposed to be taken by 
the Ministry to complete the projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) No, Sir. 

(b) Does not arise. 

(c) A number of initiatives have been taken to 
augment resources for expediting completion of the 
ongoing projects. These include sharing by State 
Governments, Public/Private Partnership, funding from 
Ministry of Defence, additional resources for National 
Project of Udhampur-Srinagar-Baramulla and funds for 
National Rail Vikas Yojana. 

Operation of Radio City 

572. SHRI IQBAL AHMED SARADGI: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the Govemment have identified Several 
shortcomings in the clarifications on funding and ownership 
partners provided by MIs. Music Broadcast Private Limited 
the company that operates Radio City; 

(b) if so, whether the Government has written letters 
to the concemed authorities; 

(c) if so, the details thereof; 

(d) the extent to which they have been cleared by 
them; and 

(e) the action taken/proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) to (e) The Government had 
issued a Show Cause Notice to MIs Music Broadcast 
Private Limited on 3rd September, 2003, on the issue of 
alleged violation of the terms and conditions of the Licence 
Agreement. The matter is currently under examination, in 
consultation with Departrnent of Company Affairs and 
Ministry of Law. Further, MIs Music Broadcast Private 
Limited has filed Arbitration Petitions, before High Court 
of Bombay with the prayer for restraining the Government 
from terminating the Licence Agreement and in any 
manner invoking or making any demand or receiving any 
money under the Bank Guarantees. 

Theft of Computers 

573. SHRI VINAY KUMAR SO RAKE: 
SHRI CHADA SURESH REDDY: 
KUNWAR AKHILESH SINGH: 
DR. B.B. RAMAIAH: 
SHRI TUFANI SAROJ: 
SHRI NAWAL KISHORE RAI: 
DR. SUSHIL KUMAR INDORA: 
DR. D.V.G. SHANKAR RAO: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether more than 20 computers were stolen 
from DRDO office in Delhi alongwith classified data on 
India's defence strategy; 

(b) if so, the details thereof; 

(c) whether any probe has been ordered into the 
matter; 

(d) if so, the progress made so far; 

(e) the action taken by the Government against the 
persons responsibl8 for security lapses; and 

(f) the steps taken by the Government to tighten the 
security arrangements at key locations in DRDO Delhi 
office? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) and (b) There was a theft of 18 
computers Central Processing Units (CPU) from two 
laboratories of DRDO situated in Metcalfe House, New 
Delhi in October, 2003 and the matter was reported to 
the police and a case registered vide RR No. 235 dated 
9.10.2003 under section 380 IPC, Police Station-Civil 
Lines. Data lost has been identified and it is of non 
sensitive nature. 
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(c) Yes, Sir. The fonnal inquiries have been ordered. 

(d) The inquiry ordered by Raksha Mantri by an 
outside expert to investigate the sensitivity of stored data 
has stated that the data lost is of non-sensitive nature. 
Inquiries by InteHigence Bureau (I B) and Research and 
Analysis Wing (RAW) are still continuing. 

(e) Departmental inquiry for taking disciplinary action 
has been ordered. 

(f) The new measures to tighten the security 
arrangements are: strengthening boundary walls with 
concertina wire, grilling of doors and windows, installing 
Access Control Measures and Watch Towers, removing 
wild growth and trimming of overhanging trees over 
boundary walls and augmenting manpower of security 
staff. 

Pending State Power Projects 

574. SHRIMATI SHYAMA SINGH: 
SHRI S.D.N.R. WADIYAR: 
SHRI BHASKAR RAO PATIL: 
SHRI VILAS MUTTEMWAR: 

Will the Minister of POWER be pleased to state: 

(a) whether the Government have decided that the 
approval of the new power plants may be done at the 
State level itself instead of approaching the Union 
Government for their clearance; 

(b) whether the States have to approach the Union 
Government to seek clearance only from the 
environmental point of view; 

(c) if so, the number of power plants contemplated 
to be set up by each State during the tenth plan period 
and the power to be generated there from the financial 
implications involved; 

(d) the extent to which the financial assistance is to 
be provided by the Union Government for the 
establishment of such power plants; and 

(e) the details of the projects for setting up of new 
power plants in the States awaiting the clearance from 
the Union Government, if any? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) As per 
the Electricity Act, 2003, there is no requirement of license 
for thermal generation. However, any generating company 
intending to set up a hydro generating' station shall 
prepare and submit to the Authority for its concurrence, 
a scherne estimated to involve a capital expenditure 
exceeding such sum, as may be fixed by the Central 
Govemment from time to time, by NotifICation. 

Planning Commission has delegated full powers to 
State Govemments for approval of power projects without 
any ceiling. Clearance from Planning Commission is to 
be restricted only to those hydro-elactric projects where 
inter-State issues are involved. 

(b) States have to approach the Union Government 
to seek clearance only from the environmental point of 
view in respect of thermal power projects. For hydro 
projects exceeding specified capital expenditure techno-
economic clearance of Central Electricity Authority is also 
required. Further any hydro project which have inter-state 
issues require clearance form Planning Commission as 
well. 

(c) and (d) The details of power plants to be set up 
during Tenth Plan along with the estimated cost thereof 
are given in the Statement enclosed. 

(e) At present, no hydro power project is pending 
with Central Electricity Authority (CEA) for according 
Techno-Economic Clearance. 

Stlltement 

Nama of Project 

1 

PunJab 

Shahpurkandi (H) 

GHTP-II (T) 

Capacity Addition during 101h Plan 

State Sector 

Hydro 
(MW) 

2 

168 

Thermal 
(MW) 

3 

soo 

Total 
(MW) 

4 

168 

500 

Estimated Cost 
(Rs. in crore) 

5 

1005.76 

1789.67 
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2 3 4 5 

Haryana 

Panipat U-7 &8 (T) 500 500 1785.36 

Himachal Pradeah 

La~i-I (H) 126 126 321A7 

Kashang-I (H) 66 66 234.16 

Jammu & Kaehmlr 

Baghaliar (H) 450 450 

Deihl 

Pragati (T) 225.78 225.78 107730 

RaJaathan 

Suratgarh-III (T) 250 250 752.74 

Ramgarh-II (T) 7532 7532 300.10 

Kota-IV (T) 195 195 634.78 

Mathania (T) 140 140 871.86 

Uttar Pradeah 

Paricha Extn. (T) 210 210 1703.00 

Anpara 'C' (1000) (T) 500 SOO 352651 

Uttaranchal 

Maneri Bhali-II (H) 304 304 1249.18 

Chhattlagarh 

Korba East Extn. (T) 420 420 1845.36 

Madhya Pradeah 

Bansagar-III (H) 20 20 970.81 

Bansagar-II (H) 15 15 

Bansagar-IV (H) 20 20 

Marikheda (H) 40 40 

Birsingpur Extn. (T) sao sao 2093.75 

Maharaehtra 

Ghatghar PSS (H) 250 2SO ns.10 

Parll Extn. (T) 250 250 1053.90 
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2 3 4 5 

Gujarat 

Sardar Sarovar (multi state) (H) 1450 1450 3267.25 

KL TPS Extn. (T) 75 75 304.69 

Dhuvan Gas (T) 106.62 106.62 310.06 

Akrimota (T) 250 250 717.00 

Tamil Nadu 

Pykara Ultimate (H) 150 150 373.06 

Bhavani Barrage (H) (I/IVIII) 90 90 14353 

Perungalam (Valathur) Gas (T) 94 94 301.36 

Kuttalam Gas (T) 100 100 311.11 

Andhra Pradesh 

Srisailem LBH (H) 450 450 2620.00 

Jurala Priyadarshini (H) 78.2 78.2 547.00 

Rayalseema-II (T) 420 420 15n.63 

Kerala 

Kuttiyadi augmentation (H) 100 100 220.50 

Kamataka 

Almati Dam (H) 290 290 674.38 

Raichur U-7 (T) 210 210 613.00 

BeUary (T) 500 500 2307.27 

OrIs .. 

BalirneJa-1i (H) 150 150 212.30 

Jharkhancl 

Tenughat Extn. (T) 210 210 

W. Bengal 

Bakreshwar U 4 & 5 (T) 420 420 1312.72 

Sagardighi-l 250 250 2057.10 

Au8rn 

KaIbi Langpi (H) 100 100 470.86 

Lakwa W.H. (T) 38 38 145.00 
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Mlzoram 

Bairabi HFO (T) 

Bairabi (H) 

Meghelaya 

Byrinhat (T) 

Myntdu (Leiska) (H) 

Mendipathar (T) 

Manlpur 

Leimkhong DG 

Trlpura 

Baramura GT (T) 

Rokhia GT (T) 

Pondlcherry 

Karaikal (T) 

A&N Islands 

Rangat Bay 

2 

80 

84 

Generation of Electricity by Garbage 

575. SHRI Y.V. RAO: Will the Minister of NON-
CONVENTIONAL ENERGY SOURCES be pleased to 
state: 

(a) whether garbage dumped everyday in the cities 
and towns can be used for making electricity and biogas; 

(b) if so, whether the Government have identified 
areas for effective disposal of garbage by making use of 
it; 

(c) whether the electricity and biogas are produced 
from the waste across the country; 

(d) if so, the details thereof; and 

(e) the steps are being taken to make it compulsory 
in all the areas for effective disposal of garbage? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI M. 
KANNAPPAN): (a) The biodegradable and combustible 

3 4 5 

22.92 22.92 85.95 

80 441.67 

24 24 

84 363.D8 

24 24 

18 18 134.24 

21 21 9536 

21 21 85.17 

100 100 

5 5 26.39 

segregated from the garbage can be used for production 
of biogas and electricity through processes such as bio-
methanation, combustion, pyrolysis, gasification, etc. 

(b) to (d) The Ministry of Non-Conventional Energy 
Sources is implementing a National Programme on Energy 
Recovery from Urban and Industrial Wastes to promote 
setting up of projects· for recovery of energy namety biogas 
and electricity from urban and industrial wastes. The 
scheme is applicable for all states and Union Territories. 
projects with a total installed capacity of about 40.70 
MW equivalent have been installed so far in the country. 
This includes a 5 MW plant at Lucknow and a 6 MW 
plant at Hyderabad, based on citylmunic:ipal wastes. 

(e) The Ministry of Environment & Forests, 
Government of India has notified the Municipal Solid 
Wastes (Management and Handling) Rules, 2000 under 
the Environmental (Protection) Act. As per these rules, 
every municipal authority shall, within the territorial area 
of the municipality, be reaponsible for implementation of 
the provisions of the rules, and for any infrastructure 
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development for collection, storage, segregation, 
transportation, processing and disposal of municipal solid 
wastes. 

Freight Earnings 

576. SHRI SADASHIVRAO DADOBA MANDLlK: 
SHRIMATI NIVEDITA MANE: 
SHRI C.N. SINGH: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the railway freight earnings have declined 
during 1st han of current financial year as compared by 
the corresponding period last year; 

(b) if so, the details thereof and the reasons therefor; 

(c) the steps takenlbeing taken by the Government 
to increase its margins and control the expenses; 

(d) the details of the target set by the Government 
in revenue receipt during the current financial year; 

(e) whether the above target has been achieved; 
and 

(f) if not, the reasons for the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) No, Sir. 

(b) Does not arise. 

(c) Railways are working under an Action Plan which 
envisages following steps to augment earnings besides 
containing the expenditure: 

(i) Rationalisation of freight structure and flexible 
tariff to counter the market competition. 

(ii) Running of new trains and extension of various 
maiVexpress passenger trains to cater to the 
passenger traffic across the country. 

(iii) Continuous drives against ticket-less travel. 

(iv) More delegation to General Managers in respect 
of 'Station to Station' rates. 

(v) Drive for realisation of outstanding dues. 

(vi) Better manpower management for improvement 
in per capita productivity. 

(vii) Energy conservation. 

(viii) Efficient utilisation of assets. 

(Ix) Reduction in equipment fallure. 

(x) Stringent financial and budgetary control through 
the mechanism of fixation of spending limits and 
monthly budget proportions and also through 
control on cash outgo. 

(xi) Austerity in areas of hospitality, publicity, 
advertisement etc. 

(d) The target of Gross Traffic Receipts_ envisaged 
in the Budget, 2003-04 is as under: 

Passenger earnings Rs. 13,620 cr. 

Other Coaching earnings Rs. 1,020 cr. 

Goods earnings Rs. 27,815 cr. 

Sundry earnings Rs. 990 cr. 

Gross earnings Rs. 43,445 cr. 

Traffic Suspense Rs. 50 cr. 

Gross Traffic Receipts As. 43,495 cr. 

(e) and (f) The approximate total earnings to end of 
October, 2003 at Rs. 23,969 cr. constitute 55.17% of 
Gross Earnings target. The position is being closely 
monitored. 

Import of Roiling Stock 

577. SHRI A. NARENDRA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the total import of rolling stock by Railway during 
2002-2003 and till October 2003 alongwlth the names of 
the countries from which these are imported; 

(b) the total export made by Railways in the said 
period, item-wise and country-wise; 

(c) whether the imports involve global tenders; and 

(d) if so, the details of parties Involved and the details 
of loweSt party including Indian Companies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)1: 
(a) Total import of Roling stock by Indian Railways during 
2002-2003 was As. n.73 crore (Austria-As. 78.28 cr, 
USA-As. 1.45 cr) and from April 2003 to October 2003 
was As. 57.97 crore (Austria-As. 57.03 cr, USA-Rs. 0.94 
cr.). 
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(b) 2 3 
Item Value (As. Country 

Cr.) 
Loco Spares 1.51 Malaysia 

1 2 3 Spares for Bogies 0.03 Sri Lanka 

YDM4 Diesel Loco 26.95 Vl8tnam Spares for coaches 0.19 Tanzania 

Loco Spares 0.50 Bangladesh Wheels & Axles 0.57 Malaysia 

Loco Spares 0.04 Sri Lanka 
Total 30.24 

Loco Spares 0.12 Tanzania 

Loco Spares 0.33 Vietnam (c) Yes, Sir. 

(d) A Statement is enclosed. 

StII'ement 

s. Tender No. Item Names of the Name 01 lowest 
No. participants technically acceptable tenderer 

2 3 4 5 

2002-2003 

1. Track- Dynamic 1. Mis Plasser & Theurer, Austria MIs Plasser & Theurer, Austria 
1111200112210101 Track 2. Mis Jessop, Koikata 

Stabifisers 

2. Track· Worksite 1. MIs Plasser & Theurer, Austria 1. Mis Plasser & Theurer, Austria 
1111200112210106 Tampers 2. Mis Metex, Moscow 2. MIs Metex, Moscow (for DeY. 

Order) 

3. Track· Ballast 1. Mis Plasser & Theurer, Austria MIs PIasser & Theurer, AusIria 
1111200112210102 Cleaning 2. Mis Jessop, Koikata 

Machines 3. MIs Ameca, Italy 

4. Track- Shoulder 1. Mis Plasser & Theurer, Austria MIs Plasser & Theurer, Austria 
11Il200112210105 Ballast 

Cleaning 
Machines 

5. Track· Dynamic MI, PIasser & Theurer, Austria MIs PIaeaer & Theurer, Austria 
11112002l22I0103 Track 

Stabilisers 

6. Track· Worksite 1. MIs PIasser & Theurer, Austria MI, PIasser & Theurer, Austria 
111I2002I2210102 T~ 2. tNs METEX, Moscow 

7. Track· Points and 1. Mis L Geismar, France Mis Ameca, Italy 
11l12002I22I0101 CI'088ing 2. Mis Ameca, Wt 

Changing 
Machines 

8. Track· UIIIly 1. tNs San Engi\eering & Loco, BangaIore tNs PhooIIas, Patna 
111I2OO2I22J0106 Vehiclea 2. 1MB Jessop, New Deli tNs Standard CasIings, New 

3. tMs PhooItas., Palna Delhi (for Dev. Order) 
4. MIs Ventra locomotives, Medak 
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2 3 4 5 

5. tNs JaIan EntaIpriaes, KoIaIIa 
6. MIs Sunag COIpOIation, USA 
7. Mfa BHEl, New Delli 
8. Mfa Standard Castings, New Delli 

9. Trad(- Points and 1. MIs METEX, Moscow Tender under consideration 
11l12002I22I0107 Crossing 2. MIs Plaster & Theurer, Austria 

Tampers 

10. Trad(- BaIast 1. MIs Plasser & Theurer, Austria Tender under consideration 
11l12002I22I0104 Cleaning 2. MIs Ameca, HaIy 

Machines 

11. Trad(- Utity 1. MIs PhooItas, Palna 1. MIs PhooItas, Palna 
11l12002I22I01011 Vehicles 2. MIs Ventra Locomotives, 2. MlsOvisECJJipment 

Hyderabad Pvt. Ltd., Hyderabad (for 
3. MIs China Railway Material Dev. Order) 

IqlOft and Export Co. Ltd., China 
4. MIs METEX, Moscow 
5. MIs Ovis Equipment Pvt. Ltd., 

Hyderabad 
6. Mfa Standard Castings, New Delhi 
7. MIs BHEl, New Delhi. 
8. MIs San Engineering & Loco, BangaIore 
9. MIs Slerling TransteI, New Delhi 

12. Trad(- Worksite 1. MIs P\asser & Theurer, Austria Tender under COI1Iideration 
11II2OO2fl2I0109 Tampers 

2003-04 (uplo Oct 03) 

1. Trad(- Dynamic 1. MIs P\asser & Theurer, Auslria 1. MIs PIuser & Theurer, AustrIa 
111I2OO2I'22m108 Trad( 2. MIs BHEl, New Delhi 2. MIs BHEL, New DelhI (for DIY. 

S1abisers Order) 

2. Trad(- BaIast 1. MIs Plasser & Theurer, Austria T .. under COfIIideraIion 
111l2002/22I01010 Cleaning 2. MIs BHEl, New Delhi. 

Machines 

3. Track- Track 1. MIs Har&co Track Technology, USA Tender under coneideration 
11l12002I22I01013 ReIayi1g 2. Mfa P\asser & Theurer, Austria 

T .... 3. Mfa MaIisa, Switzerland 

4. Track- Sell PQRS 1. MIs P\asser India., Faridabad MIs .... x Engln .. ring 
11l12002I22I01015 Machines 2. MIs SirJ1IIex Engineering Works Works Ltd., BhIai 

Ltd., BtiIai 
3. MIs BeL, New Deli 
4. MIs Ameca Engineering, 1liiy 

5. Track- MotIle 1. MIs Moog, Gennany Tender under ~ 
11IflOO2fl2I0101 Bridge 2. Mfa Speedcraft Ud., Patna 

Inspedion 
UnIIs 
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Gauge Conversion Work Pending under East Coast 
Railway 

578. SHRI ANANTA NAYAK: Will the Minister of 
RAilWAYS be pleased to state: 

(a) the details of the gauge conversion work pending 
under East Coast Railway; 

(b) the year since when these conversion projects 
are pending; and 

(c) the present status of those pending projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAilWAYS [SHRI BASANGOUDA R. PATll (YATNAl)]: 
(a) No, Sir. 

(b) and (c) There is only one narrow gauge line in 
East Coast Railway from Naupada to Gunupur, the gauge 
conversion of which has already been taken up. Land 
acquisition, earthwork and bridgeworks are in progress. 
An amount of Rs. 15 crore has been provided for this 
project during 2003-04. 

Joint Venture of aSCl with Railways 

579. SHRI BASU DEB ACHARIA: Will the Minister 
of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
be pleased to state: 

(a) whether Ministry has requested to the Railway 
Ministry for taking over of Burnpur Unit (Wagon 
manufacturing unit) at West Bengal alongwith Mujaffarpur 
and Mokama at Bihar as reported in the Economic Times 
dated October 27, 2003; 

(b) if so, the details and facts thereof; 

(c) whether the Government are also considering joint 
venture of BSCl and Railways for real survival of vital 
wagon unit in the State of West Bengal; and 

(d) if so, the details thereof alongwith the action taken 
by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SANTOSH KUMAR 
GANGWAR): (a) to (d) The case of Burnpur Wortcs of 
BSCl was referred to the Ministry of Railways twice. 
Firstly in May, 2002 and second time in July, 2003. The 
Ministry of Railways expressed their inability to take over 

this unit as Wagon Manufacturing is not a core activity 
for the Railways. 

This Ministry had also suggested to the Railway 
Board in December, 2002 to consider taking over of the 
Muzaffarpur and Mukameh units of Bharat Wagon & 
Engineering Company Limited (BWEl)' as their captive 
units or on lease. The final response of the Railways is 
awaited. 

Recommendations of Radio Committee 

580. SHRI SULTAN SALAHUDDIN OWAISI: 
SHRIMATI PRABHA RAU: 
SHRI VILAS MUTTEMWAR: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Government have set up a Radio 
Committee to bring about reforms into the radio 
broadcasting industry; 

(b) if so, whether the committee have submitted its 
report to the Government; and 

(c) if so, the details of the recommendations made 
by the committee and the decision taken by the 
Govemment thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) Yes, Sir. 

(b) Yes, the Committee has submitted its report on 
17th November, 2003. 

(c) A copy of the executive summary of the 
recommendations of the Committee is enclosed as a 
Statement. No decision has yet been taken on these 
recommendations. 

Executive Summary 

1. Ucenalng Process 

The Committee is of the view that the open auction 
bid process was not suitable for auctioning of the 
frequencies and it did not yield the desired rasuIIs. Various 
legal challenges were raised in connection with the open 
auction bid process followed in case of Phase I of the 
liberalization of FM broadcasting. The Committee 
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recommends that adoption of tender process for radio 
licenses is more suitable for the following reasons: 

1. It is a standard and simple process followed by 
the Govemment in numerous sectors whereby 
sufficient experience has been gamered. The 
process is also judicially well recognised. 

2. It is an intemationally well-accepted process'. 

3. It is the preferred process, specifically for 
broadcasting linceses. It is one of the prescribed 
processes in case of auction of spectrum 
licenses in Australia and is also followed in the 
United Kingdom. The European Community 
recommendation on Independent Broadcasting 
Regulator also envisages a tender process for 
broadcasting licenses. 

The License process shall consist of the following 
rounds: 

(a) The first round should be the prequalification 
round and only bidders complying with the 
financial and technical eligibility criteria specified 
in the tender documents and as certified through 
a viability/sensitivity study by an Eligible Financial 
Institution/Bank should qualify for the next 
round. The security for participating in this stage 
should be the earnest money deposit as 
specified in the tender document. The security 
amount should be in line with phase I tender 
document. 

(b) After the pre-qualification stage, the financial bids 
of the qualified applicants should be opened at 
a notified time and place to determine the Entry 
Fees. 

The bid license amount must be based on the 
business plan and the security for the same should be 
in the form of an irrevocable, unconditional and confirmed 
bank guarantee for the full amount of the quoted license 
fees. The bank guarantee shall be the security for the 
period from the date of application till the date of payment 
in full of the entry fees (i.e. the date of allocation of 
frequency). 

'It is the standard process In intemallonal cornpaWva bIdIIng 
recognized and elaborated upon in a number of international 
Instruments like the WTO Agreement of Govemment 
Procurement; UNCITRAL Model Law on !he Procurement of 
Goods (Under Article 18 tendering Is the preferred mode of 
procurement), World Bank GuIdelines on Procurement etc. 

In the tender process th& entry fees should naturally 
be different for each bidder, The number of highest 
bidders that equal the number of frequencies available, 
would automatically win the frequencies at each center 
(e.g. if there are seven frequencies available at a center, 
the seven highest bidders would be allotted the 
frequencies). 

Immediately upon award of the bid, 25% of the entry 
fees should be payable and the frequency should be 
allocated only upon payment of the balance amount of 
the entry fees. 

2. Ucense Fee. 

The fixed annual license fee (that escalates annually 
at the rate of 15%) determined by the auction procedure 
in Phase-I of FM Licenses for Private Broadcasters has 
proved to be unviable. In such a scenario, migration to 
a one-time entry fees plus revenue sharing model, as in 
the case of cellular licenses (Telecom) in India, is the 
most suitable option. 

Entry fees: The Committee recommends that the entry 
fees should be determined by a competitive bid process 
that will reflect the true market value of the frequency. 

Revenue Share: in light of the fact that: 

• The Tenth Plan has also envisaged a revanue 
share mechanism in radio. 

• The revenue sharing arrangement has been tried 
in a number of instances in India (like 
Telephones/Major ports etc.) and in the media 
sector as well (in case of DTH). 

• Revenue understatement may be a cause of 
concem in the case of large public utilities. But 
radio is comparatively a small local industry with 
much smaller capital investment and revenue 
flows. The only form of revenue in the radio 
industry is in the nature of advertising and 
opportunities of revenue understatement are 
therefore much les8 in compari80n to an 
infrastructure industry like electr1cfty or 011. 

• Detailed guidelines have been formulated in 
relation to related party transactions in 
Accounting Standard 18 of the Institute of 
Chartered Accountants of India. 

• Internationally the revenue share model is used 
in spectrum allocation (As in Australia) and 
broadcast licenses. 
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The Committee recommends a revenue share of 4% 
of gross revenue.2 This revenue share shall be subject 
to review by a committee every five years and may be 
increased/decreased, depending on the then prevailing 
market conditions. Such revision, covered under the 
agreement, will not be considered as a change in law. 

3. Duration of L1cen .. 

The duration of the licenses in Phase-I of the award 
of FM broadcast licenses was fixed at ten (10) years 
and no extensions were permissible on any grounds 
whatsoever. Intemationally, the initial period of license is 
lower [e.g. in Canada the period is seven (7) years3, in 
U.K. it is eight (8) years]. However, in most countries, 
renewal of the licenses is permitted, which taken 
together with the original license period, would mean that 
the term of the license extends more than 10 years (e.g. 
in Canada renewals of license for terms not 
exceeding seven years (7) is permitte<f4 while in U.K. 
licenses are renewable for one term not exceeding eight 
(8) years, after the completion of the first eight (8) years 
of license). 

The Committee recommends that the license would 
be valid for a period of 10 years from the date of grant 
of operational license by WPC, as in the case of Phase-
I. The Committee also recommends that the renewal of 
license be permitted, for a further period of five years, 
subjed to satisfactory performance by the licensee and 
provided that no default has occurred during the license 
period. This assessment and recommendations for renewal 
of license will be made by the independent regulator to 
the Govemment, once the regulator is in place. 

4. Multiple L1cen... In a City 

In Phase-I the licensees were not permitted to own 
multiple to own multiple frequencies in the same city. 
The recent trend internationally is towards abolition of 
such restrictions, as evident in (say) the Canadian 
Commercial Audio Policy, 1998. Due to non-viability of 
market in the Indian context, the restriction on 
m~e licenses in the same center needs to be reviewed, 
without loosing sight of the potential for monopoliesl 
oligopolies. 

2The revenue share percentage suggested by Industry players 
varies in the range of 2-3% of gross revenue. On the oIher 
hand the revenue share percentage suggested In Earnest & 
Young Report Is In Ihe range of 3-5%. 
3Sect1on 9(b) of the BroadcastIng Act, 1991. 
-Section 9(d) of the Broadcasting Act, 1991. 

Therefore, the Committee recommends that 

(a) The number of frequencies that an entity, directly 
or indirectly, may hold in a particular center by 
restricted to 3 or 33% of the total licenses 
available in the center, whichever is less. 

(b) No entity shall hold more than one frequency 
(license) for news and current affairs in anyone 
center. 

(c) Further, such additional licenses should be 
permitted only if the total number of frequencies 
available in a center to establish a broadcast 
station (including frequencies in Phase-I) is equal 
to or more than six (6). 

5. Total Number of Frequencle. that an Entity May 
Hold: Containing Monopoly 

The total number of frequencies that an entity may 
hold, directly or indirectly. nationally in each phase should 
not be more than 25% of the total number of frequencies 
being tendered during the phase.5 The bidder should at 
the time of submitting a bid fumish a declaration to the 
effect that it shall not accept bids for more than 25% of 
the frequencies offered in any phase. 

An undertaking should be said to be in a dominant 
pOSition, if it holds more than 25% of the total 
operationalised licenses in the country and in the event 
of abuse of dominance by such dominant undertakings, 
the Government or the regulator, as the case may be, 
should have the power to order the sale of the licenses, 
through a tender process, to other undertakings that are 
not connected in any manner whatsoever. with any 
dominant undertaking. This condition of reserving the right 
of the Government or the regulator (as the case may be) 
to break up a monopoly, should be part of the tender 
documents so as 'to minimize the chances of litigation. 

The content plan for each separate frequency at the 
same center being bid for, by the same bidder must be 
dIIferent to ensure wider availability of choices to the 
listeners. 

The icen88ea would neiIher be permitted to netwOfk 
among the multiple channels in one center, nor would 
they be &lowed to network with another Iic8IlSee in the 
same center. 

Each IIcenae should oonatitute a separate undertaking 
and liceneees should maintain separate accounts for each 

5SimIar 1'8IIlrIdIoI. obtain internationally e.g. in UK. 
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frequency allocated to them. It should be the endeavour 
~ each licensee to property segment the expenditure 
with reference to each license in accordance with the 
applicable accounting standards or guidelines issued by 
Institute of Chartered Accountants of India. 

6. Networking 

Networking or chain broadcasts means simultaneous 
transmission of programmes by various broadcast stations 
(transmitters). licensees in Phase I were not pennitted 
to Network except on important occasions with the prior 
permission of the Govemment. 

In light of the fact that networking can significantly 
reduce the Capital Expenditure and Operating Expenditure 
of a broadcasting station (especially in small cities), we 
recommend that networking be permitted. We believe that 
the market mechanism will ensure differentiation of content 
reflecting listener's choice. 

Please note that Networking be permitted only 
amongst the broadcast stations of the same entity and 
not across the licensees. Furthermore, networking should 
not be permitted in the same city. 

7. News and CUIT8I1t Affairs 

Phase-I licensees were not permitted to broadcast 
news and current affairs. The Committee recommends 
that the restriction on news and current affairs should be 
lifted and the committee strongly recommends that the 
AlA Code of Conduct and the applicable industry codes 
should be strictly followed. The violation of any aspects 
of these codes would result in the immediate revocation 
of the license. 

8. Co-Iocatlon 

Co-Iocation, in this particular context, is the tenn used 
to mean locating the transmitting setups of various 
broadcasters of a particular city in the same premises 
and sharing the common tower. This term gathers more 
signiIicance in the situations of lesser traquency separation 
between the channels allOIted for the same city. The 
basic idea behind co-Iocation is that the Effeclive RacIated 
Power (EAP) of all the channels would be. nearly the 
same and since they are located at the same site, they 
will be attenuated similarly with the distance thus 
maintaining the same protection between the channels. 

In this context, foIowing obaervation8 are made: 

(i) Co-IocaIion in metro ciIiea was rnandaIory in 
Phase-I. The objective was to increase the 

availability of frequencies by spacing 400 kHz 
inslead of 800 kHz. 

(ii) Most of the representations received by the 
Committee have opposed to co-Iocation due to 
the following reasons: 

(a) For co-location purpose, it Is necessary for 
private broadcasters to fonn a consortium. 

(b) It is very difficult to fonn a consortium of private 
broadcasters competing with each other. 

(c) If a Private broadcaster backs out, his share of 
cost on common infrastructure would have to 
be bome by the remaining ones. 

(d) Private broadcasters have to bear substantial 
cost on studio-transmitter link as in co-Iocation 
case, the studio setup would mOIStly be at a 
different location. 

(e) There are number of other operational difficulties. 

In view of the above difficulties expressed by the 
private broadcasters, it is recommended that co-location 
may not be made mandatory in Phase-II. 

9. He...". Entry Fea 

In Phase-I the Govemment divided the centers (cities 
where frequencies were offered to private bidders) in five 
categories for the purposes of IicenIe fee: A+(reserved 
license fee As. 125 lacs), A (reserved license fee As. 
100 lacs), B (reserved license fee Rs. 75 lacs), C 
(reeeMId Iicen8e fee As. 50 lace) n 0 (reeerved license 
fee As. 20 lacs).' 

In light of the following: 

Inlematlonally (e.g. in case of Spectrum Allocation in 
Australia) the Government Is free to determine a reserve 
price in case of scarce resources like frequencies 80 that 
due to imperfections, the market does not grossly 
undervalue the frequenci8l. In Phase I also, lOme 
1icen8e8 were granted to the bidders at the reserve price, 
88 there were no other appIlcant8. Even intematlonally, 
instances wherein there is only one bidder for a particular 
frequMcy 818 quite common (please 1M the note on 
Canada n Auslralia, Annexure III). 

However, the purpose of such reserve price is again 
not meant for revenue maximization but only to prevent 
gross undervaluation. Reserve price must be objectively 

'SecIIon 1 of the Tender Doc&.rnenIa. 
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calculated on pre-published criteria in the light of alternate 
and probable uses of the frequency. It should necessary 
reflect the lowest permissible price. 

The Committee recommends that the historical 
reserve price of Phase I be followed. The Government 
can consider revising the reserve price in subsequent 
regimes. 

10. Foreign Investment 

The Committee is in favour of a simplified foreign 
investment regime for radio. 

We recommend that the following safeguards be 
introduced in the license agreement: 

(a) FDI up to 26% should be permitted in FM 
broadcasting (news as well as entertainment). 

(b) While calculating the 26% limit on FDI, the 
foreign holding component, if any, in the equity 
of the Indian shareholder companies of the 
licensee should be duly factored in on a pro 
rata basis to determine the total foreign holding 
in the licensee7• The equity held by the largest 
Indian shareholder group should be at least 51% 
of the equity excluding equity held by public 
sector banks and public financial institutions. 

(c) 75% of the directors of the licensee, the Chief 
Executive Officer of the licensee and/or head of 
the channel and all key executives and editorial 
staff of the channel must be resident Indians 
appointed by the licensee without any reference 
on or from any other company for all news 
channels. For all entertainment channels 
exception to the above could be made for 
'People of Indian Origin' cardholderslNRls for 
the position of key executives and editorial staff. 
This facility win not be available to channels 
providing any kind of news. It should be 
obligatory on the part of the licensee to inform 
the Ministry in writing before effecting any 
alteration in the foreign share holding pattern or 
in the shareholding of the largest Indian 
shareholder and/or in the CEO/Board of 
Directors. Further, the licensee should be liable 
to intimate the Ministry the details of any 
foreignerslNRls employed/engaged by it for a 
period exceeding 6O(sixty) days. Further, there 
should be a bar on directlindirect outsourcing of 
content to foreign parties. 

75ee revised eligibility criteria Clause (b) and (d) 

(d) The licensee should be required to make 
disclosures of any shareholders agreements, loan 
agreements and such other agreements that are 
finalized or proposed to be entered into. 
Subsequent changes to the said agreements 
should be permitted only with tl)e prior approval 
of the Ministry. Further, the licensee should not 
be permitted to raise loans from foreign entities 
for all news channels beyond the proportion of 
foreign equity allowed. (In other words, for 
Licensees putting out news, upto 26% of their 
total equity can be taken as loans from words, 
from foreign sources and no more). 

(e) In the light of the aforementioned changes to 
the FDI policy, in respect of FM broadcasting, 
the existing licensees should be required to 
effect the necessary amendments to their 
Memorandum of Association and Articles of 
Association and relevant agreements no later 
than two months from the date of migration of 
their licenses from Phase I to Phase II. 

11. Increase In Number of frequencies for PrIvate 
Broadcasts 

Committee is of the view that the released 
frequencies for phase II of liberalization of FM transmission 
will include unutilized spectrum in phase I after migration. 

The spectrum being a scarce resource has to be 
used rationally, efficiently and optimally by all. 

The committee strongly recommends that as the 
market develops and gathers the required momentum, 
Government should release additional frequencies in 
subsequent phases of liberalization, so as to boost further 
growth of the market. 

The Committee is of the Opinion that some other 
available frequencies may be more effectively utilized for 
the purposes of educational broadcasts by IGNOU. It has 
been brought to the notice of the Committee that during 
the last few years AIR is in the process of migrating 
high quality music programmes like Vividh Bharati from 
MW to F~. The possibility of availing these MW 
transmitters from AIR for the purposes of educational 
broadcasts by IGNOU requires serious consideration. This 
would address the issue of costs as IGNOU will not 
have to incur heavy expenditure on building broadcast 
infrastructure because AIR facilities could be used by 
IGNOU at a reasonable cost. This arrangement would 
lead to the beat possible use of spectrum and release of 
additional frequencies. 
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The PBS (Public Broadcast Service in the USA) 
model and the BBC model for non-commercial channels 
is widely followed abroad, where the programmes are 
funded by various organisations. 

The Committee proposes a similar model wherein, 
out of the 4% revenue share that the Government would 
receive from the FM broadcasters, 1 % pOint of the 
revenue share should be set apart as a separate fund 
dedicated for the purpose of developing the non-
commercial channels (related to a wide range of areas 
such as culture and heritage of India, public health etc.) 
The resources which will accumulate in this fund, will be 
sought by private broadcasters to develop non-commercial 
channels and programmes, in accordance with the 
directions of a Committee of eminent personalities of the 
nation formed by the Government. The funds should be 
disbursed through transparent rules and regulations framed 
for this purpose by the esteemed Committee. There would 
be a yearty audit of the broadcaster and the audit report 
would be presented to the Committee. 

Such non-commercial channelswHi be initiaUy required 
in all A+. A and B category towns, followed by its 
expansion in other cities in the future. 

Considering the fact that the number of commercial 
channels· are already limited, it is sugg88ted that additional 
nequ8ncies be released at the eartiest for the above 
non-commerciaJ channels. 

13. NJche Channels through FlecalJncentlves 

The Committee is of the view that it is possible to 
help the market process in the -direction of . development 
of niche channels. In this respect the Committee 
recommends the following: 

In every city, certain frequencies should be reserved 
for niche chaMeIs to be tendered separately with a low 
reserve fee .and low revenue share pen:alteg8. 0e&aiIed 
terms and conditions may be pcescribed to ensure that 
such channels are exclusively developed for niche 
programming and no partial niche programming be 
allowed. 

The Committee feels that such niche channels will 
be initially required in A+, A and B category towns, 
followed by its expansion in other cities in future. The 
Committee also strongly urges the Government to consider 
releasing additional fI8quencies to encourage auch;ftche 
channels. 

14.· FcnIgn ...... I ... " .... ~ ••• 

Presently, Government of India has a policy on 
upIinking of TV channels. The foHowlng two major benefits 
have accrued from this policy: 

(8) Outflow of foreign exchange has been curtailed 
since the uplinking is done from the Indian soil 
instead of foreign countries. 

(b) Government is able to enforce a code of concIuct 
for the TV channels. 

In the absence of similar policy on the uplinking of 
Radio channels in the country, valuable foreign exchange 
outflow is taking place and the Government is unable to 
enforce code of conduct on SatellIte radio channels. 

In view of the above, it is recommend that 
Govemment should come out with a policy on uplinldng 
of satellite radio channels and downIinking process, so 
that the forex outflow could be CUltailed and a code of 
conduct could be enforced. 

15. llignltlon 

For the purpoeea of migration to the new regime, 
24th July 2003 (the day of appointment of this Radio 
Broadcast Policy Committee) ahaII be taken as the "Cut-
off Date" from which the right8 and obligations under the 
new regime win be applicable to the players. Rights 
accrued and liabilities incurTect tilt the Cut-otf om.·.11 
be governed by the old regime. 

The Committee, is of the opInion that 
operationalisation of license or at least • serioua attempt 
at operationalisation should be the criterion for 
distinguishing between serious licensees and not to 
serious ones. Therefore, the following should be entitled 
to migrate to the new tegIme: 

(a) Successful bidders that have operanaIieed the 
licenM and have paid the license fees till date. 
From the cut off date all fees paid shaH be 
adjusted (but not refunded) against the new 
system of revenue share. 

(b) Successful bidders that operationalised the 
license but later due to non-viability of Q1siness 
defaulted in payment of license fees. 

(i) They will have to pay the original license 
fees due till the Cut off Date. 

(Ii) Defautts in th, original license fee that was 
to be due, after cut off elate, are to be 
ignored. 
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(iii) Payment will be treated as one time entry 
fee. 

(c) In case of delay in operationalisation due to co-
location, those who are operating under "deemed 
operationalisation", should be granted a revised 
deadline, either to co-locate by say December 
31, 2003 or set up independent by say March 
31, 2004. On completing either of the above, 
they shall be entitled to migrate to the Phase II 
licensing system. Till the point of 
operationalisation, they will be govemed by the 
old regime. 

The Committee strongly recommends that there 
should not be any blacklisting of bidders for new licensees 
on the basis of their default in Phase-I, as the Phase-I 
was characterized by acute market and regulatory 
imperfections that rendered the market unviable. Also, 
the Committee appeals to all bidders who have gone to 
court to withdraw their litigations and take advantage of 
the new Phase II regime. 

16. Import Duty 

In this sector, almost all the broadcasting equipments 
are imported and none of them are manufactured 
domestically. To make the economics more viable, the 
Committee suggests that the Import duty on the broadcast 
equipment be brought in line with that of the Telecom 
sector. 

17. Code of Conduct 

The Committee suggests that broadcast by private 
broadcasters must not, inter alia contain the following (as 
per the AIR code): 

• Criticism of friendly countries. 

• Attack on religion or communities. 

• Anything obscene or defamatory. 

• Incitement to violence or anything against 
maintenance of law and order 

• Anything amounting to contempt of court. 

• Aspersions against the integrity of the President, 
Governors and Judiciary 

• Attack on political party by name. 

• Hostile criticism of any State or the Centre. 

• Anything showing disrespect to the ConstlMion 
or advocating change in the constitution by 

violent means, but· advocating changes in the 
constitutional way should not be debarred. 

AI R code and the advertising code to be looked at 
as per current scenario and appropriate changes can be 
made, if required. 

18. Shift of IGNOU (Educational Broadcast) to Medium 
Wave and availing of MW Transmitters from AIR. 

In Phase-I of liberalization of FM broadcasting one 
frequency in each of the forty cities was reserved for 
educational broadcast by IGNOU. However, so far IGNOU 
has been able to operationalise only 10 FM stations. It 
appears that due to limits on availability of funds IGNOU 
may not be in a position to operationalise all these 
frequencies. On account of paucity of spectrum it is not 
advisable to allocate FM frequencies for educational 
broadcasts. 

The Committee is of the opinion that some other 
available frequencies (like medium wave) may be more 
effectively utilized for the purposes of educational 
broadcasts by IGNOU. It has been brought to the notice 
of the Committee that during the last few years AIR is in 
the process of migrating high quality music programmes 
like Vividh Bharati from MW to FM. The possibility of 
availing these MW transmitters from AIR for the purposes 
of educational broadcasts by IGNOU requires serious 
consideration. This would address the issue of costs as 
IGNOU will not have to incur heavy expenditure on 
building broadcast infrastructure because AIR facilities 
could be used by IGNOU at a reasonable cost. This 
arrangement would lead to the best possible use of 
spectrum. 

19. Broadcaet Regulator 

The radio industry in India is in a nascent stage of 
growth. However, as the market develops a number of 
legal and social issues (like content regulation, networking 
regulation etc.) as well as technology issues (like digital 
radio broadcasting (terrestriaVsatellite) subscription radio 
channels etc. are likety to raise in relation to radio. The 
market competitive forces may not always work in 
harmony and sometimes may require reconciliation of 
competing interests. Therefore, as the industry develops 
it will require maintenance of an appropriate regulatory 
environment through an autonomous regulator. 

The Committee in this respect shares the views and 
the concerns of the Hon'ble Supreme Court as reflected 
in the case of Secretary. Ministry of Information and 
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Broadcasting vs. Cricket Association of Bengal, 8 wherein 
it was observed that the Central Govemment should 
establish in independent autonomous public authority 
representative of all sections and interests in the society 
to control and regulate the use of airwaves. 

The Committee therefore, recommends the 
constitution of an independent broadcasting regulator. 

The Committee would like to clarify that the Broadcast 
Regulator should provide and maintain appropriate 
regulatory environment to foster market led growth rather 
than seek to supplant and substitute market forces through 
regulation. The main objective of the Broadcasting 
Regulator should be to seek proper enforcement of rules 
and regulations and its actions should primarily be 
complaint driven. 

We suggest to the Ministry of Information & 
Broadcasting that pending the creation of a Regulator 
(which is likely to take time, requiring Parliamentary 
approval), a non-statutory Committee be set up which 
has Terms of Reference similar to what the Regulator 
would have. (We understand that the formal creation of 
SEBI was proceeded by such a Committee). 

20. Penalty for Non-Qperatlonallsatlon of Awarded 
Ucenses 

The Committee strongly recommends that after being 
awarded the license, it is mandatory for Licensee to 
operationalise the license within a maximum period of 
one year. If the licensee does not operationalise the 
license within one year from the date of the award, the 
Government, as a condition of the license, will forfeit the 
license and re-tender it in public interest. 

MIG-21 Crash 

581. SHRI RAMJIVAN SINGH: 
SHRI DINESH CHANDRA YADAV: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether in connection with MiG-21 crashes the 
IAF has unprecendented and severely indicated HAL in 
the matter of quality control in engine repair and overhaul 
and that Russian expert 8 audit team- is proposed to be 
posted at HAL sites to ensure better quality control; 

(b) if so, the details thereof; and 

1(1995) 2 sec 161 

(c) the steps taken by the Government in the matter? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) to (c) Indian Air Force has not 
indicated HAL in the matter of quality control in engine 
repair/overhaul. 

Whenever an aircraft accident takes place, a Court 
of Inquiry is held to establish the cause of the accident 
and recommend appropriate remedial measures. 
Specialists from the Air Force as well as other connected 
agencies are associated with the Court of Inquiry. In case 
the aircraft is manufactured or overhauled by HAL, then 
HAL representatives form a part of the Court of Inquiry 
team. Recommendations of the Court of Inquiry, duly 
approved by Air HO, are sent to HAL, if applicable, for 
instituting suggested remedial measures. When and if 
required, the original manufacturer, viz. Russians In the 
case of MiG-21, are also involved with the Court of 
Inquiry. 

Joint inspection of HAL facilities and Indian Air Force 
bases was recently carried out to check if proper practices 
were being meticulously followed. Recommendations made 
by the joint team have been/are being implemented both 
by HAL and Air Force. Also, recently a Russian team 
was associated with quality audit of both HAL and Air 
Force facilities. 

Assistance from the RUSSian, original equipment 
manufacturers is available for use when required. 

Launching up of APDP and APRP 

582. SHRI K.P. SINGH DEO: Will the Minister of 
POWER be pieased to state: 

(a) whether the Accelerated Power Development 
Programme (APDP) and the accelerated Power Reforms 
Programme (APRP) have been launched during the last 
three years; 

(b) if so, the details thereof, State-wise; 

(c) the performance of each State during those years 
in implementing these programmes; and 

(d) the extent to which the main objec::tive of these 
programmes have been achieved in each State? 

THE MINISTER OF STATE IN THE MINISTRY Of 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) The 
Government of India have launched a scheme viz. 
Accelerated Power Development Programme (A PDP) in 
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February 2001 which was amended and rechristened as 2 3 4 5 
Accelerated Power Development and Reforms Programme 
(APDRP) in the year 2001-02. 

4. Bihar 42.88 21.44 7.D4 
(b) and (c) The details of the funds released under 

APDP and APDRP State-wise along with the utUization 5. Chhattisgarh 2052 1016 2052 
of funds are given in Statement-I and Statement-II 
respectively. 6. Delhi 0.00 0.00 0.00 

(d) The main objective of the Accelerated Power 7. Goa 0.00 0.00 0.00 

Development and Reforms Programme (APDRP) is to 
8. Gujarat 21912 109.62 72.99 

strengthen and upgrade the sub-transmission and 
distribution network and to reduce commercial losses. 9. Haryana 9913 49.62 65.11 
Some States have reported improvement in distribution 
system and cash loss reduction. During the financial year 10. Himachal Pradesh 2532 2532 27A7 
2001-02, four States viz. Gujarat, Maharashtra, Haryana 
and Rajasthan have shown cash loss reduction as 11. Jammu & Kashmir 6.99 6.99 2A3 
compared to the year 2000-01 to the tune of Rs. 2138.44 
crore. 12. Jharkhand 43.96 21.97 0.00 

Year 2001-02 13. Kamataka 162.98 8150 147.92 

SI.No. State Cash loss reduction 14. Karala 0.00 0.00 0.00 

1. Gujarat 1072.30 15. Madhya Pradesh 99.06 4032 75.91 

2. Maharashtra 579.74 16. Maharashtra 268.88 134.44 14655 

3. Haryana 210.98 17. Manipur 0.72 0.72 0.72 

4. Rajasthan 275.42 18. Meghalaya lB1 lB1 1.81 

Total 2138.44 19. Mizoram 1.06 1.06 1.06 

In addition to this, States of Andhra Pradesh, Assam, 
Gujarat, Kerala, Madhya Pradesh, Maharashtra, Tamil 

20. Nagaland 1.89 1.89 1.89 

Nadu, Uttar Pradesh, Himachal Pradesh and West Bengal 21. Orissa 76.00 38.00 2450 
have reported reduction in overall losses during the year 
2002-03 as compared to previous year. 22. Punjab 75.40 37.70 34.06 

Statement I 23. Rajasthan 89.98 45.00 63.78 

Year 2000-01 24. Sikkim 6.38 6.38 6.38 

S.No. Name of State Cost of the Funds FIIlds 25. TamB NaclJ 131.os 6554 131.os 
projects released utilized 

sanctioned under 26. Tripura 5.00 5.00 0.00 

APDRP 
~. UIIar PI'IdIIh 124.40 6223 69.D6 

2 3 4 5 
28. UIaranchaI 8750 44.05 4.80 

1. Andhra Pradesh 194]0 97A5 17lBl 
29. West Bengal 87.17 4350 38.11 

2. Arunachal P;adesh 632 632 0.00 

3. Assam 20.02 20,02 5.05 Toial 1898A7 978.15 1120.os 
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Statement " 2 3 4 5 
Yea,2002-D3 

'll. UIIrI PIadeeh 812M 111.12 0.00 
S.No. Name of State Cost of the Funds Funds 

projects released utilized 28. lJIIann:haI 36151 180]6 1720 
sanctioned under 29. West Bengal APDRP 20426 2553 1852 

2 3 4 5 Total 1564132 226S16 1871.48 

1. Ancllra Pradesh 1511.40 188.92 193.16 Expansion of Temluk-conwl RIll! Una 

2. Arunachal Pradesh 85.99 0.00 0.00 583. SHRI RUPCHAND MURMU: Win the Minister of 

3. Assam 408.54 96.97 0.80 RAILWAYS be pleased to state: 

4. Bihar 737.97 66.11 12A8 (a) the present status of expansion work of Tamluk-

5. ChhatIisgartl 42458 53.07 7025 Contai rail line in South Eastem Railways; 

6. Delhi 946.46 10551 34638 (b) the length of rail line in kilometers to be expanded; 

7. Goa 176.34 22,04 20.12 (c) the amount is likely to be spent on the above 

8. GI4arat 1035.80 105A2 108.30 
expansion work; and 

9. Haryana 453.41 5633 11827 (d) the targets set for completion of said rail line? 

10. HinachaI Pradesh 327.81 163.91 12.11 THE MINISTER OF STATE IN THE MINISTRY OF 

11. Jammu & Kashmir 401.10 20050 20.00 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) to (d) On Tamluk-Digha (87.50 Km) new line project, 

12. Jharkhand 444.85 12.00 7336 the work of Tamluk-Kanthi (Contal) (56.6 Km) section 

145.15 136.85 
has been completed. Efforts are being made to complete 

13. Kamataka 1161.19 the work beyond Kanthi (Contai) up to Digha during 2004-

14. Kera/a 35035 43.80 64.96 05. The Tamluk-Digha (87.50 Km) new line work is 
presently sanctioned at a cost of As. 293.97 crore. 

15. MacI1ya Pradesh 679JJ8 84.87 3121 

16. IoWIarasNra 1347.8S 168.48 84.73 
Subsidy on LPG 

17. Manpw 10.13 2JJ7 0.00 584. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of PETROLEUM AND NATURAL GAS be 

18. ~ya 4226 21.13 0.00 pleased to state: 

19. Mizoram 57.91 28.96 3.78 (a) the break-up of LPG subsidy provided in the last 

20. NIgaIand fll2 23.61 2.67 financial year and in the first haH of this financial year. 
State-wise; 

21. Orissa 59212 5435 0.00 

22. ~ 706.38 53.98 75.10 (b) whether some States have been getting most of 
this subsidy indirectly; 

23. RajastIwI 12S5..D6 125.64 272.30 

SIIIIdm 31]4 15]6 
(c) if 80. whether any efforts have been made to 

24. 63.48 reduce the production and distribution costs of LPG; and 

25. Tamil Nadu 968.17 121,02 173.17 
(d) if so, the details of such plana to reduce the 

26. T ..... 27.54 2.67 0.00 production costa of LPG in the country? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) and (b) As per the subsidy scheme, the 
subsidy on domestic LPG is given to the oil marketing 
companies. The subsidy entitlement of the oil marketing 
companies during 2002-03 and 2003-04 (April-September) 
is as follows: 

2002-03 

2003-04 (April-Sept) 

(Rs. in crore) 

3,690.88 

1,284.50 

(c) and (d) In a deregulated scenario, after the 
dismantling of the Administered Pricing Mechanism in the 
petroleum sector, the domestic producers of LPG would 
be forced to cut down their costs to remain competitive. 
The PSU oil companies continuously monitor the overall 
cost of production of petroleum products including LPG 
and undertake several control measures which inter alia 
include zero based budgeting, inventory control, optimum 
utilization of utilities, technical audit for control of 
chemicalslcatalysts consumption, minimizing the manpower 
cost, energy conservation measures etc. 

Marketing Rights to Shell India Umlted 

585. SHRIMATI PRABHA RAU: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Shell India Marketing Private Umited 
sought permission of the Government to set up a wholly 
owned subsidiary to market and to transport fuel in the 
country; 

(b) if so, whether the company have furnished a 
bank guarantee of the required amount and have also 
met the criteria of a minimum Rs. 2000 crores worth of 
investment in India; 

(c) if so, the details of proposed investment by the 
company in India and whether the permission has been 
granted for marketing its products; and 

(d) if so, the details thereof? 

THE MINISTER OF STA'TE IN 'THE M\N\S'TR'f Of 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) to (d) Shell India Pvt. Limited (SIPL) has 
submitted a proposal to Government for setting up a 
wholly owned subsidiary company in India to market 
transportation fuels. However, SIPL has not completed 
an investment of Rs. 2,000 crore in eligible activities for 

grant of authorization, nor furnished a bank guarantee of 
Rs. 500 crore as per extant guidelines in the matter. 
Hence, no marketing rights for sale of transportation fuels 
have so far been granted to SIPL by Government. 

Facilities for LPG Customers 

586. SHRI VIRENDRA KUMAR: WiII'the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Government have a proposal to 
introduce new facilities for LPG customers; 

(b) if so, whether the Indian Oil Corporation Umited 
has already introduced such facilities; 

(c) if so, the details thereof; and 

(d) the steps taken to direct other oil companies to 
provide such facilities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) Public Sector Oil Marketing companies 
(OMCs) introduce various facilities for convenience of LPG 
consumers from time to time. 

(b) and (c) Indian oil Corporation has introduced 'Star 
Distributors' concept with the object to set new standards 
on customer services and care. These distributors will 
provide tailor made services to their customers which 
include delivery all seven days a week, refills delivered 
at customer's preferred time, automated 24 hours refill 
booking through a common telephone number etc. 

(d) In the deregulated scenario, OMCs are free to 
introduce such schemes to satisfy the need of their 
customers. 

[Translation] 

Increa.. In CapacIty of Mathura Refinery 

587. SHRI TUFANI SAROJ: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether Indian Oil Corporation Limited has taken 
a decision to enhance the refining capacity of its Mathur. 
Refinery; 

(b) if so, the details thereof and whether the Ministry 
of Environment and Forests has accorded its approval; 

(c) if so, the whether the increase in refining capacity 
of Mathura Refinery would cause further damage to T aj 
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Mahal and other historical monuments near the refinery; 
and 

(d) if so, the norms fixed by the refinery for the 
protection of these monuments? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) No, Sir. 

(b) to (d) Do not arise in view of (a) above. 

KeroMne Agencies at Panchayld Level 

588. SHRI PRABHUNATH SINGH: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the rural areas in the country are fully 
dependent on kerosene and its demand is not met; and 

(b) if so, the steps being taken by the Govemment 
to allot kerosene agencies at Panchayat level in order to 
resolve the said problem? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) and (b) After the dismantling of the 
Administered Pricing Mechanism (APM) in the petroleum 
sector with effect from 1.4.2002, the Oil Marketing 
Companies have freedom to choose locations for setting 
up SKO-LDO dealerships In various parts of the country, 
including rural areas provided the locations meet certain 
norms like commercial viability and non-encroachment of 
the existing dealerships. 

SI. 
No. 

State Sector 

Power Plant 

2 

Chandrapur· 

Namrup ST* 

Bongaigaon* 

ASES Thermal 

Namrup GT 

Namnap WHP 

Monftoring 
Capacity (MW) 

3 

60 

30 

240 

330 

815 

22 

[Er9ish] 

Installed Capacity of ASES 

589. SHRI M.K. SUBBA: wm the Minister of POWER 
be pleased to state: 

(a) whether Assam State Electricity Board operates 
much below the installed capacity, despite the fact that 
per capita electricity consumption in Assam Is the lowest 
and is less than one-third of the National Average; 

(b) if so, the details of the Installed capacity of ASEB 
and the level it operates; 

(c) whether Assam Development Bank has approved 
assistance to boost the capacity of Assam Electricity 
Regulatory Commission; 

(d) if so, the details of the scheme to be financed 
therewith; and 

(e) the steps taken so far to implement the same 
and the progress so far made therein? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) Yes Sir, 
the Plant Load Factor (PLF) of thermal power stations of 
Assam State Electricity Board (ASES) Is low. During April-
Oct 03 the PLF of ASEB-GT stations was 31.5% as 
against the national average of 69.8%. The per capita 
consumption of electricity in Assam during 2001-02 was 
99.42 kwh which is not the lowest as against the national 
average of 360.97 kwh. 

(b) Details of monitored capacity, generation and PLF 
of ASEB during April-October, 2003 are as under:-

Programme, 

0 

75 

0 

75 

167 

34 

Generation (MU) 
April-October, 2003 

Plant Load Factor 
(%) ApriI-October, 2003 

AduaI, % of Programme Programme 

5 6 7 8 

0 0 0 0 

0 0 48.7 0 

0 0 0 

0 0 4A 0 

180 107 .8 39.9 43.0 

29 85.3 30.1 25.7 
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2 3 4 5 6 7 8 

lakwa GT 120 210 187 89.0 34.1 30.3 

Mobile Gas T-G 21 0 0 0 0 0 

ASEB G.T.G. 244.5 411 396 96A 32.7 . 31.5 

Private Sector 

DlF Pvt. Assam 24.5 102 63 61.8 

The power plants are not in operation reportedly due to various reasons like Renovation & Modernization/refurbishment works, 
maintenance works etc. 

(c) to (e) It is presumed that the question refers to 
Asian Development Bank and not Assam Development 
Bank. Asian Development Bank is providing Technical 
Assistance (T A) to Assam Electricity Regulatory 
Commission (AERC). The details are given in Statement 
enclosed. 

Stlltement 

Technical Assistance for being provided by Asian 
DeVelopment Bank (ADB) Capacity Building of Assam 

Electricity Regulatory Commission (AERC) 

• Technical Assistance (T A) would be provided in 
two phases. In the first phase, training support 
with regard to various regulatory issues will be 
provided to working staff of the current AERC 
and Government of Assam officials involved in 
the power sector reform. The second phase will 
start after AERC is reconstituted under the 
reform Act. 

• The objective of the T A is to assist AERC to 
develop its operational standards and proceduras 
and build up its institutional capacity to handle 
regulatory matters effectively and effiCiently 80 
as to promote the power sector reform of the 
State of Assam. 

• The total cost of the T A is estimated at $ 
625,000 equivalent, consisting of $ 445,625 in 
foreign exchange and $ 179,375 in local 
currency equivalent. ADB win finance the entire 
foreign exchange cost of $ 445,625 and 
$ 54,375 of the local currancy cost, for a total 
of $ 500,000. The TA will be financed by ADB 
on a grant basis. Government of AssamIAERC 
will finance the remaining local currency cost of 
$ 125,000 in kind. 

• The TA will be completed in about 20 months 
i.e. from February, 2003 to September, 2004. 

Retail Outlets of IOel 

590. SHRI SUNil KHAN: 
PROF. A.K. PREMAJAM: 
DR. ASHOK PATEL: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the total number of retail outlets of IDCl in the 
country and abroad; 

(b) whether a major share of the profit earned by 
IOCl is generated through its retail outlets in the country 
and abroad; and 

(c) if so, the details of the total profit of IOCl 
aJongwith the separate details of the income generated 
through its retail outlets during the last three years, year-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) The Indian Oil Corporation Umited IDCl 
had 8,034 retail outlets in the country as on 31.3.2003. 
IOC has no retail outlets outside India on its own. 
However, IDC is canying out retail operations in Sri Lanka 
through Its subsidiary company, viz., MIs Lanka IDC Pvt. 
ltd. (formed during 2002-03). 114 retail outlets are being 
operated in Sri Lanka by the subsidiary company. 

(b) and (c) The total profits after tax earned by the 
IDC during the last three years are as under:-
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(As. in crore) 

Year Profit earned 

2000-01 2,720 

2001-02 2,885 

2002-03 6,115 

The IOC has no system for arriving at the profit 
earned through retail outlets. 

Omkareswar Hydro Powar Project 

591. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of POWER be pleased to state: 

(a) the present status of the Omkareswar Hydro 
Power Project in Madhya Pradesh, indicating the rural 
and urban population likely to be covered under this 
project; and 

(b) the targets fixed and the financial prOvision made 
therefore under the Tenth Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWAtfTl MEHTA): (a) and (b) 
The Omkareshwar Project in Madhya Pradesh is a multi-
purpose project with an overall installed capacity of 520 
MW. The project was approved for implementation by 
the Narmada Hydroelectric Development Corporation 
Limited (a Joint Venture of Government of Madhya 
Pradesh and the National Hydroelectric Power Corporation 
Ltd.) in May, 2003. The project will meet the power and 
irrigation requirements of Khandwa, Khargone and Dhar 
Districts of Madhya Pradesh. The project, which is 
scheduled for commissioning in February 2008, is 
presently under initial stages of construction. Under the 
Tenth Plan a financial provision of As. 214,268.49 lacs 
has been made for the project. 

Rural Electrlftcatlon Scheme In the Country 

592. SHRI PRABODH PANDA: 
SHRI BHARTRUHARI MAHTAB: 

Will the Minister of POWER be pleased to s&ate: 

<a) the target fixed for rural electrification scheme In 
the country during the Tenth Ave Year Plan, State-wise; 

(b) whether the Government provide funds to 
respective States for rural eIecIrification; 

(c) if so, the details of allocation of funds during the 
last three years to respective States; 

(d) the unspe/'lt amount lying with the States till the 
end of October, 2003, State-wise; and 

(e) the steps being taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) AU the 
villages are required to be electrified by the end of the 
10th Plan. Details are given in Statement-I enclosed. 

(b) In order to accelerated the process of rural 
electrification, Government provides funds to the states 
under various rural electrification programmes viz. Pradhan 
Mantri Gramodaya Yojana (PMGy) and Minimum Needs 
Programme (MNP). In addition funds are also available 
to the States under Accelerated Rural Electrification 
Programme (AREP) at subsidized interest rates from the 
Rural Electrification Corporation (REC) for village 
electrification. 

(c) Details of funds released to the States during the 
last three years are given in enclosed Statement-II & '" 
respectively . 

(d) and (e) Information being collected from the 
States. 

81. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

smt""""" I 

Details of une/ectrified Villages as on 31.3.2003 

StatesIUT Total 
No. of 

VIllages as 
per 1991 
C8IlIUI 

2 3 

AncI1ra Pradesh 26586 

Alunachal Pradesh 3649 

Aaam 24685 

Bihar 38475 

Jharkhand 29336 

Gos 360 

Gujaral 18028 

Haryana 67SIJ 

Total 
villages 

electrified 

4 

26565 

2342 

19045 

18026 

6416 

360 

17940 

67SIJ 

No. of 
une/ec-
trified 

vHIages 

5 

1307 

S640 

20449 

22920 
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2 3 4 5 2 3 4 5 

9. Himachal Pradesh 16997 116890 107 3. Assam 2652 2652 6000 

10. J&K 64n 6295 182 4. Bihar 3767 948 6800 
11. Kamataka 27066 26764 296 

5. Jharkhand 2819 6800 
12. Kerala 1384 1384 

6. Goa 
13. Madhya Pradesh 51806 50344 1462 

14. Chhattisgarh 19720 18321 1399 
7. Gujarat 

15. Maharashtra 40412 40351 8. Haryana 

16. Manipur 2182 2004 178 9. Himachal Pradesh 72 72 200 

17. Meghalaya S484 2730 2754 10. J&K n n 
18. Mizoram 698 691 7 

11. Kamataka 7 7 
19. NagaJand 1216 1216 

12. Kerala 
20. Orissa 46989 37307 9682 

21. Punjab 12428 12428 
13. Madhya Pradesh 549 263 800 

22. Rajasthan 37889 36906 983 14. Chhattisgarh 286 800 

23. Sikkim 447 405 42 15. Maharashtra 

24. Tamil Nadu 15822 15822 16. Manipur 131 131 270 
25. Tripura 855 817 38 

17. Meghalaya 1872 1872 3000 
26. Uttar Pradesh 97122 7908!l 18042-

18. Mizoram 16 16 
27. Uttaranchal 15681 12896 2785 

28. West Bengal 37910 30216 7694 
19. Nagaland 38 38 130 

20. Orissa 1133 1133 6000 
Total (States) 586165 490320 95967 

21. Punjab 
·Does not Include de-electrtfled villages 

22. Rajasthan WI WI 
8M,.".", II 

23. Slkkim 
State-wise detalls of funds /'8Ieased under MNP during 

the last three years for Rural EIectrfIied 24. Tamil NackI 

(As. in lakhs) 25. Tripura 14 14 

SI. States 200().()1 2001-02 2OIYb03 211. UIIar PradaIh 4S47 3923 15000 

No. 27. UIIaranchaI 624 7000 

2 3 4 5 28. Welt Bengal 1157 1157 6000 

1. Andhra Pradesh 29. Delli 

2. Arunachal Pradesh 961 961 1200 
T 0IaI (SIIdas) 17500 17500 60000 



State-wtee .deIaiIs of fundil ~ UJ)(/er. PUGY for 
the jIINU 2001.02 WId 2002..()3-.for RweJ·SecInIication 

51. 
No. 

States 

2 

1. Andhra Pradesh 

2. IwnachaI ·Pradesh 

3. Assam 

4. Bihar 

5. Chhattisgarh 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10. J&K 

11. Jharkhand 

12. Kamataka 

13. Kerala 

14. ~yaP~h 

15. Maharashtra 

16. Mapipur 

17. Meghalaya 

18 .. ~ 

19 .. Nag I nd 

20. Orissa 

21. Punjab 

23. Sikkim 

24. TemI teadu 

25.,;,~ 

2001-02 

3 

1705.00 

684.00 

6011.00 

2457.90 

851.70 

450 

362.80 

187.90 

100.00 

1922.00 

379.60 

841.00 

594.50 

1460.62 

1901.08 

600.00 

600.00 

598.00 

452.60 

1703.80 

1488.25 

0.00 

1173.60 

850.00 

2002-03 
(MMP) 

4 

1705.00 

684.00 

3000.00 

2417.30 

515.00 

6.00 

o 
142.90 

110.00 

800.00 

1116.90 

1000.00 

1275 

1664.00 

600.00 

600.00 

598.00 

650.00 

100.00 

444.00 

1061.00 

400.00 

1608.20 

SOQ.oo 

2 3 4 

26.' Uttar Pfadeeh 9417.00 10187.00 

27. Uttaranchal 976.75 2000.00 

28. West Bengal 2820.00 

Total 41223.60 35,958.30 

RetenUon of Mlew1. AIrcrafb 

593. SHRI K.E. KRISHNAMUATHV: Will the MinIster 
of DEFENCE be pleased to state: 

(a) whether the Minister of Defence accompanied a 
Wing Commander who piloted a MIG fighter aircraft at 
Ambata base; 

(b) if so, the details thereof; 

(c) whether the ·Gowmmem Pf'OPOH to .. n all 
·MIGo21 variaAte mthetAF;and 

(d) if so,the exact s&and of the Union Government 
in this regard? 

THEMINtST~R OF DEFENCE ,(SHAleeeAGE 
FEftNANDE5): (8) Ves, Sir. 

(b) The sortie was flown in 8 ·MI(i..21 trainer with 
Wing Commander N. Harish on 1st August, 2003. 

(c) 'lea, Sir. 

(d) MIG·21 variants from the bulk of the fighter fleet 
in the Indian Air Force. These aircraft will be phaaed out 
once theyPQfPPlete ttleir. total ttlChnical life. 

IIodIfIcaIIon In LPG and Keroaene Subeldy Scheme 

594. SHAI G.S. BASAVARAJ: Will the MinIster of 
PETROLEUM AND NATURAL GAS be pIaaaed to alate: 

(a) whether the Union Government have announced 
major modifications in the dome8tIc LPG (cooking gas) 
and kerosene subsidy scheme 2003; 

(b) if 80, whether under the new scheme, oil 
~ companies wiD be aJIowed to. recover one-third 
of the under-recoveries on sale of these two fuels; 

(c) if 80, the details of. the new med\aniam 
. .announced by the Government; 
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(d) the time by which it is likely to be introduced; 
and 

(e) to what extent it has been helpful and welcomed 
by all? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) to (e) As per the Govemment decision 
on dismantling of Administered Pricing Mechanism (APM) 
in the petroleum sector, the Govemment subsidy on PDS 
kerosene and Domestic LPG is on flat rate basis and 
after accounting for the same, the Oil Marketing 
Companies (OMCs) could vary the retail selling prices in 
line with the variations in the intemational prices of these 
products. 

PDS kerosene and Domestic LPG are domestic fuels 
of mass consumption. Passing of higher intemational 
prices of these products in the domestic selling prices 
would have hurt the consumers. The matter was therefore 
re-examined and it was decided in the consumer interest 
that the OMCs will not increase the selling prices of 
these products during 2003-04 and the resultant under-
recoveries of OMCs would be absorbed/shared amongst 
the oil companies. 

As per the broad mechanism finalized for sharing of 
these under-recoveries amongst the oil PSUs, the OMCs 
would strive to make up for about one-third of the 
projected under-recoveries by cross-subsidisation through 
other retail products and the balance under-recoveries 
would be shared between the OMCs and the upstream 
companies (ONGC and GAIL). 

Draft Power Tariff Policy 

595. SHRI IQBAL AHMED SARADGI: 
SHRI A.P. JITHENDER REDDY: 

Will the Minister of POWER be pleased to state: 

(a) whether the Govemment have prepared a draft 
power tariff policy in consultation with the Crisil which is 
aimed at promotion of efficiency, introduction of 
competition, rationalization of electricity tariff and 
transparency in subsidy administration; 

(b) if so, whether a copy of the draft policy has 
been sent to all State Govemment for their comments; 

(c) if so, the time by which the final tariff policy is 
likely to be finalized; and 

(d) the extent to which it is likely to be beneficial? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWAtfTl MEHTA): (a) and (b) 
Section 3(1) of the Electricity Act, 2003 provides inter 
alia the Central Govemment shall prepare the tariff policy 
in consultation with the State Govemment ~ the Central 
Electricity Authority (CEA). A preliminary discussion paper 
on tariff policy was prepared with the assistance of CEA 
and Credit Rating Information Services of India Ltd. 
(CRISIL) and circulated to all the State Govemments for 
their comments and suggestions. 

(c) and (d) Since tariff policy is of vital importance 
for the smooth development of the power sector, the 
Govemment of India has constituted a Task Force on 
Power Sector Investment and Reforms under the 
Chairmanship of Shri N.K. Singh, Member (Energy), 
Planning Commission, with the terms of reference, inter 
alia, to recommend Electricity Tariff Policy and also to 
evolve and recommend a National Electricity Policy. 
Several meetings have been held with various 
stakeholders. The Task Force is yet to submit its report. 

exclusion of Private Companies for Supply of LPG 
and Kero .. ne 

596. SHRI V1NAY KUMAR SORAKE: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the Govemment are considering exclusion 
of privately owned oil companies from subsiding supplies 
of LPG and Kerosene meant for weaker sections of the 
society; 

(b) if so, the reasons therefor; 

(c) whether the .Govemment would come forward to 
make it mandatory for the oil industry, including private 
sector, to share its burden of supporting the weaker 
sections; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) to (d) As per the Govemment decision 
on dismantling of Administered Pricing Mechanism (APM) 
in the petroleum sector, the Govemment subsidy on PDS 
kerosene and Domestic LPG is on flat rate basis and 
after accounting for the same, the Oil Marketing 
Companies (0MCs) could vary the retail selUng prices in 
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line with the variations in the international prices of these 
products. 

PDS kerosene and Domestic LPG are domestic funds 
of mass consumption. Passing of higher international 
prices of these products in the domestic selling prices 
would have hurt the consumers. The matter was therefore 
re-examined and it was decided in the consumer interest 
that the OMCs will not increase the selling prices of 
these products during 2003-04 and the resultant under-
recoveries of OMCs would be absorbed/shared amongst 
the oil companies. 

As it is the Government decision to freeze the prices 
of PDS Kerosene and domestic LPG uptil 31.3.2004, as 
such in a deregulated scenario, the burden on this 
account has to be shared/absorbed amongst the 
Govemment companies and the private companies are 
not being asked to share such burden. 

Pakistani and Bangladeshi National In Defence 
Forces 

597. SHRIMATI SHYAMA SINGH: 
SHRI BHASKARRAO PATIL: 

Will the Minister of DEFENCE be pleased to slate: 

(a) whether the Government are aware that the 
nationals of Pakistan and Bangladesh have been recruited 
in the Defence Forces through various recruitment centers; 

(b) if so, the details in this regard; 

(c) whether the Government propose to recheck the 
antecedents of new recruits of defence forces in the past 
few years; and 

(d) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

Auxiliary T.V. Studios 

598. SHRI A. NARENDRA: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the Government have sanctioned some 
Auxiary T.V. Studios for Andhra Pradesh and Uttaranchal; 

(b) if so, the details thereof; and 

(c) the time by which the auxiliary T.V. Studios are 
proposed to be set up at those places? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) and (b) The schemes of TV 
Studios at Warangal in Andhra Pradesh and Dehradun in 
Uttaranchal (permanent set up) have been sanctioned. 

(c) Installation of Studio at Warangal has been 
completed. Site for Studio centre at Dehradun is yet to 
be made avaHabie by the Slate Government. It would 
like about 3 years to set up the Studio centre, after the 
site becomes available. 

Private Sector participation In Railways 

599. SHRI ANANTA NAYAK: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government propose to increase 
private sector participation In Railways; 

(b) If so, the areas in which private sector is allowed 
to work; and 

(c) the new areas identified for private sector 
participation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)]: 
(a) to (c) Some identified non-core activities are already 
being executed by agencies other than Railways. Recently, 
activities like catering, tourism and telecommunication 
development with optic fibre cables have been 
corporatised through IRCTC (Indian Railway Catering and 
Tourism Corporation) & RAIL TEL (Railtel Corporation of 
India limited). Ministry of Railways is exploring possibilities 
of forging public-private partnerships in funding of rail 
infrastructure projects. 

Target Set up for Rural electrification during 
Tenth Plan 

60Cl. SHRI K.P. SINGH DEO: Will the Minister of 
POWER be pleased to state: 

(a) the number of villages el6ctrified KBK districts 
and other districts in Orissa 88 on date; and 
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(b) the details thereof particularty the progress in rural 
electrification in Dhenkanal Parliamentary constituency 
comprising Dhenkanal, Angul Biramaharajapur and 
Athamalick? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) and (b) 
Information is being collected and will be laid on the 
Table of the House. 

Implementation of Hydro Electric Project In 
Rajasthan 

601. DR. JASWANT SINGH YADAV: Will the Minister 
of POWER be pleased to state: 

(a) the number of hydro-electric projects being 
implemented in the State of Rajasthan; and 

(b) the steps being taken by the Government to 
complete the projects of the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) and (b) 
There is no hydro-electric project of over 25 MW capacity 
being implemented in the State of Rajasthan at present. 
Projects below 25 MW capacity do not fall under the 
purview of the Ministry of Power. 

The. State is, however, allotted its share of power 
from the central hydro generating stations of the northem 
region in accordance with the extant norms for allocation 
of power from such generating stations. 

12.00 hr •• 

PAPERS LAID ON THE TABLE 

[English] 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): Sir, I beg to lay on the Table-

(1 ) A copy each of the following papers (Hindi and 
English versions) under sub-aection (1) of 88CIIon 
619A of the Companies Act, 1956:-

(i) Review by the Government of the working of 
the Bharat Earth Movers Limited, BangaIore. for 
the year 2002-2003. 

(ii) Annual Report of the Bharat Earth movers 
limited, Bangalore, for the year 2002-2003, 

alongwith Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 

[Placed in Library. See No. L.T. 807512003] 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SANTOSH KUMAR 
GANGWAR): Sir, on behalf of Dr. Satyanarayan Jatiya, I 
beg to lay on the Table-

(1) A copy of the NotifICation No. S.O. 907(E) (Hindi 
and English versions) published in Gazette of India 
dated the 6th August, 2003 approving the scheme 
of division of the Punjab Wald Board issued under 
sub-section(2) of section 102 of the Wald Act, 1995. 

(2) A copy of the Government's view on the division of 
Punjab Wald Board (Hindi and English versions). 

[Placed in Library. See No. L.T. 807612003] 

THE MINISTER OF RAILWAYS (SHRI NITISH 
KUMAR): Sir, I beg to lay on the Table-

(1) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) (i) Review by the Government of the working 
of the Railtel Corporation of India Limited, 
New Delhi, for the year 2002-2003. 

(ii) Annual Report of the Railtel Corporation 
of India Limited, New Delhi, for the year 
2002-2003, alongwith Audited Accounts 
and comments of the Comptroller and 
Auditor General thereon. 

[Placed in library. See No. L.T. BOnl2OO3) 

(b) (i) Review by the Government of the working 
of the Container Corporation . of India 
Limited, New Delhi, for the year 2002-
2003. 

(H) Annual Report of the Container Corporation 
of India limited, New Delhi, for the year 
2002-2003, alongwlth Audited Accounts 
and comments of the Comptroller and 
Auditor General thereon. 

[Placed in Library. See No. L.T. 807812003] 

(c) (i) Review by the Government of the working 
of the Ircon International Limited, New 
Delhi, for the year 2002-2003. 
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(ii) Annual Report of the Ircon International 
Limited, New Delhi, for the year 2002-
2003, alongwith Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

(Placed in Library. See No. L.T. 807912003] 

(d) (i) Review by the Government of the working 
of the Konkan Railway Corporation Limited, 
New Delhi, for the year 2002-2003. 

(ii) Annual Report of the Konkan Railway 
Corporation Limited, New Delhi, for the 
year 2002-2003, alongwith Audited 
Accounts and comments of the Comptroller 
and Auditor General thereon. 

[Placed in Library. See No. L.T. 8080/2003) 

(e) (i) Review by the Govemment of the working 
of the RITES Limited, New Delhi, for the 
year 2002-2003. 

(ii) Annual Report of the RITES Limited, New 
Delhi, for the year 2002-2003, alongwith 
Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

[Placed in Library. See No. L.T. 808112003) 

(2) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Railway Welfare 
Organisation, New Delhi, for the year 2002-2003, 
alongwith Audited Accounts. 

(ii) A copy of the Annual Report (Hindi and English 
versions) of the Indian Railway Welfare 
Organisation, New Delhi, for the year 2002-2003. 

[Placed in Library. See No. L.T. 808212003) 

(3) A copy of the Report (Hindi and English versions) 
on the Progress made in the intake of Scheduled 
Castes and Scheduled Tribes against Vacancies 
Reserved for them in Recruitment and Promotion 
Categories on the Railways for the year ending the 
31st March, 2002. 

[Placed in Library. See No. L.T. 808312003) 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): Sir, I beg to 
lay on the Table a copy of the Memorandum of 
Understanding (Hindi and English versions) between the 
Power Grid Corporation of India Umited and the Ministry 
of Power, for the year 2003-2004. 

[Placed in Library. See No. L.T. 808412003) 

12.01 hra. 

COMMITTEE ON PETITIONS 

Thirty-fourth and ThIrty-fifth Report 

[Translation] 

SHRI BASU DEB ACHARIA (Bankura): Sir, I beg to 
present the Thirty-fourth and Thirty-fifth Reports (Hindi 
and English versions) of the Committee on Petitions. 

12.01 "2 hra. 

COMMITTEE ON ABSENCE OF MEMBERS 
FROM THE SITTINGS OF THE HOUSE 

MInute. 

[Translation] 

SHRI RAM SAJIVAN (Banda): Sir, I beg to lay on 
the Table Minutes (Hindi and English versions) of the 
14th sitting of the Committee on Absence of Members 
from the sittings of the House held on 18 August, 2003. 

12.02 hra. 

BUSINESS ADVISORY COMMITTEE 

Flfty-Slxth Report 

[Translation] 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): Mr. Speaker, 
Sir, I beg to present the fifty sixth report (Hindi and 
Engliah versions) of the Business Advisory Committee. 

12.03 hr •. 

MATTERS UNDER RULE 377* 

{Eng/Ish} 

MR. SPEAKER: I think the House agrees that the 
Matters under Rule 3n listed for the day may be treated 
as laid on the Table of the House. 

. .. (Interruptions) 

"Treated as laid on the Table. 
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(i) Need to re-deflne Manjhl (Manjhwar) caste In 
view of its various sub-castes In Madhya 
Pradesh for Inclusion In list of Scheduled 
Tribes. 

[Translation] 

DR. LAXMINARAYAN PANDEYA (Mandsaur): Sir, the 
Government of Madhya Pradesh has included Manjhi 
Caste in the list of Scheduled Tribes through a 
constitutional amendment. However the difficulty lies in 
identifying as to which sub castes be included in the 
Manjhi caste as the Manjhis are known also as Mallah, 
Dhiwar, Kehar, Kevat, Bhoi, Dhimar Turka and Keer etc. 
and at some other places the Manjhi caste included the 
sub castes Kashyap, Nishad, Raikewar, Batham etc. All 
these castes belong to a single community but are 
variously known in different regions of the state. The 
Union Government has been requested to explicitly define 
Majhi (Majhwar) community. The tribal Research and 
Training Institute of the state has defined Manjhi as the 
ferrymen and boatmen but this definition is not 
comprehensive and does not include all the sub castes 
01 the Manjhi community. 

Hence, the Govemment of India is requested that 
the sub castes of Manjhi like Dhhemar, Bhoi, Kahaar, 
Dhiwar, Mallah, Nawra, Turha, Kevat (Kashyap, Nishad, 
Raikewar, Batham), Keer, Britia, Vrita, Singhrah, Alari, 
Sendhia etc. which have been declared as socially and 
educationally backward class of Madhya Pradesh, be 
included in the Scheduled Caste category to provide them 
justice. 

(II) Need to Include Santhall and Bodo languages 
In the Eighth Schedule to the Constitution 

{English] 

SHRI SALKHAN MURMU (Mayurbhanj): Santhali 
language should also be included in the VIII Schedule 
along with Bodo language during this winter session of 
Parliament since Santhali is the largest tribal language in 
India and is spoken in six States in India. Santhali is the 
leading language of Austro-Asiatic group of languages 
also. Though this language group is the most ancient in 
India, it is yet to get due recognition. The Central 
Govemment and the Parliament must do the needful for 
Santhali language. 

(ill) Need to expedite construction of Rail Over-
Bridge at Ghatkopar, Mumbai and other FOBs 
by Central Railways In Maharashtra 

SHRI KIRIT SOMAIYA (Mumbai North East): The 
work of ROB at Ghatkopar, Mumbai is very slow. The 
work of three FOBs in Central Railway at Kanjur Marg, 
Ghatkopar and Govandi is also not progressing in spite 
of Budget announcement/support. As a result of this 
5 lakh commuters are facing inconvenience. There is an 
urgent need to take immediate measures and additional 
efforts by the Ministry of Railways to expedite the work. 

(Iv) Need to provide adequate outlets for smooth 
drainage of water across the National 
Highway No. 8 at Hand Village In Novasari 
district, Gujarat 

[Translation] 

SHRI MANSINH PATEL (Mandvi): Mr. Speaker, Sir, 
during the Budget session I had raised the issue that the 
village like Hond, Bhaslan, Chimla, Tejlav, Tlavchora and 
Chikhli etc. of district Navsari of my parliamentary 
constituency are submerged in flood water in Monsoon 
season as the level of the National highway No. 8 passing 
through the region has been raised by 7-8 feet. The 
Ministry of Road Transport and Highway had also 
formulated a scheme to construct " culvert to ensure the 
drainage of water as recommended by local officers of 
the department of Road Transport and Highways. The 
matter was even taken to the Court and even the Court 
had directed the administration to construct the culvert 
there. Even the local administration has proposed to 
construct a culvert to ensure the drainage of water but 
the Union Govemment is still to consider the matter. 

Through the House I would request the Minister of 
Road Transport and Highways to look into the matter 
personally and aIlio to review the performance of the 
officers of the region. Hence the culvert be immediately 
constructed for smooth drainage of water here .. 

(v) Need to unction adequate funds for setting 
up hostels for the benefit of tribal girls In 
o.tapatl district, Orl ... 

[English] 

SHRI ANADI SAHU (Berhampur-Drissa): There are 
five Blocks in Gajapati District of Orissa, which are part 
of the scheduled areas under the Constitution of India. 
The tribal people of this area are poor. Education among 
the tribals of this area is not satisfactory. Still more 
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deplorable is the education among tribal girts. A large 
num~er of tribal girls drop out of school when they reach 
the fifth standard. This is mainly due to lack of hostel 
facility for girls in the remote hilly areas. 

There is necessity of upgrading Upper Primary 
Schools to M.E. Schools for imparting education up to 
class VII. Each upgraded School may have a tribal girts 
hostel so that they can get education up to the seventh 
standard. 

The Govemment of India may sanction adequate 
funds under Article 275 of the Constitution of India for 
setting up of tribal girls hostels in Gajapati district of 
Orissa. 

(vi) Need to restore concessional tariff to rural 
landllne telephone subscribers In Dakshlna 
Kannada Telecom district 

SHRI VINAY KUMAR SORAKE (Udupi): Landline 
subscribers have been the mainstay of Telecom 
Department's services but the Department has been 
neglecting landline subscribers in preference to cellularl 
WLL subscribers. 

The T elacom Department has arbitrarily withdrawn 
the concessional tariff to many rural subscribers by 
converting their status as 'Urban' solely on the basis of 
2001-Census figures. But the respective State 
Govemments still consider these pockets as 'rural' and 
still retain them in the revenue records as 'rural' habitants. 
Many such rural exchanges, falling under Dakshina 
Kannada telecom district, hitherto enjoying 'rural' status 
and concessional rental tariff, have now been shifted to 
'Urban' classification with urban slab to rentals. These 
subscribers are engaged in vocations like marginal 
farming, beedi rolling and other rural enterprises. I urge 
the Govemment to reconsider its decision and restore 
the 'rural' status for them. 

I would also urge the Govemment to enhance the 
commission rate for PCO Booth operators, who are mostly 
from the weaker sections of the society as their families 
are solely dependent on the eamings of commission from 
PCO booth operations. 

(vii) Need to provide financial assistance to the 
Government of Karnataka for establishing a 
Modern Training Institute and Research 
Centre for drivers at Hanan, Karnataka 

SHRI G. PUTTA SWAMY GOWDA (Hassan): There 
is a proposal to establish a Modem Training Institute and 

Research Centra for Drivers at Hassan, Karnataka. The 
Transport Department of Kamataka State Road Transport 
Corporation (K.S.R.T.C.) has submitted the proposed 
project to the State Govemment. The total estimated 
expenditure is only Rs. 300 lakh. The Karnataka 
Govemment has already sent the proposal to the Centre 
on 30.9.2003. 

This institute Is expected to provide essential 
knowledge and driving skills to make the drivers efficient 
and encourage safe driving in the interest of road safety. 

KSRTC owns 92 acres of land at Hassan for this 
purpose. All other infrastructural facilities are also available 
for establishing this research centre. 

At present, the transport system in Karnataka, 
particularly in cities like Bangelore, Mysore, Hubll and 
other cities is in a mess. Everyday accidents are taking 
place, especially on the national highways. Hence, there 
is an urgent need to establish such a research centre in 
Hassan. I, therefore, urge upon the Hon'ble Minister of 
Road Transport and National Highways to release the 
required fund of Rs. 300 lakhs immediately for the 
purpose. 

(vIII) Need to expedite s.ttlng up of a LPT 
Maintenance Centre at Adoor, Kerela 

SHRI KODIKUNNIL SURESH (Adoor): The Prasar 
Bharati Corporation had decided to start a LPT 
maintenance centre at Adoor In Kerala. This proposal 
was included In the Annual Plan of the Ministry. The 
LPG centres at Adoor, Kayamkulam, Chengannur 
Pathanamthltta, Punalur and Kottarrakkara are being 
maintained from the Tlrunelveli centre. Tirunelvell 
maintenance centre is far away from these places. Non-
availability of maintenance staff in these LPG centres is 
causing serious problems. Tirunelvell maintenance oentre 
is not able to look after all these centres. The Adoor 
LPT maintenance centre is, therefore, very essential. The 
Prasar Bharati Corporation has been stating that at there 
is insufficient staff for running LPT maintenance centre at 
Adoor. 

The setting up of LPT maintenance centre at Adoor 
is a long pending demand of the people of Adoor. I have 
given many representations to the Prasar Bharatl 
Corporation as weD as the Information and Broadcasting 
Ministry in this regard but no action seems to have been 
taken by the Govemment. 

I, therefore, request the Information and Broadcasting 
Minister through the Hon'ble Speaker to start the proposed 
LPT maintenance centre at Adoor at the earliest. 
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(Ix) Need to open a single window facility In 
Kerala for attestation of educational 
certificates of candidates ... klng Jobs In Gul 
countries 

SHRI P. RAJENDRAN (Cuilon): The UAE 
Govemment has made it mandatory that all educational 
certificates. professional or academic, emanating from India 
must be attested by their Embassy in New Delhi provided 
the certificates were also attested first by the HRD Ministry 
and Consular Section of the Ministry of External Affairs, 
Govemment of India. Nearty half of more than three million 
Indians working in various GuH countries are from Kerala. 
Since this exercise of attestation is the preliminary step 
towards applying or renewing an employment visa in UAE, 
the most affected by this law are the applicants from 
Kerala. 

I request the Govemment of India to take necessary 
steps to establish a single window facility for the 
attestation of the certificates in Kerala itseH integrating 
the notarial functions of the HRD Ministry, External Affairs 
Ministry and the UAE Embassy. The UAE Embassy is 
attuned with the suggestions to open up a single window 
facility for attestation in Kerala. 

(x) Need to provide additional grants to the 
Government of Andhra Pradesh to meet the 
goal of 'Education tor All' by 2006 

DR. MANDA JAGANNATH (Nagar Kumool): I inform 
this august House that the State of Andhra Pradesh has 
achieved the literacy rate of 61.11 per cent. During the 
last decade, the percentage of literacy has increased by 
14 per cent. The 21 st century will need a redefinition of 
national priorities, as literacy and human resources of 
high quality alone can ensure sustainable growth and 
development. To make the plan work, allocations have 
been stepped up by 10 per cent; 1.6 lakh teachers have 
been trained; distance education through TV and other 
electronic media including internet is being taken up and 
incentives are being given to girl students. Further 19 
lakh children have been enroUed in schools while 60 
lakh adults have been made functionally literate. The 
Andhra Pradesh Government is taking all steps to educate 
everyone in the State by 2006, ahead of the national 
target of 2010. While the State Govemment Is spending 
Rs. 4000 crore annually, It needs Rs. 5000 crore 
additionally to meet the goal of Education for All by 2006. 

I humbly urge upon the Prime Minister to share the 
financial burden of the State by extending additional grants 
to make this dream come true In the field of education. 

(xl) Need to run Kalflat Expr... from .. au 
Junction In U.P. 

[Translation} 

SHRI BAL KRISHNA CHAUHAN (Ghosi): Mr. 
Speaker, Sir through you I would like to draw the attention 
of the Government towards the 'Kaifiat Express' running 
between Ajarngarh-Delhi. Even before the introduction of 
this train, hon. Minister and hon. Prime Minister had been 
requested several times through the House that the said 
train be started from Mau junction that is only 40 
kilometers away from Ajamgarh. Every day an average 
of 100 tickets for Delhi and other places are booked 
from the Mau junction for the said train. Once this train 
is started from Mau, the passengers of the neighbouring 
districts like Balia, Gajipur etc. could also avail the facility 
of travelling by this train. Mau city is a world renowned 
sari manufacturing and business centre and all the 
facilities for running train are available there and most of 
the work related to trains are done at Mau junction even 
though the train starts from Ajamgarh. 

Hence it is requested that the Govemment should 
ensure the running of the Kaifiat Express from Mau 
junction. 

(xII) Nead to enhance the rates of royalty on non-
coal major minerals 

[English} 

SHRI BHARTRUHARI MAHTAB (Cuttack): The 
revision of rates on royalty of non-coal major minerals 
has yet been effected though the statutory requirements 
of three years is complete since 12th September, 2003. 
The Government has been intimated that the Study Group 
on revision of major minerals has already completed its 
deliberation and has submitted its report. Now, it is for 
the Govemment to consider it and take action on it. But, 
the expected notification amending the Second Schedule 
for revision of rates royalty is yet to be issued. 

In the meanwhile, prices of some of the minerals, 
particularty iron ore have increased manifold. While such 
an increase in the price is benefiting the iron ore miners, 
Orissa exchequer is denied the benefit because the 
existing royalty structure is not based on ad valorem 
basis. 

As the State of Orissa Is facing serious resource 
crunch, an additional revenue is urgently required to 
augment the State's resources to ameliorate the present 
situation. I urge upon the Government to take pt'OII1)t 
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action for upward revision of the rates of royalty on non-
coal major minerals at the earliest. 

(xIII) Need to Introduce a new route linking Ladakh 
with Mt. Kallash and Mansarovar by 
negotiating with the Chinese authorities 

DR. NITISH SENGUPTA (Contai): I seek to draw 
the attention of the House that it is heartening to know 
that in the recent discussions between our Prime Minister 
and the Chinese Prime Minister, the question of starting 
a new route to Mt. Kailash and Mt. Mansarovar from 
Ladakh came up. This proposal will considerably reduce 
the risk of travel and will also cut short the time involved 
drastically. The Govemment of India should take these 
negotiations with the Chinese authorities seriously to sort 
out the matter. 

(xlv) Need to rationalize telephone rentals for rural 
and urban areas In the country 

SMT. NIVEDITA MANE (Ichalkaranji): Sir, at present 
telephone rentals are calculated for urban area on the 
basis of equipped capacity of entire taluka and for urban 
area, individual exchange capacity in considered. Usually 
rural exchange is having 360 capacity. If number of 
connections exceeds 360, then 1 K capacity is to be 
installed. Thus, as soon as capacity becomes 1 K, the 
rentals jump from Rs. 100 to Rs. 200 bimonthly. Thus by 
mere addition of 100 or more customers, the entire rural 
customers are penalized through higher rent. Despite all 
infrastructure remaining same, rentals are increased only 
on the basis of capacity addition. When cost of electronic 
switch is on a decreasing trend, the rental should not be 
associated with exchange capacity as well as entire taluka 
capacity. 

Similarly, rental for urban area will depend on entire 
Tehsil capacity. If total Tehsil capacity exceeds 1,00,000 
the rentals jump from Rs. 360 to Rs. 500 in urban area. 
Thus, mere addition of one exchange in remote part of 
the T ehsil win have effect on urban rentals. Thus, the 
co-relation of rentals with Tehsil capacity is not justified 
on any ground. 

Sir, I therefore, request the Union Govemment that 
rentals may be fixed based upon urban and rural areas 
and it should not be linked up with either exchange 
capacity or total capacity of Tehsil. 

(xv) Need to Improve the eervIce condltlona of 
the employees of Regional Rural Banka 

SHRI SANAT KUMAR MANDAL (Joynagar): I would 
like to draw the kind attention of the Government towards 

the conditions of the employees Including officers 
of the 196 Regional Rural Banks functioning in different 
States. 

The Regional Rural Banks have been worl<ing for 
the rural poor for more than 21 years. There has been 
no business linked manpower planning in such banks, so 
far. There has been no recruitment for nearly thirteen 
years and there have been almost no promotions for 
staff since the very inception of the Banks. It may be 
noted that the Supreme Court has directed the 
Government to ensure parity of wage structure on par 
with public sector banks. Yet, staff of rural banks are to 
get the parity of pension benefit though it Is a part of the 
wage settlement in the Banking industry. 

I would, therefore, urge upon the Govemment to 
kindly intervene in the matter and take appropriate 
decision at the earliest. 

... (Interruptions) 

(English) 

MR. SPEAKER: Now, I am going to take up the 
notices of Motion for Adjoumment. Please sit down. 

... (Interruptions) 

[Translation) 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): Mr. 
Speaker, Sir, as yesterday I had raised an issue 
relating to plight of Biharis in Assam, I would like to 

. know your ruling in this regard as to when discussion on 
this issue would be held in the House? Integrity of the 
nation is in danger, therefore, I would like to know when 
discussion on it would be held in the 
House? ... (Interruptions) 

MR. SPEAKER: In view of the seriousness of the 
issue raised by you yesterday in the i House, it has been 
decided in the BAC that it would be discussed tomorrow 
in the House. I have convened meeting of all the leaders 
at 10 a.m. tomorrow to decide as to in which manner 
the discussion should be held and what sort of 
atmosphere should be maintained in the House dunng 
the discu8sion. This issue would be taken up in the House 
seriously. 

.,. (Interruptions) 
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[English] 

MR. SPEAKER: Shri Delkar, you had also raised an 
important issue yesterday about collapse of a bridge in 
Daman. I have gone throl,lgh the matter. I am going to 
take up the issue in, the next meeting of the Business 
Advisory Committee in order to allow you to discuss the 
issue in some form or the other during the next week. 

SHRI MOHAN S. DELKAR (Dadra and Nagar Haveli): 
Sir, I had requested that it should be taken up under 
Rule 193 .... (Interruptions) It is an important issue. 

MR. SPEAKER: That is what we are trying to do. 

... (Interruptions) 

[Translation] 

KUNWAR AKHILESH SINGH: Mr. Speaker, Sir, the 
Central Govemment have relaxed criteria for procurement 
of paddy but so far this relaxation relating to procurement 
of paddy has not been extended to Uttar Pradesh and 
Bihar. Lakhs of farmers in Uttar Pradesh are 
perplexed ... (Interruptions) 

12.05 hr •• 

OBSERVATION BY THE SPEAKER 

Re: Notices of Motion for Adjournment 

[English] 

MR. SPEAKER: There is a notice of Motion for 
Adjournment on a serious matter. We are taking up this 
notice for discussion because 44 Members of the hon. 
House have given It to me. The subject, in general, is: 
• Alleged involvement of some Ministers seeking favours 
from PSU Chiefs and involvement of a former Union 
Minister in bribery case." 

In some different words yesterday, a similar notice 
was also given to me, and I had announced the name 
of Shri Ramji Lal Suman to speak on this Issue. 

Please remernber that though there are 44 Members 
who have given notices, I am not going to anow each 
and every Member. A few Members will be allowed to 
make their observations and thereafter I will give my 
ruling on the issue and further business win be taken up 
thereafter. 

[Translation] 

SHRI RAMJI LAL SUMAN (Firozabad): Mr. Speaker, 
Sir, various newspapers have reported that Central 
Vigilance Commissioner Shri Shivshanker met hon. Prime 
Minister and stated that six Cabinet Ministers are extorting 
money from public sector undertakings. As per statement 
of Prime Minister published by newspapers CVC had not 
discussed names of Ministers with him. 

Sir, It is a very serious issue and if said Ministers 
who are all in all of PSUs under them put pressure on 
undertakings for extortion of money naturally comes under 
suspicion. 

This Government is deeply involved in corruption . 
Every day one or the other charges of involvement in 
corruption are levelled against it. As per the official press 
release, Central Vigilance Commissioner had met hon. 
Prime Minister. Therefore, my submission is that a Joint 
Parliamentary Committee should investigate the matter 
relating to extortion of money from PSUs. 

Second most important issue, although meeting of 
Business Advisory Committee was convened, yesterday 
and Prime Minister would give statement on this, is 
conceming video tape wherein Shri Dllip Singh Judev 
has been shown taking bribe from an Australian firm for 
leasing of a mine in Orissa. As per NDTV, there is no 
doubt that Shri Dilip Singh Judev had accepted taking of 
money and it was also stated that he accepted money to 
prevent religious conversion. He compared himself with 
Mahatma Gandhi, Netaji Subhash Chandra Bose and 
Shaheed Bhagat Singh and said that they too took money. 
It is a very serious matter. 

People in this Govemment encourage corruption as 
they are involved in it. The Cabinet is collectively 
responsible. My chatge is that this Govemment are 
extorting money from public sector undertakings. In view 
of the policy, intention and functioning of the Govemment 
I would like to request you that discussion on my 
Adjournment Motion should be held immediately. 

[English] 

SHRI PRIVA RANJAN DASMUNSI (Raiganj): Mr. 
Speaker Sir, this Lok Sabha has a VfKY rich tracItIon, 
irrespective of party's power in the Treasury Benches, to 
oblige the constitutional provisions in terms of the 
accountability of the Council of Ministers in this House. 

Mr. Speeker Sir, our sacred Constitution is very clear 
in article 75(3) 'that the Council of Ministers shaH be 
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collectively responsible to the House of the People, that 
is, Lok Sabha'. The special privilege is only to Lok Sabha 
and not to the other House because we are elected 
directly by the people. Sir, when the Leader of the House, 
the Prime Minister, inducts a Minister in his Cabinet, in 
this House on the first day of the Session, he takas the 
opportunity to introduce his colleagues, who have been 
in his Council of Ministers and who have been recently 
inducted in the Council of Ministers. This tradition is in 
link with this accountability part. 

Mr. Speaker, Sir, we are not here to discuss the 
merit of an issue. I would like to touch a few points only. 
An Adjoumment Motion should not be dealt, should not 
be placed and should not be given through the notice in 
a very casual fashion or on casual matters. The two very 
important things have been reported and reported widely 
to the national media, reported widely to the national 
TeleviSion, commented upon by various Heads of the 
Govemment, various Heads of the Departments, including 
the Cabinet Secretary. 

Mr. Speaker, Sir, the public sector, whose budgetary 
support is granted by this Parliament, whose expenditure 
is scrutinised by the CAG, the Departmental Minister of 
that public sector-I do not say that the looks into the 
everyday ninty-gritty-is accountable to Lok 
Sabha ... (Interruptions) 

[Translation] 

DR. VIJA Y KUMAR MALHOTRA (South Delhi): Mr. 
Speaker, Sir, he is talking about CVC ... (lnterruptions) 

[English] 

SHRI PRIYA RANJAN DASMUNSI: I did not use the 
word 'CVC' ... (Interruptions) 

[Translation] 

SHRI RAMJI LAL SUMAN: Malhotra ji, would you 
not listen to even Das Munaiji? .. (lnterruplions) 

DR. VIJAY KUMAR MALHOTRA: He has become 
~rvous. The public has given lIB verdict today and it 
has become clear today ... (lnterruptions) 

MR. SPEAKER: P~ M ~. 

... (Interruptions) 

[EI1(jish] 

MR. SPEAKER: You know that Shri Priya Ranjan 
Dasmunsi is capable enough to defend hlmseN. 

[Translation] 

KUNWAR AKHILESH SINGH (Mahar"a;ganj, U.P.): The 
public has given its verdict In this ragard ... (lnterruptions) 

MR. SPEAKER: Why all of you are standing please 
sit down. 

... (Interruptions) 

DR. VIJA Y KUMAR MALHOTRA: CVC did not 
mention nama of PSUs and Dasmunsiji has also publlcally 
declared that he did not name any person ... (lnterruptions) 
He has not told about any public 
undertaking ... (Interruptions) 

[English] 

MR. SPEAKER: I have to hear him before I make 
up my mind on the Adjoumment Motion notice. 

... (Interruptions) 

[Translation] 

DR. VIJAY KUMAR MALHOTRA: They are repeatedly 
talking about It .... (Interruptions) 

MR. SPEAKER: Malhotraji, you have told what you 
had wanted to say. Now you sit down. 

... (Interruptions) 

SHRI PRIYA RANJAN DASMUNSI: Chandrakant 
Khaire ji, I am tailing that the nama of eve has not 
been mentloned ... (lnterruptions) 

SHRI CHANDRAKANT KHAIRE (Aurangabad, 
Maharashtra): He has mentioned the nama ... (lnterruptJons) 

MR. SPEAKER: Chandrakant Khaire JI, please sit 
down. 

{English] 

SHRI PRIYA RANJAN DASMUNSI: Mr. Speaker, Sir, 
in this country there Is a standard pattem from this side 
or that side that whenever anything of a serious nature 
involving the Government cornea In the newspapar-
whether Shri MacI1u Limaye was In this 1Ide, Shri AtaJ 
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[Shri Priya Ranjan Dasmunsi] 
Bihari Vajpayee and Shrimati Indira Gandhi were on that 
sid&-lhey bring it to the notice of the Government first 
and then try to bring it to the Lok Sabha in a proper 
manner. I am not here with a motion against a particular 
Minister, naming a particular Minister and I am only 
reporting two things as to why I felt proper that this 
adjoumment motion should be admitted, and nothing 
beyond that. The adjoumment motion is very clear. In 
the adjoumment motion, you have to report the recent 
occurrence. 

Rule 58 says: 

"The right to move the adjoumment of the House for 
the purpose of discussing a definite matter of urgent public 
importance shall be subject to the following restrictions, 
namely:-

(i) not more than one such motion shall be made 
at the same sitting; 

(ii) not more than one matter shall be discussed 
on the same motion; 

(iii) the motion shall be restricted to a specifIC matter 
of recent occurrence .... • 

Mr. Speaker, Sir, we are all respectable. It is not 
good for any Member of this House to make any 
unfounded allegation against any individual Member of 
the House or a Minister or even against any authority of 
the office be it CVC or C&AG. I am not going to touch 
that. What I am trying to bring to the notice of the 
Speaker is, as per article 75(3) of the Constitution, about 
the accountability of the Government as Council of 
Ministers to the Lok Sabha. 

I know that there are public sector undertakings which 
are not budgeted by the Pariiament like ONGC and on 
their own they can run. I know that there are public 
sector undertakings whose budgetary support is granted 
by this Pariiament, be it coal, be it steel or anything. 

Mr. Speaker, Sir, I again repeat that I am not 
mentioning the name of any Minister. I am only saying 
that in response to a letter by the Leader of the 
Opposition, Shrimati Sonia Gandhi, the hon. Prime Miliater 
was very nice to reply to her letter and I quote: 

-In fact, the CVC apprised me of certain initiatives 
taken by the Vigilance Commission during the past 
one year. In addition he made a number of 
suggestions to make the public eec:tor perfonn with 
due autonomy and efficiency and also to hold It 

accountable for maximising returns to stake-
holders ..... 

Concluding the letter, the Prime Minister says: 

-I directed the Cabinet Secretary to hold a meeting 
of the Committee of Secretaries to ~ the points 
raised by the CVC. The first meeting of the 
Committee has taken place on 14th November, 2003 .. 

Now, what I want to say Is that the apprehension in 
the minds of many including the media was centered 
around what exactly transpired between the public sector 
and the CVC. 

Since the Prime Minister himself has acknowledged 
that after such meeting, he directed the Cabinet Secretary 
to hold immediate meeting, it becomes more concerned 
to understand what actually transpired between the CVC 
Report on the Public Sector, what transpired in the 
meeting of the Committee of Secretaries and what actually 
was the Prime Minister's direction. 

SHRI KHARABELA SWAIN (Balasore): Sir, I have a 
point of order. 

SHRt PRIVA RANJAN DASMUNSI: Mr. Speaker, Sir, 
did I say anything irrelevant, anything wrong and anything 
pemicious? Did I violate any rule? I do not understand 
this. 

MR. SPEAKER: Vou are aware that I can say on 
this after I hear him. 

SHRI KHARABELA SWAIN: Sir, the rule is 56. It is 
written: 

·Subject to the provisions of these rules, a motion 
for an adjoumment of the business of the House for 
the purpose of discussing a definite matter of urgent 
public Importance.-

He says he does not know what transpired between 
the CVC and the Prime Minister. So, is it a definite 
matter of public importance? That is the exact thing that 
I am rUing. He hlmaelf does not know. It Is a matter of 
just conjecture. So, how can he say that he is raising a 
definite matter for the Adjournment Motion? That is my 
point. 

MR. SPEAKER: He is stili arguing his case. Let me 
listen to him. 

SHRI PRIVA RANJAN DASMUNSI: Sir, in regard to 
the other iI8ue, I cannot say whether he is right or wrong 
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tiU it is substantiated. Mr. Speaker, Sir, in this Lok Sabha 
the . day I have started sitting in this Bench, I always 
me~lCulously study what Shri Jyotinnoy Basu spoke, what 
Shn Somnath Chatte~ee spoke and what Shri Atal Bihari 
Vajpayee spoke; how they planned and how they 
articulated and I found that they always fix a Minister if 
his conduct is not above question. 

Mr. Speaker, Sir, a Minister in the Council of Ministers 
is shown to the entire television network that he is 
accepting money and no less than the Leader of the 
House, on his arrival to India, gave the first reaction to 
the media. "If I find something wrong, then I will take 
action." The Hindi words are "Agar kuch Gatti MUegi to 
Hum karvayi Karenge." Immediately after two hours, he 
asked him to resign. But he did not explain till today why 
he had asked him to resign and what were the reasons 
behind it. I know he can be reinstated in any manner. 
That is the style of this Govemment. That is different. 
But a Minister in the Council of Ministers is shown in 
public to take money. He had to resign and the 
resignation was accepted. In spite of the different 
statement of the President of the ruling Party, the Leader 
of the House, Shri Atal Bihari Vajpayee supported the 
legacy of the parliamentary democracy and the morality. 
The reasons are not known to the House. Therefore, I 
think these two incidents are definitely a matter of public 
importance. Not only that, but it is also a matter linked 
with article 74(3) about the accountability of the Council 
of Ministers to this House. 

Therefore, Mr. Speaker, I strongly feel that these 
Adjournment Motions should be considered. The 
Govemment should have the courage to explain that why 
no less than the Prime Minister had asked the Minister 
to resign, what happened there and also regarding the 
Report and minutes of the Committee of Secretaries' 
meeting. The Govemment should also explain that under 
what circumstances, the Prime Minister had no other 
option but to advise the Cabinet Secretary to go into the 
details of the allegations of the CVC in regard to the 
interference Into the intemaI autonomy of the Public Sector 
Undertakings. If the interference is to check the corruption, 
we will welcome the Ministers. If the intereference is for 
certain other benefits, they have to answer to the House. 
Therefore, to demand this motion is not wrong and not 
contrary to the tradition of the Partiament and this House. 
Therefore, Mr. Speaker, Sir, I plead, with all humility, 
that both the conduct of Shri Dulip Singh Judev, the 
subsequent decision of the Prime Minister to accept his 
resignation and the matter referred by Shri Ramjl Lal 
Suman on the Public Sector Undertakings deserve total 
merit. Both are matters of recent occurrence and urgent 

public importance because public exchequer Is misused 
in the Public Sector Undertakings. 

Therefore, Mr. Speaker, Sir, kindly admit these two 
motions moved by both Shrl Ramjl Lal Suman and by 
me as Adjoumment Motions. It is up to you to give 
whatever priority you feel and we shall abide by your 
ruling. 

But, Mr. Speaker, Sir, if corruption of this nature Is 
compromised at every level and that too at the behest of 
the Council of Ministers, then what is the point of our 
being in Partiament? Therefore, it cannot be compromlaed. 
It should be taken up immediately and the Government 
should come forward with their clear statement. Therefore, 
Mr. Speaker, Sir, our demand to the President of India 
is that a Joint Parliamentary Committee should sit, 
examine the correspondence between the CVC and the 
Public Sector Undertakings and the reports and minutes 
of the Committee of Secretaries and then it will give the 
final version in the fonn of report to the Partiament. We 
do not mind if you can fix It as time-bound after the 
debate. That is why, Mr. Speaker, I stood here on behalf 
of our Party to plead that you kindly admit these 
Adjoumment Motions. 

SHRI SOMNATH CHATTERJEE (Bolpur): Mr. 
Speaker, Sir, so far as the issues are concerned, they 
have been mentioned. What is the 
urgency? .. (lnterruptions) I am happy that my friends are 
not involved in this. But a Minister of a Government does 
not give voluntary resignation. It was not a voluntary 
resignation that he tendered. He was asked by the Prime 
Minister of the country to tender his resignation and the 
PM accepted It forthwith. I do not know whether it Is an 
ordinary event in this Government. It is surely not an 
ordinary event. Even this Government will not accept that. 
The question is: what was the nexus or the proximate 
cause? The proximate cause is what appeared on 
television, news channels and what subsequently 
transpired both In the electronic media and in the prtnt 
media. He is supposed to have said, 'Yes if I take money 
for social causes, what Is wrong?' Money is needed to 
run the Party. Now the question is: do you do it stealthily 
in a hotel room over some energising drink? I do not 
know, but that is the position here. 

What troubles many of u&-I am sure, Sir you are 
also troubIed-ia that probity in the administration has 
become the biggest victim. That Is a big question mark 
and scam after scam we are getting evidences and 
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materials. Therefore, how do we maintain probity in the 
administration? If the Opposition does not see, at least 
alert enough, which Shri Ram Naik used to do in the 
Opposition, to expose that and hold the Government 
responsible for it, then we are not discharging our duty 
to the people of this country. A Minister was forced to 
resign. What is the most unseemly spectacle thereafter it 
took place that this hon. ex-Minister is chaperoning the 
Prime Minister and the Deputy Prime Minister who are 
extolling his virtues and he is being projected as the 
victim of some circumstances. If the Prime Minister knew 
he was a victim of something, then why did he ask him 
to resign and why did he accept his resignation? 

The hon. Prime Minister was here on the first day. 
He was here yesterday also. Till today no explanation 
has come on this matter. He will make a statement 
afterwards. Certainly he has gone for important duties, 
but two days have elapsed. 

The other issue is also of great importance. Sir, 
undoubtedly the CVC has made comments about the 
functioning of the Central Public Sector Undertakings. He 
has expressed his concern about the interference with 
the autonomy of these Corporations. Now, as it is, the 
CPSUs are under great strain. One after another has 
become sick or is becoming sick or is being sold away 
irrespective of the objection of the concerned Minister. 
This is happening. These are, according to us, great 
assets of this country. Autonomy has to be given to them 
for their functioning. The CVC considers this from vigilance 
angle. Sir, it is not a mere sort of study of their 
performance. The CVC looks into these matters from 
vigilance angle, from the angle of impropriety, financial 
misdemeanours. Now, he chooses to make a report which 
goes to the Prime Minister even. The PrirM Minister, as 
rightly pOinted out by Shri Priya Ranjan Dasmunsi, calls 
the Secretary, talks to him and makes reference that due 
autonomy of the CPSUs has to be maintained. 

The CVC feels disturbed and the Prime Minister feels 
disturbed. Therefore the Prime Minister immediately asks 
the Cabinet Secretary or a Group of Secretaries to look 
into it. 

Shall we not ask these matters to be immediately 
taken up for discussion? Will it depend on 8Omebody's 
ipse dixit when he would find time, when he would file 
a report and with whom he would file a report? 

We have the great honour and responsibility to 
represent the people of this country. Naturally, today, 
people are suffering. Every day, they are coming to us. 
One after another company or one after another public 
sector undertaking is facing problems. Even today, an 
institution like the lOBI is gasping for breath. Yesterday, 
the people from the Indian Telephone Industries came to 
us. They say, it seems they could not be saved and so 
they request us to see that they get the VRS. This is 
the agony of the working people in this country; not a 
single public sector undertaking is allowed to function 
properly. Either they are being sold away for a song or 
are being made victims of so-called globalisation, which 
we have adopted with open hands; or, they are being 
subjected to all sorts of financial irregularities, to put is 
very mildly. It is the bounden duty of us in the House to 
take up this matter and as soon as the House has 
reopened we have taken up this matter. I implore you 
that these are matters which should not be kept under 
the carpet. These have to be exposed. If the Government 
has IJ, good answer, they would give an answer. What is 
the difficulty in that? The country would know if the 
Government does not want to stonewall. We have been 
strengthened more in our belief and in our conviction 
that there are many things that they want to hide. 
Therefore, I earnestly appeal to you to kindly accept this 
notice for an Adjournment Motion so that we can 
discharge our duties properly ... (lnterruptions) 

MR. SPEAKER: I do not want many hon. Members 
to speak on this issue. Two or three hon. Members have 
already spoken. 

... (Interruptions) 

[Translation} 

SHRI PRAKASH MANI TRIPATHI (Deoria): I wish to 
say that a lot of discussion has taken place 
here ... (Interruptions) 

SHRI RASHID ALVI (Amroha): Mr. Speaker, Sir, I 
have given notice for Adjournment Motion ... (lnterruptions) 

(English) 

I should be allowed to speak ... (lnterruptions) 

[Translation} 

MR. SPEAKER: All Members have given the notice 
of Adjournment Motion. 

... (Interruptions) 
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MR. SPEAKER: 44 Members have.given notice for 
Adjournment Motion. I will not allow aIJ- of them and that 
is also not the practice in the 'House. It is not 
possible for me to give permission to notices of 
Adjournment Motions of all the Members. The two-three 
Members who have risen to speak may put their points 
for two minutes. 

... (Interruptions) 

MR. SPEAKER: Basu Deb Achariaji, you need not 
speak as your leader has already spoken. 

... (Interruptions) 

SHRI BASU DEB ACHARIA (Bankura): I have a new 
point. .. (Interruptions) 

MR. SPEAKER: The three Members who have risen 
would speak for two minutes each. 

SHRI RAGHUNATH JHA (GopaIganj): ... (lntel7LfJtionsf 

MR. SPEAKER: There is no such subject. 

SHRI RAGHUNATH JHA: Please don't do 
injustice .... (Interruptions) Beg your pardon but the 
Chairman of CVC has himself said this on Television. 
And the Chair is holding discussion on 
that ... (Interruptions)" 

MR. SPEAKER: All this would be expunged from the 
proceedings. 

... (Interruptions) 

SHRI RAMDAS ATHAWALE (Pandharpur): Please 
give me chance to speak for one minute ... (lnterruptions) 

MR. SPEAKER: Ramdasji, please sit down. Today 
we are holding serious discussion on this subject. So 
how can/ I give you permission to speak? 

SHRI PRABHUNATH SINGH: This would be non 
serious .... (Interruptions) 

SHRI RASHID ALVI: Two incidents which have been 
mentioned in the House are very serious In nature. 
Elections in four states were being held and the kind of 
CDs shown on different T.V. chamels during this period 
would have been surely condemned by the ruling patty 
if there were no elections in some States. As the elections 

-Not recorded. 

were there, so these people had to defend that mistake 
too ... (Interruptions) 

SHRI RAGHUNATH JHA: They did not let the House 
run to discuss the 'faj Corridor issue' .... (lnterruptions) 

SHRI PRABHUNATH SINGH: They are not referring 
the 'felgi issue' to the CBI. All persons including the 
Chief Minister would go to jail ... (Interruptions) 

SHRI RASHID ALVI: At that time these people were 
supporting us in that Issue too ... (lnterruptions) It has 
been shown in the CD that money 18 not god. But 
it is not even less than god people who talk high about 
the culture of India are doing such acts. The kind of 
things shown in that CD and the kind of support given 
in it to the culture of India i8 really very 
shamefuL .. (Interruptions) 

SHRI RAGHUNATH JHA: These facts should be 
revealed ... (Interruptions) 

[English] 

MR. SPEAKER: Shri Rashid Alvi, I have given you 
only two minutes. 

. .. (Interruptions) 

[Translation] 

SHRI RASHID ALVI: Sir, I would speak, if they would 
let me do so. And after this I would reply to his point 
too. The mention made by CVC regarding the six 
Ministers has been published in the dally Hindustan Times 
dated 11th November. 

[English] 

"The Cabinet Secretariat on Monday clarified that 
Central Vigilance Commissioner (CVC) P. Shankar had 
not named any minister in his letter to Prime Minister, 
Atel Bihari Vajpayee. The letter reportedly refers to the 
pressures on senior executives of public sector 
undertakings (PSUs) 

[Translation] 

It has been admitted that the PSU's Chiefs are being 
presauriaed. CVC has only said that he has not mentioned 
the names of Ministers on 11th November when CVC 
was asked. 
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[English] 

Whether he had raised the issue of PSUs Chiefs 
complaining against Ministers, Shankar replied. "There are 
certain things one cannot say one way or another." 

(Translation] 

What else proof do we need that the CBI filed an 
Affidavit in the High Court against an ex-Minister of Social 
Welfare, which states that major irregularities have been 
committed. Besides this, it has been published on the 
front page of Indian Express that a person Mr. Dubey 
has been murdered only because he had made a 
complaint to the Prime Minister against the Transport 
Ministry and so far as the 'Taj Corridor issue' is 
concemed ... (lnterruptions) I would finish within a minute 
please. 

MR. SPEAKER: Prabhunath Singhji please let him 
speak and complete his point. 

... (Interruptions) 

SHRI RASHID ALVI: So far as the 'Taj Corridor issue' 
is concemed, the entire Central Govemment was involved 
in it, but no action has been taken against any Minister. 
In this connection, the assets of Mayawatiji, are being 
identified .... (Interruptions) The CBI are trying to find out 
her wealth from even her dustbins ... (Interruptions) 

MR. SPEAKER: This is not the subject. 

... (Interruptions) 

SHRI RASHID ALVI: Mr. Speaker, Sir, action is being 
taken against her family Members. I also urge that action 
should be taken in regard to assets of all the 
Ministers ... (lnterruptions) The assets of each Member 
should be identified ... (lntenuptfons) The CBI cannot take 
any action only against Mayawatljl's parents. These are 
double standards that the CBI inquiry Is being conducted 
despite watching the CDa. No enquiry Is needed in this 
regard. I urge that a Joint Parliamentary Committee should 
be constituted which may enquire into the entire matter. 

[English] 

Sir, I request you to admit the Adjournment Motion. 

SHRI AJOY CHAKRABORTY (Baairhat): Sir, a serious 
situation has arisen in the country when one of the Union 
Ministers, Dilip Singh Judea, was caught on camera while 

he was engaged in receiving money from the agent of 
an Australian Company in order to lease out mines in 
Chhattisgarh and Orissa. It is an astonishing matter. He 
has defended himseH and compared his misdeeds with 
the Father of the Nation, late Mahatma Gandhi. He told 
in the media that Mahatma Gandhi took money from the 
Birla Company for the cause of freedom mpvement. He 
was asked by the hon. Prime Minister to submit his 
reSignation. He has submitted his resignation. 

We do not know what are the reasons behind it. Not 
only that, but it appears from the media that the CVC 
has made a complaint before the hon. Prime Minister 
that at least six members of his Cilbinet were 
constantly creating pressure upon the executives of the 
PSUs to extract favouritism from '10) PSUs. It is a serious 
matter. The entire country is anxiously waiting for the 
discussion by the Parliament. It is an issue of serious 
and urgent nature and of public importance. A joint 
parliamentary committee should be constituted to ascertain 
the facts. 

It is a fit case to be admitted for discussion. I humbly 
submit that it is a matter of urgent nature and of public 
importance and you will be kind enough to admit the 
Motion and suspend the other work and allow a discussion 
on this. Thank you ... (lntenuptfons) 

(Translation] 

SHRI BASU DEB ACHARIA: Though my name is 
there, yet as I was not present at that time, therefore, I 
may also be given a minute's time . 

MR. SPEAKER: I would give you a chance after 
him. 

DR. RAGHUVANSH PRASAD SINGH (Vaishali): Mr. 
Speaker, Sir, I have given a notice for Adjournment 
Motion. Just now hon. Members raised that issue and 
urged you to accept the motion. As it is specific one, 
therefore, it is of public importance. We are observing 
that han. Prime Minister is protecting corrupt persons. 
One of Ministers referred to Gandhiji and Bhagat Singh 
etc. and admitted that he took money for bringing Hindus 
c:onverted in Christianity back into Hinduism. thus action 
should be taken against him, whereas the Government 
are doing just opposite to it and it is being investigated 
by CSI as to who videoed a Minister taking money. And 
the Government feel that there Is no need of an enquiry 
against a person who has been witnessed by the whole 
wortd while taking money. 
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Similarty, a newspaper has published names of six 
Ministers, CVC has stated that it has not named any 
Minister though it had referred to the Department. 
Everyone of us is aware as to which department is under 
which Minister and they are extorting money from PSUs. 
Today, 'The Times of India', has carried out a news item 
alongwith the photograph of a Minister showing the 
Minister taking one lakh rupees for clearing proposal. Such 
an atmosphere prevails in the country and there is none 
in the Cabinet who does not take bribe. Loot is rampant 
everywhere and bribery is ruling the roast. Satyendra 
Dubey, an Officer with National Highway Authority of India 
wrote to the Prime Minister alleging corruption in project 
and requested for keeping his identity secret. But, his 
identity was disclosed and consequently he was murdered. 
Thus corruption has overpowered everything and there is 
not a single Minister in the Cabinet who is not taking 
bribe. Corruption is rampant everywhere in the country. I 
charge the Prime Minister of protecting corrupt persons 
and encouraging corruption. The House should agree on 
this Adjournment Motion and it should be passed. The 
persons giving the slogan of rooting out corruption are 
involved in loot. It seems Minister reSigning from the 
Cabinet would be re-inducted. Theretore, my submission 
is that the Adjournment Motion should be passed and 
the country saved from onslaught of corruption. 

[English] 

SHRI BASU DEB ACHARIA: Sir, two incidents of 
corruption have come to notice. One is about a former 
Minister Shri Dilip Singh Judeo. Millions of people have 
seen the Minister taking money for handing over the 
mining lease in Chhattisgarh and Orissa. Another is about 
the CVC report on PSUs. Almost a" the newspapers 
have carried out this report. One Director of a PSU has 
made a statement that he was asked to pay an amount 
of Rs. one crore for his extention. 

Sir, these are very serious matters. The resignation 
is not sufficient. Up till now, that former Minister has not 
been interrogated by CBI and the charge-sheet has also 
not been filed against him. The Govemment owes an 
explanation to this House. This is a fit case for an 
Adjoumment Motion. 

Sir, I demand that you may kindly admit the 
Adjournment Motion which has been tabled by us. 

[Translation] 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 

AFFAIRS (SHRIMATI SUSHMA SWARAJ): Mr. Speaker, 
Sir, two issues have come up from the views expressed 
by Members of Opposition pleading for admissibility of 
Adjoumment Motion. One is resignation of a former 
Minister and CVC's Report. So far as the issue of 
resignation of former Minister is concerned, hon. Prime 
Minister is ready to make a statement on behalf of the 
Government. But, as we are aware, he is going to attend 
CHOGAM's meeting and he would be back by 7th only. 
Accordingly to his convenience, we can fix 8th or 9th for 
his statement. So far as CVC Report is concemed, I 
hope you have listened to my colleagues. You had 
informed yesterday that you have asked for· a detailed 
note from Cabinet Secretary and then you may decide 
whether Adjoumment Motion should be admitted or not 
and accordingly you may fix any date. We are ready for 
it. Hon. Somnathji had demanded a reply from the 
Government and the Government are ready. The 
Govemment have nothing to hide. He has stated that if 
the Govemment are not ready for discussion, it would 
mean they have something to hide. I would like to say 
that we have nothing to hide. In fact, we would like to 
make our stand clear on the charges levelled against the 
Government by the Opposition parties, then only the dust 
would settle. Though It has been settled by the public 
Itself today, yet, we would like It to be settled In the 
House also. And, it would be settled only when we listen 
to them, and clarify their doubts. We want to avail this 
opportunity and we are ready to hold the discussion under 
whichever rule you want. We are ready to face it. 

[Eng/ish] 

MR. SPEAKER: Hon. Members, I have gone through 
different Adjournment Motions, which were. 

[Translation] 

SHRI PRAKASH MANI TRIPATHI: Sir, I want to say 
something to you. 

[English] 

MR. SPEAKER: Normally, Members are not permitted 
to speak on this l88us. Do you want to say something 
other than this? 

[Translation] 

SHRI PRAKASH MANI TRIPATHI: Sir, as election 
results are being declared today, so every body's attention 
is diverted towards that. Therefore, If you feel you may 
adjoum the House today. 

MR. SPEAKER : If the House agrees, I have no 
objection. 



403 Observation by the Speaker DECEMBER 4, 2003 ObseIvation by the Speaker 404 

[English] 

SHRI CHANDRA VIJA Y SINGH (Moradabad): People 
are dying of train accidents in my constituency. I had 
given a notice also to this effect. 

MR. SPEAKER: You raise it tomorrow in Zer~Hour. 
You cannot raise to here. 

[English] 

I will permit y.ou tomorrow. 

Hon. Members, I have heard the Members who 
argued in favour of Adjoumment Motion. I have also heard 
the reply given by the hon. Minister. I have listened to 
both the sides. I must place it on record that matters 
which are discussed here are of serious nature. As agreed 
in the Business Advisory Committee, about the former 
Minister's case of alleged bribery, as said in the notice, 
the hon. Prime Minister will be making a statement and 
thereafter, on his statement, the debate can take place 
after Monday. It was also discussed in the Business 
Advisol)' Committee that the Members might be allowed 
to put! up their cases and arguments for making this 
subject a matter for Adjournment Motion. 

Some important issues were raised and in the 
meantime, as Shrimati Sushma Swaraj said, I had referred 
the matter for getting factual information from the 
concerned authority, the Department of Personnel and 
Training. I have received the reply and I have gone 
through the reply. It is absolutely necessary to refer to 
this reply also, while giving the ruling. 

The Constitutional matters were also raised here 
along with references to the rules regarding the 

Adjournm$flt Motions. I have to go in detail on all these 
aspects,.. Therefore, I would be giving my ruling on the 
notice of Adjournment Motion in Judeo bribery case after 
the hon. Prime Minister gives his reply. In the case of 
allegations made against six Ministers, I will be giving 
my ruling tomorrow. Therefore, the matter is postponed 
till tomorrow for my ruling. 

A suggestion has been made by one hon. Member 
that the House may be adjourned because a number of 
Members want to go home to listen to the· election results 
on TV, which are being declared today. 

SHRI BASU DEB ACHARIA: No, Sir. 

MR. SPEAKER: If the House agrees, I can accept 
that suggestion. 

... (Interruptions) 

MR. SPEAKER: Please sit down. This matter was 
also decided in the Business Advisory Committee meeting. 
Hence, I am inclined to adjoum the House provided the 
time, which will be lost today, would be compensated 
later during this Session. This matter will also be decided 
in the Business Advisory Committee meeting. 

12.47 hr •• 

The Lok Sabha then adjoumed till Eleven of 
the Clock on Friday, December 5, 2003/ 

Agrahayana 14, 1925 (Saka) 
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